Fifteenth Series, Vol. XXIII No. 3 ' Wednesday, March 14, 2012

Phalguna 24, 1933 (Saka)

LOK SABHA DEBATES
(English Version)

Fifteenth Lok Sabha
(Tenth Session)

Geoxettas & Dabales Cection
Parl. ~ment Lib:. ry Suiding
noem No, FL-223
Block 'G'

Acc. :"!x:\.._....,.......,..zﬂ._.-
Do bl MO LUL

(Vol. XXIII contains Nos. 1 to 10)

LOK SABHA SECRETARIAT
NEW DELHI

Price : Rs. 125.00



EDITORIAL BOARD

Anoop Mishra
Secretary General
Lok Sabha

Devender Singh
Additional Secretary

Navin Chandra Khulbe
Director

Rakesh Kumar
Additional Director

Suman Rattan
Joint Director

R.K. Mair
Editor

@2012 Lok Sabha Secretariat

None of the material may be copied, reproduced, distributed, republished
downloaded, displayed, posted or transmitted in any form or by any means,
including but not limited to, electronic, mechanical, photocopying recording, or
otherwise, without the prior permission of Lok Sabha Secretariat. However, the
material can be displayed, copied, distributed and downloaded for personal,
non-commercial use only, provided the material is not modified and all copyright
and other proprietary notices contained in the material are retained.

Original English proceedings included in English Versions will be treated as
authoritative and not the English translation of the speeches made in Hindi and
other languages included in it. For complete authoritative version please see
Original Version of Lok Sabha Debates.



CONTENTS
Fifteenth Series, Vol. XXllI, Tenth Session, 2012/1933 (Saka)
No. 3, Wednesday, March 14, 2012/Phalguna 24,1933 (Saka)
SusJECT Paces
ORAL ANSWERS TO QUESTIONS
*Starred QUESHON NOS. 2110 23.......ooi e eeereies e steree e eee et e e ree s e b b st b gasss st s b asbernobearssbasaan 2-37

WRITTEN ANSWERS TO QUESTIONS

* Starred Question Nos. 24 to 40 ........................................................................................... 37-78

Unstarred QUeStoN NOS. 231 10 460.........ccoeerreiiierierici ittt 78-501
PAPERS LAID ONTHE TABLE.........coeieitctecersinresseseseeseesessesssesersssesseses st s sssssasasss s s s s s b sessnssasssessssassass 501-502
MOTION RE: THIRTY-FOURTH REPORT OF BUSINESS ADVISORY COMMITTEE.........ccoonineniiniins 503
RAILWAY BUDGET, 2012-2013.....cciierererere e sessistsstns e tasesaesssass s s a s e e sea s ss e s ane s et suesesnesas s sncnssionies 503-543
DEMANDS FOR SUPPLEMENTARY GRANTS (RAILWAYS), 2011-2012........cooviieiiieniiininsecnesenrcnes 543
DEMANDS FOR EXCESS GRANTS (RAILWAYS), 2009-2010.....ccccciiiiiiiiiiieeeceicneennscnesness e 543-544

MATTERS UNDER RULE 377

(i) Need to establish a Common Facilitation Centre for farmers cultivating Rubber at Devarappali
and a Rubber Research Institute in Rajahmundry in Andhra Pradesh

Shri Aruna KUMar VUNAAVA........c..c.corierrriceneceereenenereerensisesesssessas s s sasssesesssssssssnsssas s e 544-545
(i) Need to address the problem of shortage of LPG in Kerala

Shiri KOQIKKUNDIT SUIESN........cueeeeietieeteirireseeemreeee e siss st et a et st st ennaenes 545-546
(ii) Need to ensure the safety of lady passengers in trains

OIFi PT. TROMAS......coveeeeteietserere e bessssssses et se st b s e se s sE s b bbb s be e sesbabes et apere s s s n e st sr e st ser s 546
(iv) Need to provide basic civic facilities in Hoshiarpur Parliamentary Constituency, Punjab

Shrimati SANOSH CROWNUIY........ccuvueceeeececerercertrreie s e 546-547

(v) Need to take up the issue of re-definition of ‘war zone area' in international waters of the
Arabian Sea by London based Joint War Committee

S K.P. DRANAPAIAN.......cercveereeerecerencereecssbessssimseessbesasssss st st ser s h st bbb 547-548

(vi) Need for more LPG Agencies in Lohardaga Parliamentary-Constituency, Jharkhand to
ensure adequate supply of LPG cylinders to consumers

Shri SUDArShaN BRAQAL.........ocveerererriiiiiiinires it s s 548

*The sign + marked above the name of a Member indicates that the Question was actually asked on the fioor of the House by that Member.

(1)



SuBJECT -

(vii)

(viii)

(ix)

(xi)

(xii)

(xvi)

Need to create a new Railway Division and office of D.R.M. in Surat, Gujarat

Shrimati Darshana JardoSh..............cooccrcrnrereeieeeree it eses s st sss st s e erene s
Need to create a separate time zone for North Eastern State

ShIIRAMEN DEKAL.........coererereicerieieeeees e ssse st st aea s es e as s aseseereness e esenesesesasssesssens
Need to accord Central University status to the Gorakhpur University

YOUi AQIYA NN ......cocre et bbb bbbt
Need to ensure availability of iodized salt to all the people in the country

Shri RAMKISHUN.....cvteeee ettt e s srenenen s s s s
Need to appoint staff to man the level crossing near Futa Atta in Bulandshahar, Uttar Pradesh

Shri Surendra SINGNINAGAT........cooiirieiceerei et e b et s p e naeaessens

Need to construct a road overbridge at 'Saharsa Bengali Bazar Railway Dhala' level crossing
No. 31 falling between Saharsa and Pachgachia in district Saharsa, Bihar

Shiri DINESh Chandra YadaV..........oeeieciiieriiieiet e rrestie s esbe st e ssessbe s e e e saessessessassarsns ens

Need to release a commemorative postal stamp on the occasion of 50th anniversary of the
Palode Agri Fair held at Palode in Thiruvananthapuram, Kerala

ShEi AL SAMPALH......coeeeenereteeie et ease et ee e s et b s st e e a s anaetea
Need to declare policy for export of cotton and to declare MSP of cotton to benefit cotton growers
Shri Prataprao Ganpatrao JAANA0..........coceeeerrnieiieieee e s e e tsss e es s s s enenes

Need to undertake expansion of Golden rock Railway Workshop in Tiruchirappalli and
set up a new Coach Manufacturing Factory at Golden Rock, Tamil Nadu

ST P UM ...ttt ettt e seere e s s n et s as s e entebenesananesasseas

Need to develop Buxar in Bihar as a tourist place of national importance and conserve the
historical monuments at the site

ShriJagdanand SiNGh.........cccovivieiierre st sttt r st b eneas s nnasaenen

MOTION OF THANKS ON THE PRESIDENT'S ADDRESS

Shri Syed ShahNAWAZ HUSSAIN.......c.vrverueiirereiieie ettt essssae st re st eneseseneesesssesessansssasansees
ShIi TS, EIANGOVAN.......couriremiereirtinr st ssrersiss s issss s sesssses st ceesesssesessosssseessessasstesseeeseseases
Shrimati Jayshreeben Patei

Shri Pashupati Nath Singh

Paces

548-549

549

549-550

550

550-551

551

551-552

552

552-553

553-554

555-585

585-586

586-590

590-591



SusJeCT

Shri Naranbhai KaChhadia......c..cocevveeiieiiiieiiiciciiiisiseseseecessasesessesestsessressessesasesessasesessmsssssasnsn

Shri Radha Mohan Singh.

Dr. Shafiqur RENMAN BArQ.......c.ccccuieiiniiniiieinneise st ssssssssessnsss s sisssns

ShIi RAJEN GONGIN. ....c.ccimerercrenirc sttt sre e s s bs s s s g et s

Shri Kabindra PUrkayastha...........cccceeeereemmneescnisiniinisiiesss s e ese s sssssssssssssnanas

Dr.RatnaDe........cccceeerenee

Shri Badruddin Ajmal........

Shrimati Darshana JArOSN........c.vee e e et e st e ste e et e e ssesiess s e sreneesesressaseasessesns

Shri Haribhau Jawale.......

Shri C. RQJENAIAN. ..ot b bbb e s s bt

Shri Bhartruhari Mahtab...

Shri Arun Ram MEghWaL.........ccoiciiciiecniis st sttt s sss e

ST NSV, ChItAN. ...t ber sttt

Shri Mahendrasinh P.CRAUNAN.........oouoeiceiiiireiecne e ree s saesensssa s eee s eneeseesensresenins

Dr. Raghuvansh Prasad SiNgh..........ccocrviiiniinensss s

Shri Prathad Joshi.............

Dr. Arvind KUMAT SNAIME.......cvceiiiieiiieiirereseeeessesesesstestesssssssressssmsesesaseseesesesssessesmessistsssnsnsssesse

Dr. Mirza Mehboob Beg....

Shri Pradeep KUmar SINGN........ccoieecniiniesi s ssss st asansnsssssseasaes

ShriNArahari MAhAL0..........occoviiiieiierresees s esssesessssereseseesasassesssessessansssssssesassasesestssessrnossssarants

Shri Datta Meghe..............

Shri Ram Singh Kaswan..

Shrimati Bijoya Chakravarty ... s s sesssesasssnsssessas

Shri Devji M. Patel.............

Shri Brajbhushan Sharan

SINGN.cetetreerreeerrerr et s e

Shri Ramashankar RAJONar...........coccverrciiriniiini sttt

Dr. Kakoli Ghosh Dastidar

Paces

591-592

592-595

595-597

597-599

599-601

601-606

606-609

609-610

610-613

620-623

623-626

626-628

628-630

630-631

631-638

638-641

641-643

643-646

647-648

649-650

651-652

652-653

653-657

658-661

661-662

662-664

664-667



SuBJECT

S A T.INANA PALL....cooeeieieeeesccei ettt et e e rse e sse s e e stasbeesessesrassnssesesasasasmsnsenaans

ST P KBIUNGKAIAN.......cceeececeieeeiitese st ctese st b esssstseresasstensesssssessessasssstessassassasssstessssnsssestasarasasen

ShriMohammed E.T. Basheer..........ccon.....

ShriManochar Tirkey........cccoovenrrerevcricicccnenes

ST JOSEPN TOPPO. ...ervrererrerrrerenceeerirearasestreseasessesseesese st sess e estses e e s s s s s b bbb st s me s e

Shri Asaduddin OWaliSi........ccoveeeereererirenreenee.

Shri Jeetendra Singh BUNEla...........c.coeeeerriiecericccercrcceeces it

ShriThirumaavalAVAN TNOL........coceeiiei et cir st it er e e eseeseeevestassbestesbeenessarssraseensensares

STATEMENT BY MINISTER

Situation in Sri Lanka

ShriT.R.Baalu.........ccccvrvrniiiirnnnn,

ANNEXURE-|

Member-wise Index to Starred Questions............... eeeeeeet et ereesees et eeae ettt eeneeet s aee et eesen e aaren

Member-wise Index to Unstarred Questions

ANNEXURE-H

Ministry-wise Index to Starred QUESHONS .........cocoveiieiiiicce et

Ministry-wise Index to Unstarred Questions

(iv)

Paces

667-668

669-670

670-672

672-674

674-676

676-680

680-682

682-684

613-619

701-702

702-713

713-714

713-716



OFFICERS OF LOK SABHA

THE SPEAKER
Shrimati Meira Kumar

THE DEPUTY SPEAKER
Shri Karia Munda

PANEL OF CHAIRMEN

Shri Basu Deb Acharia

Shri P.C. Chacko

Shrimati Sumitra Mahajan

Shri Inder Singh Namdhari

Shri Francisco Cosme Sardinha
Shri Arjun Charan Sethi

Dr. Raghuvansh Prasad Singh
Dr. M. Thambidurai

Dr. Girija Vyas

Shri Satpal Maharaj

SECRETARY GENERAL
Shri T.K. Viswanathan



LOK SABHA DEBATES

LOK SABHA

Wednesday, March 14, 2012/Phalguna 24, 1933
(Saka)

The Lok Sabha met at Eleven of the Clock

[MaDAM SPeAkeR in the Chair]

...(Interruptions)

[Translation]
MADAM SPEAKER: Please sit down.
...(Interruptions)
[English]

MADAM SPEAKER: Question Hour. Q. 21 - Shri
Anto Antony.

11.01 hrs.

At this stage, Shri O.S. Manian and some other
hon. Members came and stood on the floor near

the Table.

MADAM SPEAKER: The hon. Minister is going to
make a statement on this point. Please go back to your
seats. Let the Question Hour run. The hon. Minister is
going to make a statement on this point. Please go back

to your seats. Let us run the Question Hour.

...(Interruptions)

11.02 hrs.

At this stage, Shri O.S. Manian and some other

hon. Members went back to their seats

11.02'% hrs.

ORAL ANSWERS TO QUESTIONS
MADAM SPEAKER: Q. No.21, Shri Anto Antony.

[English]
Aakash Tablet

t*21.  SHRI ANTO ANTONY:
SHRI HANSRAJ G. AHIR:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has launched a scheme
to manufacture Aakash tablet in the country for distribution
among students;

(b) if so, the details thereof and the number of
students who have already been benefitted under the
scheme, State-wise;

(c) the norms laid down for providing this tablet to
the students in the country;

(d) whether the Government has already procured
a large number of Aakash Tablets from Datawind, a
Canadian firm, some of which were found to be defective
and could not be rectified;

(e) if so, the details thereof; and

() the total cost of the Aakash Tablets procured by
the Government and efforts made by the Government to
get back the money from Datawind?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHRI KAPIL SIBAL):
(a) to (f) A statement is laid on the Table of the House.

Statement

(a) to (¢) No, Madam. As of date, no scheme has
been launched to manufacture Aakash tablets in the
country. However, under National Mission on Education
through Information and Communication Technology
(NMEICT) scheme, a project has been sanctioned to IIT
Rajasthan for (i) Acquisition and testing of low cost access
cum computing devices and (i) Hardware and software
optimization of low cost access cum computing devices. A
Low Cost Access-cum-Computing Device (LCAD) named
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Aakash has been launched on 5th October, 2011. A total
of 366 LCADs were distributed during the launch ceremony
- to students from various institutions located in different
States/UTs (not including devices retained at IIT Rajasthan
for testing etc.) (on October 5, 2011) to get feedback from
across the nation after testing the devices. State-wise
distribution of Aakash Tablet for testing is as below:

SI. No. State/UTs No. of Device distributed

MARCH 14, 2012

1. Uttar Pradesh 132
2. Rajasthan 26
3. Gujarat 20
4. Madhya Pradesh 86
5. Punjab 39
6. Chandigarh 20
7. Maharashtra 22
8. Orissa 10
9. Himachal Pradesh 5
10. Kerala 2
11. Tripura 4

Total 366

The first phase of 1,00,000 tablets were targeted to
the students in Higher technical education institutions so
as to further ascertain technical feedback on its operation
and usability. Since these LCADs were for the purpose of
testing, no norms for distribution of LCADs to students
were laid down. The devices are getting tested and hence
are not ready for distribution. Once the production
capacities are built up, norms for distribution with an aim
to prioritise empowerment of students, especially from
disadvantaged and marginalised sections of society,
through this LCAD would get developed.

(d) to (f) IT Rajasthan selected M/s Datawind through
an open tender and placed an order for supplying 1,00,000
LCADs for the purpose of testing. Of the 6440, LCADs
supplied to it, IT Rajasthan, so far, has conditionally
accepted 650 LCADs and rejected rest of the lots as the
number of defective LCADs in those lots exceeded the
stipulated 5% of devices. These devices were rejected for
rectification and return to [IT Rajasthan. M/s Datawind is
still to supply 1,00,000 LCADs of higher specifications at
the same price. These higher specifications (which include

to Questions 4

700 MHz Cortex A8 processor, 3200 mAH Battery and
capacitive touch screen) have been necessitated to
overcome the initial difficulties observed in the devices.

No payment has yet been made by iIT Rajasthan to
the vendor (M/s Datawind), and hence, the question of
getting back the money does not arise.

SHRI ANTO ANTONY: Madam Speaker, |
congratulate the UPA Government for introducing the
Aakash Tablet, the low cost computer in the world. The
Scheme is intended to link 25,000 colieges and 400
Universities in the country in an e-learning programme.
What | understand from the statement given by the hon.
Minister that only 650 Tablets out of 6,440 have been
accepted and rest of them were rejected due to
substandard.

| would like to know from the hon. Minister whether
it was the mistake from the part of {IT, Rajasthan in selecting
M/s. Datawind for manufacturing the Aakash Tablets and
also the steps taken by the Government in this regard.
...(Interruptions)

MADAM SPEAKER: Now, the hon. Minister.

SHRI KAPIL SIBAL: Madam Speaker, | want to just
inform the distinguished Member of this House that we
have entered into an arrangement with M/s. Datawind
which has set up a subsidiary in India for the purposes of
manufacturing this Low Access-cum-Computing Device.
He rightly pointed out that at the initial stage they produced
about 6,440 such devices, of which 366 were distributed.
We got a feedback from the students about the infirmities
and the deficiencies in those devices. After getting that
feedback we went back to M/s. Datawind and said that
these deficiencies should be addressed. They have agreed
to address those deficiencies. The second version of the
Aakash Tablet will be launched some time in April. These
are all teething problems that naturally arise when you do
such a monumental experiment to produce a Tablet which
is less than 50 dollars, and these teething problems do
arise.

Now we are moving ahead. M/s. Datawind will be
supplying us one lakh Tablets based on the second
version of the Aakash, which has a much higher capacity
in terms of processor. The processor originally was 366
MHz. Now it is going to be 700 MHz. The battery life is
going to be three hours when the Tablet is being used
continuously. Instead of a resistive stream, it is going to
have a capacitive stream. So, he is going to provide these
additionalities taking care of the deficiencies at the same
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price as he was to supply the Aakash-I, which is Rs.2,476/
-. So, there is no problem. We are going ahead with that.

SHR! ANTO ANTONY: My second supplementary is
this. | would like to know from the hon. Minister whether
the Government will consider issuing fresh tenders for
manufacturing the Aakash tablet from the vendors other
than M/s. Datawind. What would be the norms to ensure
the quality of devices at the price of Rs. 1,500/-7

SHRI KAPIL SIBAL: As far as other tenders are
concerned, what we have done is this. If we are going to
supply this Tablet to 220 million students in schools and
17 million students in colleges, we need to develop large
manufacturing capacities to be able to supply the Aakash
Tablet. Now, | do not think M/s. Datawind by itself can
supply that. So, what we have now done is this. Now, the
principal investigator is going to be IIT, Mumbai.

He is working with C-DoT, which is under the Ministry
of Communications and Information and Technology along
with ITI and Bharat Heavy Electricals. We are trying to
develop, in that process, not only a fresh design but new
manufacturing capacities so that the long-term interests
and the needs of the students are taken care of, so that
in five to six years, we are able to give a tablet in the
hands of every student in this country.

[Translation]

SHRI HANSRAJ AHIR: Madam, | want to ask from
hon'ble Minister that he is trying to make 700 MHz and
touch screen. | just want to ask that he has taken this step
after detecting certain shortcomings in the supply made by
Data wind company. It is right that the Government has
taken this step but | want to know whether the Government
has prepared any norms for distribution among students?
There is a need to clarity this issue.

Will the company provide care centre services from
rural areas to urban area after distribution or we are going
to do something about that. Akash-2 is getting delayed.
The delay has come into light after news items to this
effect published in newspapers. It has also been published
that PMO has complained to the Planning Commission. It
has raised question mark on its feasibility. Whether the
Government has thought to resolve those question marks?

SHRI KAPIL SIBAL: So far as the hon'ble Member
talked about norms, that situation has not been created so
far because we are testing it at present. We are zeroing
on the type of tablet and the type of specifications which

PHALGUNA 24, 1933 (Saka)

to Questions 6

are required. After that manufacturing capacity will be fixed.
[English]

This Askash tablet is working under the National
Mission for Education through ICT.

[Translation]

This is for higher education Institutes. First of all we
will provide Aakash Tablet to the students of University.
The students of which university will be provided this
table, how it will be distributed, at present we have a
budget of Rs. 700/- crore? If we provide tablet at this price
in a budget of Rs. 700/- crore, when manufacturing capacity
will be developed then we shall be able to provide the
tablet to about 50 lakh students. The number of students
who are getting education in Universities is 1 crore 70
lakh, their demand will not be fulfiled from this. When
manufacturing capacity will be fixed as to how much we
can produce per month and per year, only then we shall
be able to decide who will be provided tablets first and
who will get after that, those norms will be developed at
that time.

So far as tablet is concerned, any one can have his/
her own opinion but the inter-ministerial group containing
Ministry of Science, Ministry of Communications and
Information Technology and Ministry of Human Resource
Development, is of the opinion that it is a very good project
and it will be taken forward.

SHRI SHAILENDAR KUMAR: Madam, | through you
would like to teli hon'ble Minister that he replied in detail,
as all the Members of Parliament know that in all over
India be it a Hindi medium school or English medium
school, at every place computer education is being imparted
from the primary stage itself. It has become compulsory.
As he said in his reply that first of all students of university
would be provided with the tablet. Today the need of the
hour is that the roots should be strengthened from the
beginning at the primary stage itself. In my view this should
start from primary or middle level of education and after
that we have to go to the universities, it will be quite
suitable.

Madam, through you, | would like to ask hon'ble
Minister whether he accord priority to such poor, Scheduled
Caste and Scheduled Tribe children who study with the
help of scholarship only and whose parents are
economically weak? | demand that the amount of about
two thousand rupee fixed by him should be scrapped and
arrangement should be made to provide it at minimum
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amount. Thank you.

SHRI KAPIL SIBAL: Hon'ble Speaker, Madam, hon'ble
Member has asked two questions. First he has asked and
suggested that this scheme should be first implemented at
primary and upper primary level and students of universities
should not be provided first. The National Mission on
Education through ICI was meant for higher education.
Under that we had got Rs. 700 crore through budget.
National Mission for Education for ICT is being set up for
schools. As we get the funds we will put both these things
together | appreciate your views that unless we provide
especially the children of primary, middle and primary and
elementary school and children secondary school, three
will be no empowerment of children. He is right and we
will try and provide it when there will be National Mission
for Education through ICT for schools. The second thing he
put before us is how these should be prioritised. As | said
we would set up the norms, but if he had read my reply
it has been clearly stated that.

[English]

"Once the production capacities are built up, norms
for distribution with an aim to prioritize empowerment of
students, especially from disadvantaged and marginalized
sections of society, through this LCAD would get
developed.”

SHR!I KHAGEN DAS: The Government has
introduced Aakash tablet with a lot of fanfare. But if you
look at the performance, it is not up to the mark even. This
has been probed in the pilot version of Aakash. Many
students, who have used Aakash tablet, are complaining
of low speed, poor battery back up, poor response from
desk screen, low RAM of 256 MB, etc. So, | would like to
know from the Minister what drawbacks were identified by
the students in the pilot RAM of Aakash tablet. What steps
the Ministry has taken and what is the time-bound
programme?

SHRI KAPIL SIBAL: In fact, Madam Speaker, | have
a lot of communications from students who have written to
us saying that a lot of them are very thrilled with the
Aakash tablet but they have also pointed out deficiencies.
As the distinguished Member rightly pointed out, those
deficiencies are low speed and resistive screen. Therefore,
it takes time for the data to come on to the screen. Precisely,
those are the issues we have addressed.

In the second version of Aakash, that is, Aakash-I,
the processor, instead of going to be 366 MHz, would be
700 MHz. So, the speed will increase substantially. Instead

MARCH 14, 2012
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of a resistive screen, you will have a capacitive screen like
any modern Aakash tablet. It is Aakash-Il.

SHRI KHAGEN DAS: When?

SHRI KAPIL SIBAL: It is in April, 2012. And, third is
that the battery life would be three hours continuously.
...(Interruptions)

These are the very deficiencies that we are trying to
address and we have addressed. M/s Datawind has agreed
to supply at the same price the second version of Aakash
taking care of these deficiencies.

SHRI ADHALRAQ PATIL SHIVAJI: Madam, tablet in
education field is a very, very important tool. They are
widely used in most of the countries in the world. Originally,
when the specification was finalized, the Minister said,
366 MHz speed of the CPU was identified. Madam, 366
MHz CPU speed is very low compared to the other tools
available. Now, it has been finalized that Aakash-ll will be
700 MHz. | would like to request and ask the hon. Minister
one thing because it is going to take a long time and in
this IT industry, particularly after every six or eight months,
upgradation of technology takes place. Can we consider
having one GHz speed and higher memory, which will not
make any difference in the cost? After seven or eight
months, the cost of CPU and the cost of memory will
definitely come down. Since this is a very important tool for
education, | would request the hon. Minister to consider
this technical point.

SHRI KAPIL SIBAL: Madam Speaker, in fact, you
know, whenever we manufacture a product of this nature
in India, we face two very serious challenges. Firstly, we
have to take care of the fact that the price is affordable and
the product is accessible. it is because you have a modern
tablet, which costs 150 Dollars with all the features that
have been suggested by the distinguished Member. But,
those will not be affordable and accessible to the ordinary
folks in our country, especially to young students and to
poor families. So, whenever we launch a project of this
nature, we have to be very careful about the price. At the
same time, we also cannot compromise on quality. So, to
actually ensure that the quality is good and the price is low
is a very difficult task, not just in manufacturing tablets but
in all technology solutions in India. For India, the low cost
high quality solution is the way forward because we have
to access millions and millions of people in our country.
Therefore, we started with 366 to figure out as to what the
price would be and what the quality would be.
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Now, we have learnt from experience, we are going
to improve on the quality; we are going to improve on the
price, and not only that we have set up a Committee,
which will constantly review the latest developments that
are taking place. | might tell you that the Government, and
thanks to the distinguished Prime Minister, who are thinking
of setting up a fab facility in India so that we manufacture
our own chip. If we manufacture our own chip, the cost will
come down. If the capacitive screens are manufactured in
India, the cost will come down.

At the moment, what is happening is, for most of
these components, 39 per cent of the components are
imported from South Korea; another 25 per cent of
components are being imported from Europe; another 16
per cent are being imported from the United States and 16
per cent are being supplied in India. | want this product to
be a 'made in India' product. That is what | want at a low
price for the children of our country, which would be
constantly reviewed to improve the technology and reduce
the cost.

MADAM SPEAKER: Question No. 22. Shri Ravneet
Singh.

[Translation]

SHR!I DINESH CHANDRA YADAV: Madam Speaker,
Bihar is being discriminated against in the matter, of coal
linkage ...(Interruptions) The state government is working
for the expansion of the Baraunin Thermal Power Plant but
the Coal Minister is adamant about not providing more
coal linkages for the said plant.

MADAM SPEAKER: Please wait. Let him reply first.
Why have you stood-up already?

...(Interruptions)
[English]
MADAM SPEAKER: Nothing will go on record.
...(Interruptions)™

11.16 hrs.

At this stage Shri Dinesh Chandra Yadav and some
other hon. Members came and stood on
the floor near the Table

...(Interruptions)

* Not recorded.

PHALGUNA 24, 1933 (Saka)

to Questions 10

[Translation]

MADAM SPEAKER: What have you brought? Why
do you bring this every time. You know this is wrong. This
is against the dignity of the House. Why have you brought
this?

...(Interruptions)

MADAM SPEAKER: Please go and sit down.

...{Interruptions)

MADAM SPEAKER: Mr. Minister you may speak.
Minister please give your reply.

...(Interruptions)
[English]
MADAM SPEAKER: Please give your reply.

...{Interruptions)

MADAM SPEAKER: Please give your reply.

...(Interruptions)

SHRI SHRIPRAKASH JAISWAL: He should ask the
question ...(Interruptions)

SHRI RAVNEET SINGH: Since coal is a vital raw
material for industries such as power, steel and cement,
does the Government propose to set up an independent
regulatory body for price determination so as to ensure
that the price of coal remains industry friendly?
...(Interruptions)

[Translation]

SHRI SHRIPRAKASH JAISWAL: Madam, there is a
need to constitute an independent coal regulator due to
the rising demand for coal in the country. A draft Bill has
been prepared in consultation with all the departments
and Ministries concerned and submitted to the Ministry of
Law and Justice. As soon as it is cleared by the Ministry
it will be presented before the House ...(Interruptions)

[English]

SHRI RAVNEET SINGH: What other steps does the
Government propose to take to' ensure stability in the
prices of coal? ...(Interruptions)

[Translation]

SHRI SHRIPRAKASH JAISWAL: Madam, the hon.
Members know that the coal sector has been deregulated



11 QOral Answers

in the year 2000 itself. Coal prices are determined by CIL.

New Formula for Coal Price

1*22. SHRI RAVNEET SINGH:
SHRI C. SIVASAMI:

Will the Minister of COAL be pleased to state:

(a) whether the Government has adopted a new
mechanism/formula for fixing coal prices in the country;

(b) if so, the salient features of the new and old
mechanism/formula and the reasons for adopting the new
mechanism;

(c) the likely rise in the price of coal as a result
thereof and the extent to which power steel and cement
industries would be affected by the coal price hike;

(d) whether various coal consumers such as power,
steel and cement industries have opposed the new
mechanism; and

(c) if so, the details thereof alongwith the steps
taken/proposed to be taken by the Government to address
the apprehension expressed by these industries?

THE MINISTER OF COAL (SHRI SHRIPRAKASH
JAISWAL): (a) to (e) A statement is laid on the Table of the
House.

Statement

(a) and (b) The Government has switched over from
the existing Useful Heat Value (UllV) based grading system
to Gross Calorific Value (GCV) based classification of non-
coking coal with effect from 01.01.2012. following the
Government's announcement of switching over from UIIV
to GCV system of grading of coal the coal companies
revised their coal prices in terms of GCV bands with effect
from 01.01.2012. In the UIIV based system, the coal grading
was determined in seven bands based on ash and
moisture content. In' the new mechanism, the coal was
classified on the basis of gross calorific value into
seventeen bands with bandwidth of 300 Kcai/kg. each.
The GCV is an international practice of grading of coal
which has been recommended for adoption by a number
of high level committees including the Integrated Energy
Policy. This system will ensure a high degree of consistency
in quality of coal supplies and result in high consumer
satisfaction. The new mechanism is more scientific and
accurate and ensures uniform price across the subsidiary
companies of Coal India Ltd. (CIL) for similar calorific

MARCH 14, 2012

to Questions 12

value of coals except for some adjustments being made
for prices of Western Coalfields Ltd. (WCL).

{(c) Concurrently with the switching over from UIIV
to the GCV based grading system a pricing structure has
been notified which has been kept revenue neutral to the
extent possible for CIL, as a whole. However, some impact
of price revision (upward or downward) on the coal
consuming industries, depending on the actual GCV band
of coal being supplied to such industries, cannot be ruled
out.

(d) and (e) Initially the price of coal in the GCV
system was finalised by CIL on the basis of Rupees per
Million Kilo caloric heat value by providing various
discounts on ex-unload port price of imported Coal. Based
on the feedback received from various coal consumers,
the issue of coal pricing has been reviewed by the CIL
and revised taking into account the price of different coals
with corresponding GCV weighted average and it was
ensured that revenue neutrality is maintained.

MADAM SPEAKER: Mr. Minister you may speak.
Minister please give your reply.

...(Interruptions)
[English]
MADAM SPEAKER: Please give your reply.

...(Interruptions)

MADAM SPEAKER: Please give your reply.

...{Interruptions)

SHRI SHRIPRAKASH JAISWAL: He should ask the
question ...(Interruptions)

SHRI RAVNEET SINGH: Since coal is a vital raw
material for industries such as power, steel and cement,
Does the Government propose to set up an independent
regulatory body for price determination so as to ensure
that the price of coal remains industry friendly?
...(Interruptions)

[Translation]

SHRI SHRIPRAKASH JAISWAL: Madam, there is a
need to constitute an independent coal regulator due to
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the rising demand for coal in the country. A draft Bill has
been prepared in consultation with all the departments
and Ministries concerned and submitted to the Ministry of
Law and Justice. As soon as it is cleared by the Ministry
it will be presented before the House. ...(Interruptions)

[English]

SHR! RAVNEET SINGH: What other steps does the
Government propose to take to ensure stability in the
prices of coal? ...(Interruptions)

[Translation]

SHRI SHRIPRAKASH JAISWAL: Madam, the hon.
Members know that the coal sector has been deregulated
in the year 2000 itself. Coal prices are determined by CIL.
CIL tries to improve the efficiency and productivity of its
operations so that the cost of production could be reduced
and coal prices could be kept in check ...(Interruptions)

[English]

SHRI C. SIVASAMI: Coal is a base raw material for
all products generated even for producing power and for
producing products of various kinds. So, coal is a centre-
stage for the Indian economy. Any revision in its price will
have a bearing on all our products. Since coal is an
essential commodity and it is contributing to the economy
of the nation like its spine, the Government instead of
increasing the price of coal should come forward to support
the Coal India Ltd., more vigorously and should also
support Coal India Ltd., in a big way in this Budget to
increase the productivity of coal in India which will ultimately
lead to reduction in coal prices. Therefore, |1 would like to
know from the hon. Minister whether the government has
any plans to support further the Coal India Ltd., for
undertaking more coal mining projects in the coming days
...(Interruptions)

[Translation]

SHRI SHRIPRAKASH JAISWAL: Madam, Coal India
has full liberty to try for maximum production so as to
enable coal prices to be kept in check. You must have
noticed that when we shifted from USV to JCB it led to a
rise in coal prices. When complaints were received in this
regard Coal India addressed the issue and as on date

PHALGUNA 24, 1933 (Saka)

to Questions 14

...{Interruptions) After the shift too coal prices remained the
same.

It is our effort and the effort of Coal India Ltd. that
production is optimised to keep the coal prices stable. All
efforts would be made in this direction ...(Interruptions)

[English]
MADAM SPEAKER: Question No. 23.
Prof. Ranjan Prasad Yadav - not present.
Shri Neeraj Shekhar - present
The answer may be given by the Hon. Minister.

Airlines Flouting Safety Norms

1t'23. PROF. RANJAN PRASAD YADAV:
SHRI NEERAJ SHEKHAR:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether incidents of safety lapses especially by
low cost carriers have come to the notice of the Government/
DGCA recently;

(b) if so, the details of such cases reported in 2011
and 2012 so far alongwith the nature of safety norms
flouted, case-wise and airline-wise;

(c) the action taken by the DGCA/Government
against such erring airlines, airline-wise; and

(d) the steps taken/proposed to be taken to
safeguard the interests of passengers?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
(SHRI VAYALAR RAVI): (a) to (d) A statement is laid on
the Table of the House.

Statement

(a) to (c) Yes, Madam. Details of safety related lapses
and action taken in 2011 and 2012 are given in the
enclosed Annexure-i.

(d) The Directorate General of Civil Aviation (DGCA)
has taken several measures to enhance safety of the
passengers as per the enclosed Annexure-ll .



Annexure-|

DGCA Enforcement Actions against Individuals working for the Airlines 2011-2012
(upto February 2012)

Operators Name of Personnel/ Date of Action Year Cause/Action Taken Enforcement
Post Holder Type
1 2 3 4 5 6 7
1. NACIL (1) S.K. GUPTA, AME 07.01.2011 2011 He was stopped from exercising the privileges of authorization Warning
Licence No. 5454 from 06/05/2010 from QM NACIL (1), has not exercised the
privileges for the last eight months.
Considered sufficient punishment for the lapses
noted on his part.
2. Alliance Air Rajiv Jindal, AME 06.01.2011 2011 Improper rectification of repetitive high vibration on engines. Warning
Licence No. 8011 Approval suspended for a period of three months.
3. Aliiance Air U. Bhattacharjee, AME 06.01.2011 2011  Did replac CVR'S ON CRJ 700 AIRCRAFT VT-RJB & VT-RJC  Warning
Licence No. 7663 which were involved in incidents on 15.10.2009 & 16.10.2009
respectively. Warning letter issued under sub rule (14) (C) OF
Rule 61 OF Aircraft Rules 1937.
4. Alliance Air G.H.V. Ramanan, 06.01.2011 2011  For not monitoring the maintenance practices being followed Admonishing
Maintenance Manager, by the certifying personnel of your organization and for not
offering any comment in this regard.
Admonishing letter issued under sub rule (14) (C) of rule 61
of Aircraft Rules 1937
5. Alliance Air S.R. Sankhyal, QM 06.01.2011 2011  For not monitoring the maintenance practices being followed Admonishing
(Licence No. 2542) by the certifying personnel of your organization and for not
offering any comment in this regard.
Admonishing letter issued under sub rule (14) (C) OF Rule 61
of Aircraft Rules 1937
6. Spicejet Mr. Subhash Chander 11.01.2011 2011  Incident of Missing Panel to M/s Spice Jet B 737 Suspension

Dubey, AME No.-10743

aircraft VT-SPL at Delhi.
Suspended the privileges of the ATPL licence no. 10743.
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1 2 3 4 5 6 7
7. Spicejet Capt. Akshay Hasija 09.02.2011 2011  Tail Strike incident to M/s Spice Jet B737-900 Aircraft VI- SPU  Suspension
ALTP No. 3561 at Delhi on 07.02.2011.
Suspends the privileges of the ATPL licence no. 3561.
8. Spicejet Capt. Shabad Chand 09.02.2011 2011  Tail Strike incident to M/s Spice Jet B737-900 Aircraft Suspension
ALTP No. 4086 VT- SPU at Delhi on 07.02.2011.
Suspends the privileges of the ATPL licence no. 4086.
9. Kingfisher Capt. Gayathri Palande 14.02.2011 2011  Incident to M/s Kingfisher Airlines Ltd. ATR 72-500 aircraft Suspension
ALTP No. 4282 VT-KAB at Madurai on 11.02.2011.
Suspension Order Issued.
10. Kingfisher Captain Ponni Chelvan. 14.02.2011 2011  Incident to M/s Kingfisher Airlines Ltd. ATR Suspension
ALTP No. 3133 72-500 aircraft VT-KAB at Madurai on 11.02.2011.
Suspension Order Issued.
11. Jet Airways Sunil Unnikrishnan, 23.02.2011 2011  Tyre burst incident to M/s Jet Airways ATR 72-500 Suspension'
CPL No. 5567 aircraft VI-JCD at Cochin Airport on 17-02-2011.
Suspension Order issued.
12. Jet Airways Captain Ramesh 23.02.2011 2011  Tyre burst incident to M/s Jet Airways ATR 72-500 aircraft Suspension
Sukumaran, ALTP No. 3310 VT-JCD at Cochin Ai rport on 17-02-2011.
Suspension Order lIssued.
13. Spicejet Captain Bhavesh Mishra, 23.02.2011 2011  Tail Strike incident to M/s Spice Jet Airlines B 737-900 Suspension
ALTP No. 1745 aircraft VI-SPU at Delhi on 19-02-2011.
Suspension Order Issued.
14. Spicejet Vaibhav Sharma, CPL 5754 23.02.2011 2011  Tail Strike Incident to M/s Spice Jet Airlines B 737-900 Suspensionc
aircraft VI-SPU at Delhi on 19-02-2011.
Suspension Order Issued.
15. Indigo Airlines Capt. Avinash Khari, 23.02.2011 2011  Ground Incident to M/s Indigo Airlines Airbus A-320 Suspension
ATPL No. 4082 aircraft VI-INO at Bangalore on 24-02-2011
16. Indigo Airlines Capt. Swati Loomba, 23.02.2011 2011  Ground Incident to M/s Indigo Airlines Airbus A-320 aircraft Suspension

CPL No. 9382

VT-INO at Bangalore on 24-02-2011

L
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17.

18.

19.

20.

21.

Kingfisher

NACIL (A)

NACIL (A)

NACIL (A)

Indigo Airlines

Mr. Hemant Bijur, 25.02.2011 2011

AME Approval No. KF-1044

+ 18.03.2011 2011
CPL No. 5086

Capt. Anubhav Mittal,

Mr. K. P. Roy, 18.03.2011 2011

AME No. 2309

Mr. Rahul Choudhary, 18.03.2011 2011
Service Engineer

(Technician), Staff No. 12177

Capt. Parminder Kaur 24.02.2011 2011

Kingfisher Airlines Aircraft A330 VT-VJK (MSN-874) was
subjected to SAFA inspection at London- Heathrow on
17.11.2010 while operating sector DEL-LHR.

Warning

Findings- No information about repair of Nose Cowl No.1
Engine by high speed tape. Memorandum issued to Mr.
Hemant Bijur (KF 1044) by operator.

Action - Warning issued to Mr. Hemant Bijur (KF 1044) by
DAW(Hqrs).

M/s Air India B 777 Aircraft VT- ALN while operating flight Suspension
Al 127 (Delhi- Chicago) of 06.03.2011 was involved in an
incident of air turn back at Delhi due to nose landing gear

not retracting.

Fails to notice to installed L/G lock pin during external walk
around inspection. Suspension Order Issued.

M/s Air India B 777 Aircraft VT- ALN while operating flight
Al 127 (Delhi- Chicago) of 06.03.2011 was involved in an
incident of air turn back at Delhi due to nose landing gear

Suspension

not retracting.

Fails to remove to installed L/G lock pin during external walk
around inspection. Suspension Order Issued.

M/s Air India B 777 Aircraft VT- ALN while operating flight
Al 127 (Delhi- Chicago) of 06.03.2011 was involved in an
incident of air turn back at Dethi due to nose landing gear
not retracting.Fails to remove to installed L/G lock pin during

Suspension

inspection.
Suspension Order Issued.

Violation of Rule 19 (5) of Aircraft Rules 1937.

Show Cause &

61
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Gulati, ALTP No. - 3946.

22. Indigo Airlines Capt. Meenakshi Singhal,
ALTP Licence No. 3997

23. NACIL (A) Capt. J. K. Verma, ALTP

24, JAGSONS Sh. J. P. Gupta, CMD
AIRLINES

25. Kingfisher Capt. Sarfaraz Zakir

ALTP No. 4543

07.03.2011- 2011

12.03.2011 2011

Licence No. 4355

13.04.2011 2011

18.04.2011 2011

Capt. Parminder Kaur Gulati, ATPL licence No. 3946
(indigo Airlines), involved in an incident of heavy landing
at Goa Airport while operating flight no. 6E- 333

(Del- Goa) on 11.01.2011.

During investigation it was found, forged documents
produced for issuing ATPL licence (No. 3946).

Suspended the privileges of the ATPL licence.

During scrutiny of documents submitted by Capt. Meenakshi Suspension
Singhal for issue of ALTP has revealed that she has obtained
ALTP Licence No. 3997 on the basis of forged documents.

Suspended the privileges of the ATPL licence.

During scrutiny of documents submitted by Capt. J. K. Verma for Suspension
issue of ALTP has revealed that he nas obtained ALTP Licence
No. 4355 on the basis of forged documents.

Suspended the privileges of the ATPL licence.

Resignation of All the Post Holders: M/s Jagson Air Lines Organisation
Ltd.All the Four key post holder i.e. Accountable Manager, Approval Not
Countinuing Airworthiness Manager, Quality Manager & Valid

Maintenance Manager of Jagson Airlines have already
resigned on 4th April 2011. Under these circumstances,

the approval granted to Jagson Airlines in accordance

with CAR 145 does not remain valid as on 4th April 2011 i.e.
the date of resignation.

Incident to M/s Kingdfisher Airlines ATR 72-500 Aircraft
VT-KAO, IT 2455, BLR-COK on i. 11.04.2011 at Cochin.
(involved in skidding of aircraft from runway & Breaking
of Taxi edge Light on Runway 09 at Cochin Airport).

Suspended the privileges of the CPL licence of Capt Sarfaraz  Suspension

lc
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2 3 4 5 6 7
Zakir ALTP No. 4543.
26. Kingfisher Caot. Jorly John 18.04.2011 2011 Incident to M/s Kingfisher Airlines ATR 72-500 Aircraft Suspension
ALTP No. 4193 VT-KAQ, IT 2455, BLR-COK on 11.04.2011 at Cochin.
(involved in skidding of aircraft from runway & Breaking
of Taxi edge Light on Runway 09 at Cochin Airport).
Suspended the privileges of the CPL licence of Capt
Jorly John ALTP No. 4193,
27. Kingfisher Capt. Balu Unni, 27.04.2011 2011 Operation of flight during NOTAM period at Portblair Airport. Suspension
CPL No. 16959
28. Kingfisher Capt. Jose Neto, 27.04.2011 2011  Operation of flight during NOTAM period at Portblair Airport. Derostered
FATA No. 9213
29. NACIL (A) Jyotsana Arora, ALTP-4016 11.05.2010 2011 Capt. Jyotsana Arora, ALTP No. 4016 (NACIL-A), Violation of Show Cause &
Rule 4 & 6 of Aircraft Rules 1937-flying without valid of IR Warning
on ALTP License.
30. NACIL (A) Capt. Arjun Giare, 07.06.2011 2011 During scrutiny of documents submitted by Capt. Arjun Giare, Show Cause
ALTP No. 3245 ALTP No. 3245 for issue of CPL has revealed that he has
obtained ALTP on the basis of forged documents.
31. Jet Lite Lid. Capt. H. S. Bansal, 21.06.2011 2011 Capt. H. S. Bansal, ALTP No. 2745 has exercised the Show Cause
ALTP No. 2745 privileges of his IR without renewal from 10.04.2010 to
27.04.2010. Violation of Rule 4 & 6 of Aircraft Rules 1937. Show Cause
32. Air Charter Zapt Subash Bakshi, 22.06.2011 2011 Dapt. Subash Bakshi, ATPL No. 1941 & IR thereof after
Services Pvt ATPL No. 1941 the age of 65 yrs, from 19.09.2009 to 07.03.2011.
Ltd. & NEPC Violation of Rule 28 A of Aircraft Rules 1937.
India Pvt. Ltd.
33. Air India Capt. S. S. Hothi, 21.07.2011 2011 Improper landing incident to VT- AXU, B737 Aircraft, Suspension
Express. CPL- 3669 M/s Air India Express ltd. at Mangalore on 25.06.2011.
Ltd. Preliminary investigation reveals that capt S.S.Hotri,

CPL -3669 could not control the aircraft.
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Suspended the privileges of the Capt S.S.Hotri, CPL -3669.
34. M/s Airline Capt. Bram Prakash, 27.07.2011 2011 Serious Incidence to M/s Airline Allied Services Ltd.,, CRJ 700 Suspension
Allied Services ATPL No- 1909 Aircraft VT- RJB on 20.07.2011 at Chakeri Airfield, Kanpur.
Ltd. Suspended the privileges of ALTP Licenses of Capt. Bram
Prakash, ATPL No-1909.
35. M/s Airline Capt. Jitesh Sharma, 27.07.2011 2011 Serious Incidence to M/s Airline Allied Services Ltd., CRJ Suspension
Allied Services CPL No 6912 700 Aircraft VT- RJB on 20.07.2011 at Chakeri Airfield, Kanpur.
Ltd. Suspends the privileges of CPL License of Capt Jitesh
Sharma, CPL No- 6912 .
36. Spicejet Capt. Sandeep Suri, 27.07.2011 2011  Tail strike incident to M/s Spice Jet B 737- 900 aircraft Suspension
ATPL No-3609 VT- SPU at Guwahati on 19.07.2011.
Suspended the privileges of ATPL License of Capt Sandeep
Suri, ATPL No-3609.
37. Spicejet Capt. Sorab Singh, 27.07.2011 2011  Taii strike incident to M/s Spice Jet B 737- 900 aircraft Suspension
CPL No-7635 VT- SPU at Guwahati on 19.07.2011
Suspended the privileges of CPL License of Capt Sorab
Singh, CPL No- 7635
38. M/s Air Capt. Rahul Khanna, 04.08.2011 2011 Capt. Rahul Khanna, ATPL No. 2750 has exercised Show Cause
india ATPL No. 2750 the previleges of his ATPL without valid medical assessment
Charter Ltd. from 01.06.2011 to 22.06.2011 (22 Days).
39. M/s Air Capt. A. S. Budhwar, 23.08.2011 2011 During scrutiny of documents submitted by him for P2 Show Cause
India (1) CPL No. 6300 Endorsement it is noticed that Capt A. S. Budhwar,
CPL No. 6300 had flown A- 319/ 321 Aircraft without
valid P2 Rating. Action-Show cause notice Issued.
Under the provision of Rule 19 (5) of the Aircraft 1937.
40. M/s Air India (I) Capt. Rahul Mehra, 23.08.2011 2011 During scrutiny of documents submitted by him for P2 Show Cause

CPL No. 6296 1

Endorsement it is noticed that Capt Rahul Mehra, CPL No.
6296 had flown A- 319/ 321 Aircraft without valid P2
Rating. Action-Show cause notice Issued.
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Under the provision of Rule 19 (5) of the Aircraft 1937.
41. M/s Air Capt. Arun Yadavy, 23.08.2011 2011 During scrutiny of documents submitted by him for P2 Show Cause
India (1). CPL No. 5743 Endorsement it is noticed that Capt. Arun Yadav, CPL No.
5743 had flown A- 319/ 321 Aircraft without valid P2
Rating. Action- Show cause notice Issued.
Ref No T-1326/05 -L.-ll. Dt. 23.08.2011. Under the provision
of Rule 19 (5) of the Aircraft 1937.
42. Indigo Airlines Sh. Jagadananda 18.08.2011 2011 Refuel/defuel coupling cap found on Apron TWY H at Chennai Suspension
Das AME No. 7186. Airport on 12.08.2011
Action- Suspended the privileges of AME License of Sh.
Jagadananda Das AME No. 7186.
43. M/s Airline Capt. Srinivasrao 19.08.2011 2011  Incident to M/s Airline Allied Services Ltd., ATR 42 VT-ABC on
Allied Services CPL No. 2452 19.08.2011 at Agati.
Ltd. Action - Suspended the privileges of CPL License of Capt.
Srinivasrao CPL No. 2452.
44, M/s Airline Capt. Renu Shekhawat 19.08.2011 2011  Incident to M/s Airline Allied Services Ltd. ATR 42 VT-ABC Suspension
Allied Services ALTP no. 3939. on 19.08.2011 at Agati
Ltd. Action- DDG Suspends the privileges of ALTP Licenses of
Capt. Renu Shekhawat ALTP no. 3939.
45. Air India Capt. Jean Kappean, 28.08.2011 2011  Tail strike incident to Air India Express aircraft VI-AXD at Suspension
Express Ltd. CPL No. 5550 Cochin on 28.08.2011 Action- Suspended the privileges of
CPL License of Capt. Jean Kappean CPL No. 5550
46. Air India Capt. Rajesh Sobti, 28.08.2011 2011  Tail strike incident to Air india Express aircraft VT-AXD
Express Ltd. ALTP No. 2287. at Cochin on 28.08.2011 Action- Suspended the privileges Suspension
of ALTP Licenses of Capt. Rajesh Sobti ALTP No. 2287.
47. Jet Airways Mr. M. Chandrababu 28.09.2011 2011 Go around by AIC 439 and rejected take off by JAI 2329

Asst. Manager (ATM)

on 24.09.2011 at Chennai airport M/s Jet Airways (JAIl) aircraft Suspension
VT-JBM, B737-800, 9W-2329 (Chennai-Delhi) on 24th
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48.

49.

50.

51.

52.

53.

Kingfisher

Kingfisher

Airindia
Express
Airindia
Express
Airindia
Express

Airindia
Express

Ltd.

Ltd.

Ltd.

Ltd.

Capt. Krishna Kumar
Rastogi, ATPL No.1515

Capt. Amit Kumar,

Capt Vikram Singh,
ATPL No. 3598

Capt. R. Escobedo,
FATA No 075/07

Capt. Adarsh Ajay Kumar
CPL6184

Capt. C B Gupta
ATPL 3472

10.10.2011 2011

10.10.2011

2011

CPL No. 4849

08.11.2011

08.11.2011

28.11.2011

28.11.2011

2011

2011

2011

2011

sep 2011, rejected take off at Chennai airport R/'W - 25

and due to succeeding AIC- 439 (Delhi- Chennai) initiated
Go around on short final and preceding aircraft IGO 275 aiso
did not vacate run way after landing.

Action- suspended privileges of all ratings held by Mr. M.
Chandrababu Asst Manager (ATM) with immediate effect
pending finalization of investigation.

Tyre burst incident to M/s Kingfisher Airlines ATR 72-500
aircraft VI-KAN at Trichy Airport on 07-10-2011Capt. Krishna
Kumar Rastogi, ATPL No.1515 Action- Suspended the
privileges of ALTP Licenses of Capt. Krishna Kumar
Rastogi, ATPL No.1515.

Tyre burst incident to M/s Kingfisher Airlines ATR 72-500
aircraft VI-KAN at Trichy Airport on 07-10-2011

Capt. Amit Kumar, CPL No. 4849

Action- Suspended the privileges of CPL Licenses of Capt.
Amit Kumar, CPL No. 4849

Airproxi incident due wrong approach by Al Express B787-800.

Suspend the privilege of Capt. Vikram Singh, ATPL No 3598

Airproxi incident due wrong approach by Ai Express B787-800.

Suspend the privilege of Capt. R. Escobedo, FATA No 075/07

Capt. Adarsh Ajay Kumar CPL 6184- Improper landing and tyre
deflation incident to B 737-800 aircraft VI-AYA belonging to M/s

Air India Express limited at Saialah on 03.11.2011
Action- suspended the privilege of CPL no. - 6184.

Suspension

Suspension

Suspension

Suspension

Suspension

Cépt. C B Gupta ATPL 3472 - Improper landing and tyre deflation

incident to B 737-800 aircraft VI-AYA belonging to M/s Air India

Express limited at Saialah on 03.11.2011
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Action- suspended the privilege of ATPL no. -3472.
54, Airindia Capt. Vikram Singh, 08.11.2011 2011  Capt. Vikram Singh, ALTP 3598- Airprox incident due wrong Suspension
Express Ltd. ALTP 3598 approach by M/s Al Express aircraft by B 737-800 VT-AXT
at Trichy airport on 07.11.2011
Action- suspended the privilege of ATPL no. -3598.
55. Airindia Capt. R. Escobedo, 08.11.2011 2011  Capt. R. Escobedo, FATA No.075/07- Airprox incident due Suspension
Express Ltd. FATA No.075/07 wrong approach by M/s Al Express aircraft by B 737-800
VT-AXT at Trichy airport on 07.11.2011.
Action- suspended the privilege of FATA No.075/07.
56. Jetlite Sanjay Biharilal, AME 07.12.2011 2011  Sanjay Biharilal, AME No. 6387- Authorization no. Suspension
No. 6387- Authorization JA/EQ/110. In flight shut down incident to Jetlite
no. JA/EQ/110 aircraft B 737-700 VT-JLG on 13.11.2011 due loss
of oil in no.2 engine.
Action - suspended the privilege of AME No. 6387.
57. Spicejet Accountable Manager 16.01.2012 2012  Mr. Robert Bryant, Post Holder for Maintenance. Suspension

(Mr. Robert Bryant,
Post Holder for
Maintenance)

To M/s Spice Jet Itd., New Delhi has failed to ensure
that the Blow Out Panel in Cargo Compartment of
B737- 800 Aircraft VT- SPR was

installed in approved manner. And he also failed to
ensure the availability of appropriately approved personnel
for certification of Aircraft batteries in the Battery Shop.
Action- Suspends to Mr. Robert Bryant, Post Holder for
Maintenance M/s Spice Jet Ltd., New Delhi for a period
of 03 (Three) Months
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ANNEXURE-II

Measures taken to Ensure Safety of Aircraft Operations
including Helicopters

Civil Aviation Requirements Section -5 Series F Part-

| on "Flight Safety Awareness & Accident/ Incident
Prevention Programme requires that operator should take
certain proactive & reactive action, have a Flight safety

" Documentation System. Following are the details.

implementation of Recommendations Emanating
from Investigation of Aircraft Accidents and
Hazardous Incidents:

Safety recommendations emanating from
investigation of various aircraft accidents and
incidents are followed up for implementation with
the concerned agencies so as to prevent recurrence
of similar accidents/incidents.

Dissemination of Safety Information:

Safety seminars are organized by DGCA to create
safety awareness amongst the operators. Further,
periodical meetings with pilots, engineers, ATCOs
and operators are also convened from time to time.

Issue of Air Safety Circular/Civil Aviation
Requirements:

Accidents/Serious Incidents are regularly analyzed
and based on these analysis Air Safety Circulars
are issued to bring important observations/findings
to the notice of the operators to avoid the recurrence
of the accidents. Safety precautions also are
circulated through the Air Safety Circulars. Whenever
requirement is felt regulatory changes are done by
issuing Civil Aviation Requirements. Requirement
for VIP carriage, Flight Duty Time Limitations etc.
are being revised. Detailed Civil Aviation
Requirements covering training and operations of
the Helicopter for various operators has since been
issued.

Surveillance by Flight Inspectors:

The Flight Inspector pilots of DGCA carryout periodic
proficiency and standardization checks of pilots of
various operators to ensure that laid down operating
procedures are followed.

Safety Audit of Operators:

Safety Audit teams of DGCA carry out periodically
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safety audit of operators and maintenance
organizations. The deficiencies pointed out in the
safety audit reports are immediately brought to the
notice of the operators for taking necessary remedial
in-house measures. DGCA, in its effort to make the
operators more responsible for quality control and
safety, has stressed that operators should also
conduct their internal audit apart from DGCA safety
audit.

Periodic Spot Checks:

Periodic spot checks on the operations and
maintenance activities of the operators have been
intensified by DGCA officers to ensure observance
of the laid down procedures.

Special Operating Precautions in Poor Weather
Conditions:

Operators and Airport authorities have been advised
to take specific actions during periods of monsoon
and fog. Airline pilots are subjected to special
checks to ensure their proficiency in monsoon
conditions.

Prevention of Bird Strike Incidents.

Continuous efforts are being made in association
with airport authorities and local civic authorities to
take effective measures to reduce bird strike menace.
As a result, the number of bird strike incidents have
considerably reduced.

Action against defaulters:

Whenever it is found that there is gross violation of
the laid down norms or compromise of safety, strict
action is taken against the defaulters.

In addition following Specific Steps were taken By
DGCA for Accident Prevention

100% Monitoring of Flight Data Recorders:

DGCA through Civil Aviation Requirement has made
mandatory for all Scheduled Air Transport Operators
and Major Non Scheduled operators having aircraft
equipped with DFDR to monitor flight data of alt the
flights to determine the exceedances in flight
parameters from stipulated limits. This is to ensure
adherence to standard operating procedures by the
flight crew.

Minimum Safe Altitude Warning System:
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Minimum safe altitude warning (MSAW) system
provides radar warning to the air traffic controllers
whenever an aircraft descends below the minimum
safe enroute altitude. The air traffic controller in turn
alerts the pilot about his descent below the safe
altitude. MSAW system has already been provided
in the air traffic control (ATC) Radars at Mumbai
and Delhi. Airports Authority of India is in the process
of installing MSAW systems at other airports.

Installation of Monopulse Secondary Surveillance
Radars (MSSRs)

Airports Authority of India (AAl) has since installed
MSSRs at eight (8) airports in the country. Among
other information, an MSSR provides aircraft altitude
information to the air traffic controllers which enables
him in improved air traffic management and
surveillance. Because of the large areas covered
by the MSSRs, most of the busy airspace in the
country has come under the coverage of the MSSRs.
This has enabled better surveillance of the flights in
the Indian airspace.

Installation of Airborne Collision Avoidance
System (ACAS)

DGCA has issued Civil Aviation Requirements
making it mandatory for installation of Airborne
Collision Avoidance System on airplane having
maximum certified passenger seating configuration
of more than 30 or a maximum pay load capacity
of more than 3 tonnes. All applicable civil aircraft in
india have ACAS installed and at the insistence of
DGCA, foreign operators also have to utilize ACAS
equipped for operation over Indian airspace.

Installation of Transponders

Transponders (A & C Type) provide traffic advisory
in an aircraft fitted with ACAS-I and both traffic
advisory and resolution advisory in an aircraft fitted
with ACAS-Il. Mode S Transponder is a reliable
means for air space surveillance. It enhances the
operation of Air Traffic Control Radar Beacon System
(ATCRBS) by adding a datalink feature and
interrogation capability over and above Mode A/
Mode C Transponder operation which only
determines aircraft altitude. Mode S transponder
also provides traffic advisory in an aircraft fitted with
ACAS-I and both traffic and resolutionary advisory
in an aircraft fitted with ACAS-II.
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Installation of Ground Proximity Warning System.

Installation of GPWS system has been made
mandatory by DGCA on all turbine engine
aeroplanes of maximum certified take-off mass in
excess of 5700 kgs or authorised to carry more than
nine passengers as recommended by ICAQ also.
This equipment shall provide automatically a timely
and distinctive warning to the flight crew when the
aeroplane is in potentially hazardous proximity to
the earth's surface.

DGCA India has also made a requirement that no
turbine engined aircraft of maximum certified take
off mass in excess of 15000 Kgs. or type cetificated
to carry more than 30 passengers shall operate on
or after 1.1.2003 without having equipped with
Enchanced Ground Proximity Warning System
(EGPWS).

Computerised monitoring of FDTL, Training,
Medical & Licence validity

All the airlines have been mandatorily made to
computerise the records relating to Flight crew duty
time Limitations, their training, qualification, medical
and licence validity. This has enabled instantaneous
monitoring of crew records for their validity prior to
operating flights.

Detailed requirements for compliance of ICAQ
Standards

The standards & recommended practices of ICAO
contained in their Annex-1 (Personnel Licencing),
Annex-6 (Aircraft Operations) and Annex-8
(Airworthiness of Aircraft) have been reviewed and
Civil Aviation Requirements issued containing
detailed requirements for compliance by the
operators in compliance of ICAQ standards.

Safety Audit of the State government/PSUs:

CAR Section-3, Series C Part X "Air Transport
MINIMUM REQUIREMENTS FOR UNDERTAKING
AIRCRAFT OPERATIONS WITH AIRCRAFT OWNED
BY STATE GOVERNMENTS/ PUBLIC SECTOR
UNDERTAKINGS OF CENTRAL/ STATE
GOVERNMENTS has been issued on 2nd June
2010.

[Translation]

CHAUDHARY LAL SINGH: Madam, | would like to

ask the Minister about matters relating to safety, security
and passenger amenities and the protection of lives of
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passengers. From the 14th Lok Sabha onwards we have
been saying that the Jammu airport is too small. Planes do
not descend but literally fall down. It is a disaster waiting
to happen. One Minister went and another was given this
portfolio during the 14th Lok Sabha. Now a third Minister
has taken over charge. Which Minister will take care of
passenger amenities and their safety in the country
including in Jammu and Kashmir ...(Interruptions)

MADAM SPEAKER: It's enough. Your question is done.

...(Interruptions)
[English]

SHRI VALAYAR RAVI: The Jammu airport is having
a problem because the runway is not ready. It has already
drawn the attention of the Government. So, | cannot give
an off-the-cuff reply at the moment.

...(Interruptions)

MADAM SPEAKER: The House stands adjourned to
meet again at 12 noon.

11.23 hrs.

The Lok Sabha then adjourned till Twelve
of the Clock.

WRITTEN ANSWERS TO QUESTIONS
[English]

Bail Out Package of Airlines

*24. SHRIMATI SEEMA UPADHYAY:
SHRI A.T. NANA PATIL:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether the Government has taken note of the
financial health of various aviation companies, operating
in the country in the light of the assessment made by the
Centre for Asia Pacific Aviation;

(b) if so, the details thereof and the reasons for the
poor condition of airlines, airline-wise;

{(c) whether the Government is contemplating any
bailout package for loss making private and public airlines
operating in the country; and
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(d) if so, the details thereof, airline-wise?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) and (b) No such assessment made by the
Centre for Asia Pacific Aviation is available with this Ministry.
However, based on returns filed by airlines with Directorate
General of Civil Aviation, all scheduled airlines except
IndiGo operating in the country are incurring losses.

The spiraling cost of Aviation Turbine Fuel (ATF),
global economic slow down and low yield due to intense
competition and consequent widening gap between
revenue and expenses have contributed greatly to losses.

(c) and (d) The Ministry has no bailout package for
private airlines. However, Government has recently taken
several sector vide measures to resolve short term as well
as long term issues to improve its sustainability and viability.
These are:

(i) An inter-ministerial Working Group constituted under
the Chairmanship of Secretary, Civil Aviation
analyzed various factors causing stress in civil
aviation.

(i)  The issue of rationalization of VAT on ATF, has
been taken up with the State Govts.

(i)  Directorate General of Foreign Trade has allowed
import of ATF by or on behalf of airlines as actual
users and on actual use basis.

(iv) A proposal to allow FDI upto a limit of 49% by
foreign airlines into domestic sector is under
consideration.

As regard Air India, Government has infused Rs.
800 crores as equity in Air india in the FY 2009-2010,
Rs.1200 crore in FY 2010-11, Rs.1200 crore in 2011-12.
Meanwhile, Group of Ministers (GoM) has approved Turn
Around Plan (TAP) and Financial Restructuring Plan (FRP)
formulated by Air India.

[Translation]

Quality of Education

*25.  PROF. RAMSHANKAR:
SHRI HARISH CHOUDHARY:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the quality of education in the country
at primary and secondary levels was subjected to any
review in the recent past,
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(b) if so, the details thereof and the steps taken to
improve the quality of education during the last three
years and the current year;

(c) whether the Government is aware that private
educational institutes are focussing their energy on higher
education and neglecting primary and secondary
education;

(d) if so, the reaction of the Government thereto;
and

(e) the corrective action taken in the matter?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHR! KAPIL SIBAL):
(a) and (b) Yes Madam. At the elementary education level,
the National Council of Educational Research and Training
(NCERT) periodically conducts Learner Achievement
Surveys. To date NCERT has completed two rounds of
Learner Achievement Surveys in all subjects for classes
ill, V and Vil/VIIl. NCERT has commenced the third round
of Learner Achievement Survey, and has completed the
same in respect of class V. In addition, the Programme
Evaluation Organisation (PEQO) of the Planning
Commission had conducted an evaluation of the SSA
programme in 2010, which points to significant
improvement in access and enrolment, as well as social
and gender equity in enrolment. The study has also pointed
out that there has been moderate improvement in the
pupil teacher ratio and availability of infrastructure. The
quality of learning, however, varies considerably between
states. Further, the implementation of the Sarva Shiksha
Abhiyan (SSA), which is the country's flagship programme
for elementary education is subjected to bi-annual joint
reviews by SSA’s Development Partners, namely the World
Bank, DFID and European Commission along with
nominees of the Government of India. To-date 15 Joint
Review Missions have been held.

The Right of Children to Free and Compulsory
Education (RTE) Act, 2009 has become operative with
effect from 1st April, 2010, and the SSA Framework of
Implementation has been revised to correspond with the
provisions of the RTE Act, 2009. SSA provides for several
interventions to improve the quality of elementary
education, including inter alia opening new schools,
recruiting additional teachers, periodic in-service teacher
training, provision of textbooks and uniforms, regular
academic support for learning enhancement to teachers.
Further, the Government has issued an Advisory to State
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Governments on the implementation of section 29 of the
RTE Act for initiating curriculum reform, including, (i)
formulating age-appropriate curricula and syllabi in keeping
with the National Curriculum Framework (NCF) -2005, (ii)
maintaining subject balance, (iii) initiating textbook contents
and production reform, (iv) ensuring continuous and
comprehensive assessment for learning.

At the secondary level, the Central Board of
Secondary Education has introduced the scheme of
Continuous and Comprehensive Evaluation (CCE) in its
schools in a phased manner for improvement of quality in
the schools affiliated to it, the Board has also made Class
X Board Examination optional for the students studying in
Senior Secondary Schools. Rashtriya Madhayamik Shiksha
Abhiyan has been launched in 2009. Further, the Centrally
Sponsored Scheme "Information and Communication
Technology in Schools" was revised in 2010 to promote
computer enabled learning and ICT usage in Government
and Government aided secondary and higher secondary
schools, and thereby enrich teaching learning processes.

(c) to (e) The private sector has a large presence in
the Higher Education sector. However, private sector
presence in school education is also increasing over the
years. The proportion of private schools including private
aided schools at primary level increased from 9.1 per cent
to 14.2 per cent between 2001-02 and 2009-10, at upper
primary level from 23.6 per cent to 26.9 per cent, and at
secondary level from 56.5 per cent to 60.0 per cent during
the same period.

[English]
Development of Coal Resources

*26.SHRI M. VENUGOPALA REDDY: Will the
Minister of COAL be pleased to state:

(a) whether coal resources of the country are being
developed in an optimal manner;

(b) if so, the details thereof including the steps taken
in this regard during the last three years;

(c) whether the Government proposes to set up a
Coal Regulatory Authority in the country;

(d) if so, the details including the salient features
thereof;

(e) whether the views of the various stakeholders
have been obtained; and



41 Written Answers

(f if so, the details thereof and the time by which
the authority is likely to be set up?

THE MINISTER OF COAL (SHRI SHRIPRAKASH
JAISWAL): (a) and (b) Yes, Madam. Development of coal
includes both exploration and production of coal. Out of
18279 sq. kms. of potential coal bearing area of the country,
14013 sqg. kms. of area (77%) stands covered under
regional exploration till the end of 11th Five Year Plan.
Similarly, the area covered by detailed exploration is 7188
sq. kms. (about 40%). As a result of Regional, Promotional
and Detailed exploration carried out by Geological Survey
of India, Mineral Exploration Corporation Limited, Central
Mine Planning & Design Institute Limited (CMPDIL),
Singareni Collieries Company Limited (SCCL) and some
State Mining & Geology Departments the coal resources
in the country have increased from 267.211 BT (Billion
Tonnes) in 2009 to 285.862 BT in 2011. Further the proved
reserves have increased from 105.720 BT to 114.002 BT.
Details are given in the table below.

As on Coal Resources (in Billion Tonnes)

Proved Indicated Inferred

01/04/2009 105.720  123.570 37.921
01/04/2010 109.798 130.654 36.359
01/04/2011 114.002 137.471 34.389

Exploration is a continuous process and action has
been initiated for enhancing the efforts for exploration of
coal through both increasing the drilling capacities of
CMPDIL and also through outsourcing. The objective is to
quickly bring the available resources into proved category
for projecting the reserves and taking up new projects in
line with the rapidly increasing coal demand in the country.

The different steps taken in enhancing coal
production include taking up of a number of new projects
by the public sector coal companies and allotment of a
number of captive coal blocks to both private and
government companies, enhancing the delegation of
powers of Public Sector coal companies, persuasion and
close interaction with the State and Central Authorities for
facilitating statutory clearances, land acquisition and related
rehabilitation & resettlement etc. have resulted in increase
of coal production of the country from 492.757 MT in 2008-
09 to 533.076 MT in 2010-11. Company-wise details of
coal production are given below.
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(in Million tonnes)

Company Year
2008-09 2009-10 2010-11
CIL 403.73 431.26 431.32
SCCL 44.55 50.43 51.33
Captive Blocks 30.01 35.46 34.64
Others 14.47 14.89 15.79
Total 492.76 532.04 533.08

(¢} Yes, Madam.

(d) The details and the salient features of the
proposed Regulatory Authority are as under.

Government decided to set up a Coal Regulatory
Authority in the country to regulate and conserve resources
in the coal sector, protect the interests of consumers and
producers of coal and for matters connected therewith or
incidental thereto. The major objectives of the proposed
authority would be more optimal development of coal
resources and to ensure that the Indian coal companies
raise their level of competence to be at par with international
competitors.

The proposed Regulatory Authority is envisaged to
perform the following functions :

(a) grant authorization to any person for undertaking
mining operations, production and supply of coal
and for establishing washeries;

(b)  Suspend or cancel authorization;

(c) specify by regulation terms & conditions for
authorization and alter such conditions;

(d)  specify by regulation standards of performance and
operational norms;

(e)  specify by regulation grades or quality of coal

) monitor and enforce closure of mines as per
approved mine project plan towards closure of
mines;

(g) ensure adherence of approved mining plan;

(h)  determine the price of raw coal and washed coal
and any other by-product generated during the
process of coal washing;
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(i) recover amount of penalty imposed,;

(i) call for information, record or other documents from
the entities and publish statistics and other data in
relation to the coal industry;

(k)  monitor utilisation of funds for implementation of
coal conservation and development;

( Take measures including providing incentives for
taking up clean coal technologies, coal bed
methane, gasification etc.

(m) determine and levy fees in such manner as may be
specified by regulation;

(n)  specify by regulations procedure for automatic coal
sampling and weighment.

(e) and (f) Ministry of Coal engaged Administrative
Staff College of India (ASCI) as a consultant to draft the
Coal Regulatory Authority Bill. During the course of
preparation of the draft Bill, ASCI had held wide-scale
consultations with all stakeholders. The draft Bill prepared
by them was circulated to various Ministry/Departments for
their comments. Views/comments of concerned Ministries/
Department have been obtained and suitably incorporated
in the draft Bill. The Draft Bill is under finalization in
consultation with Ministry of Law for its introduction in
Parliament and after the passing of the Bill, the Regulatory
Authority will be set up immediately.

[Translation]

Resolution of Issues with China

*27.  SHRIMATI ASHWAMEDH DEVI:
SHRI RAMKISHUN:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether China has raised objections to the visit
by the Indian Defence Minister to Arunachal Pradesh for
participating in the silver jubilee celebrations in the State;

(b) if so, the details thereof and the reaction of the
Government thereto;

(c) whether India has taken adequate steps to
maintain peace and tranquility in the border States and
impress upon China to resolve contentious issues
bilaterally; and

(d) if so, the details thereof?
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THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) Yes, Madam.

(b) On 25 February 2012, the Chinese Foreign Office
Spokesperson made a statement that the Chinese position
on the disputed eastern sector of the India-China boundary
has been consistent and that pending a final resolution,
India and China should not take any action in the disputed
area that could complicate the problem. India's position
that Arunachal Pradesh is an integral and inalienable part
of India has been clearly conveyed to the Chinese side.

(c) and (d} India and China have reiterated, on many
occasions, their commitment to maintaining peace and
tranquility along the Line of Actual Control in the India-
China border areas, pending a final settlement of the
Boundary Question and have put in place various
Confidence Building Measures to this end. These include
Special Representative (SR) Talks, the Joint Working
Group, the Expert Group, border personnel meetings, flag
meetings and discussions through diplomatic channels.
Recently during the 15th SR Talks the two sides established
a Working Mechanism on Consultation and Coordination
on India-China Border Affairs as an additional confidence
building measure. lts first meeting was successfully held
in Beijing on 5-6 March 2012.

Violation of Universal Service Obligations

*28.SHRI HARSH VARDHAN: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the services of some of the private
telecom companies have been suspended in certain-
telecom circles for violation of the conditions of the
Universal Service Obligation Fund agreement;

(b) if so, the details thereof, companywise;

(c) whether the Government has imposed penalties
on erring companies; and

(d) if so, the details of penalty imposed and recovery
made from them, companywise?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHRI KAPIL SIBAL):
(a) and (b) Universal Service Obligation Fund (USOF)/
Government have not suspended the services of private
telecom companies for violation of the conditions of the
USOF agreement. However, M/s Reliance Communications
Limited (RCL) and M/s Reliance Telecom Limited (RTL)
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switched off their mobile Base Transceiver Stations (BTSs)
at 1191 and 228 USOF supported sites respectively
causing suspension/interruption of mobile services in
certain areas during Nov 2010 to Feb 2011. The details
are given in the enclosed Statement.

(c) Yes, Madam.
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(d) A financial penalty of Rs.4,63,22,000 has been
imposed on M/s Reliance Communications Limited and
Rs. 1,07,67,500 on M/s Reliance Telecom Limited for the
period of interruption in mobile services caused due to
shutting down of services by these companies. The details
of penalty imposed and recovered are given in the enclosed
Statement.

Statement

Status Report on Recovery of Penalty due to Switching Off/On of BTSs by
M/s RCL/RTL as on 21-02-2012

SIl. No. CCA Cluster uUSP No. of No. of Total no. Penalty Penalty
numbers BTSs BTSs of Down Re- Re-
switched  switched time coverable  covered
off by off by days (Rs.) (Rs.)
M/s RCL  M/s RTL

1. AP 1t06 RCL 339 0 20049 10133500 10133500
2. Gujarat 19 RCL 45 0 2745 1372500 1372500
3. Karnataka 29,32 RCL 112 0 9968 3563000 3563000
4. Mabharastra 44,4547 RCL 179 0 18167 6793000 6793000
5. Punjab 61 RCL 13 0 933 794500 794500
6. Rajasthan 62,63,65 RCL 149 0 14307 8149000 8148000
7. TN 68,69,70 RCL 156 0 10033 6283000 6283000
8. UP(E) 74,76,77 RCL 177 0 16239 8119500 8119500
9. Uttaranchal 72,73 RCL 21 0 2143 1114000 1114000
Total RCL 1191 0 94584 46322000 46322000
10. Bihar 9, 11, 12, 13 RTL 0 161 13920 7016000 7016000
11. Jharkhand 26 RTL 0 55 3630 3080000 3080000
12. MP 35 RTL 0 7 788 394000 394000
13. WB 66 RTL 0 5 325 277500 277500

Total RTL 0 228 18663 10767500 10767500

Grand Total 1191 228 113247 57089500 57089500

Development of Talents

*29. SHR! HARISHCHANDRA CHAVAN: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the details of the scheme being implemented by
the Government to develop hidden talents of the poor
students at school and college levels in the country
particularly in the rural areas;

(b) whether any schemes/projects have been
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launched for setting up of model degree colleges in the
educationally backward districts for improving education;

(c) if so, the details thereof;
{(d) the funds earmarked for the purpose; and

(e) the other steps being contemplated to improve
infrastructure/quality of education in the backward regions?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHRI KAPIL SIBAL):
{(a) The National Talent Scholarship Scheme (NTS), for
identification of talented students and awarding them with
scholarships, is implemented by Ministry of Human
Resource Development. Kishore Vaigyanik Protsahan
Yojana (KVPY) and Innovation in Science Pursuit for
Inspired Research (INSPIRE) Programme are implemented
by Department of Science and Technology. KVPY aims to
encourage students of Basic Sciences, Engineering and
Medicine to take up research careers in these areas. The
basic objective of INSPIRE is to communicate to the youth
of the country the excitement of creative pursuit of science
and attract talent to the study of science at an early stage.

(b) to (d) A centrally sponsored scheme for
establishment of a model degree college in each of the
identified 374 educationally backward districts having Gross
Enrolment Ratio (GER) lower than the national average
has been launched in February, 2010. Under the scheme
the Central Government shall provide assistance to the
extent of one-third (1/3rd) of the capital cost for
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establishment of each college, limited to Rs.2.67 crore. For
Special Category States (i.e. all North-Eastern States,
Sikkim, Jammu & Kashmir, Himachal Pradesh and
Uttarakhand), the Central share shall be 50% of the capital
cost limited to Rs. 4.00 Crore for each college. Land shall
be provided free of cost by the State Governments. The
University Grants Commission (UGC) disburses grants from
its budget to State Universities for projects relating to
setting up of Model Degree Colleges in the identified 374
Educationally Backward Districts. According to University
Grants Commission, in 2010-11, Rs. 19.95 crores and in
2011-12, Rs. 17.29 crores have been released. State-wise
statement is enclosed.

(e) The Right of Children to Free and Compulsory
Education (RTE) Act, 2009 has been operative with effect
from 01.04.2010. The Act provides that every child in
6-14 age group shall have the right to free and compulsory
education. The Sarva Shiksha Abhiyan (SSA) has been
revised to correspond to the provisions of the RTE Act,
2009 in terms of provision of additional teachers,
classrooms and facilities in schools as quality interventions
including in the backward regions. The Rashtriya
Madhyamik Shiksha Abhiyan (RMSA) provides for opening
of new secondary schools and Interventions such as
construction of school building, additional classrocoms,
laboratories, toilets etc. including in backward regions.
The Girl's Hostel Scheme envisages the establishment of
a hostel for secondary schoo! girls in each of about 3500
Educationally Backward Blocks (EBBs). Further, under the
Model School Scheme, State/UT Governments are provided
support to set up a Model School in each EBB.

Statement

Performance of States in regard to implementation of the centrally sponsored scheme for establishment of one
model degree college in each of the identified 374 educationally backward districts having lower GER than
National GER. (Month ending 31.01.2011

Sl. No. State/UTs EBDs Proposals Proposals Proposals Proposal Remarks
received approved under rejected
process
1 2 3 4 5 6 7 8
1. Andhra Pradesh 11 7 - *2 Placed before Expert Committee on

2. Arunachal Pradesh 11 6

23.9.2011 * Affiliating university is
not covered under Section 12B of
UGC Act.

Approval has been conveyed
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1 2 3 4 5 6 7 8

3. Assam 12 12 12 - - Approval has been conveyed

4. Bihar 25 1 - - 1 Date of establishment is before
1.1.2008

5. Chhattisgarh 15 5 5 - Documents called for

6. Goa - - - - -

7. Guijarat 20 20 19 - *1 Grant has been released *Affiliating
university is not covered under
Section 12B of UGC Act

8. Haryana 7 10 - 1 9 Date of establishment is before
1.1.2008 /not in EBD

9. Himachal Pradesh 4 4 - - 4 Date of establishment is before
1.1.2008

10. Jammu and Kashmir 11 - - - -

11. Jharkhand 12 - - - -

12. Karnataka 20 20 6 3 *11 Documents called for. * Date of
establishment is before 1.1.2008

13. Kerala 4 4 3 1 - Documents called for.

14. Madhya Pradesh 39 - -

15. Maharashtra 7 7 7 - - Grant has been released

16. Manipur - - - - -

17. Meghalaya 5 - - -

18. Mizoram 7 - -

19. Nagaland 1 - - -

20. Orissa 18 8 - 8 - Documents called for

21. Punjab 13 13 11 - 2 Date of establishment is before
1.1.2008

22. Rajasthan 30 1 - 1 - Documents called for

23. Sikkim 4 2 - 2 - Documents called for

24. Tamil Nadu 27 7 3 *1 **3 *Documents called for** Affiliating
university is not covered under
Section 12 B of UGC Act/not in EBD

25. Tripura 4 4 - 4 - Documents called for
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1 2 3 4 5 6 7 8
26. Uttar Pradesh 41 6 5 1 - Documents called for
27. Uttaranchal 2 - - - -
28. West Bengal 17 3 - 3 - Documents called for
29. Andaman and Nicobar 2 - - - -
30. Chandigarh - - - -
31. Dadra and Nagar Haveli 1 1 1 - - Approval has been conveyed
32. Daman and Diu 2 - - - -
33. Delhi - - - -
34. Lakshadweep 1 1 - 1 - Documents called for
35. Pudducherry 1 - - -
Total 374 142 78 31 33
Tele-Density density in some of the States compared to the national

*30.  SHRI BHISMA SHANKAR ALIAS KUSHAL
TIWARI:
SHRI M. SREENIVASULU REDDY:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the tele-density in some States is much
less than the national teledensity;

(b) if so, the details thereof during the last three
years and the current year, Statewise alongwith the reasons
therefor;

(c) whether the tele-density in the country is much
less than the global teledensity;

(d) if so, the details in this regard; and

(e) the steps taken/being taken by the Government
to increase the tele-density in the country, particularly in
the rural areas in the Twelfth Five Year Plan?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHRI KAPIL SIBAL):
(a) and (b) The service area-wise details of rural, urban
and overall tele-density in the country for the last three
years and current year (as on 31.01.2012) are given in the
enclosed Statement. The main reasons for lower tele-

tele-density are low per capita income, poor literacy rate,
poor availability of infrastructure viz. power and road,
particularly in rural areas, socio-economic status of rural
population etc.

(c) and (d) The comparative position of fixed and
mobile phones' tele-density of the country vis-a-vis' the
estimated global tele-density as per International
Telecommunications Union (ITU), at the end of December
2011 is as under:

Type of telephone Tele-density
India World

Fixed Telephones 2.71% 16

Mobile Telephones 74.15% 86

(e) The following steps are taken/being taken by
Government to increase the tele-density in the country:

1. Various schemes are being implemented with
financial support from Universal Service Obligation
Fund (USOF) for providing access to telecom
services to people in the rural and remote areas at
affordable and reasonable prices. These schemes
are contributing in increase of rural tele-density

which inter-alia, include the following:
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(i) As on 31.01.2012, 5,80,124 villages i.e. 97.73% of commissioned by Service Providers and mobile
the Census 2001 inhabited revenue villages have services are being provided.
been covered with Village Public Telephones (VPTs).
2. To meet the demand of wire line telephones in rural
(i) As on 31.01.2012, 1,84,775 VPTs, out of a total areas, Bharat Sanchar Nigam Limited (BSNL) is
number of 1,85,121 VPTs earlier working on Multi now laying cable up to 5 Kms. of exchange against
Access Radio Relay (MARR) technology and the earlier standard of 2.5 Kms. based on demand

installed before 01.04.2002, have been replaced
with reliable technologies.

and techno-commercial consideration.

3. BSNL has deployed Wireless in Local Loop (WLL)
network in rural areas to meet the demand of
scattered and far-flung rural areas where connection
of telephone is not techno-commercially feasible on

(i) A scheme was launched by USO Fund to provide
subsidy support for setting up and managing 7353
number of infrastructure sites/ towers in 500 districts
spread over 27 states, for provision of mobile

. : . landlines.
services in the specified rural and remote areas, .
where there was no existing fixed wireless or mobile 4. BSNL has deployed its mobile network on national
coverage. As on 31.01.2012, 7296 towers have and State highways, important towns and pilgrim
been set up under this scheme. The infrastructure centers.

so created is being shared by three service providers
for provision of mobile services. As on 31.01.2012,
15,851 Base Transceiver Stations have been so far.

The Twelfth Five Year Plan has not been approved

Statement

Service area-wise Rural, Urban and Overall tele-density (in %)

SI. No. Name of As on 31.03.2009 As on 31.03.2010 As on 31.03.2011 As on 31.01.2012
service area

Rural Urban Overall Rural Urban Overall Rural Urban Overall Rural Urban Overall

1 2 3 4 5 6 7 8 9 10 11 12 13 14

1. Andhra Pradesh  15.22 103.38 39.59 24.33 143.18 57.23 33.70 180.32 74.35 37.88 189.96 80.09

2. Assam 9.36 86.98 20.65 18.47 96.55 29.99 23.93 124.46 38.98 28.17 146.25 46.06

3. Bihar 749 83.28 17.77 14.65 127.96 30.07 21.86 171.97 42.32 24.68 193.94 47.80

4. Gujarat 25.21 7543 4516 33.52 95.82 5846 46.68 133.99 81.90 51.25 142.65 88.36

5. Haryana 28.10 75.97 43.75 39.37 100.63 59.70 51.33 144.18 8259 53.99 150.50 86.89

6. Himachal 40.47 179.89 55.50 52.53 298.28 79.36 70.23 440.32 111.11 75.07 469.35 119.09
Pradesh .

7. Jammu and 16.72 77.42 3276 26.93 113.21 49.90 30.01 107.85 50.90 29.66 116.87 53.21
Kashmir

8. Karnataka 14.36 98.73 4521 24.08 142.62 67.81 35.10 176.59 87.76 42.67 184.68 95.91

9. Kerala 35.43 125.35 58.48 44.65 184.18 80.36 53.25 236.25 100.01 58.62 250.86 107.66

10. Madhya Pradesh 8.61 66.56 23.79 15.41 90.76 35.28 22.92 120.73 48.88 25.68 128.73 53.18
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1 2 3 4 5 6 7 8 9 10 11 12 13 14
11. Maharashtra 21.70 69.67 37.90 3227 85.10 50.30 46.07 112.47 68.97 50.56 123.67 76.00

excl. Mumbai
12. North East 9.70 89.46 28.59 25.36 100.09 43.22 32.36 132.55 56.50 36.70 148.37 63.82
13. Odisha 12,55 78.09 23.30 20.61 133.25 39.30 28.42 194.96 56.37 33.50 215.68 64.36
14. Punjab 33.11 95.85 58.25 4251 123.57 75.43 57.23 171.07 104.09 63.47 180.03 111.98
15. Rajasthan 16.71 102.56 37.15 31.42 120.89 52.76 38.79 149.89 65.35 43.24 161.24 71.50
16. Tamilnadu 25.62 79.48 50.46 38.05 11494 7431 48.55 150.60 97.73 54.53 161.89 107.19
excl. Chennai
17. Uttar Pradesh 10.05 74.65 24.27 18.24 104.68 37.37 26.57 145.15 52.97 30.73 160.00 59.64
18. West Bengal 13.561 77.03 2250 23.32 104.13 34.78 36.88 153.28 53.43 41.33 17457 60.32
excl. Kolkata
19. Kolkatta # # 89.68 # # 120.18 # # 163.76 # # 170.31
20. Chennai # # 127.38 # # 149.41 # # 163.40 # # 169.43
21. Delhi # 140.18 # # 172.49 # # 225.25 # # 237.50
22. Mumbai # # 110.52 # # 143.71 # # 180.44 # # 189.31
All India 15.11 88.84 36.98 24.31 119.45 5274 33.83 156.93 70.89 38.08 168.44 77.57

# Separate figures for rural and urban population are not available.

Note: Figures of Bihar, Madhya Pradesh, Uttar Pradesh and West Bengal license areas also include telephones of Jharkhand,

Chhattisgarh, Uttaranchal and Andaman -

Misbehaviour with Indian Diplomat

*31.  SHRI MAHESHWAR HAZARI:

SHRI SHAILENDRA KUMAR:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the Government has taken note of the
ill treatment allegedly meted to an Indian diplomat in China,
during the course of providing consular assistance to two
Indian businessmen;

(b) if so, the details thereof;

(c} whether the Government has taken up the matter
with the Chinese Government;

(d) is so, the details and the outcome thereof; and

(e) the steps taken/being taken by the Government
to check recurrence of such incidents?

Nicobar & Sikkim respectively.

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) to (e) Government has taken this issue
seriously and has raised this matter with the Chinese side,
which has conveyed that China would ensure the safety
and rights of diplomatic officers in China in accordance
with the Vienna Conventions of Diplomatic and Consular
Relations.

[English]
FDI in Domestic Airlines

*32.  SHRI D.B. CHANDRE GOWDA:

CHAUDHARY LAL SINGH:

Will the Minister of CIVIL AVIATION be pleased to
state:

(&) whether the Government proposes to allow
Foreign Direct Investment to the tune of 49 per cent in the
Indian domestic airlines;
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(b) if so, the details thereof;

(c) whether any international carriers have shown
interest in picking up equities in the Indian domestic airlines;

(d) if so, the details thereof alongwith the time by
which the foreign airlines are likely to be allowed to invest
in domestic carriers; and

(e) the steps proposed by the Government, if any,
to protect the indigenous interests in this regard?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) to (c) At present, 49% Foreign direct investment
is allowed in the domestic carriers. However, no equity
from foreign airlines in the domestic sector is allowed.

(d) and (e) A proposal to aliow Foreign Direct
Investment (FDI) by fdreign airlines in Domestic Airlines
upto a limit of 49% is under examination of Department of
Industrial Policy and Promotion (DIPP).

[Translation]

Financial Restructuring of Air India

*33.  SHRI P.C. MOHAN:
DR. SHASHI THAROOR:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) the total debt burden of Air India at present and
the entities to whom such debt is payable;

(b) the expenditure, income and losses of Air India
during each of the last three years and the current year
alongwith the reasons for incurring losses;

(c) whether banks have refused to give fresh loans
to Air India and if so, the steps being taken in this regard;

(d) whether any restructuring plan/bailout package
for Air India has been cleared/approved recently and if so,
the details thereof;

(e) whether the Government is considering
disinvestment of Air India and if so, the details thereof; and

() the action taken/being taker and the progress
made on the turnaround and financial restructuring pian of
the company?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) The total working capital loan and aircraft loan
position of Air India as on 31.12.2011 is given in the
enclosed Statement.
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(b) The expenditure, income and losses of Air India
during each of the last three years alongwith the reasons
for incurring losses are as under:

Rs. in crore

2008-03 2009-10 2010-11 Apr-Sept.
2011

Total Revenue 15119.756 13138.34.14455.98 6803.85

Total 20668.01 18690.78 21321.1510903.64
Expenses
Loss 5548.26 5552.44 6865.17 4099.79

The reasons for the losses are {i) Abnormal increase in
Aviation Turbine Fuel Cost (ATF); (ii) High taxes on ATF;
(ii) High airport fees and levies; (iv) intense competition
among airlines for market share resulting in lower yields/
losses; (v) Increase in interest burden on aircraft loans due
to strengthening of dollar; (vi) Interest burden on account
of working capital; and (vii) High overhead cost compared
with industry norms.

(c) and (d) Until Air India restructures its working
capital loans, banks are not sanctioning fresh working
capital loans. The Financial Restructuring Plan (FRP) is
under active consideration of the Government. The equity
infusion by the Government in Air India during the years
2009-10, 2010-11 & 2011-12 are Rs.800 crore, Rs.1200
crore and Rs.1200 crore respectively.

(e} No, Madam. Government is not presently
considering disinvestment of Air India.

(H Air India has formulated a comprehensive
Turnaround Plan (TAP) which entails an operational
turnaround alongwith a financial turnaround in order to
improve its operational and financial position. As part of
the financial turnaround, a comprehensive FRP is
proposed, which shall provide relief to the Company from
its debt servicing obligations on working capital while
providing necessary time to improve its operational
efficiencies and implement the TAP. The FRP proposes
that Government will infuse substantial equity into the
Company to the extent of Rs.30,231 crore during the period
FY 2012-2021. In addition, an amount of Rs.7400 crore to
be issued as NCDs (Non-Convertible Debentures) and
subscribed by investors shall also be guaranteed by
Government of India (Principal + interest). The proceeds
of NCDs will be used to repay lenders. Both TAP/FRP are
under active consideration of the Government.
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Statement

Air India Ltd.

Working capital Loan position as on December 31, 2011

Total Working Capital Limit: Rs. 24000 Crores

to Questions 60

Bank Wide Body Narrow Body Total
INR-Term Loans INR-Term Loans INR

Dena Bank 235.00 - 235.00
State Bank of India CC 11564.66 - 1154.66
Bank of Baroda 1000.00 1250.00 2250.00
IDBI Bank 660.00 90.00 750.00
Punjab National Bank 680.00 1140.00 1820.00
Allahabad Bank 500.00 - 500.00
Bank of India 9563.00 400.00 1353.00
United Bank of India 400.00 - 400.00
Central Bank of India 1600.00 - 1600.00
Oriental Bank of Commerce 1530.00 - 1530.00
Punjab & Sind 475.00 - 475.00
UCO Bank 1000.00 - 1000.00
Syndicate Bank 1100.00 - 1100.00
Canara Bank 450.00 950.00 1400.00
Indian Bank 750.00 - 750.00
Indian Overseas Bank - 1230.00 1230.00
Federal Bank 155.00 - 155.00
Andhra Bank - 800.00 600.00
Corporation Bank 1300.00 - 1300.00
Standard Chartered Bank - - -
CC-PNB Bank - 210.00 210.00
OD-BOI Delhi - 233.86 233.86
CC-HDFC Bank 9.24 - 9.24
CC - United Bank of India 50.86 - 50.86
USD Loan for W Capital - Bank of India / 1607.76 - 1607.76
Standard Chartered Bank

Grand Total 15,610.52 6,103.86 21,714.38
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AIRCRAFT Loan outstanding as on

Air India Limited

Loans Currency  Amount Monthly Ex Rate INR-Crs. Eqv.
USD Mill.
1 2 3 4 5 6

EDC usb 2,963,520.00 52.169 15.46 2.964

Kfw518 uspb 379,012,838.46 52.169 1977.27 379.013

Kiw601 484,766,158.88 52.169 2,528.98 484.766

15 yrs NCDs INR 40,000,000,000.00 4,000.00 766.739

20 yrs NCDs INR 15,000,000,000.00 1,500.00 287.527

A310-300 Loan (Simulator) usD 1,382,241.06 52.169 7.21 1.382

EDC Loan

Exim Loan for 7 acft & uUsb 597,314,105.06 52.169 3,116.13 397.314

2 sp. Eng.-Tr |

Commercial Loan for 7 acft & 2 UsD 47,464,279.67 52.169 247.62 47.464

sp. Eng. -Tr |

PDP Loan for advance payment usD 115,528,750.59 52.169 602.70 115.529

of 7787 acft

Exim Loan for 3 acft & 1 uUsD 258,795,568.60 52.169 1,350.11 258.799

sp. Eng -Tr I

Commercial Loan for 3acft INR 1,781,250,000.00 178.13 34.144

& 1 sp. Eng. -Tr.ll

Exim Loan for 7 acft & usD 721,307,686.23 52.169 3,762.99 721.308

1 sp. Eng. -Tr. 1li

Comm. Loan for 7 acft & INR 7,000,000,000.00 700.00 134.179

1 sp. Eng. -Tr. lll

Exim Loan for 3 acft & Usb 354,526,323.65 52.169 1,849.53 354.526

1sp. Eng.-Tr IV

Commercial Loan for 3 acft & usSD 89,085,000.00 52.169 360.31 69.065

1 spe eng. -Tr. IV

22,1946.43 4,254.716
Air india Narrow Body
EDC for Sim-1 usD 2,963,520.00 52.169 15.46 2.964
Kfw 518 for 4 A319 & 5 A321 usD 379,012,838.46 52.169 1,977.27 379.013

Kfw 601 for 6 A319 & 6 A321 usD 484,766,158.88 52.169 2,528.98 484.766
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1 2 3 5 6
15 year NCDs INR 40,000,000,000.00 4,000.00 766.739
20 year NCDs INR 15,000,000,000.00 1,500.00 287.527
10,021.71 1,921.008
Air India (Wide Body)
A310-300 Loan (Simulator) USD 1,382,241.06 52.169 7.21 1.38__
EDC Loan
Exim Loan for 7 acft & USsD 597,314,105.06 52.169 3,116.13 597.314
2 sp. Eng.- Tr. |
Commercial Loan for 7 acft & USD 47,464,279.67 52.169 247.62 47.464
2 sp. Eng.-Tr. |
PDP Loan for advance uUsD 115,528,750.59 52.169 602.70 115.529
payment of 7 787 acft
Exim Loan for 3 acft & usD 258,795,568.60 52.169 1,350.11 258.796
1 sp. Eng. -Tr. |l
Commercial Loan for 3 acft & INR 1781,250,000.00 178.13 34.14
1 sp. Eng. (INR)-Tr. il
Exim Loan for 7 acft & usbD 721,307,686.23 52.169 3,762.99 721.308
1 sp. Eng.-Tr. 1l
Comm. Loan for 7 acft & INR 7,000,000,000.00 700.00 134.18
1 sp. Eng. -Tr. il
Exim Loan for 3 acft & usD 354,526,323.65 52.169 1,849.53 354.526
1 sp. Eng. -Tr. IV
Commercial Loan for 3 acft & uUsD 89,065,000.00 52.169 360.31 69.07
1 spe eng. -Tr. IV
12,174.72 2,333.71
AICL
Exim Loan for 10 acfi-Tr. | usb 237,852,197.44 52.169 1,240.85 237.852
Commercial Loan for 10 acft-Tr. ! usD 18,690,763.58 52.169 97.51 18.691
Exim Loan for 5 acft-Tr. Il USD 112,482,942.85 52.169 586.81 112.483
Exim Loan for 3 ach-Tr. Il usD 95,140,114.39 52.169 496.34 90.140
Private Placement of Bonds-Tr. Il INR 950,000,000.00 95.00 18.21
2,516.51 482.38

All conversion @ Dec. 11 Ex. Rate
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Share in Telecom Manufacturing

*34.SHRI SUDARSHAN BHAGAT: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Indian companies have only three
per cent share in the telecom equipment market in the
country;

(b) if so, the details in this regard; and

(c) the steps being taken by the Government to
increase the said share of the domestic companies?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHRI KAPIL SIBAL):
(a) and (b) According to TRAI recommendation on "Telecom
Equipment Manufacturing Policy" dated 12th April 2011,
the contribution of all domestic products has been 12-13%
in the year 2009-10 while Indian products could meet just
3% of the Indian demand.

{c} With a view to increase share of domestically
manufactured Electronic products which includes telecom
equipment also, the Government, vide Notification No.
8(78)/2010-IPHW dated 10th February 2012, has laid down
the policy for providing preference to domestically
manufactured electronic products in procurement of those
electronic products which have security implications for
the country and in Government procurement for its own
use and not with a view to commercial resale or with a
view to use in the production of goods for commercial
sale. Based on the above notification, each Ministry/
Department has to issue notification for providing
preference to domestically manufactured electronic product
or products, either for, reasons of security or for Government
procurement. The notification would specify the percentage
of procurement to be made from domestically manufactured
electronic product or products but it shall not be less than
30% of the total procurement value of that electronic product
or products. Further each Ministry/Department would also
specify the domestic value addition requirement which the
electronic product should satisfy for the product to qualify
as domestically manufactured electronic product. The
telecom equipment are security sensitive and hence
Department of Telecommunication would also issue
notification in line with above notification.

Ministry of Communications and Information
Technology has already put in public domain draft National
Policy on Electronics 2011 http://mit.gov.in/sites/upload files/
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dit/files/Draft-NationalPolicyonElectronics2011_
4102011(2).pdf and draft National Telecom Policy 2011
http://www.dot.gov.in/NTP-2011/final-10.10.2011.pdf. Both
these policies are aimed at creating ecosystem for
Electronic System Design and Manufacturing with increased
value addition in the country. The draft National Telecom
Policy 2012 has proposed to increase share of domestically
manufactured telecom equipment and among others has
following specific provision

"Promote the ecosystem for design, Research and
Development, IPR creation, testing, standardization
and manufacturing i.e. complete value chain for
domestic production of telecommunication equipment
to meet Indian telecom sector demand to the extent
of 60% and 80% with a minimum value addition of
45% and 65% by the year 2017 and 2020
respectively.”

[English]
Common Entrance Test

*35.  SHRI A.K.S. VIJAYAN:
SHRI FRANCISCO COSME SARDINHA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there is any proposal to hold Common
Entrance Test for all the engineering colleges run by the
Union/State Governments including Indian Institutes of
Technology (iITs);

(b) if so, the details thereof;

(c) whether some State Governments have
expressed their reservation over inclusion of the
engineering colleges affiliated to the State Universities in
the Common Entrance Test; and

(d) if so, the details thereof and the action proposed
to be taken by the Union Government thereon?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHRI KAPIL SIBAL):
(a) to (d) Multiplicity of entrance examinations for admission
to engineering institutions has been a cause of concern.
The burden imposed on the students in terms of time,
payment of examination fees and the stress caused in
scheduling and preparing for each examination is
tremendous and the anxiety and trauma on both the
students and parents have been highlighted on numerous
occasions. In this context, there is a proposal to hold a
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Common National Examination with weightage to State
Board results normalized on the basis of percentile formula
for admission to engineering institutions. The States may
decide to adopt the same pattern of admission with
appropriate weightages for State Board marks and National
Examination for admission to the engineering institutions
affiliated to state universities or continue with their prevalent
system as they may deem fit. However, for admission to
Central Educational Institutions, the common test is
proposed to be operationalized by 2013.

While the proposal was endorsed 'in principle' by
the State Ministers in the State Education Minister's
Conference held on 22nd February, 2012, certain states
like the states of Tamil Nadu, Himachal Pradesh, Odisha,
Puducherry and West Bengal sought more time to study
the proposal. The Central Government has initiated steps
to finalize the details for the common examination process
in consultation with all the stakeholders, including States.

Killing of Indian Fishermen

*36.  SHRIMANICKA TAGORE:
SHRI ASADUDDIN OWAISI:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

{(a) whether some fishermen were killed in a firing
by security guards of an ltalian ship off the Kerala Coast
recently;

(b) if so, the details thereof and the reasons therefor;

(c) whether the Government has taken up this matter
with the Italian Government at the highest level and if so,
the details thereof;

{(d) whether suitable compensation has been paid
to the families of the deceased fishermen;

(e) if so, the details thereof and if not, the reasons
therefor; and

(i the steps taken for avoiding such incidents in
future?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) and (b) Yes Madam. Two ltalian naval
personnel on board an ltalian Merchant Vessel "Enrica
Lexie" allegedly opened fire on an Indian fishing vessel
on 15 February 2012 resulting in the death of two Indian
fishermen on board an Indian fishing vessel off the coast
of Kerala. The Italian merchant vessel is currently in Kochi.
The two Italian naval personnel suspected of shooting at
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the Indian fishermen have been detained by Kerala police
authorities and presented in the court.

(c) Yes Madam. This issue has been discussed by
me with Italian Foreign Minister during his visit to New
Delhi on 28 February 2012. The ltalian Foreign Minister
expressed regret at the loss of lives of the two Indian
fishermen. The ltalian side was told that the law of the land
should be allowed to take its own course and the Indian
judiciary being independent, free and fair would ensure a
fair trial considering all legal aspects. The Italian Prime
Minister, Mr. Mario Monti spoke to Hon'ble Prime Minister
on 7 March 2012 expressing condolences for the loss of
lives of the two fishermen. Hon'ble Prime Minister told the
ltalian Prime Minister that the Indian judiciary is free,
independent and fair and would take into account all
aspects of the law.

(d) and (e) All matters relating to this incident are
currently sub-judice and being heard by the Hon'ble High
Court of Kerala and also the Hon'ble Chief Judicial
Magistrate of Kollam.

(fy An advisory has been issued by relevant
authorities to all merchant vessels entering the Indian
Exclusive Economic Zone (EEZ) on the west coast that
due to dense fishing activity, they are likely to encounter
Indian fishing boats which should not be mistaken for
pirate vessels and any suspicious activity should be
reported to the Indian authorities immediately. Merchant
vessels with armed guards on board should report the
presence of guards to the Indian Navy and Coast Guard
authorities while transiting through Indian EEZ.
Internationally, at a Working Group meeting of the Contact
Group on Piracy off the coast of Somalia held in
Washington on 28 February 2012, the Government of
India stressed the need for transmission of details of armed
security guards and their weapons deployed on merchant
ships and information regarding any untoward incident
within the Exclusive Economic Zone (EEZ) of the coastal
state to the authorities of the concerned State.

Flight Cancellation by Airlines

*37. SHRIP.T. THOMAS:
SHRI BHAKTA CHARAN DAS:

Wil the Minister of CIVIL AVIATION be pleased to
state:

(a) whether the Government has taken note of
unscheduled cancellations of flights by public as well as
private carriers in the country during the last three years
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and the current year, causing inconvenience to the
passengers;

(b) if so, the details thereof and the reasons therefor,
year-wise, sector-wise and carrier-wise;

(c) the revenue loss to the exchequer due to such
unscheduled cancellations; and

(d) the corrective action taken by the Government/
DGCA in this regard?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) and (b) Generally, scheduled airlines operate
their flights as approved. However, at times the flights are
cancelled due to weather, technical, operational and
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miscellaneous reasons which are beyond the control of
the airlines.

Airline-wise details of flight cancellations during the
last three years and the current year are given in the
enclosed Statement.

() No such data is maintained by the Ministry.

(d) Directorate General of Civil Aviation (DGCA)
undertakes regular monitoring of schedule integrity and
from time to time takes up the matter with concerned
airlines. Additionally, DGCA has issued regulations on
"Facilities to be provided to passengers by airlines due to
denied boarding, cancellation of flights and delays in
flights" which is being strictly monitored by DGCA for their
compliance by airlines.

Statement

Details of Flight Cancellations

Airline Details of Flight Cancellations
2009 2010 2011 2012
Total  Fits % Total Fits % Total Fits %  Total Fits %
Fits Oper- Cancel- Fits Oper- Cancel- Fits Oper- Cancel- Fits = Oper- Cancel-
ated lation ated lation ated lation ated lation
1 2 3 4 5 6 7 8 9 10 11 12 13
Air India 56021 55070 1.70 100118 98354 1.80 100763 96487 4.20 9459 9017 4.70
Jet Airways 63180 60053 4.95 112754 108898  3.40 131447 130302 0.90 12351 12188 1.30
JetlLite 23752 22762 417 39536 37240 580 40784 40093 1.70 3817 3748 1.80
Kingfisher 77441 75791 2.13 122750 120362 1.90 119142 117217 1.60 7261 7138 1.70
Spicejet 26607 26397 0.80 50354 49590 150 71017 70442 0.80 7972 7867 1.30
Go Air 11273 11239 0.30 23160 22941 0.90 27749 27590 0.60 2375 2305 2.90
IndiGo 30129 29748 1.26 64744 64244 0.80 90181 89898 0.30 8446 8385 0.70
Total 288403 281060 2.55 513416 501629 2.30 581083 572029 1.56 51681 50648  1.99

Data for the year 2009 is from Jun
Data for 2012 is for Jan

Data for Air India is for domestic operations
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[Translation]

Report on Millennium Development Goals

*38.  SHRI ARJUN RAY:
DR. MURLI MANOHAR JOSHI:

Will the PRIME MINISTER be pleased to state:

(a) whether the Government has taken note of a
report on the realisation of the targets in different activities/
areas under the Millennium Development Goals in the
country;

(b) if so, the details thereof;

(c) the names of the institutions which have
released the report;

(d) whether the achievement of targets is satisfactory
as per the said report; and

(e) if so, the details thereof and the future plans
envisaged for realising the said targets?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY OF
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SCIENCE AND TECHNOLOGY AND MINISTER OF STATE
IN THE MINISTRY OF EARTH SCIENCES (SHRI ASHWANI
KUMARY): (a} to (e) The Ministry of Statistics and Programme
Implementation (MOSPI) coordinates the Millennium
Development Goals (MDGs) monitoring system and
releases Progress Reports from time to time. Millennium
Development Goals, India Country Report, 2011 is the
latest report brought out by the Central Statistical Office,
Ministry of Statistics and Programme Implementation in
December 2011. So far as India is concerned, 8 MDGs
with 12 targets are relevant which are sought to be achieved
during the period 1990 to 2015. A Brief on the MDG goals,
targets and the assessment of performance for the latest
year available based on this Report is given in the enclosed
Statement. There has been progress in all indicators. Since
further progress is expected to be made in the remaining
period upto 2015, it is hoped that performance with
reference to the 2015 targets will be satisfactory.

The Administrative Ministries such as the Ministry of
Rural Development, Ministry of Health and Family Welfare
and Ministry of Human Resource Development are
implementing a number of schemes relevant to attainment
of MDG targets.

Statement

India’s Millennium Development Goals and Targets

MGD Goal Targets Major Indicators 1990 Assessment Value MDG
(estimated done for the achieved Target
value) latest Year for the 2015
latest year
1 2 3 4 5 6 7
Goal 1: 1. Halve, between Percentage of 47.5 2004-2005 37.2 23.75
Eradicate 1990 and 2015, the population below
extreme proportion of people  poverty line
poverty whose income is
and less than one
hunger dollar a day.
2. Halve, between Percentage of underweight 52 2005-2006 40.0 26
1990 and 2015, the children (< 3 years) (NFHS
proportion of people 1 & 3 - based on National
who suffer from Centre for Health Statistics
hunger. reference population)
Goal 2: 3. Ensure that by 2015, Net Enrolment ratio in 77 2008-09 98.6 100
Achieve children everywhere, primary education
universal boys and girls alike,
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1 2 3 4 5 6 7
primary will be able to Proportion of pupils starting 62
education complete a full course grade 1 who reach (1999) 2008-09 76 100
of primary education. grade 5
Literacy rate (15-24 yrs) 61 2001 76.4 100
Goal 3: 4. Estimate gender Ratio of girls to boys in 0.73 2007-08 0.98 1.00
Promote disparity in primary primary education
gender and secondary Ratio of Literate women 0.67 2007-08 0.88 1.00
equality and  education, preferably to men (15-24 years)
empower by 2005, and in all Share of women in wage 18.6 2009-10 18.6 50
women levels of education, employment in non- (2004-05)
no later than 2015. agriculture
Goal 4: 5. Reduce by two USMR (per 1,00 live births) 125 2009 64 42
Reduce thirds the mortality IMR (per 1,000 live births) 80 2010 47 27
child rate among Proportion of one year olds
mortality children under five. immunized against measles 42.2 2009 741 100
Goal 5: 6. Reduce by three MMR (per 100,000 live 437 2007-09 212 109
Improve quarters between births) (Trends in Maternal
maternal 1990 and 2015, Mortality 2010)
health the Maternal Morality = Proportion of births attended
Ratio. by skilled health professionals 33 2007-08 52 100
Goal 6: 7. Have halted by HIV prevalence among 0.86 2008 0.48 Trend to
Combat HIV/ 2015 and begun to pregnant women aged (2004) be reversed
AIDS, reverse the spread 15-24 years
Malaria and  of HIV/AIDS. Prevalence rate 2.08 Trend to
other 8. Have halted by associated with million in be
Diseases 2015 and begun to malaria 2001 2010 1.6 million reversed
reverse the incidence Prevalence rate 338 2010 256 per Trend to
of Malaria and other  associated with per lakh lakh be
major diseases. Tuberculosis reversed
Goal 7: 9. Integrate the Proportion of Forest cover increased by 0.03% or 728
Ensure principles of land area covered square Km between 2005 and 2007
environmental sustainable by forest

sustainability

development into
country policies
and programmes,
and reverse the
loss of
environmental
resources.

10. Halve, by 2015,
the proportion of
people without
sustainable access

Ratio of area

protected (to

maintain biological
diversity) to surface area
Energy use per unit of
GDP (Rupee)

Percentage of people 66.4 2008-09 91.4
using improved source

of drinking water

Percentage of households 76 2008 49.2

Ratio of protected area to total area
increases by 0.02% or 698 square Km
between 1999 and 2011

Energy intensity has come down from
0.128KWh in 1970-71 to 0.122 KWh in
2009-10

83

38
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1 2 3 4 5 6 7
to safe drinking without sanitation facility
water and basic Percentage of people using 18 2008-09 47.6 64
sanitation. improved sanitation
11. By 2020, to have Slum population as * 2001 42.6 million
achieved a significant percentage of urban
improvement in the population
lives of at least
100 million slum
dwellers
Goal 8: 12. In cooperation Telephone. lines and 0.67% 2011 76.03% e
Develop a with private sector, cellular subscribers
Global make available per 100 population
Partnership benefits of new Internet subscribers 0.21 2011 20.33 *
for technologies, per 100 million million
Development especially population in 1999

information and
communication

Source: MDG India Country Report 2011; Ministry of Statistics and Programme Implementation.

Notes: NFHS- National Family Health survey
USMR-Under-five Mortality rate

IMR- Infant Mortality Rate

MMR-Maternal Mortality Rate

GDP- Gross Domestic Product

"' - Slum data was collected for the first time in 2001.

"*' - No quantitative target is set for these indicators.

[English]
Contracts for WiMax Services

*39.SHRI P.C. CHACKO: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether some franchisees were allegedly
favoured in the award of the Leased Service Area contracts
for WiMax services by Bharat Sanchar Nigam Limited in
2009;

(b} if so, the details thereof;

(c) whether minimum stipulations were stated to
have been overiooked/ manipulated for awarding the
contracts and if so, the details thereof; and

(d) whether any Government agency has estimated
the loss incurred to the exchequer as a result thereof and
if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHRI KAPIL SIBAL):
(a) and (b) There have been allegations regarding
irregularities in award of franchisee in 16 Licenced Service
Area for Worldwide Interoperability for Microwave access
WiMax Services of Bharat Sanchar Nigam Limited (BSNL)
in 2009 including manipulation of minimum stipulations
mentioned in the tender.

(c) and (d) The CBI has registered an FIR on
23.2.2012. In the FIR, loss to the tune of Rs. 535.50 Crores
to BSNL has been alleged based on the preliminary
investigations.
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Pending Cases in CIC

*40.  SHRI ANAND PRAKASH PARANJPE:
SHRI SANJAY BHOI:

Will the PRIME MINISTER be pleased to state:

(a) the number of cases pending with the Central
Information Commission (CIC) as on 28 February 2012
and the period of pendency;

(b) whether the CIC is losing its relevance due to
the large scale pending cases as reported in the media;

{c) if so, the reaction of the Government thereto;

(d) whether the shortage of commissioners in CIC
is one of the reasons for the large scale pendency;

(e) if so, the details thereof alongwith the other
factors which have contributed to the high pendency; and

{fy the measures proposed to be taken by the
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Government to expedite the clearance of the pending
cases?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) to (f) The Central
Information Commission has reported that 26,574 appeals/
complaints are pending with them as on 1st February,
2012. The increase in pendency is due to manifold increase
in number of RTI applications made to Central Public
Authorities from 2006-07 to 2009-10 and consequent
increase in number of appeals/complaints filed with the
Commission as also retirement of three Central Information
Commissioners since September, 2010. The pendency
has also increased due to considerable higher number of
appeals/complaints being filed to the Central Information
Commission despite the fact that disposal of appeals/
complaints by an Information Commissioner has increased
as given below:

Year Receipt Disposal Pendency as on Percentage Average annual
1st April (disposal/receipt) disposal by
individual 1C/CIC
2007-08 11621 7722 6820 (2008) 68.57% 1544
2008-09 15426 13322 8924 (2009) 86.36% 1665
2009-10 22800 19482 12242 (2010) 85.44% 2165
2010-11 28875 24071 17046(2011) 83.36% 2675

The Central Government has taken several steps
like issue of guidelines for the Central Public Information
Officers and First Appellate Authorities enabling them to
supply information/dispose of first appeal effectively
resulting into less number of appeals to the Commission,
sanction of additional posts for the Commission etc. The
Commission on its part launched special drive to clear the
pendency of appeals/complaints. Further, three more
Information Commissioners have been appointed with effect
from 1st March, 2012. It has aiso been decided in
consultation with Chief Information Commissioner that
Central Information Commission should be granted

autonomy in recruitment of staff.

[Translation]

Postage Charges

231. SHRIMATI KAMLA DEVI PATLE: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Government proposes to reduce
postage charges/give rebate on sending condolence
messages particularly through Post Cards;

(b) if so, the details thereof; and
{c} if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI SACHIN PILOT): (a) No, Madam.
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(b) Question does not arise in view of (a) above.

(c) The service of Post Cart is already subsidized
by the Government.

Sports Facilities under SSA

232. SHRI ARJUN RAM MEGHWAL: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government proposes to provide
funds from the budget of Sarva Shiksha Abhiyan for
development of sports facilities for the talented sport
persons;

{(b) if so, the details in this regard; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARYI): (a) to (c) The Sarva Shiksha Abhiyan
(SSA) Framework of implementation provides detailed
norms for intervention for universalisation of elementary
education. The SSA Framework of implementation has
been revised to conform with the provisions of the Right
of Children to Free and Compulsory Education (RTE) Act,
2009. Accordingly, norms have been incorporated for
providing Part Time Instructors for Health and Physical
Education in upper primary schools where the number of
admitted children is above one hundred. Further, the norms
for School Grant under SSA have been revised to include
play material, games and sports equipment. The RTE Act
also provides for play ground facilities.

[English]
Breakfast for School Children

233. DR. P. VENUGOPAL: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Government is considering to launch
a scheme to provide cooked hot breakfast to school children
in the next year;

(b) if so, the details thereof;

(c) whether it is also true that such scheme will be
implemented in consultation with the State Governments;
and

(d) if so, the steps taken in this regard so far?

THE MINISTER OF STATE IN THE MINISTRY OF
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HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) No, Madam.

(b) to (d) Question does not arise.

Killing of Indians in Australia/ America

234. SHRI DILIPKUMAR MANSUKHLAL GANDHI:
Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) whether a number of indian Nationals have died/
killed while in service in other countries especially in
Australia and America;

(b) if so, the details thereof and the number of cases
reported, country-wise; and

(c) the steps taken by the Government to heip the
families of these Indian nationais to get compensation
from the companies where the deceased person was
working?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a) to
(c) The information is being collected and will be placed
on the Table of the House.

[Translation]

Fixation of Pension

235. KUMARI SAROJ PANDEY: Will the PRIME
MINISTER be pleased to state:

(a) the time by when fixation of pension being given
to Group 'D' employees of Central Government was done;

(b) whether the Government proposes to refix the
pension in view of soaring prices in the country; and

(c) if so, the time by which it is likely to be done?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) The pension of
all Central Government employees (including Group 'D'
employees) is fixed at the time of their retirement.

(b) The pension of Central Government pensioners
has been revised w.e.f. 1.1.2006 on the recommendations
of the 6th Central Pay Commission. In addition, the
pensioners are also granted dearness relief sanctioned,
from time to time, based on the Ali India Consumer Price
Index. There is no proposal for further revision of pension
at this stage.
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(c) Does not arise.

Passes Issued by BCAS

236.  SHRIMATI SUSHILA SAROJ:
SHRI MAHESHWAR HAZARI:
SHRIMATI USHA VERMA:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) the number and types of passes issued and
cancelled by Bureau of Civil Aviation Security (BCAS) for
entering the Delhi Airport and for other business purposes
to various categories of persons/companies including VIPs
during each of the last three years;

(b) the details of the existing process for scrutinizing
the applications from security point of view for entering in
the Airport;

(c) whether the proper procedure is being adhered
to;

(d) if not, whether incidents have come to the light
of the Government where passes are issued in connivance
of staff without proper examination of applications;

(e) if so, the details thereof during the above period
along with the action taken against the guilty;

{f) whether the action on applications received from
VIPs requesting for issuance of passes for entry in airport
is taken on priority basis; and

(g) if so, the details thereof along with the steps
taken by the Government to bring about more transparency
in the system and to strengthen the said system?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGHY): (a) During the year 2009, Bureau of Civil Aviation
Security (BCAS) had issued 14974 permanent Airport Entry
Passes (AEPs), 48571 temporary AEPs and out of this, 23
passes were cancelled. The corresponding figure for 2010
were 25649, 88480 and 117 and similarly for 2011 these
were 2430, 116631 and 92 respectively.

(b) AEPs are issued only after the receipt of clear
background check reports from State Police/Intelligence
agencies, apart from the recommendations for individual
from the concerned agency.

(c) Yes, Madam.
(d) and (e) Do not arise.

() and (g) Yes, Madam. The requests received from
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VIPs for issuance of passes for entry in airport is attended
by BCAS on priority basis. In order to improve the
transparency in processing of applications, BCAS has
introduced online submission of AEP applications at various
airports of the country.

[English]
Extension of RTE Act

237. SHRIMATI J. SHANTHA: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Government is considering to
provide Right to Free and Compulsory Education at
secondary level in order to improve the education scenario;

(b) if so, the details thereof;

(c) whether the Government is getting a code of
conduct for teachers prepared through National Council
for Teachers Education (NCTE);

(d) if so, the details thereof;

{(e) whether the Government proposes to provide
education through media;

() if so, the details thereof;

(9) whether the scheme of providing Mid-Day-Meal
in private schools is also under consideration; and

(h) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b} The Central Advisory Board
of Education (CABE) in its 58th Meeting held on 7th June,
2011 had recommended the extension of the RTE Act to
the secondary stage of education. The Government has
constituted a CABE Committee under the chairpersonship
of Dr. D. Purandeswari, Minister of State for Human
Resource Development to formulate the draft legislation
and estimate the requirement of funds for extension of the
Right of Children to Free and Compulsory Education (RTE)
Act 2009 to the secondary level.

(c) and (d) The National Council for Teacher
Education (NCTE) had developed a Code of Professional
Ethics for Teachers in December 2010 in consultation with
the Education Secretaries of States and representatives of
All India Primary and Secondary Teachers' Federations.
The same was circulated to the States/UTs, School
Managements including KVS/NVS as an advisory for
adoption/adaption by them.
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(e) and (f) Education through audio-visual mode in
TV and radio is imparted by Indira Gandhi National Open
University (IGNOU), Central Institute of Educational
Technology (CIET), State Institutes of Educational
Technology (SIET), Nationai Institute of Open Schooling,
etc. in different languages, including programmes such as
Gyan Darshan, Gyan Vani and interactive programmes
through EDUSAT facility.

(g9) and (h) The Working Group on Elementary
Education & Literacy for the 12th Five Year Plan (2012-17)
has recommended extension of Mid Day Meal (MDM)
Scheme to the children studying in the private unaided
schools in Scheduled Tribe and Scheduled Caste
concentration districts in a phased manner.

[Translation]

Private Educational Institutes

238. SHRI RAKESH SINGH: Wil the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether there is an increasing emphasis of
private educational institutes in the higher education system
in the country;

(b) if so, whether the said institutes have financial
and functional autonomy and can fix fees, etc. as per
norms laid by them;

(c) if so, whether it has been reported that the said
institutes have compromised with education and have
engaged unqualified teachers;

(d) if so, whether the Government has formulated
any norms, procedure, etc. to review the functioning of
such institutes; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) No, Madam. However, there is
increase in the number of private institutions.

(b) The private educational institutions have
financial and functional autonomy. However, it is subject
to the tuition and other fees prescribed by the State level
Fee Committees constituted by the State Governments
under the extant law.

(c) to (e) Higher educational institutions are governed
by Regulations framed by the respective Statutory
Regulatory Authorities including University Grants
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Commission (UGC), All India Council for Technical
Education (AICTE) etc. In consonance with the provisions
of the relevant Regulations, the Regulatory Authorities
conduct inspections of these institutions to ascertain
whether these are fulfilling the norms & standards
prescribed by the Statutory Authorities. As and when
complaints about violation of norms by the private
educational institutes are received, such complaints are
examined by the respective Statutory Authorities and
appropriate action under law is taken as per the laid down
procedure.

[English]
Cheapest Aakash Tablet

239. SHRIMATI SHRUTI CHOUDHRY: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government requires an additional
22 crore units of the world's cheapest tablet ‘Aakash’ to
move a step further in its endeavour to merge education
with information technology; and

(b) if so, the details thereof and the steps taken in
this direction so far?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Enabling education through
the use of Information & Communication Technology is a
gradual, step by step process in which e-content
availability, connectivity and Low Cost Access-cum-
Computing Devices (LCADs) like Aakash play pivotal roles.
Empowerment of teachers and students through this triad
is a carefully calibrated process wherein pedagogical
efficiencies of the interventions need to be ensured for the
target audience. Hence, at this stage, it is difficult to quantify
the exact requirement of Aakash tablets and their
enhanced variants as would emerge in the future. However,
with a view to create an eco-system for gradually increasing
indigenisation for such tablets, an inter-ministerial
committee headed by Secretary, Department of Information
Technology (IT), that includes representation from
Department of Information Technology (DIT), Ministry of
Human Resource Development (MHRD), Public Sector
Electronics Manufacturing Companies and Indian Institute
of Technologies (lITs) has been constituted. This committee
has already met four times.
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[Translation]

Adverse Development in Maldives

240. SHRI JITENDRA SINGH BUNDELA:
SHRI P.C. MOHAN:

Will the Minister of EXTERNAL AFFAIRS be pleased
{0 state:

(a) whether the Government is aware that thousand
years old Hindu and Buddhist statues haven been
destroyed in Maldives after a coup in that country;

(b) if so, the details thereof; and

(c) the steps taken by the Government to protect
Indian citizens and Indian culture in that country?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
and (b) There have been reports that some artifacts at the
National Museum in Male, Maldives, belonging to the pre-
Islamic era in Maldives, were damaged or destroyed in
incidents of violence in February 2012.

(¢) The Indian expatriate community in Maldives is
safe. The Government is in touch with the Government of
Maldives for continued safety and security of Indian
nationals there. During the visit of the Foreign Secretary
to Maldives on February 15-16 the President of Maldives
indicated that the damage and destruction to the artifacts
in the National Museum would be inquired into.

Report of ISRO on Deterioration

241. SHRI BHOOPENDRA SINGH: Will the PRIME
MINISTER be pleased to state the details of review report
of weather station set up by Indian Space Research
Organization (ISRO) for painting of world famous temples
in Khajuraho and the reasons for deteriorating condition
of the temples?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): Indian Space
Research Organisation (ISRO) has installed an Automatic
Weather Station (AWS) at Khajuraho in December 2010 at
the behest of Archaeological Survey of India (ASI). AWS
helps to monitor the environmental parameters such as
temperature, humidity, wind speed, rainfall, etc. The
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conservation work for Khajuraho Temples is done by ASI
regularly. As per ASI, the world famous temples in
Khajuraho are in a good state of preservation.

[English]
Expat Pilot

242. SHRI R. THAMARAISELVAN: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) whether the Directorate General of Civil Aviation
(DGCA) had issued notices to various airlines for shielding
expat pilots;

(b) if so, the details thereof, airline-wise;

(c) whether all these airlines have responded to
the notice issued by the DGCA,;

(d) if so, the reasons cited by them for shielding the
expat pilots; and

(e) if not, the action taken by the Government against
such airlines?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) No, Madam.

(b) to (e) Do not arise in view of the answer to the
part (a).

Steep Rise in Engineering Colleges

243. SHR{ HAMDULLAH SAYEED: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether there is steep rise in the number of
engineering institutes in the country;

(b) if so, whether the growth of engineering colleges
is commensurate with the Government's Plan;

(c) if so, the details thereof; and

(d) the steps taken by the Government to groom
teachers for these engineering colleges?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) The number of engineering
institutes, as existing and added from 2006-07 to 2011-12
is as under:
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Year Engineering Added in year
2006-07 1511 -
2007-08 1668 157
2008-09 2388 720
2009-10 2972 584
2010-11 3222 250
2011-12 3393 171

(b) and (c) The aim is to expand the higher education
sector through all its modes of delivery and to increase the
Gross Enrollment Ratio (GER) in Higher Education to 15%
by 2011-12. The new technical institutions added above
help in achieving this target.

In addition, All India Council for Technical Education
(AICTE) has taken following measures to increase the
GER in technical education:

i. Allowed new institutions to start with enhanced intake
capacity 300 seats in engineering, 120 in MBA/
MCA/PGDM/Pharmacy/Art & Craft and 80 for
Architecture & town planning in place of last year
approved intake for new institution of 240, 60 and
40 respectively.

ii. The approved Technical Institutions may expand its
activities by adding additional programme/ courses/
divisions, in the existing Technical Institutions and
may also opt for an additional programme/ courses/
divisions in 2nd shift or for a separate Technical
Institutions in the existing Technical Institution in
2nd shift.

iii. Permission to open separate division in 2nd year of
Engineering/ Technology courses for admitting
Diploma and B.Sc. Degree holders though Lateral
Entry Scheme.

(d) The AICTE has prescribed norms for requirement
of faculty and approval for establishment of new institutions
is granted in compliance to these norms.

Further, AICTE differentiates institutions having
deficiencies and not having deficiencies in granting new
courses and increase in intake in the existing institutions
there by making it mandatory on the part of the institutions
to comply with the requirements of the AICTE.

Also, in order to address the issue of shortage of
qualified faculty in general if any, and also to facilitate the
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students to pursue their higher study leading to award of
M. Tech degree the AICTE has granted permission to start
M. Tech programme in teaching institutions and to start
second shift in the existing institutions.

AICTE has certain faculty development schemes like
"Quality improvement programme (QIP)" for improvement
of qualification of the faculty employed at Diploma & degree
level institutions.

AICTE has certain promotional schemes for attracting
the faculty like "Research Promotion Scheme (RPS)" for
promoting research in the field of Technical Education and
to generate Master's and Doctoral degree candidates to
augment to supply of research experienced faculty and
research personnel in the country.

Thorium Based Nuclear Energy

244.  SHRI MANOHAR TIRKEY:
SHRI PRASANTA KUMAR MAJUMDAR:

Wilt the PRIME MINISTER be pleased to state:

(a) the details of thorium reserves available in the
country, location-wise;

(b) the steps taken/proposed to be taken for
extraction of thorium from these locations;

(c) the time by which thorium is likely to be extracted;

(d) whether the Government has any plan for
generating thorium based nuclear energy; and

(e) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) The Atomic
Minerals Directorate for Exploration and Research (AMD),
a constituent Unit of the Department of Atomic Energy
(DAE) has established the presence of 10.70 million tonnes
of Monazite in the country, which contains 9,63,000 tonnes
of Thorium Oxide (ThQ,). Indian Monazite contains about
9-10% of ThO, and about 8,46,477 tonnes of Thorium
Metal can be obtained from 9,63,000 tonnes of ThO,
which will be used for future programmes of DAE. The
State-wise thorium reserves in the country are as given
below:
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State Monazite (Million Tonnes)
Kerala* 1.51
Tamil Nadu 2.16
Andhra Pradesh 3.74
Odisha 1.85
West Bengal 1.22
Bihar 0.22
Total 10.70

* Including resources of lake and sea bed

(b) and (c) The commercial exploitation of thorium
deposits is being carried out by the Indian Rare Earths
Limited (IREL), a Public Sector Undertaking of the
Department of Atomic Energy. Since the year 1952, the
IREL has been processing monazite and sufficient quantity
of thorium has been stockpiled for future use. Extraction of
thorium is a continuous process.

(d) and (e) India is pursuing a three stage nuclear
power generation programme aimed at long term energy
independence based on use of our abundant Thorium
resources. The programme is to use Thorium for electricity
generation in the long-term. In order to realize this goal,
we are well into the first stage based natural Uranium fuel,
both from domestic and imported sources. This will be
followed by second stage comprising of fast reactors. It is
proposed to set up a large power generation capacity
based on fast reactors before getting into the third stage.
Thorium in itself cannot produce electricity and it has to be
first converted to Uranium-233 in a nuclear reactor. A
comprehensive three-stage nuclear power programme is,
therefore, being implemented- sequentially.

[Translation]

Setting up of Sanskriti Schools

245. SHRI P.L. PUNIA: Will the PRIME MINISTER be
pleased to state:

(a) whether the Government proposes to set up
more Sanskriti Schools;

(b) if so, the locations selected for setting up of
Sanskriti Schools and the criteria in this regard; and

(c) if not, the views of the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
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PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) to (c) Policy/
guidelines for setting up Sanskriti type schools in the
country have been framed with a provision of 60% seats
for the wards of transferable officers of All India Service/
Central Services. In case land is provided free of cost by
the State Government 10% (out of the above 60%) seats
will be reserved for wards of State Government employees.
As per guidelines, the proposal to set up Sanskriti type
School in any State Capital may be initiated by the State
Government or Association of All India Services/Central
Civil Services Officers in consultation with the Central
Government employees Coordination Committee justifying
the need to set up such a school at that Station. A proposal
to open a Sanskriti type school in Shillong, Meghalaya
has been received. However, no decision has yet been
taken on the proposal.

[English]
Letters from MPs
246. DR. PRASANNA KUMAR PATASANI: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether a number of letters received from
Members of Parliament during each of the last three years
are yet to be replied;

(b) if so, the details thereof and the reasons for not
replying the letters, MP-wise; and

(c) the guidelines issued by the Government/PMO
in this regard?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): {a) to (c) The information is being collected and
will be furnished shortly.

[Translation]

Improvement in Human Development

247. SHRI NARENDRA SINGH TOMAR: Will the
PRIME MINISTER be pleased to state:

(a) whether there has been no improvement in
human development despite officials claims regarding
economic development in the country; and

(b) if so, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY OF
SCIENCE AND TECHNOLOGY AND MINISTER OF STATE
IN THE MINISTRY OF EARTH SCIENCES (SHRI ASHWANI
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KUMAR): (a) and (b) No Madam. There has been a
significant improvement in the human development in the
country over the years as revealed by various indicators
of the human development. As per the Census 2011, the
overall literacy rate in the country has increased from
64.83 in 2001 to 74.04 in 2011. The male-female gap in
the literacy rate has gone down to 16.68 in 2011 in
comparison to 21.59 in 2001, The percentage of population
below poverty line has also declined from 45.3% in 1993-
94 to 37.2% in 2004-05. The Infant Mortality Rate has
come down from 80 per thousand live births in 1990 to 50
per thousand in 2009. The Maternal Mortality Rate (MMR)
was 424 per lakh live births in 1992-93 and has come
down to 212 per lakh in 2007-09. Similarly the percentage
of people using improved source of drinking water has
increased from 68 % in 1993 to 90.3% in 2008-09 and the
percentage of households without sanitation facilities has
declined from 70% in 1993 to 51% in 2008.

Moreaver, the Human Development Report 2011 of
United Nations Development Programme also reveals that
India has registered a consistent improvement in Human
Development Index value which increased from 0.410 in
1990 to 0.461 in 2000 and further to 0.547 in 2011.

Cyber Cafe in Villages

248. SHRI RAMSINH RATHWA: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:
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(a) whether the Government is considering to set
up cyber cafe in the rural areas;

(b) if so, the details alongwith the aims and the
objectives thereof;

(c) whether the districts/villages have been identified
for the purpose; and

(d) if so, the details thereof and the funds earmarked
for the purpose, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI SACHIN PILOT): (a) to (d) Under National e-
Governance Plan, the Government has sanctioned the
scheme of Common Service Center (CSCs) for setting up
of 1,00,000 kiosks in rural areas. On an average for six
villages, one Common Service Center has been planned
to be set up. These kiosks are equipped with Computers,
Connectivity, trained and incentivized manpower. These
centers provide public services alongwith facilities of
Internet and E-Mail. The scheme is implemented on Public
Private Partnership model with Government of India
providing only revenue viability gap funding. As on 31st
January 2012, around 88000 Centers have been set up.

The scheme has an outlay of Rs. 5742 crores of
which Rs. 1649 crores would be provided by the
Government and Rs. 4093 crores by the Private Sector.
The state wise list showing number of CSCs planned and
setup so far is enclosed as Statement.

Statement

Rollout status for the CSC Scheme - January 2012

Sl. No. State CSCs to be Setup Roll Out as on 31st January 2012
1 2 3 4

1. Andhra Pradesh 5452 2756

2. Andaman Nicobar 45 21

3. Arunachal Pradesh 200 200
Assam 4375 3881

5. Bihar 8463 7838

6. Chhattisgarh 3385 2462

7. Chandigarh 13 13

8. Delhi 520 520
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1 2 3 4
9. Goa 160 160
10. Gujarat 13695 13695
11. Haryana 1159 1159
12. Himachal Pradesh 3366 2884
13. Jammu and Kashmir 1109 655
14. Jharkhand 4562 4566
15. Karnataka 5713 800
16. Kerala 2694 2694
17. Lakshadweep 10 0
18. Madhya Pradesh 9232 9228
19. Maharashtra 10484 8780
20. Manipur 399 399
21. Meghataya 225 214
22. Mizoram 136 118
23. Nagaland 220 198
24. Odisha 8558 5804
25. Puducherry 44 44
26. Punjab 2112 674
27. Rajasthan 6626 3720
28. Sikkim 45 45
29. Tamil Nadu 5440 3952
30. Tripura 145 145
31. Uttar Pradesh 18745 11122
32. Uttarakhand 2804 2474
33. West Bengal 6797 5938
Total 126,933 97,159
34. Daman and Diu 4 Under discussion
35. Dadra and Nagar Haveli 12 Under discussion
Total 126,949
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Death of Four Indian Workers in Bahrain

249. SHRI JOSE K. MANI: Will the Minister of
OVERSEAS INDIAN AFFAIRS be pleased to state:

(a) whether there are reports of four Workers from
Kerala having died of inhaling poisonous gas in Bahrain
due to lack of proper amenities in their lodgings; and

(b) if so, the steps being taken by the Government
to ensure better quarters and living for Indian workers
working in the Middle Eastern and Arab countries?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
(SHRI VAYALAR RAVI): (a) and (b) Indian Mission in
Bahrain has informed that five Indian nationals had rented
one room. Due to cold weather in Bahrain they had
decided to use an empty paint tin containing firewood, and
lighted it to get some warmth. This burning of the firewood
resulted in poisonous carbon monoxide emission which
was responsible for the death of four Indian workers, and
the hospitalization of a fifth worker who is in a serious
condition.

The Indian Mission has informed that many Indian
workers in Bahrain are living on modest wages and they
make their own group- accommodation to save money.

The Government in the Ministry of Overseas Indian
Affairs (MOIA) has taken several initiatives to protect the
welfare of overseas Indian workers which include:-

(i) Indian had signed Labour Agreements with Jordan
and Qatar in 1980s to protect the interest of the
Indian Workers. Memoranda of Understanding
(MOU) were signed with United Arab Emirates (UAE)
in December, 2006, with Kuwait in April, 2007, with
Oman in November 2008, with Malaysia in January
2009, and with Bahrain in June 2009. An Additional
Protocol to the existing Labour Agreement between
India and Qatar was signed in November, 2007.

(i)~ These MOUs enhance bilateral co-operation in
management of migration and protection of labour
welfare. Under these MOUs a Joint Working Group
(JWG) has been constituted that meets regularly in
order to resolve bilateral labour issues.

In these Joint Working Groups, protection and welfare
of the workers, compliance of contractual provisions of
employment to be provided by the foreign employer relating
to proper accommodation, working and living conditions
are impressed upon.
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Protection from Misuse of Data

250. SH.P.C. CHACKO: Will the PRIME MINISTER
be pleased to state:

(a) whether a mechanism has been evolved to
determine which bodies/persons would have access to
the information collected by the Unique Identification
Authority of India;

(b) if so, the details thereof;

(c) whether procedures have been established to
protect misuse of this data; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY OF
SCIENCE AND TECHNOLOGY AND MINISTER OF STATE
IN THE MINISTRY OF EARTH SCIENCES (SHRI ASHWANI
KUMAR): (a) No access of UIDAI data base is provided to
any external person or organization, except in accordance
with the policies laid down by UIDAI from time to time.

{(b) Does not arise, in view of (a) above.

(c) and (d) In order to ensure that confidentiality of
the data is maintained, UIDAI does not allow download of
the data from its CIDR and will answer queries only in
Yes' or 'No'.

A number of processes have been put in place to
ensure that the data collected by UIDAI is not accessed in
unauthorized manner. These include the encryption of
data at source, immediately on completion of enrolment;
transfer of data to the data centre in encrypted and zipped
format which is tamper proof; putting standard security
infrastructure such as virtual providers, firewalls and
intrusion prevention system in place and limiting physical
access to UIDAI infrastructure and data to authorized
personnel only. UIDAI has also issued data protection and
security guidelines for Registrars, Enrolment Agencies,
Logistics Service Providers, UIDAI Employees,
Authentication User Agencies, and Data Centre Service
Providers.

AVATAR Project

251. SHRIMAT! ANNU TANDON: Will the PRIME
MINISTER be pleased to state:

(a) the status of Aerobic Vehicle for Hypersonic
Aerospace Transportation (AVATAR) project jointly
spearheaded by Indian Space Research Organization
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(ISRO) and Defence Research and Development
Organization (DRDO); and

(b} the time by which the first prototype will be
ready for testing?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCE AND PENSIONS AND
MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE
(SHRI V. NARAYANASAMY): (a) and (b) Feasibility study
of project "AVATAR" has been done by a group of scientists
in DRDO. ISRO has no connection with the project.

Non-payment of Dues

252.  SHRI S.S. RAMASUBBU:
SHRI K. SUGUMAR:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether Air India flights were grounded recently
for few hours due to nonpayment of dues to State run oil
companies;

(b) if so, the details thereof;

{(c) whether oil companies have resumed oil
supplies to Air india after the latter had promised to pay
the outstanding amount to the oil companies;

(d) if so, the present status thereof;

(e) whether the Government has taken any steps to
solve the crisis and to ensure normalcy of flight operations;

(f if so, the details thereof; and

(9) if not, the reasons therefor alongwith the steps
taken to prevent recurrence of such incidents in future?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) and (b) Yes, Madam. On 2nd February, 2012,
the supplies were discontinue by oil companies from 16.00
hrs. to 21.00 hrs. at airports in Mumbai, Delhi Kolkata,
Chennai, Trivandrum and Cochin.

(c) and (d) Yes, Madam. The Oil companies restored
supplies to Air India on the same day. Dues are now being
paid immediately on completion of the credit period.

(e) to (g) The Group of Ministers (GoM) had approved
an extension of credit of 3 months to Air India by the Oil
marketing companies in their meeting held on 28.10.2011.
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Ministry of Petroleum and Natural Gas had conveyed the
approval of the GOM to the Oil Marketing Companies and
asked them to put Air India on Cash & Carry if the dues
were not paid within 3 months. The Oil Marketing
Companies decided to discontinue supplies when Air India
was not able to meet the deadline of daily payments that
was because of a temporary mismatch between revenue
collections and disbursements. After this discontinuation
of the supplies, Ministry of Civil Aviation and Ministry of
Petroleum & Natural Gas have evolved a mechanism,
instituted to consider similar situations that would now
reduce such instances that could cause disruption of
operations and subsequently inconvenience to public.

[Translation]

Haj Quota

253. SHRI BADRI RAM JAKHAR: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether the Government issues quota for Haj
pilgrims of the country including Rajasthan in proportion
of its population;

(b) if so, the number of Haj pilgrims who performed
Haj pilgrimage during the last three years;

(c) whether the quota fixed in this regard is justified;
(d) if so, the details thereof;

(e) whether the Government proposes to increase
the quota for Rajasthan in ensuring years keeping in view
the population of the State; and

(h if so, the details thereof and the number of quota
increased?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a) In
accordance with the Haj Agreement signed with the
Government of Saudi Arabia, the Haj quota is allotted
between the Haj Committee of India (HCOI} and the Private
Tour Operators (PTOs). Subsequently, HCOI allocates its
quota among various States/Union Territories in proportion
to Muslim popuiation of that State as per 2001 Census on
a random basis through computerised Qurrah (draw of
lots).

(b) The number of Haj pilgrims who performed Haj
pilgrimage through HCOI during the last three years are
as follows:
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Year No. of Haj pilgrims
2009 1,20,127
2010 1,26,018
2011 1,24,901

(c) and (d) Yes.

(e) and (f) The Saudi Government allots a gquota of
one seat for Haj per thousand Muslims in countries having
Muslim population. Over and above this national quota,
every year, Government of India requests the Saudi
Government to allocate additional quota to accommodate
the excess demand.

[English]
Safety in Coal Mines

254. SHRI N. CHELUVARAYA SWAMY: Will the
Minister of COAL be pleased to state:

(a) whether the Government is taking any measures
for the security of workers/laborers working in the coal
mines;

(b) if so, whether all the large coal mines of the
country have a team of doctors alongwith ambulance facility
for emergency; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): (a) The matter of security of
workers /laborers working in coal mines is beyond the
purview of the Mines Act, 1952. However, safety of workers
is governed in accordance with the provisions as laid
down in the Mines Act, 1952 and the regulations, rule and
bylaws framed there under. Coal India Ltd. (CIL) has taken
several measures to improve standard of safety in its
mines in addition to following the statutory provisions under
the Mines Act, 1952.

(b) and (c) There is a Team of Doctors and
Ambulance at every Area Hospital of the subsidiary
companies of CIL, which are well equipped for providing
emergency treatment. There are 85 Hospitals with 5,806
Beds, 424 Dispensaries, 667 Ambulance and 1477 Doctors
including Specialists in CIL and its subsidiaries to provide
medical services including emergency services to the
employees.
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[Translation]

Unregistered IT Companies

255.  SHRI PRATAPRAO GANPATRAO JADHAO:
SHRI ANJANKUMAR M. YADAV:

Will the Minister of COMMUNICATION AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether a large number of information
technology companies are functioning without registration
and has no control over them;

(b) if so, the details thereof;

(c) the reasons for non-registration of such
companies alongwith the action taken by the Government
in this regard; and

(d) the outcome of the action taken?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI SACHIN PILOT): (a) No, Madam. As per the
information received from the Ministry of Corporate Affairs,
Government of India, no such case where company is
functioning without registration has come to their notice.

(b) to (d) Do not arise.
[English]
Implementation of RTI Act

256. SHR! ADHIR CHOWDHURY: Will the PRIME
MINISTER be pleased to state:

(a) whether the Government is aware that the Right
to Information Act, 2005 is not being implemented by
several State Governments;

(b) if so, the details thereof, State-wise; and

(c) the action taken/being taken by the Union
Government against the non-implementing State
Governments?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) and (b) The RTI
Act, 2005 is being implemented in all the States to which
it applies.

(c) Does not arise.
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[Translation]

Enhancement of Benchmark

257. SHRI ASHOK ARGAL: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether the Directorate General of Civil Aviation
can enhance the benchmark fixed under aircraft rules
1937 by issuing civil aviation need;

(b) if so, the rule under which it can be done;
(c) if not, the reason therefor;

(d) the benchmark set under the aircraft rule 1937
for conducting flight test of candidates seeking pilot licence
or commercial pilot licence;

(e) whether as per the requirement of civil aviation,
scope of the benchmark laid under the aircraft rule 1937
has been enlarged by the Directorate General of Civil
Aviation;

(f) if so, the details thereof alongwith the reasons
therefor; and

(g) the difference between the benchmark laid down
under the aircraft act 1934 and aircraft rules 1937 and the
benchmark scope enlarged through the executive order?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGHY): (a) to (c) Yes, Madam. As per provisions contained
in Rule 133A of the Aircraft Rules 1937, the Director
General may, through Notices to Airmen (NOTAMs),
Aeronautical Information Publication, Aeronautical
Information Circulars (AICs), Notice of Aircraft Owners and
Maintenance Engineers and Civil Aviation Requirements,
issue special directions not inconsistent with the Aircraft
Act 1934 or these rules, relating to the operation,
maintenance or navigation of aircraft flying in or over India
or of aircraft registered in India.

(d) The skill test required for obtaining commercial
pilot licence for aeroplanes is contained in Section J,
Schedule Il of the Aircraft Rules, 1937.

(e) No, Madam.

{f) and (g) Do not arise in view of the reply given for
part (e).
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[English]

Legislation on Standards and Infrastructure in
Higher Educational Institutions

258. SHRI SHIVARAMA GOUDA: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Government proposes to introduce
a legislation to ensure strict adherence to standards and
quality of the infrastructure in the engineering colleges,
deemed universities and technical institutions in the
country;

{b) if so, the details thereof and the provisions likely
to be incorporated in the said Bill; and

(c) the time by which it is likely to be introduced
and implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (¢) The Government has
introduced The National Accreditation Regulatory Authority
For Higher Educational Institutions Bill, 2010 on 3rd May,
2010 in Parliament, to provide for mandatory assessment
and accreditation of higher educational institutions by
independent accreditation agencies in order to ensure
adherence to standards and quality of infrastructure in
higher educational institutions, including deemed
universities and technical institutions in the country, and to
establish a statutory Authority for the purpose.

Development of Airports

259.  SHRI NRIPENDRA NATH ROY:
SHRI NARAHARI MAHATO:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) the number and details of airports planned to be
made operational in different parts of the country in the
next financial year or in the next five year plan, particularly
in the State of West Bengal;

(b) whether the Government proposes to develop
airports at district level in view of the increased
requirements of different religious and industrial
destinations;

(c) if so, the details thereof, location-wise alongwith
the steps taken in this regard; and

(d) if not, the reasons therefor?
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THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) to (d) The operationalisation / development of
airports in the country, including West Bengal, is an ongoing
process and is taken up depending upon the traffic demand
and availability of resources. The airports taken up for
development are Jalgaon, Jaisalmer, Bhatinda, Bikaner
and Kadapa.

Further, Keeping in view the enormous growth in air
passengers, which has put pressure on air infrastructure
and to encourage infusion of greater investment in airport
sector, Government had pronounced a policy for greenfield
airports in April, 2008. This policy states that it would be
the endeavour of the Central Government to ensure that
all approvals and clearances are given in a timely manner.
State Government may facilitate by giving incentives to an
Airport Company such as land, concessional or otherwise;
real estate development rights in and around the airports;
airport connectivity; rail, road; fiscal incentives by way of
exemptions from State taxes; and any other assistance
that the State Government deem fit. A Steering Committee
under the Chairmanship of Secretary, Ministry of Civil
Aviation has been constituted to coordinate and monitor
the various clearances required for setting up of a
Greenfield airport. The promoter seeking to develop the
airport has to submit the proposal to the Government for
consideration by the Steering Committee. Application for
setting up of Greenfield airport are received from time to
time, which are considered by the Steering Committee/
competent authority for grant of 'in principle' approval, after
they have completed all necessary formalities of obtaining
pre-feasibility study report, site clearance, clearances from
regulatory agencies, etc.

The timeline for construction of airport projects
depends upon many factors such as land acquisition,
availability of mandatory clearances, financial closure, etc.

In pursuance of Policy for Greenfield Airports, the
Central Government has accorded "in-principle” approval
for setting up of a Greenfield airports at Mopa in Goa, Navi
Mumbai, Sindhudurg and Shirdi in Maharashtra, Bijapur,
Gulbarga, Hassan and Shimoga in Karnataka, Kannur in
Kerala, Durgapur in West Bengal, Kushinagar in Uttar
Pradesh, Karaikal in Puducherry and Dabra in Madhya
Pradesh (for cargo airport).

Hike in Airfare due to Hike in Oil Prices

260. SHRI S. PAKKIRAPPA: Will the Minister of CIVIL
AVIATION be pleased to state:

(@) whether in view of the hike in prices by the oil
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companies, private/public airlines have announced to
increase the air fare;

(b} if so, the details thereof;

(c) whether the Government oil companies such as
Indian Oil Corporation, Bharat Petroleum and Hindustan
Petroleum have so far increased air fuel consecutively for
the seventh time;

(d) if so, the details thereof alongwith the reaction
of the Government thereto; and

(e) the steps taken/proposed to be taken by the
Government in this regard and to make air travel more
affordable for the passengers?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) and (b) Air fares applicable for domestic
passengers are determined by market forces and therefore
are not fixed by Government. However, since fuel cost
being a substantial proportion of total operating cost of
airlines, frequent hikes in the fuel prices are bound to
adversely impact the operating environment of Airlines
industry.

(c) and (d) Aviation Turbine Fuel (ATF) prices have
been revised by Oil marketing companies consecutively
for the 5th time since 1st January, 2012.

(e) A Working Group has been constituted under
the Chairmanship of Secretary, Civil Aviation with Finance
Secretary, Secretary, Financial Services; Secretary, M/o
Petroleum & Natural Gas; Director General of Foreign
Trade (DGFT) and Joint Secretary (Civil Aviation) to identify
the factors causing stress in civil aviation and to suggest
solutions to the same.

Also, with a view to maintain transparency in tariff
publication, Directorate General of Civil Aviation (DGCA)
has taken following steps:

- Scheduled domestic airlines have been directed to
display established tariff route-wise and fare
category-wise in their websites, on monthly basis
and also to notify any significant and noticeable
changes to DGCA within 24 hrs. of effecting such a
change.

- A Tariff Analysis Unit has been set up in DGCA to
monitor tariff on regular basis at periodic intervals.
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Annual Growth Rate of States

261. DR. KRUPARANI KILLI:
SHRI HARISHCHANDRA CHAVAN:

Will the PRIME MINISTER be pleased to state:

(a) whether various States in the country have
registered different annual growth rates during the last
three years;

(b) if so, the names of States which have registered
lower than the national average rate of growth and the
reasons therefor; and

(c) the steps taken by the Government to ensure
adequate/balanced growth of all the States in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY OF
SCIENCE AND TECHNOLOGY AND MINISTER OF STATE
IN THE MINISTRY OF EARTH SCIENCES (SHRI ASHWANI
KUMAR): (a) and (b) Yes, Madam. The State-wise growth
rates of Gross State Domestic Product (GSDP) during the
last three years and the all India Gross Domestic product
(GDP) annual growth rates are given in the enclosed
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Statement. The States registering the growth rate in GSDP
lower than all India GDP annual growth rate are indicated
in bold letters during the respective years. The annual
growth rates of GSDP of States depend on a number of
factors which include resource endowments, historical
background of development, infrastructure and various
other state specific factors.

(c) The Government have taken several measures
to improve the growth performance across the country in
a balanced manner. The policy instruments in this regard
include plan and non-plan transfer of resources from Centre
to States favouring less developed States, tax incentives
for setting up of private industries in the backward regions,
etc. A number of programmes have also been initiated to
reduce income disparity between States. These include
Backward Regions Grant Fund (BRGF), Hill Area
Development Programme/Western Ghats Development
Programme, and Border Area Development Programme,
etc. In addition, several centrally sponsored schemes and
state specific schemes are being implemented which are
expected to accelerate the growth rate of GSDP of various
states.

Statement

Rate of Growth in Gross State Domestic Product (GSDP) at 2004-05 prices

Sl. No. State/UT Eleventh Five Year % Growth over Previous Year #
Plan Target* 2008-09 2009-10 2010-11

1 2 3 4 5 6
1. Andhra Pradesh 9.5 6.88 5.98 9.96
2. Arunachal Pradesh 6.4 8.73 14.80 7.87
3. Assam 6.5 5.72 7.98 7.34
4. Bihar 7.6 14.58 10.42 14.77
5. Jharkhand 9.8 -1.75 4.98 6.01
6. Goa 12.1 10.00 10.63 8.30
7. Gujarat 11.2 6.78 10.10 10.47
8. Haryana 11 8.20 13.00 9.59
9. Himachal Pradesh 9.5 7.42 8.12 8.80
10. Jammu and Kashmir 6.4 6.46 4.80 6.63
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1 2 3 4 5 6
11. Karnataka 11.2 711 5.20 8.87
12. Kerala 9.5 5.56 8.95 9.13
13. Madhya Pradesh 6.7 12.37 10.50 8.17
14. Chhattisgarh 8.6 8.39 3.25 11.16
15. Maharashtra 9.1 8.36 8.08 10.47
16. Manipur 5.9 6.56 7.63 6.16
17. Meghalaya 7.3 12.94 9.03 9.39
18. Mizoram 71 13.34 10.39 9.18
19. Nagaland 9.3 6.34 4.36 3.98
20. Odisha 8.8 7.75 6.67 8.60
21. Punjab 5.9 5.85 6.61 7.04
22. Rajasthan 7.4 7.09 4.30 9.69
23. Sikkim 6.7 16.39 31.87 8.94
24. Tamil Nadu 8.5 4.89 9.43 11.74
25. Tripura 6.9 9.44 8.62 8.74
26. Uttar Pradesh 6.1 6.99 6.10 7.86
27. Uttrakhand 9.9 12.68 11.12 7.37
28. West Bengal 9.7 4.90 9.84 7.06
All India 9 6.72 8.39 8.39
Source:

* Planning Commission

# Directorate of Economics & Statistics of respective State Governments, and for All-India - Central Statistics Office.

[Translation] (a) the number of applications received for
inf i Righ i in the Mini
Application under RTI information under Right to information Act in the Ministry

during the last three years and the current year,;
262. SHR! MANSUKHBHAI D. VASAVA:

(b) the number of applications in respect of which
SHRIMATI RAMA DEVI;

information has been provided;
Will the Minister of COMMUNICATIONS AND

(¢) whether the Government has received an
INFORMATION TECHNOLOGY be pleased to state: !

complaint in regard to providing incomplete information or



109 Written Answers

information not based on facts; and

(d) if so, the number of such complaints received
and the action taken by the Government in this regard and
also against the persons responsible for the same?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) to (d) Information is being
collected and will be faid on the Table of the House.

[English]
Relief to Tamils Displaced by War

263. SHRI RAYAPATI SAMBASIVA RAQ:
SHRI SURESH KUMAR SHETKAR:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the Government has handed over the
first set of 50,000 houses and 10,000 bicycles to Tamil
civilians in Sri Lanka, displaced by war; and

(b} if so, the details thereof and the amount spent
for this purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
and (b) External Affairs Minister during his visit to Sri
Lanka from 16-19 January 2012 handed over the first lot
of completed houses at Ariyalai, Jaffna and the bicycles to
internally Displaced Persons in Jaffna. The total tendered
cost for construction of 1000 housing units under Pilot
Project is Rs 53.04 crore and the total cost for the supply
of 10,000 bicycles is Rs. 2.87 crore.

[Translation]

Sex Education

264. SHRI C.R. PATIL: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the National Commission for Women is
emphasizing to introduce sex education in the school
curriculum for boys and girls;

(b) if so, the details thereof alongwith the steps
taken in this regard;

{c) whether the Union Government has discussed
this matter with the State Governments; and

(d) if so, the response of the States Governments
thereto?
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) No, Madam.

(b) Does not arise.

(c) and (d) After consultation with representatives of
State Govt. and other stakeholders, Ministry of Human
Resource Development has introduced an educational
programme, known as Adolescence Education Programme
(AEP) at secondary and higher secondary level. It is being
implemented by Central Board of Secondary Education
(CBSE), National Institute of Open Schooling (NIOS),
Kendriya Vidyalaya Sangathan (KVS), Navodaya Vidyalaya
Samiti (NVS). It is also being implemented by 30 States
and Union Territories under National Population Education
Project (NPEP). This programme focuses on making
students aware of the concerns of adolescence stage, and
dangers of HIV/AIDS and substance use; helping them to
acquire necessary life skills to enable them to avoid risky
situations; to take informed decisions and to develop
healthy and responsible behaviour.

[English]
UNSC Resolution on Syria

265. SHRI P. LINGAM:
SHRI OM PRAKASH YADAV:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether India has voted in the United Nations
Security Council against Syria recently;

(b) if so, the details thereof;

(c) the advantages likely to accrue to the country as
a result of this decision; and

(d) the name of other countries voting alongwith
India on the same resolution?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
and (b) India supported the Resolution on the situation in
Syria which was voted upon in the Security Council on 4
February 2012. The Resolution was supported by 13 of
the 15 members of the Council, including India, but was
not adopted due to a veto exercised by both Russia and
China.

(¢) India's support for the Resolution was in
accordance with our support for the efforts by the League
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of Arab States for a peaceful resolution of the crisis through
a Syrian-led inclusive political process. The Resolution
expressly ruled out any measures under Article 42 of the
UN Charter and called for serious political dialogue
between the Syrian government and the whole spectrum
of the opposition, under the auspices of the League of
Arab States. In our Explanation of Vote (EoV) on that
occasion, India explicitly stated its belief that the leadership
of Syria is a matter for the Syrian people to decide. India
also noted the necessity for all opposition forces in Syria
to peacefully engage in constructive dialogue with the
authorities and hoped that this would create a new
environment for peace and would facilitate a political
process. India also stated that this political dialogue should
build upon the political reforms already announced by the
Syrian leadership with necessary changes so that they
find acceptance among all sections of Syrian society.

(d) The 12 other members of the Security Council
besides India who voted in favour of the draft resolution
were: Azerbaijan, Colombia, France, Germany, Guatemala,
Morocco, Pakistan, Portugal, South Africa, Togo, United
Kingdom, and United States.

[Translation]

Expenditure for Social Sector Scheme

266. SHRI RAM SINGH KASWAN: Will the PRIME
MINISTER be pleased to state:
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(a) whether any targets have been fixed for total
expenditure for the implementation of social sector schemes
during the Eleventh Five Year Plan;

(b) if so, the total expenditure earmarked for the
same;

(c) the total amount allocated for the same till
December, 2011; and

(d) the gap between the amount allocated and spent
during the above period?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY OF
SCIENCE AND TECHNOLOGY AND MINISTER OF STATE
IN THE MINISTRY OF EARTH SCIENCES (SHRI ASHWANI
KUMAR): (a) to (d) A Five Year Plan provides an indicative
outlay for various schemes of Union Ministries /
Departments which is allocated to the Schemes on annual
basis through Union Budgets. Additional Central Assistance
to the states is also provided in the Annual Budgets for
specific schemes. The amount allocated under these
schemes is shown in the respective implementing Ministry's
Demand for Grants, as well as in their respective Qutcome
Budgets. The details of indicative Plan Qutlay for Eleventh
Plan and subsequent Annual Plan Aliocations and
Expenditure for various social sector schemes to the
Ministries/Departments are given in the enclosed
Statement.

Statement

Pilan Allocation & Expenditure of Ministries dealing with social sector (Rs. Crore)

SI. Ministry/ 2007-08 2008-09 2009-10
No. Department
Budget Actual Budget Actual Budget Actual
Estimates Expenditure Estimates Expenditure Estimates Expenditure
1 2 3 4 5 6 7 8
1. Department of 85.00 52.04 144.64 90.43 230.95 111.16
Food & Public
Distribution
2. Health 13875.00 12563.51 16534.00 15129.58 19534.00 17646.48
3. Education 28671.50 23070.07 34400.00 29548.67 36400.00 29640.26
4. Ministry of 325.48 530.22 800.00 760.90 900.00 791.77
Labour &

Employment
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1 2 3 4 5 6 7 8

5. Ministry of 500.00 196.57 1000.00 619.02 1740.00 1709.41
Minority Affairs

6. Ministry of 27500.00 28793.69 49400.00 75129.24 80770.00 74309.07
Rural Development

7. Ministry of 2001.00 2172.56 2400.00 2356.12 2500.00 2448.91
Social Justice &
Empowerment

8. Ministry of 500.00 487.47 8619.86 4840.38 7579.83 4555.15
Housing and
Urban Poverty
Alleviation

9. Ministry of 503.00 455.78 805.00 684.62 805.00 616.41
Tribal Affairs

10. Ministry of 2335.52 2873.04 5478.36 7304.85 5284.15 7627.39
Urban Development

11. Ministry of 5793.00 5518.77 7200.00 6677.40 7350.00 8482.32
Women & Child

Development

Total (1 to 11) 82089.50 64150.21 126781.86 143141.21 163093.93  147938.33
SI. Ministry / 2010-11 2011-12 11th Plan Outlay
No. Department
Budget Revised Budget Total of Five Projected Outlay
Estimates Estimates Estimates Years BE at 2007-08
Allocation Prices
1 2 9 10 11 12 13
1. Department of 207.96 165.52 197.70 866.25 694.00
Food & Public
Distribution
2. Health 22300.00 21518.00 26760.00 99003.00 136147.00
3. Education 42036.00 43835.50 52060.00 193567.50 269872.79
4. Ministry of 1000.00 1227.36 1300.00 4325.48 2499.60
Labour &
Employment
5. Ministry of 2600.00 2500.00 2850.00 8690.00 7000.00
Minority Affairs
6. Ministry of 89340.00 89577.50 87800.00 334810.00 194933.28

Rural Development
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1 2 9 10 11 12 13

7. Ministry of 4500.00 4300.00 5375.00 16776.00 13043.01
Social Justice &
Empowerment

8. Ministry of 9421.60 7390.61 7954.78 34076.07 3246.00
Housing and
Urban Poverty
Alleviation

9. Ministry of 1200.00 1233.74 1430.00 4743.00 4108.62
Tribal Affairs

10. Ministry of 7605.75 8519.52 8054.00 28757.78 12442.50
Urban Development

11. Ministry of 11000.00 10370.00 12650.00 43993.00 54765.00
Women & Child
Development
Total (1 to 11) 191211.31 190637.75 206431.48 769608.08 698751.80

Note: Allocation/ Expenditure to Social Sector is defined to include allocation / expenditure of the Ministries/ Departments of Food & Public
Distribution, Health & Family Welfare, Human Resource Development, Labour & Employment, Minority Affairs, Rural Development, Social
Justice & Empowerment, Housing and Urban Poverty Alleviation, Tribal Affairs, Urban Development and Women & Child Development.

Figures includes IEBR

CBI Investigation

267. SHRI SYED SHAHNAWAZ HUSSAIN: Will the
PRIME MINISTER be pleased to state:

(a) the total number of cases being investigated by
CB! in Bihar during the last three years alongwith the
details thereof; and

(b) the number of cases where investigation has
been completed and the number of cases still under
investigation alongwith the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) and (b) So far as
CBI in concerned, it has registered total 97 cases relating
to the State of Bihar during the last 3(three) years i.e.
2009, 2010, 2011 & 2012 (upto 29.02.2012). Out of these,
investigations have been completed in 73 cases and the
remaining 24 cases are still under investigation. The details
of these cases are mentioned at enclosed Statement.

Statement

SI.  Case ID No.,

No. date of regis-
tration and

sections of law

Type of offence of the case

Present status

1 2

2009

1. RC 1/2009 /ACB/PAT 6.1.09 U/sec.
120-B, 420, 467, 468, 471A

Criminal misconduct, Cheating & Forgery

Under Trial




117 Written Answers PHALGUNA 24, 1933 (Saka) to Questions 118
1 2 3 4
IPC & 13(2) r/w 13(1){d)of PC Act
2. RC 2 /2009/ACB/PAT 22.1.09 U/sec. Trap Case Under Trial
120- B IPC & 7 & 8 of PC Act
3. RC 3 /2009/ACB/PAT 9.2.09 U/sec. Trap Case Under Trial
120-B IPC & 7 & 8 of PC Act
4. RC 4 /2009/ACB/PAT 19.2.09 Trap Case Under Trial
U/sec.7 of PC Act.
5. RC 5 /2009/ACB/PAT 16.3.09 U/sec. Criminal misconduct, Criminal Breach of Under Trial
120-B, 406, 420, 467, 468, 471 IPC & Trust, Cheating, Forgery
13(2) r/w 13(1)(d) of PC Act.
6. RC 6 /2009/ACB/PAT 16.3.09 U/sec. Criminal misconduct, Criminal Breach Under Trial
120-B, 406, 420, 467, 468, 471 IPC of Trust, Cheating, Forgery
& 13(2) r/w 13(l)(d) of PC Act.
7. RC 7 /2009/ACB/PAT 18.3.09 Trap Case Under Trial
U/sec.7 of PC Act
8. RC 8 /2009/ACB/PAT 18.3.09 Trap Case Disposed off after
U/sec.7 of PC Act investigation. Referred to
the department for Such
Action
9. RC 9 /2009/ACB/PAT 31.3.09 Cheating, Forgery etc. Under Trial
U/sec. 198, 200, 420, 467, 471 IPC
10. RC 10 /2009/ACB/PAT 15.4.09 Trap Case Under Trial
U/sec. 120-B IPC & 7 of PC Act.
11. RC 11/2009/ACB/PAT 17.4.09 U/sec. Trap Case Under Trial
7 of PC Act
12. RC 12 /2009/ACB/PAT 11.5.08 Trap Case Under Trial
U/sec. 7 of PC Act
13. RC 13 /2009/ACB/PAT 21.5.09 Trap Case Under Trial
U/sec. 7 & 8 of PC Act
14. RC 14 /2009/ACB/PAT 28.5.09 Cheating, Forgery Under Trial
U/sec. 420, 467, 468, 471 IPC
15. RC 15 /2009/ACB/PAT 28.5.09 Cheating, Forgery Disposed off after
Ulsec. 420, 467, 468, 471 IPC investigation. Referred to
the department for Such
Action
16. RC 16 /2009/ACB/PAT 8.6.09 Criminal Misconduct, Cheating, Forgery Disposed off after

Ulsec. 120-B, 420, 467, 468, 471 IPC
and 13(2) riw 13(1)(d) of PC Act

investigation. Referred to
the department for RDA.
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1 2 3 4
17. RC 17 /2009/ACB/PAT 8.6.09 DA Case Closed
U/sec. 13(2) riw 13(l)(e) of PC Act
18. RC 18 /2009/ACB/PAT 23.6.09 Trap Case Under Trial
U/sec. 7 of PC Act
19. RC 19 /2009/ACB/PAT 20.7.09 Trap Case Under Trial

20.

21.

22.

23.

24.

25.

26.

27.
28.

29.

30.

31.

32.

U/sec. 7 of PC Act

RC 20 /2009/ACB/PAT 24.7.09
U/sec. 120B, 420, IPC and 13(2)
riw 13(1)(d)of PC Act

RC 21 /2009/ACB/PAT 25.7.09
U/sec.7 of PC Act

RC 22 /2009/ACB/PAT 31.7.09
U/sec. 1208, 420, 467, 468, 471 IPC
and 13(2) r'w 13(1)(d) of PC Act

RC 23 /2009/ACB/PAT 17.8.09
Ulsec. 7 of PC Act

RC 24 /2009/ACB/PAT 26.8.09
U/sec. 7 of PC Act

RC 25 /2009/ACB/PAT 2.9.09
U/sec. 7 of PC Act

RC 26 /2009/ACB/PAT 16.9.09
U/sec. 7 of PC Act

RC 27 /2009/ACB/PAT 22.9.097 of PC Act

RC 28 /2009/ACB/PAT 19.11.09
U/sec. 420, 467, 468, 471 IPC

RC 29 /2009/ACB/PAT 16.12.09
U/sec. 420, 467, 468, 471 IPC

RC 30 /2009/ACB/PAT 16.12.09
Ursec. 13(2) riw 13(1)(e) of PC Act

RC.1(A)/09-ACU-IX dated 01.05.2009,
U/sec. 120-B IPC and sec. 7, 8, 10,

12 & 13(2) r/w sec. 13(1)(d) of PC Act,

1988.

RC 2 (S)/2009 - SCU.V./SC-Il dated
9/6/09 U/s420, 471 r/w 468 IPC

Criminal misconduct, cheating

Trap Case

Criminal misconduct, cheating, forgery

Trap Case

Trap Case

Trap Case

Trap Case

Trap Case
Cheating, Forgery

Cheating, Forgery

DA Case

Trap Case

Cheating, Forgery

Referred to the
department for RDA.

Disposed off after
investigation. Referred to
the department for RDA.
Referred to the
department for RDA.

Disposed off after
investigation. Referred to
the department for RDA.
Referred to the
department for RDA.
Under Trial

Under Trial

Under Trial

Under Trial

Under Trial
Under Trial

Under Trial

Closed

Under trial

Under trial.
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1 2 3 4

33. RC No. 3 (S)/2009 - SCU.V./SC-II Cheating, Forgery Under trial ~
dated 9/6/09 u/s 420, 471 r/w 468 IPC y

34. RC No. 4 (5)/2009 - SCU.V./SC-II Cheating, Forgery Under tfial T
dated 9/6/09 u/s 420, 471 r/w 468 IPC

35. RC No. 5 (S)/2009 - SCU.V./SC-II Cheating, Forgery Under trial
dated 9/6/09 u/s 420, 471 r/w 468 IPC

36. RC 9(S)/09- SCUV/SC-II Cheating, Forgery Under trial
dated 17/11/09 u/s 420, 468, 471 IPC

37. RC 10(S)/09- SCU.V/SC-II Cheating, Forgery Under 'trial
dated 22/12/09 u/s 420, 468, 471 IPC

2010

1. RC 1/2010 /ACB/PAT 18.1.10 Trap Case Under Trial

u/sec. 7 of PC Act, 1988

2. RC 2 /2010/ACB/PAT 9.2.10 Trap Case Under Trial
u/sec. 7 of PC Act, 1988

3. RC 3 /2010/ACB/PAT 26.2.10 Cheating, Forgery Under Trial
u/sec. 120-B, 419, 420, 467, 468, 471 IPC

4. RC 4 /2010/ACB/PAT 26.2.10 Cheating, Forgery Under Trial
u/sec. 120-B, 419, 420, 467, 468, 471 IPC

5. RC 5 /2010/ACB/PAT 14.3.10 Trap Case Under Trial
u/sec. 7 of PC Act, 1988

6. RC 6 /2010/ACB/PAT 22.3.10 Trap Case Under Trial
u/sec.7 of PC Act, 1988

7. RC 7 /2010/ACB/PAT 31.3.10 Criminal Misconduct, Cheating Closed
u/sec. 120-B, 420, IPC, Sec. 13(2)
riw 13(1)(d) of PC Act, 1988

8. RC 8 /2010/ACB/PAT 30.4.10 Criminal Misconduct, Cheating Under Investigation
u/sec. 120-B, 420, IPC, Sec. 13(2)
riw 13(1)(d) of PC Act, 1988

9. RC 9 /2010/ACB/PAT 3.5.10 Trap Case Under Trial
u/sec.7 of PC Act, 1988

10. RC 10 /2010/ACB/PAT 11.5.10 Criminal Misconduct, Cheating,
u/sec, 120-B, 406, 408, 409, 420, 467, Criminal Breach of trust, Forgery Under Trial

468, 471 IPC and Sec. 13(2) r’w
13(1)(d) of PC Act, 1988

11. RC 11 /2010/ACB/PAT 13.5.10 Trap Case Under Trial
u/sec.7 of PC Act, 1988

12. RC 12 /2010/ACB/PAT 20.5.10 Trap Case Under Trial
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1 2 3 4
u/sec. 7 of PC Act, 1988
13. RC 13 /2010/ACB/PAT 1.6.107 Trap Case Under Trial
u/sec. 7 of PC Act, 1988
14. RC 14 /2010/ACB/PAT 29.7.10 Criminal misconduct, Criminal Breach of
u/sec. 120-B, 409, 420, 467, 468, 471 Trust, Cheating, Forgery Under Trial
of IPC and Sec. 13(2) riw 13(1)(c)&
(d) of PC Act, 1988
15. RC 15 /2010/ACB/PAT 12.8.10 Trap Case Under Trial
u/sec. 7 of PC Act, 1988
16. RC 16 /2010/ACB/PAT 31.8.10 Trap Case Under Trial
u/sec. 7 of PC Act, 1988
17. RC 17 /2010/ACB/PAT 29.9.10 Cheating, Forgery Closed
u/sec. 419, 420, 467, 468, 471 IPC
18. RC 18 /2010/ACB/PAT 29.9.10 Criminal misconduct, Cheating, Forgery Disposed off after
u/sec. 120-B, 420, 468 r/w 611 IPC investigation. Referred to
and Sec. 13(2) rw 13(1)(d) of PC the department for RDA.
Act, 1988
19. RC 19 /2010/ACB/PAT 13.10.10 DA Case Disposed off after
u/sec. 13(1)(e) of PC Act, 1988 investigation. Referred to
the department for RDA.
20. RC 20 /2010/ACB/PAT 14.10.10 Criminal breach of trust and committed
120-B, 409 IPC and Sec. 13(2) criminal misconduct. Under Investigation
r/wi3(1)(c) of PC Act, 1988
21. RC 21/2010/ACB/PAT 9.11.10 Criminal breach of trust & criminal Under Investigation
u/sec. 120-B, 409 IPC and Sec. misconduct.
13(2) r/w 13(1)(c)of PC Act, 1988
22. RC 22 /2010/ACB/PAT 9.11.10 Criminal breach of trust & criminal Under Investigation
u/sec. 120-B, 409 IPC and Sec. 13(2) misconduct.
riw 13(1)(c)of PC Act, 1988
23. RC 23 /2010/ACB/PAT 9.11.10 Trap Case Under Trial
u/sec. 7 of PC Act, 1988
24. RC 24 /2010/ACB/PAT 3.12.10 Trap Case Under Trial
u/sec. 7 of PC Act, 1988
25. RC.1(S)/2010/AHD/PAT 03.02.2010 Murder. Under Investigation
u/sec, u/s 302, 120B & 34 of IPC
26. RC2(S)/2010/AHD/PAT 07.04.2010 Murder. Closed.
u/s 302-IPC.
27. RC.3(S)/2010/AHD/PAT 29.04.2010 Murder. Under trial.
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28.

u/s 147, 148, 149, 452, 323, 307,
380 & 302 of IPC and section 27
of Arms Act.

RC.4(S)/2010/AHD/PAT 11.06.2010
u/s 302/34 of IPC

2011

1.

10.

11.

12.

13.

RC 1 /2011/ACB/PAT 3.1.11
u/sec. 7 of PC Act, 1988

RC 2 /2011/ACB/PAT 13.1.11
u/sec. 7 of PC Act, 1988

RC 3 /2011/ACB/PAT 23.2.11
u/sec. 7 of PC Act, 1988

RC 4/2011/ACB/PAT 28.2.11

u/sec. 13(2)riw 13 (1)(e) of PC Act, 1988

RC 5 /2011/ACB/PAT 14.3.11

u/sec. 120-B, 409, 420, 467, 468, 471,

477A & Sec 13(2) rw 13(1) (c) &
(d) of PC Act, 1988.

RC 6 /2011/ACB/PAT 16.3.11
u/sec. 7 of PC Act, 1988

RC 7 /2011/ACB/PAT 17.3.11
u/sec. 7 of PC Act, 1988

RC 8 /2011/ACB/PAT 28.3.11
u/sec. 7 of PC Act, 1988

RC 9 /2011/ACB/PAT 04.04.11
u/sec. 7 of PC Act, 1988

RC 10 /2011/ACB/PAT 1.6.11
u/sec. 7 of PC Act, 1988

RC 11 /2011/ACB/PAT 23.6.11
u/sec. 7 of PC Act, 1988

RC 12 /2011/ACB/PAT 29.6.11

Uls 120-B, 409, 420, 468, 471, 477
of IPC 13(2) rw 13 (1) (c) &

(d) of PC Act 198

RC 13 /2011/ACB/PAT 25.7.11

U/s 120-B, 409, 420, 468, 471, 477 of

IPC 13(2) riw 13 (1)(c) &
(d) of PC Act 198

Murder.

Trap Case

Trap Case

Trap Case

DA case

Criminal breach, cheating & forgery.

Trap Case

Trap Case

Trap Case

Trap Case

Trap Case

Trap Case

Criminal breach of trust, cheating & forgery.

Trap Case

Closed

Uncter Trial

Under Trial

Under Trial

Under Investigation

Under Investigation

Under Trial

Under Trial

Under Trial

Under Investigation

Under Trial

Under Trial

Under Investigation

Under Trial
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15.

16.

17.

18.

19.

20.

21.

22.

23.

24,

25.

26.

RC 14 /2011/ACB/PAT 25.7.11
U/s 120-B, 409, 420, 468, 471,
477 of IPC 13(2) riw 13 (1) (c) &
(d) of PC Act 198

RC 15 /2011/ACB/PAT 31.8.11
Urs 120-B, 409, 420, 468, 471, 477
of IPC 13(2) riw 13 (1)(c) &

(d) of PC Act 198

RC 16 /2011/ACB/PAT 26.9.11

U/s 120-B, 409, 420, 468, 471, 477
of IPC 13(2) r’'w 13 (1)(c) &

(d) of PC Act 198

RC 17 /2011/ACB/PAT 27.9.11

U/S 120-B, 409, 420, 468, 471, 477
of IPC 13(2) riw 13 (1){c) &

(d) of PC Act 198

RC 18 /2011/ACB/PAT 27.10.11
U/s 420, 467, 468, 471 & 13(2)
riw 13(1)(d) of PC Act, 1988

RC 19 /2011/ACB/PAT 23.11.11
u/sec. 7 of PC Act, 1988

RC 20/2011/ACB/PAT 30.11.11
U/s 120-B, r/iw 409 IPC and sec
13(2) riw 13(c) (d) of PC Act, 1988

RC 21 /2011/ACB/PAT 30.11.11
Uls 120-B r/w 420, 467, 468, 471 IPC
& 13(2) riw 13(1)(d) of PC Act, 1988.

RC 22 /2011/ACB/PAT 3.12.11
u/sec. 7 of PC Act, 1988

RC 23 /2011/ACB/PAT 29.12.11
U/S 120-B, 409, 419, 420, 467, 468 &
471 IPC & Sec 13 (2) rw 13(1)(c) &
13(1)(d) of PC Act 1988.

RC.1(S)/2011/AHD/PAT 24.02.2011
u/s 302/120-B of IPC Act

RC.2(S)/2011/AHD/PAT 12.04.2011
u/s 420, 467, 468, 471, 409 & 120B of
IPC and 25(1-B), 25 & 26 of Arms Act

RC.3(S)/2011/AHD/PAT 17.08.2011
u/s 341, 323, 307, 332, 353, 504, 120B

Trap Case

Trap Case

Trap Case

Trap Case

Criminal breach of trust, cheating & forgery.

Trap Case

Criminal breach of trust,

Criminal misconduct, Criminal Breach of
Trust, Cheating, Forgery

Trap Case

Criminal misconduct, Criminal Breach of
Trust, Cheating, Forgery

Murder.

Criminal misconduct, Criminal Breach of
Trust, Cheating, Forger

Murder

Under Trial

Under Investigation

Under Investigation

Under Investigation

Under Investigation

Under Investigation

Under Investigation

Under Investigation

Under Investigation

Under Investigation

Under trial.

Under Investigation

Under trial.
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and modified section 302/120B of IPC

27. RC.4(S)/2011/AHD/PAT 23.12.2011
u/s 120B & 420 of IPC

28. RC-2192011E 0004 dated 13.5.2011
U/s 120-B r/w 419,420, 464, 468 & 471 IPC

2012

1. RC 1 /2012/ACB/PAT 3.1.12
u/sec. 7 of PC Act, 1988

2. RC 2/2012/ACB/PAT 16.1.12
U/s 120-B riw 419, 420, 464, 468
& 471 IPC

3. RC 3 /2012/ACB/PAT 24.2.12
U/s 120-B, r/w 420 IPC sec 13 (2)
riw 13 (1){b) PC Act, 1988

4. RC.1(S)/2012 05.01.2012 u/s 302 Murder

Criminal conspiracy and cheating.

Criminal conspiracy, cheating & forgery.

Trap Case

Criminal conspiracy, cheating & forgery

Criminal conspiracy, cheating & forgery

Under Investigation

Under trial.

Under Investigation

Under Investigation

Under Investigation

Under Investigation

[English]
GER in Higher Education

268. SHRI PONNAM PRABHAKAR: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government is working on
classification of universities and colleges in terms of quaiity,
infrastructure and financing support they get from the
Government;

(b) if so, the details thereof,;

(c) whether such classification will achieve the target
of 30 per cent Gross Enrolment Ratio (GER) in higher
education by 2020; and

(d) if so, the steps taken/proposed to be taken by
the Government in the rural regions, remote and hilly
areas especially for SC, ST, OBC and other minority
sections of the society, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) No, Madam. However,
University Grants Commission (UGC) makes a distinction
between universities and colleges which are eligible to
receive grants from the UGC under Section 12B of the

University Grants Commission Act, 1956 and those which
are not. In addition, the National Assessment and
Accreditation Council (NAAC), grades universities and
colleges based on the quality of their academic
programmes, physical infrastructure, governance, financial
position etc.

(c) Does not arise.

(d) The Government has launched a Centraily
Sponsored Scheme (CSS) for establishment of one model
degree college in each of the 374 identified educationally
backward districts (EBDs) having Gross Enrolment Ratio
(GER) lower than the national GER. Most of these districts
are backward districts including districts in rural, remote
and f hilly areas. 62 of these districts are also identified as
Minority Concentration Districts.

Haj Reforms

269. SHRI VIKRAMBHAI ARJANBHAI MADAM:
SHRI R. DHRUVANARAYANA:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether Haj reforms are long overdue;

(b) if so, the steps the Government proposes to take
in the matter;



131 Written Answers

{(c) the time by which these reforms are likely to be
announced/introduced;

(d) whether the Government has constructed "Haj
Ghat's" in the country, particularly in Karnataka; and

(e) if so, the details thereof during the last three
years and the funds allocated and spent for this purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a) to
(c) The Haj is one of the most complex organisational
tasks undertaken by Government of India (GOI) outside its
borders for which extensive arrangements are made in
India and Saudi Arabia. It is the constant endeavour of the
Government of India to improve and reform the
management of the arrangements for the Haj pilgrimage
in consultation with all concerned.

(d) No.

(e) Not applicable. However, Haj Committee of India
provides financial assistance to the tune of one third (1/3)
of the total cost of the project or Rs. 1.5 crores, whichever
is lower.

Dismal Performance of Some Sectors

270. SHRI SOMEN MITRA: Will the PRIME MINISTER
be pleased to state:

(a) whether growth performance in some sectors
has been less than the target during the current Eleventh
Five Year Plan;

(b) if so, the details thereof;
(c) the reasons for this deficiency;

(d) whether steps have been taken to improve the
performance of these sectors in the Twelfth Five Year
Plan; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY OF
SCIENCE AND TECHNOLOGY AND MINISTER OF STATE
IN THE MINISTRY OF EARTH SCIENCES (SHRI ASHWANI
KUMAR): (a) and (b) By taking into account the Advanced
Estimates released by Central Statistics Office (CSOQ), the
services sector is expected to achieve the Eleventh Five
Year Growth Targets. However, there may be some shortfall
in achieving the growth targets of Eleventh Five Year Plan
in Agriculture & Industrial sectors. The estimated sector
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wise achievements for the Eleventh Plan are indicated as
under.

Eleventh Agriculture Industry Services Total
Five Year

Plan

Target 4 10-11 9-11 9
Achievement* 3.3 6.7 9.9 7.9

* Achievement has been computed by taking simple average of
the sectoral growth rates achieved during the years: 2007-08 to
2011-12. The figures for 2011-12 are based on the Advanced
Estimates and figures for 2010-11 are based on Quick Estimates.

{c) The shortfall in attainment of the target in the
agriculture sector is mainly on account of the fact that the
country faced a drought like situation in 2008-09 and
registered a negative growth rate. This situation continued
in 2009-10 also. The sluggishness in the growth of the
industrial sector was mainly due to global economic
slowdown, inflationary pressure and high degree of volatility
in the global oil prices.

(d) and (e) The Approach Paper to the Twelfth Five
Year Plan recognizes the need for higher levels of
investments in agriculture both by the public and private
sector which can yield better results if the reforms are
undertaken to streamline the incentive structures for the
farmers and the institutional frameworks in which
agriculture and related activities take place. Seeds and
irrigation have been identified as the priority areas for
raising the productivity on the supply side. On the demand
side, the need to remove most of the controls that have
denied a unified and seamless all India market for most
agriculture products have been identified as key priority
areas in the Twelfth Five Year Plan. In the manufacturing
sector issues like improving the global competitiveness,
development of physical infrastructure, role of small and
medium enterprises, availability of skilled workforce etc.
have been identified as the priority areas.

[Translation]

Complaints at Airports

271. SHRI DEVJI M. PATEL: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) the number of complaints registered by pubiic
representatives and citizens at various airports in the
country during each of the last three years, airport-wise;
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(b) the details of action taken on these complaints,
airport-wise; and

(c) the steps taken by the Government to redress
these complaints at the earliest and to bring aviation
services provided in the country upto the global standards?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (@) Number of complaints received during each
of the last three years are given as under:

2009-2503, 2010-2220, 2011-2888

Airport-wise number of complaints received for the
year 2011 is given in the enclosed Statement.

(b) The complaints received are acknowledged and
after taking appropriate action, complainants are informed
accordingly.

(c) For improvement in the complaint redressal
system, administrative set up has been created by
appointing a Public Grievance Officer at each airport whose
activities are coordinated at Regional HQs and at Corporate
HQs. To make the system more effective, a number of
steps have been taken like making the grievance system
available at all the airports, to facilitate lodging and
redressal of grievances through website, e-mail, through
complaint/feedback forms at airports and complaint books.

Trends of the complaints are analysed along with
the feedback received from the various surveys being
conducted to assess the perception of passengers/users
of the airports, about airport services for developments of
strategies to match the global standards in services
delivery.

Statement

Airport wise Complainsts for the year 2011

SI. No. Airport No of Complainsts
1 2 3
1. Agartala 7
2. Agatti 11
3. Ahmedabad 141
4. Amritsar 25
Aurangabad 21

6. Bagdogra 12
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7. Barapani 1
8. Belgaum 25
9. Bhav Nagar 2
10. Bhopal 34
11. Bhubaneshwar 61
12. Bhuj 5
13. Calicut 117
14. Chandigarh 2
15. Chennai 82
16. Coimbatore 30
17. Dibrugarh 4
18. Dimapur 2
19. Goa 25
20. Gorakhpur 2
21. Guwahati 34
22. Imphal 15
23. Indore 37
24. Jabalpur 6
25. Jaipur 112
26. Jammu 12
27. Jodhpur 5
28. Jorhat 2
29. Kandla 4
30. Khajuraho 5
31. Kolkata 10
32. Kullu Manali 12
33. Leh 3
34. Lucknow 17
35. Ludhiana 1
36. Madurai 144
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37. Manglore 23
38. Patna 24
39. Porbandar 6
40. Pune 21
41. Raipur 69
42. Rajahmundry 9
43. Rajkot 14
44. Ranchi 190
45. RHQ (WR) 1
46. Silchar 1
47. Srinagar 23
48. Surat 8
49. Trichy 36
50. Trivandrum 33
51. Udaipur 9
52. Vadodara 88
53. Varanasi 20
54. Vijaywada 8
55. Vishakapatnam 32
56. Bengaluru (BIAL) 186
57. Cochin (CIAL) 34
58. Hyderabad (GHIAL) 236
59. Mumbai (MIAL) 32
60. Nagpur (MIHAN) 170
61. Delhi (DIAL) 587

Total 2888

to Questions 136

Employment Guarantee Schemes

272. SHRI MAROTRAO SAINUJI KOWASE: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government is contemplating to
formulate a new Employment Guarantee Scheme for the
unemployed people in the country;

(b) if so, the details thereof;

(c) whether the Government is not satisfied with the
present scheme being impiemented to check the problem
of unemployment in the country;

(d) if so, the reasons therefor; and

(e) the steps taken or proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY OF
SCIENCE AND TECHNOLOGY AND MINISTER OF STATE
IN THE MINISTRY OF EARTH SCIENCES (SHRI ASHWANI
KUMAR): (a) and (b) No, Madam.

(c) to (e) The Government is implementing the
Mahatma Gandhi National Rural Employment Guarantee
Act (MGNREGA) for enhancing the livelihood security of
the people in rural areas by guaranteeing 100 days of
wage employment in a financial year to a rural household
whose members volunteer to do unskilled manual work.
Since it is a demand based legislation there are no pre-
determined targets for employment as well as for utilisation
of funds under the Act. The average person days
demanded has been around 50 days a year since the
inception of MGNREGA. With a view to strengthen the
implementation of MGNREGA and to ensure that more
and more of the rural population are benefited, the Ministry
of Rural Development has undertaken a number of
measures:

. Awareness generation among rural population has
been taken up through intensive IEC activities
involving both print as well as electronic media.

. ICT based MIS has been made operational to make
data available to public scrutiny.

. Payment of wages to MGNREGA workers has been
made mandatory through their accounts in Banks/
Post Office to infuse transparency in wage
disbursement.
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. Independent monitoring and verification by National
Level Monitors and Eminent Citizens.

. Instructions have been issued directing all States to
appoint Ombudsman at district level for grievance
redressal in a time bound manner.

. The MGNREGA Audit of Schemes Rules, 2011 have
been notified on 30.6.2011. All States have been
asked to put in place a robust social audit
mechanism as outlined in these Rules.

. Special emphasis has been put on the Integrated
Action Plan (IAP) districts.

. MGNREGA wages have been revised and indexed
with Consumer Price Index for Agricultural Labourers
(CPI-AL) effectively increasing real wages and
partially adjusting for inflation.

In addition, various Ministries/organisations under the
Government of India are implementing schemes like
Swarnjayanti Gram Swarozgar Yojana (SGSY)/National
Rural Livelihoods Mission, Swarna Jayanti Shahari Rozgar
Yojana (SJSRY) and Prime Minister's Employment
Generation Programme (PMEGP) for addressing the
problem of unemployment in the country.

[English]
Tipsy Pilots

273.  SHRI PRATAP SINGH BAJWA:
SHRI K. SUGUMAR:

Wili the Minister of CIVIL AVIATION be pleased to
state:

(a) whether pilots and crew of Air India (Al) are
subjected to pre-flight alcohol breathalyzer tests;

{b) if so, whether these tests are conducted as per
the DGCA ruies at foreign airports where Al flights operate;

{(c) if not, the reasons therefor;

(d) whether DGCA has asked all the airlines in the
country to upgrade test measures and submit their
compliance report;

(e) if so, whether all the airlines have submitted
their compliance reports in this regard; and

() if not, the reasons therefor, airlinewise?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) Yes, Madam.
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(b) and (c) As per the DGCA rules, tests were
conducted at Dubai in June, 2011. These will continue to
be done periodically.

(d) No, Madam.

(e) and (f) Do not arise in view of answer to (d)
above.

Nuclear Waste

274. SHRI P.K. BIJU: Will the PRIME MINISTER be
pleased to state:

(a) whether the Government has assessed the
quantity of nuclear waste generated by the nuclear power
plants in the country;

(b) if so, the details thereof, plant-wise;

(c) whether the Government uses latest technology
for disposing of the nuclear waste; and

(d) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) Yes, Madam.

(b) Nuclear waste is classified into high,
intermediate and low levels depending on the level of
radioactivity in it. The spent fuel which contains long lived
radioisotopes are stored for a long period to reduce the
level of radioactivity and subsequently reprocessed at
reprocessing plants for collecting fissile elements. The
generation of high level waste is at reprocessing plants.
The quantity of this waste in our country is much smaller
due to our adoption of the ciosed fuel cycle. High level
waste generated from the reprocessing plant is vitrified
into a glassy form, contained in multiple barrier containers
and stored for an interim period of three to four decades
in engineered vaults with necessary surveillance facilities.
After cooling down in these storage facilities, waste
containers will be stored for long term in deep geological
repositories.

Reprocessing and Waste Management plants are
currently being operated by Bhabha Atomic Research
Centre (BARC).

The low and intermediate leve! nuclear waste
containing radioactive substances with short half life are
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generated at nuclear power plants and are processed at
the site in the following manner:

(i) The generated waste is solidified by fixing this in
materials like cement, polymers, glass etc., to ensure
that it does not move.

(i)  The solidified waste is then stored in specially
fabricated double walled high integrity stainless steel
container.

(i)  The containers containing the solidified waste are
stored inside a high integrity concrete pit at each of
the nuclear power plant site.

(iv) As the waste is fixed in cement, glass, polymer, it
is immobilized and its placement in high integrity
containers inside a pit ensures that the radioactive
wastes is completely insulated from the environment.

The radioactivity level of the stored wastes reduces
with time and by the end of the plant life, including
decommissioning falls to normal levels.

Such facilities for handling low and intermediate
level waste are located at all the nuclear power stations
viz. Tarapur (Maharashtra), Rawatbhata (Rajasthan),
Kalpakkam (Tamil Nadu), Narora (Uttar Pradesh), Kakrapar
(Gujarat) and Kaiga (Karnataka). The quantity of low and
intermediate level waste to be stored at site during the life
time including decommissioning is within 0.15 cubic meters/
year/MW.

(c) Yes, Madam.

(d) The Government is using latest technology for
disposing the nuclear waste generated during operation
of nuclear power plants. The details are as follows:

(i) The low and intermediate level radioactive waste
generated during operation and maintenance of
nuclear power plants is segregated, its volume
reduced using various technologies and
solidified. This solid/solidified waste is packaged
in suitable containers to facilitate handling,
transport and disposal.

(i) Disposal of low and intermediate level waste is
carried out in specially constructed structures
such as stone lined trenches, reinforced concrete
trenches and tile holes. These disposal structures
are located both above and underground in
access-controlled areas. Disposal system is
designed based on muiti barrier principle for
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ensuring effective containment of the radioactivity.
The areas where the disposal structures are
located are kept under constant surveillance with
the help of bore-wells laid out in a planned
manner. The underground soil and water
samples from these bore wells are routinely
monitored to confirm effective confinement of
radioactivity present in the disposed waste.

(iii) Gaseous waste is treated at the source of
generation. The techniques used are adsorption
on activated charcoal and filtration by high
efficiency particulate air filters. The treated gases
are then diluted with exhaust air and discharged
through a tall stack with monitoring.

(iv) Liguid waste streams are treated by various
techniques, such as filtration, adsorption,
chemical treatment, thermal and solar
evaporation, ion exchange, reverse osmosis efc.
The concentrate from treatment of liquid waste
are immobilized in inert materials like cement,
polymer etc.

The nuclear waste handling, treatment, storage and
disposal is carried out as per the well laid down procedures
and guidelines stipulated by the Atomic Energy Regulatory
Board (AERB).

Review of Performance of Civil Servants

275. SHRI NAVEEN JINDAL: Will the PRIME
MINISTER be pleased to state:

(a) the current procedure for reviewing the
performance of the Civil Servants;

(b) whether the Government has made it mandatory
for the Civil Servants to retire in the public interest if they
fail to clear a review after fifteen years of service;

(c) if so, the details thereof and the reasons therefor;

(d) whether the Government has considered the
option of third party evaluation for civil servants; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) The performance
of the civil servants is reviewed by the evaluation of the
Annual Performance Appraisal Report (APAR) on year to
year basis.
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(b) and (c) in so far as Central Government
Employees are concerned, Government, in public interest,
may retire any Government servant after he has attained
the age of 50/55 years or after completion of 30 years
service by giving him notice of not less than three months
in writing or three months pay and allowances in lieu of
such notice.

As regards the All India Service Officers, Rule 16(3)
of the All India Services (DCRB) Rule, 1958 has been
amended on 31ist January, 2012 in order to ensure
efficiency in these Services and to weed out the officers
with doubtful integrity and those who have outlived their
utility. The amended rule provides that the Central
Government may, in consulation with the State Government
concerned, require a Member of the Service to retire from
Service in public interest, after giving such Member at
least three month's previous notice in writing or three
month’s pay and allowances in lieu of such notice:-

(i) after the review when such Member completes 15
years of qualifying Service;

(i)  after the review when such Member completes 25
years of qualifying Service or attains the age of 50
years, as the case may be; or

(i) if the review referred to in (i) or (ii) above has not
been conducted, after the review at any other time
as the Central Government deems fit in respect of
such Member.

(d) and (e) For the Central Government Employees,
the existing guidelines provide for inclusion of an outside
member in the review committee.

[Translation]

Employment of Indians Abroad

276.  SHRI JAGDISH THAKOR:
SHRI HARISHCHANDRA CHAVAN:

Will the Minister of OVERSEAS INDIAN AFFAIRS be
pleased to state:

(a) whether large number of Indians have rendered
jobless in the gulf countries due to current economic
recession and are returning to India;

(b) if so, the details thereof;

(c) the action taken by the Government to assist
these people;

(d) whether the Government proposes to announce
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any projects or schemes for providing entrepreneur loan
at low rate of interest to these people; and

(e) if so, the details thereof?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
(SHRI VAYALAR RAVI): (a) The Majority of ECR (Emigration
Clearance Required) category of Indian workers go for
employment to Gulf countries and return after the
completion of their employment contracts. The Ministry of
Overseas Indian Affairs does not maintain data about
returnee workers.

(b) Such information is not maintained.

(c) At present, there is no special scheme to
rehabilitate such returnee workers.

(d) and (e) No, Madam.
[English]
Closure of B-Schools

277. SHRI RUDRAMADHAB RAY: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether a number of Business Schools are likely
to shut down in the country;

(b) if so, the details thereof, State-wise and the
reasons therefor; and

(c) the steps proposed to be taken by the
Government to improve the quality of education and other
infrastructural facilities in B-Schools to attract students from
other parts of the country and abroad?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Some Management
institutions have submitted applications to All India Council
for Technical Education (AICTE) for closure of programme
due to various reasons including poor admission in these
institutes. The state-wise number of such institutes is as
follows:

(i) Andhra Pradesh - 36 (ii) Chhattisgarh - 5 (iii)
Gujrat-7 (iv) Haryana-7 (v) Himachal Pradesh-1 (vi)
Karnataka -6 (vii) Madhya Pradesh-8 (vii) Maharashtra -
14 (ix) Punjab-4 (x) Rajasthan - 25 (xi) Tamil Nadu -2 (xii)
Uttar Pradesh-18 (xiii) Uttarakhand -1

(c) The AICTE has prescribed requirement norms
for faculty and approval for establishment of new institutions
is granted in compliance to these norms.
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Further, AICTE differentiates institutions having
deficiencies and not having deficiencies in granting new
courses and increase in intake in the existing institutions
there by making it mandatory on the part of the institutions
to comply with the requirements of the AICTE.

Also, in order to address the issue of shortage of
qualified faculty in general if any, and also to facilitate the
students to pursue their higher study leading to award of
M. Tech degree the AICTE has granted permission to start
M. Tech programme in teaching institutions and to start
second shift in the existing institutions.

AICTE has certain faculty development schemes like
"Quality improvement programme (QEP)" for improvement
of qualification of the faculty employed at Diploma & degree
level institutions. '

AICTE has certain promotional schemes for attracting
the faculty like "Research Promotion Scheme (RPS)" for
promoting research in the field of Technical Education and
to generate Master's and Doctoral degree candidates to
augment to supply of research experienced faculty and
research personnel in the country.

[Translation]

Charging of Higher Tuition Fees

278. SHRI NARAYAN SINGH AMLABE: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government is aware of non-
compliance of the ceiling fixed for tuition fee charged by
all the schools including primary schools;

(b) if so, the details thereof particularly in respect of
Madhya Pradesh;

(c) the persons responsible for depriving the poor
students from quality education due to exorbitant fee being
charged from students by private schools in this regard;

(d) whether the Government is contemplating any
penal provisions to take action against them; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) The Central Government
does not regulate the fees charged from students by private
schools. The State Government of Madhya Pradesh has
informed that no ceiling has been fixed by the State
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Government for tuition fee to be charged by private schools.

(c) to (e) The Right of Children to Free and
Compulsory Education (RTE) Act, 2009 provides for free
and compulsory education to all children in the age group
of six to fourteen years. Section 12 (1)(c) of the RTE Act
provides that specified category schools and unaided
private schools shall admit in class |, to the extent of
atleast twenty-five per cent of the strength of that class,
children belonging to weaker section and disadvantaged
group in the neighbourhood and provide free and
compulsory elementary education till its completion. The
RTE Act contains provision of monitoring of child's right to
education by the National Commission for Protection of
Child Rights (NCPCR) and the State Commissions for
Protection of Child Rights (SCPCR).

[English]
Restrictions on New Recruitments

279. SHRI M.B. RAJESH: Will the PRIME MINISTER
be pleased to state:

(a) whether the Government has got any statistics
regarding number of posts currently lying vacant in Central
Government service;

(b) if so, the details thereof;

(c) whether the Government has put any restrictions
on new recruitments to the vacant posts;

(d) if so, the details thereof;

(e) whether the Government departments are facing
shortage of staff due to restrictions on new recruitment;
and

(f) if so, the measures taken by the Government in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) and (b) As per
the information available with the Department of
Expenditure (Ministry of Finance), the estimated number of
vacant posts of regular Central Government Civilian
employees as on 1st March, 2010 is 5,33,936.

(c) to (f) There is no restriction on new recruitments.
All Ministries/Department are required to review their
vacancies vis-a-vis the work load regularly and take
necessary steps in the light of such reviews. There is
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provision for filling up vacancies by Government
Departments as per their requirements subject to extant
guidelines and rules on the matter.

Performance of Mid-Day-Meal Scheme

280. SHRI HARIBHAU JAWALE:
SHRI RAVINDRA KUMAR PANDEY:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government proposes to
supplement the Mid-Day-Meal Scheme (MDMS) with dry
fruits/fruits so as to improve the nutrient content;

(b) if so, the details thereof;

(c) whether the Government has recently reviewed
the performance of Mid-Day-Meal Scheme (MDMS) in the
country;

(d) if so, the details thereof; and

(e) the achievements made by each State/UT during
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the last three years and the current year under said
scheme?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) No, Madam.

(b) Does not arise.

(c) and (d) The Central Government reviews the Mid
Day Meal Scheme in all States / Union Territories on an
ongoing basis. A National Level Review Meeting was held
in January, 2012; the States/UTs of Puducherry,
Maharashtra, Andhra Pradesh, Chandigarh, Gujarat, Sikkim
and Lakshadweep have been reviewed recently in the
Programme Approval Board Meetings. In addition visits to
Maharashtra, Madhya Pradesh, Kerala, Tamil Nadu,
Uttarakhand, Orissa, Jharkhand and West Bengal were
organized by the National Level Review Mission.

(e) The number of children and institutions covered
under the Scheme during 2008-09 to 2010-11 and the
current year 2011-12 is given in the enclosed Statement.

Statement

Number of Institutions and Children covered under the Mid-Day Meal Scheme during 2008-09 to 2010-11 and
2nd quarter of 2011-12.

SI. No. State/UT 2008-09 2009-10 2010-11 2011-12
Institutions Number Institutions Number Institutions Number Institutions Number
covered of covered of covered of covered of

Children Children Children Children
benefited benefited benefited benefited
1 2 3 4 5 6 7 8 9 10

1. Andhra Pradesh 78021 6342088 78716 6107962 79355 6304239 79355 5937091

2. Arunachal Pradesh 5026 181349 4431 174379 4431 269002 4358 268974

3. Assam 48251 2764934 54175 4132618 54912 4515884 63192 4650092

4. Bihar 78485 11059009 92209 11241336 71772 9877617 71772 9204598

5. Chhattisgarh 47175 3388316 47349 3027221 47694 3861048 47729 3868950

6. Goa 1117 73691 1545 163208 1664 1566716 1559 155407

7. Gujarat 60194 3935214 57784 3820600 33609 3877695 60834 4077133

8. Haryana 17353 1873000 14703 1993615 16434 2005680 15783 2114515
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1 2 3 4 5 6 7 8 9 10
9. Himachal Pradesh 15176 810234 13459 741014 15104 715750 15096 657610
10. Jammu and Kashmir 25355 1169082 21504 1011868 22416 840044 22613 738695
11. Jharkhand 50497 3880569 52138 4031582 40698 3231921 40864 3294091
12. Karnataka 55328 5683056 55104 5502935 56384 5216970 56632 5314957
13. Kerala 17387 3087558 17387 2902204 17387 2781617 17387 2676076
14. Madhya Pradesh 109980 8869953 112439 9003584 114038 8655943 114102 8058896
15. Maharashtra 125511 10933868 122018 12187761 120352 10634199 120960 10605330
16. Manipur 3408 227691 3042 225718 2966 230135 2893 208616
17. Meghalaya 10074 399975 10074 471738 10074 459778 10074 485474
18. Mizoram 2312 152969 2412 150569 2496 151718 2506 168898
19. Nagaland 2188 214893 2223 221368 2751 271144 2261 260800
20. Odisha 85323 6150492 78925 5525792 66773 5227152 86177 4291329
21. Punjab 21516 1923323 22648 1855841 22486 1753660 22035 1873200
22. Rajasthan 101732 8071477 80670 5982376 80670 5781398 79845 5699437
23. Sikkim 1243 102237 873 89432 879 94855 878 92921
24, Tamil Nadu 47122 5022030 42632 5026843 42435 4274715 37802 3992373
25. Tripura 5006 401954 5629 468621 6510 435093 6510 444351
26. Uttarakhand 17484 975111 17816 850551 17927 801909 17978 841534
27. Uttar Pradesh 145082 13442006 152501 12713580 153527 11314277 157879 11946485
28. West Bengal 76959 9262285 79579 9216678 82867 9503404 84050 13390861
29. Andaman and 478 47207 343 36900 345 32449 345 29921
Nicobar Islands
30. Chandigarh 400 74898 311 61311 311 58182 116 55701
31. Dadra and Nagar Haveli 359 30853 360 35261 282 34569 454 34688
32. Daman and Diu 136 15308 127 15227 96 15298 97 15520
33. Delhi 3546 1187021 3005 1318353 3518 1150332 3496 1240226
34. Lakshadweep 53 10798 54 10192 54 9035 41 9608
35. Puducherry 461 93650 383 91298 457 88138 467 87405
Total 1259738 111858099 1248568 110409536 1192574 104631566 1248140 106791763
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Operational Coalfields

281. SHRI NILESH NARAYAN RANE: Will the Minister
of COAL be pleased to state:

(a) the number of coalfields which are operational
in the country;

(b) the annual production of coal and revenue
generated from these coalfields during each of the last
three years and the current year,;

(c) the share of coal production from these coalfields
in the private sector; and

(d) the details of overseas coalfields where Coal
India Limited is into mining?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): (a) There are 22 operational
coalfields under Coal India Limited (CIL) and Singareni
Collieries Company Ltd. (SCCL).

(b) Annual coal production and net sales generated
by these coalfields for the last three years & current year
(April - December, 2011) are given below:

Sl. No. 2008-09 2009-10 2010-11  2011-12
(upto

Dec. 11)

1. Production 485.33 523.76 523.89 359.21
(in Million
Tonnes)

2. Net Sales 9673.52 45300.63 51019.44 43702.95

(in Rs.
Crore)

{(c) The share of the coal production by the private
sector from these coalfields is 7% to 8% (approx.).

(d) CIL has acquired two un-explored coal blocks
in Mozambique.

[Translation]

fllegal Coal Mining

282. SHRI KUNVARJIBHAI MOHANBHAI BAVALIA:
Will the Minister of COAL be pleased to state:

(a) whether coal reserves have been discovered in
chotila Block at Surendranagar in Gujarat and the coal
mafia are openly pilfering the said coal in connivance with
the administration;
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(b) if so, the details thereof;

(c) whether the Government proposes to take any
concrete steps to check the said pilferage and also to nab
the people involved therein; and

(d) if so, the details thereof alongwith the time by
which the said steps are likely to be taken?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): (a) Ministry of Coal has no
information on occurrence of coal reserves in Chotila Block
at Surendranagar in Gujarat. This has also been confirmed
from Geological Survey of India.

(b) to (d) Does not arise.
[English]
Aadhar for Overseas Indians

283. SHRI K. SUDHAKARAN: Will the Minister of
OVERSEAS INDIAN AFFAIRS be pleased to state:

(a) whether it is a fact that 1.2 billion Indian
population are engaged overseas

(b) if so, the details thereof, country-wise;

(c) whether the Government proposes to include all
overseas Indians under Aadhar; and

(d) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
(SHRI VAYALAR RAVI): (a) and (b) The estimated number
of Indian Diaspora is about 25 million spread over more
than 110 countries.

(c) and (d) The Unique Identification Authority of
India (UIDAI), the agency of the Government of India
responsible for Implementing the AADHAR scheme has
stated that there is no such proposal at present under
Aadhar. The mandate of the UIDAI is to Issue Unique
Identification Numbers (Aadhars) to all residents of India.

BSNL and MTNL Offices in Rented Buildings

284.  SHRI ANJANKUMAR M. YADAV:
SHRIMATI RAMA DEVI:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the BSNL and MTNL are making efforts
to vacate the rented buildings and shift their offices to their



151 Wriften Answers

own buildings in the interest of avoiding the rent;
(b) if so, the details thereof;

(c) if not, the reasons therefor alongwith the reaction
of the Government in this regard; and

(d) the amount spent on rent by both the PSUs
during the last three years and the current year, State-wise
including the offices in Delhi?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) to (d) Information is being
collected and will be laid on the Table of the House.

Mid-Day-Meal Scheme

285. SHRI R. DHRUVANARAYANA: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government is contemplating to
provide mid-day-meal to children studying in private
schools in districts with predominant population of SCs
and STs from the 12th Five Year Plan, in an effort to
increase the enrolment of students belonging to these
communities; and

(b) if so, the details worked out and the survey
made so far and the views of each State Government
including Karnataka in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) The Working Group on
Elementary Education & Literacy for 12th Plan has
recommended inclusion of children in private unaided
schools in ST and SC concentration districts under Mid
Day Meal Scheme, in a phased manner. In the Scheduled
Tribe concentration districts, it is proposed to cover 11472
schools, with 25 lakh children, at an estimated cost of Rs.
423 crores. In the Scheduled Caste concentration districts,
it is proposed to cover 13645 schools with 32 lakh children,
at an estimated cost of Rs. 519 crores. The States of
Chhattisgarh, Jharkhand, West Bengal, and Tripura had
agreed to share the expenditure with Central Government.
The views of the State Government of Karnataka were not
sought for as there are no tribal concentration areas in the
State. The Twelfth Five Year Plan is yet to be finalized.
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[Translation]

CVC Recommendations for Action
Against Corrupt Officers

286. SHRI GOPINATH MUNDE: Will the PRIME
MINISTER be pleased to state:

(a) the department-wise and year-wise details of
number of officers against whom the Central Vigilance
Commission (CVC) has recommended to take action for
their involvement in corruption and irregularities during
the last three years;

(b) the number and details of officers out of the total
against whom action have been taken by completing
investigation of charges against them;

(c) the number of officers out of the above against
whom the cases of corruption have been registered; and

(d) the number and name of such officers against
whom no action has been taken as on 31 December,
2011 alongwith the details of the departments they belong
to?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) and (b) As per
extant practice CVC is consulted at two stages, viz., for the
first stage advice as to whether evidence collected during
the preliminary inquiry merits either a major or a minor
penalty in Disciplinary proceedings. After conclusion of
the Inquiry, the case records are again referred to the CVC
for the second stage advice on the basis of charges held
to be partly or fully proved or not proved.

Details of number of advices tendered by the
Commission in respect of officials of Central Government
etc. at the first stage during the last three years i.e. 2009,
2010 and 2011 is given as under:

Nature of advice 2009 2010 2011
(1st stage)

Criminal Proceedings 121 99 105
Major penalty proceedings 517 556 544
Minor penalty proceedings 321 309 220
Administrative Action 321 378 448
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Further, after completion of proceedings, the
Commission tenders advice on the nature of penalties or
otherwise on references received from the organizations.
Such advices are termed as second stage advice. The
nature of advice tendered/penalty advised by the
Commission during the year 2009. 2010 and 2011 is as
under:

Nature of advice 2009 2010 2011
(2nd stage)

Major penalty 856 523 445
Minor penaity 239 269 208
Exoneration 214 259 287
Other action 126 129 87

(c) and (d) Such centralized data is not maintained
in this Department.

[English]
Funds for Basic Facilities in Schools

287. SHRI S. SEMMALAI: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Supreme Court has asked the
Government to ensure the availability of funds to the State
Government and Union Territories for construction of toilets
in all Government schools;

(b) if so, the details thereof;

(c) the action taken by the Government in this
regard;

(d) whether the Government has allotted any special
funds for this purpose; and

{e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Hon'ble Supreme Court in
writ petition (civil) No. 631 of 2004 in the matter of
Environmental and Consumer Protection Foundation vs.
Delhi Administration and Others, has directed, in its order
dated 13th January, 2012 to all States and Union Territories
to ensure that permanent toilet facilities are made available
in all schools on or before 31st March, 2012 and if it is not
possible to construct permanent toilets, than at least
temporary toilet facilities be made available in the schools
on or before 28th February, 2012 and an Affidavit to that
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effect be filed by Chief Secretaries on or before 28th
February, 2012. The Hon'ble Supreme Court has directed
the Union of India to ensure that necessary funds are
made available to the States so that they can carry out the
orders.

(c) to (e) Under Sarva Shiksha Abhiyan (SSA) all
new schools sanctioned include the toilet and drinking
facilities. SSA also provides for girls toilets in existing
schools and boys toilets located in urban areas. In the
case of existing schools in rural areas, toilets are provided
in convergence with the Total Sanitation Campaign (TSC)
implemented by the Ministry of Drinking Water & Sanitation.
An amount of Rs. 954.92 crore (Rs. 851.26 crore for girls
toilets and Rs. 103.66 crore for boys toilets) were
sanctioned for construction of toilets facilities during 2011-
12. The requirement of these facilities are worked out by
the State based on need at schoal/village/block and district
level, and reflected in their Annual Work Plan and Budget
(AWP&B). The States/UTs have been requested to work
out their requirements of toilet facilities and include the
same in their AWP&B for 2012-13.

Problems during Haj Pilgrimage

288. SHRI G.M. SIDDESHWARA: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether during the last Haj pilgrimage, difficulties
were faced by Haj Pilgrims due to poor/messy flight
operations;

(b) if so, the details thereof and the reasons therefor;

(c) the action taken by the Government to solve the
problems; and

{(d) the steps the Government proposes to take to
prevent recurrence of such incidents in future and to make
Haj Yatra more affordable and convenient for the pilgrims?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) No, Madam.

(b) and (c) Do not arise.

(d) While entering into MOU with the airlines,
appropriate provisions are made for convenience of pilgrims
and regarding strict adherence of the time schedule by the
airlines. During Haj-2011, each pilgrim paid only Rs.16,
000 towards fare, which is perhaps the lowest fare being
paid by any pilgrim from any country and government has

paid the balance fare as subsidy.
)
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Airports having direct Flights
to Foreign Countries

289. SHRI K. SUGUMAR: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether many international airports in the country
do not have direct flights to other countries;

(b) if so, the details thereof alongwith the extent of
losses suffered as a result of absence of this facility; and

(c) the steps taken by the Government in this
regard?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) to (c) Indian carriers are free to mount their
international operations from any point in India as per the
respective bilateral Air Services Agreements between India
and the concerned country(ies). Of the 17 international
airports, the Indian carriers are operating international
flights to all except for three airports at Guwahati, Srinagar
and Port Blair. Since Indian carriers are free to operate
international services as per their commercial judgement,
no quantifiable loss on this account can be determined.

[Translation]

Non Payment of Salary
to Indians in Nigeria

290. SHRI KAUSHALENDRA KUMAR: Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether the Government has received any
complaint from public representatives regarding non-
payment of salary to 117 Indians by Delta Steel Company
for the last four years in Nigeria;

(b) if so, the details thereof and the action taken by
the Government in this regard; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
Yes. The Government has received complaints regarding
non-payment of salaries to Indian expatriate employees of
M/s Delta Steel Co., Warri, Nigeria (DSC).

(b) A total of 117 employees of the company are
reported to have not received their outstanding payments.
Most of the payments relate to the period since January
2011 with the payment relating to the case of one former
employee of the company pertaining to the period 2008-
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09. The High Commissioner of India, Abuja, Nigeria has
been closely following up on the subject matter for Its
resolution. He has held meetings with the representatives
of the management of M/s Delta Steel Co., Warri and
employees’ representatives. The last such meeting was
heid on February 9-10, 2012. The meeting, however,
remained inconclusive as both sides were unable to arrive
at an agreement.

(c) Does not arise.
[English]
Excess Spectrum

291. SHRI N. KRISTAPPA: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Telecom Commission has approved
charging of excess spectrum held by various operators
from the date of allotment of such spectrum partially based
on TRAI recommendation and partially based on the
auction process;

(b) if so, the details of such approval of the Telecom
Commission with respect to charging of excess spectrum;

(c) whether the Government has been allotting 2G
spectrum till now without any additional one time charge
either for the contracted amount of spectrum or for spectrum
beyond the contracted amount;

(d) if so, the estimated loss to the Government as
a result of free allotment of spectrum beyond the contracted
value; and

(e) the action taken/being taken by the Government
to recover the loss suffered as result thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) and (b) The Telecom
Commission has given its recommendations on charging
for spectrum including excess spectrum after considering
the Recommendations of TRAI on "Spectrum Management
and Licensing Framework' of 10th May, 2010 and further
recommendations of TRAI dated 08th February, 2011".
However no decision has been taken in this regard.

(c) to (e) No separate one time additional upfront
charges are levied for allotment of either for the contracted
or beyond the contracted amount of spectrum. However,
annual spectrum usage charges on percentage of AGR
(Adjusted Gross Revenue) are being levied. The initial/
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start-up spectrum is allotted to the Unified Access Service
Licensees as per the provisions of their Service Licence
Agreements subject to availability of spectrum. Additional
spectrum beyond the above is also considered for allocation
after ensuring optimal and efficient utilization of the already
allotted spectrum, taking into account all types of traffic
and subscribed criteria evolved from time to time.

Rejection of UIDAI Bill

292. SHRI VILAS MUTTEMWAR: Will the PRIME
MINISTER be pleased to state:

(a) the details of the issues raised by the
Parliamentary Standing Committee on Finance and the
reasons for rejection of UIDAI Bill as reported in the media;

(b) the steps taken to resolve the issue;

(c) the number of persons who have either been
issued the Unique ID numbers or are yet to get the same
after having been enrolled;

(d) the total amount allocated till date for the
implementation of this scheme and the amount spent so
far; and

(e) the agencies engaged for the purpose and the
cost per bio-metric identity being incurred?
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THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY OF
SCIENCE AND TECHNOLOGY AND MINISTER OF STATE
IN THE MINISTRY OF EARTH SCIENCES (SHRI ASHWANI
KUMAR): (a) The report of the Standing Committee on
Finance on the National Identification Authority of Bill,
2010 was presented by the Committee to the Lok Sabha
on 13th December, 2011 and laid in the Rajya Sabha on
13th December, 2011. The Committee has, inter alia, given
its observations on giving number to every resident and
not restricting the Unigue Identification scheme to citizens,
reliability of technology, legislative safeguards for data
protection and duplication of work with the National
Population Register exercise.

(b) The observations of the Committee are under
consideration of the Government.

{c) 13.80 crore aadhaar have been issued as on
7th March, 2012 against 19.29 resident data packets
received at the Central Identities Data Repository.

(d) Cost estimates of Rs.8, 962.06 crore have been
approved for Phases |, Il and Il of the, scheme for the
period upto March, 2017. Out of this, the year wise
budgetary allocation and expenditure incurred so far is as
under:

Year Budget Estimates

(in crore of Rs.)

Revised Estimates Expenditure incurred

{(in crore of Rs.) (in crore of Rs.)

2009-10 120.00
2010-11 1900.00
2011-12 (up to February 2012) 1470.00

30.92 26.21
960.66 268.41
1200.00 773.24

(e) Enrolment of residents is carried out by
Registrars who collect biometric and demographic data
through enrolment agencies. Registrars can be
Departments of the State Governments, Public sector banks
or financial institutions. The UIDAI has been giving
assistance to Registrars at the rate of Rs.50 per successful
aadhaar generation.

Allocation of Coal Blocks

293.  SHRI SANJAY DINA PATIL:
SHRI SURENDRA SINGH NAGAR:

Will the Minister of COAL be pleased to state:

(a) whether several State Governments, public and

private sector companies have requested for allocation of
coal blocks and coal linkage during the Eleventh Five
Year Plan period;

(b) if so, the details of applications received and
cleared company-wise and year-wise; and

(c) the number of applications still pending
alongwith the reasons for such pendency and the time by
which these are likely to be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): (a) to (c) Ministry of Coal has
not invited applications for allocation of coal blocks from
Government, Private/Public Sector Companies during the
Eleventh Five Year Plan period except for allotment of
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coal block for captive use for the purpose of Coal-to-Liquid
projects. The requests submitted by the State Governments/
Public and Private Sector Companies on their own were
not considered for allocation.

As far as allocation of coal linkage is concerned, the
applications received and cleared during the Eleventh
Five Year Plan are given in the enclosed Statement.

The sector-wise details of applications pending for
grant of coal linkage and the reasons thereof are given
below:

Sector No. of applications
pending
1 2
State Electricity Board/ 438

Independent Power Producers
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1 2
Captive Power Plants 363
Sponge Iron 169
Cement 124
Total 1094

The applications for the grant of coal linkages are
taken up by the respective Standing Linkage Committee
(Long Term) in their meetings, subject to the
recommendations by the concerned administrative
ministries, coal availability and other relevant factors. In
view of non-availability of coal to meet the requirements
on account of fresh linkages, it has not been possible to
hold the meetings of the respective Standing Linkage
Committee (Long Term). No time frame can be specified
in this regard.

Statement

Application for Fresh Linkages Received and Cleared, Sector-wise and
Year-wise, during 11th Five Year Plan

Sectors 2007 2008

2009 2010 2011

Received Cleared* Received Cleared Received Cleared Received Cleared Received Cleared

State
Electricity
Boards/
Independent
Power
Projects

(SEB/IPP) 76 129 182 41

Captive
Power

Projects (CPP) 74 106 151 30
Sponge iron 23 236 59 0

Cement 17 72 70 0

111 0 179 37 67 0
98 0 150 56 65 0
50 0 45 0 16 0
14 0 32 0 08 0

* This includes all applications received till 2007
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[Translation]

Suicide Cases

294.  SHRI GORAKHNATH PANDEY:
SHRI MANGANI LAL MANDAL:
SHRI SANJAY DHOTRE:

Wil the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there has been an increasing trend in
the cases of suicide by school students due to examination
related reasons in the recent past;

(b) if so, the details thereof;

(c) the number of such cases reported during each
of the last three years and the current year, State-wise;

(d) the measures taken or being considered to
prevent such cases;

(e) whether there is any proposal to change the
pattern of examinations and curriculum; and

(fy if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) There are sporadic reports
in the media of suicides committed by the students of
various grades. The report of National Crime Records
Bureau {(NCRB) shows that while the number of suicides
by school students declined between 2008 and 2009,
there was an increase in 2010. This increase can be
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attributed to various social, economic or personal reasons
and not to examination pressure alone.

{c) Central Board of Secondary Education (CBSE),
in respect of its affiliated schools, does not maintain such
data. However, the State-wise details based on the NCRB
reports, of suicide by school students for the year 2008,
2009 & 2010 are furnished in the enclosed Statement.

(d) to {f) CBSE has taken the following initiatives to
tackle such problem effectively:

(i) Abolition of class X Board Examination w.e.f. 2011
for the students who do not wish to move out of the
CBSE system after class X,

(i)  Grading System has been brought in at the level of
X & X,

(i)  Providing 15 Minutes time for reading question
paper during examination,

(iv) Proper weightage to internal school based
assessment,

(v) Five chances of improvements in class X in all
subjects have been provided. Also five chances of
compartment in class Xl examination in one subject
have been provided,

(vi)  Providing counselling to students and the parents
along with helpline programme before the
commencement of the examination and during the
declaration of resuits through telephone, Interactive
Voice Record system (IVRS), leading news papers
and online connectivity.

Statement

State-wise Detailes of Suicide by Students

Sl. No. State/UT 2008 2009 2010
1 2 3 4 5
1. Andhra Pradesh 223 213 249
2. Arunachal Pradesh 1 1 0
3. Assam 119 129 142
4. Bihar 23 28 52
5. Chhattisgarh 53 43 45
6. Goa 1 0 5
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1 2 3 4 5
7. Guijarat 105 99 85
8. Haryana 73 44 38
9. Himachal Pradesh 12 6 8
10. Jammu and Kashmir 5 12 8
11. Jharkhand 34 22 63
12. Karnataka 150 147 147
13. Kerala 47 46 56
14. Madhya Pradesh 193 160 177
15. Maharashtra 236 227 388
16. Manipur 0 0 V]
17. Meghalaya 0 2 0
18. Mizoram 0 0 0
19. Nagaland 0 0 0
20. Odisha 54 103 111
21. Punjab 12 14 13
22. Rajsthan 34 31 56
23. Sikkim 3 11 4
24. Tamil Nadu 264 223 240
25. Tripura 15 13 10
26. Uttar Pradesh 130 92 107
27. Uttarakhand 3 8 11
28. West Bengal 322 275 412
29. Andaman and Nicobar Islands 1 1 0
30. Chandigarh 5 8 5
31. Dadra and Nicobar Haveli 0 0 0
32. Daman and Diu 0 0 1
33. Delhi (UT) 61 48 42
34. Lakshadweep 0 0 0
35. Puducherry 10 4 4

Total 2189 2010 2479
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Role of Touts in Passport Offices

295. SHRI MAHESH JOSHI: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

{a) whether the reign of touts in passport offices for
issuance of passports has still not ended;

(b) if so, the reaction of the Government in this
regard;

(c) whether the touts act hand in glove with the staff
and officers of the passport offices and charge money from
the public to facilitate the issuance of passports due to
which a number of illegal passports also get issued; and

(d) if so, the details thereof and the number of touts
apprehended during the last three years alongwith the
punitive action taken against them?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAURY): (a)
and (b) Under the Passport Seva Project, the working of
Passport Offices is being made transparent and corruption-
free by delivering passport related services to the citizens
in a timely, transparent, more accessible, reliable manner
and in a comfortable environment through streamlined
processes. Since the physical presence of the applicant is
required for bio-metrics and photographs in this new system
of submission of passport applications, the role of touts in
Passport Offices has been minimised to a great extent.
However, under the old system of submission, (which will
be phased out over the next 3-4 months), activities by
touts have been noticed occasionally in and around
Passport Offices. In order to obviate any need to approach
any outsider for any kind of service, passport application
procedures are prominently displayed in all the Passport
Offices. Advisories cautioning the public against touts are
also displayed prominently. Whenever activities of touts
are noticed, Passport Officers, with the assistance of local
police, conduct raids to eliminate this menace.

(c) and (d) Cases where collusion of passport officials
with touts have come to Ministry's notice, the vigilance
team conducts an inquiry and in cases of serious nature,
departmental action is taken. Apart from this, surprise raids
are made on Passport Offices to check the menace of
touts with the assistance of local police.

Racial Discrimination against Indian Students

296. DR. BHOLA SINGH: Wiil the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether racial discrimination has led to increase
in the incidents of attacks on the students and religious

PHALGUNA 24, 1933 (Saka)

to Questions 166

places in Great Britain, Canada and United States of
America;

(b} if so, the details in this regard;

(c) whether the Government proposes to sign any
agreement with these countries and take any initiative for
bringing the culprits to the book so that such incidents do
not take place in future; and

(d) if so, the details thereof?

THE MINISTER.OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
While some incidents of attacks on Indian students in
Great Britain have been brought to the attention of the
Government, there is nothing to suggest that racial
discrimination has led to an increase in the incidents of
attacks on students and religious places in Great Britain,
Canada and United States of America.

(b) to (d) Does not arise.
[English]
Enrolment Rate

297. DR. RATNA DE:
SHRI VARUN GANDHI:
SHRI BADRUDDIN AJMAL:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the steps taken by the Government to enhance
the quality of education and health of the students across
the country;

(b) whether the percentage of enrolment in schools
after implementation of Sarva Shiksha Abhiyan (SSA) has
increased in rural areas;

(c) if so, the details thereof;

(d) the proportion of boys and girls enrolment during
each of the last three years and the current year, State-
wise;

(e) whether the enrolment of girls under SSA is
poor in some States including Assam;

() if so, the details thereof and the reasons therefor;
and

(g) the steps taken to improve the enrolment of
children, especially girls at the elementary level?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMAT! D.
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PURANDESWARI): (a) Sarva Shiksha Abhiyan (SSA) has
been under implementation in partnership with the States
since 2001-02 to universalize access and retention in
elementary education, bridge gender and social category
gaps in enroiment and improve the quality of education.
In addition, the Government is also implementing the Mid
Day Meal (MDM) scheme to provide a hot cooked meal to
children in Government, Local Body and Government-
aided schools. The Right of Children to Free and
Compulsory Education (RTE) Act, 2009 has become
operative with effect from 1st April, 2010. The RTE Act
prescribes, inter alia norms and standards for Pupil Teacher
Ratio (PTR), school infrastructure and facilities. It lays
down that the curriculum and evaluation process shall be
in accordance with the values enshrined in the Constitution
of India, and shall take into account the all-round
development of the-child, build on the child's knowledge,
potentiality and talent, provide for learning through
activities, discovery and exploration, and shall make the
child free of fear, trauma and anxiety. The RTE Act, 2009
also provides for Part-Time Instructor for Health and
Physical Education for Upper Primary Schools with
enrolment above 100, and for play material, games and
sports equipment. The Sarva Shiksha Abhiyan (SSA)
Framework of Implementation has been revised to
correspond with the provisions of the RTE Act, 2009 in
terms of provisioning for additional teachers, classrooms
and facilities in schools, as well as quality interventions.
The revised SSA Framework of Implementation is on the
website www.ssa.nic.in.

(b) and (c) Ministry of Human Resource Development
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collects information on various educational indicators from
the States/UTs annually through Selected Educational
Statistics (SES). Sarva Shiksha Abhiyan (SSA) was
launched in 2001-02 and since then the enrolment of
children from class | to Vill has increased from 15,77,00,000
(2001-2002) to 19,50,90,845 (2009-2010) as per the SES
2009-10.

{d) to (f) The State-wise enroliment of boys and girls
at elementary level for three years from 2007-08 to 2009-
10 as per SES is ennclosed as Statement. The enrolment
of girls at the national level has improved from 9,05,35,250
(2007-08) to 9,24,17,562 (2009-10). However, some States,
including Assam, have reported decline in enrolment of
girls in 2009-10.

(g) Steps to improve the enrolment of the children
at elementary level include, inter alia, the opening of new
primary and upper primary schools, construction of school
buildings, provisioning for additional class rooms and
teachers, supply of free text books and uniforms, special
training for out of school children to mainstream them in
regular schools, residential/transport facilities for children
in habitations which are too small and sparsely populated
and urban deprived children, and provisioning of drinking
water and separate toilets for boys and girls as per norms
for intervention laid down in the SSA Framework of
Implementation. Further, SSA also provides for residential
facilities for girls from the marginalized sections of society
through the Kasturba Gandhi Balika Vidyalayas (KGBVs),
as well as targeted interventions through the National
Programme for Education of Girls at Elementary Level
(NPEGEL) in educationally backward blocks of the country.

Statement

Statewise enrolment of boys and girls at elementary level

State/UT 2007-08 2008-09 2009-10
Boys Girls Boys Girls Boys Girls
1 2 3 4 5 6 7
Andhra Pradesh 5587630 5372109 5494720 5322887 5469574 5286480
Arunachal Pradesh 145729 126778 150495 135581 153870 141524
Assam 2684580 2578705 2598501 2450440 2145011 2151920
Bihar 8997946 6712160 9492532 7230584 10097743 7936720
Chhattisgarh 2425016 2191575 2628781 242293 2378147 2193719
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1 2 3 4 5 6 7
Goa 99238 88637 100630 89813 102993 91475
Gujarat 5287086 4005502 4964228 4482205 5114802 4358103
Haryana 1817733 1579630 1672306 1643724 1814130 1562312
Himachal Pradesh 571710 512525 561390 504313 545268 490849
Jammu and Kashmir 872339 741525 1014724 893100 1011548 918758
Jharkhand 3591542 3222449 3426727 3260579 3591542 3222449
Karnataka 4440422 4152525 4410762 4123630 434907 4056129
Kerala 2097252 1992932 2086293 1985095 2090052 1988052
Madhya Pradesh 8811786 7912924 8687306 7876529 8687306 7876529
Maharashtra 8349099 7406974 8427434 7495669 8415779 7466081
Manipur 269681 249290 269763 249414 269234 248984
Meghalaya 376329 368850 287173 298941 305848 317373
Mizoram 108032 99542 121236 111926 105780 96771
Nagaland 169905 150125 209009 200482 159905 150125
Odisha 3352900 3121047 3424469 3199146 3362995 3151200
Punjab 1809116 1645086 1538781 1287294 2138723 1697156
Rajasthan 7134388 5680770 7151068 5685545 7035347 5691652
Sikkim 56678 57680 55733 56870 56514 57833
Tamil Nadu 50564815 4702277 5103842 4774779 5125286 4810338
Tripura 355522 335580 349972 333395 339614 324205
Uttar Pradesh 18386325 16793440 16564600 16019145 17998920 16575211
Uttarakhand 913830 861521 897717 857341 884281 842074
West Bengal 6735898 6535093 6153454 6072504 7233007 7240919
Andaman and Nicobar islands 30580 28505 29884 27955 29171 27394
Chandigarh 68823 55815 73361 60017 72727 60191
Dadra and Nagar Haveli 29484 25328 27458 24123 30746 26771
Daman and Diu 13343 11390 17734 15171 14492 12455
De’Ihi 1405780 1224213 1418760 1234930 1445359 1251860
Lakshadweep 6012 5590 5412 5386 5127 5144
Puducherry 93439 87158 94513 88061 93369 88806
India 102139988 90535250 99510768 90519505 102673283 92417562
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Haj Pilgrimage

298. SHRI SURESH KUMAR SHETKAR: Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether the Government has chosen Haj pilgrims
for this year,;

(b) if so, the details thereof, State-wise;
(c) the parameters adopted therefor; and
(d) the funds allocated for this purpose, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
and (b) Not yet. However, Haj application forms have been
made available to intending pilgrims through State/ Union
Territory Haj Committee w.e.f. 1 March 2012.

(c) Haj Committee of India has divided the pilgrims
into two categories:-

(1) Reserved Category: Pilgrims above the age
of 70 years along with their companion are
entitled to make Haj Applications under this
category. Besides, the pilgrims who have
applied consecutively since last three years
but could not get selected are also entitled
to apply under Reserved Category.

(2) General Category: All other intending
pilgrims applying for haj throughout the
country under the auspices of Haj Committee
of India shall be registered under General
Category. Computerised Qurrah (draw of lots})
shall be conducted in the State/U.Ts. whether
number of Haj Applications received will be
in excess of their allotted quota after
deducting Reserved Category pilgrims.

(d) No funds are allocated for this purpose by
Government of India.

Implementation of RTE Act

299. SHRI VARUN GANDHI:
SHRI RAJAIAH SIRICILLA:
SHRI KAMESHWAR BAITHA:S H R |
MAHABAL MISHRA: SHRIMATI J.
SHANTHA: SHRI P.L. PUNIA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has reviewed the
implementation of the Right of Children to Free and
Compulsory Education Act, 2009;
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(b) if so, the outcome thereof;

(c) the States/UTs which have not yet notified the
said Act;

(d) whether the Act could not be implemented
properly in some States including Jharkhand due to paucity
of funds;

(e) if so, the details thereof, State-wise,

(fy the amount released to each State/UT during
each of the last three years and the current year and the
amount earmarked for the next year for implementation of
the Act; and

(@) the steps being taken for effective
implementation of the Act?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and {b) The implementation of the
Right of Children to Free and Compulsory Education (RTE)
Act, 2009 is reviewed from time to time, including in
meetings with State Education Secretaries on 25th April
2011 and 4th January 2012, and State Education Ministers
on 6th June 2011 and 22nd February 2012. In addition,
Regional/State workshops have been organized for
awareness on the Rights perspective under the RTE Act.
Periodic reviews and workshops have resulted in
deepening States' understanding of the provisions of the
RTE Act. States are taking action to (i) notify the State RTE
Rules, (ii) notify the academic authorities for laying down
the curriculum and evaluation procedure under section
29, (iii) notify the State Commissions for Protection of
Child Rights (SCPCR) or Right to Education Protection
Authority (REPA), (iv) reiterate the child centred provisions
of the RTE Act, such as prohibition of corporal punishment
and mental harassment, detention and expulsion through
notifications and circulars, (v) conduct Teacher Eligibility
Tests (TET) as prescribed by the academic authority notified
under section 23 of the Act.

(c) Karnataka, West Bengal and Goa have not yet
notified the RTE Rules.

(d) and (e) The Centrally Sponsored Scheme of
Sarva Shiksha Abhiyan (SSA) is implemented in partnership
with State Governments to universalize access and
retention in elementary education, bridge gender and
social category gaps in enrolment and improve the quality
of education. The SSA Framework of Implementation has
been revised to conform to the provisions of the RTE Act.
The SSA Framework of Implementation along with detailed
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norms for intervention is on the website: www.ssa.nic.in.
The requirement of funds under SSA for each State is
assessed on the basis of a detailed appraisal of the Annual
Work Plans and Budgets (AWPB) prepared by each State,
and is approved by the Project Approval Board (PAB) of
the SSA. Funds are released after factoring in the pace of
expenditure of funds available with the State, submission
of requisite Audit Reports and Utilisation Certificates, as
well as release of the proportionate State share under the
programme.

() Funds released by the Department of School
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Education and Literacy under SSA to each State/UT during
the last three years and the current year are at enclosed
Statement. In addition, the States release the State share
against the Central share. The SSA allocations for the year
2012-13 would be available after the budget is passed by
the Parliament.

(g) The implementation of the RTE Act is monitored
through periodic review meetings with State Education
Secretaries, as also progress financial and civil works
reviews sanctioned under the SSA programme.

Statement

Central funds released to States/Union Territories under SSA-RTE during the last three
years and current years

(Rs. in Lakhs)

SI. No. Name of the State Release Release (as on 29.02.2012)
2008-09 2009-10 2010-11 2011-12
1 2 3 4 5 6
1. Andhra Pradesh 71031.78 38569.90 81000.00 183551.72
2. Arunachal Pradesh 13683.64 11427.95 20401.77 8880.10
3. Assam 42740.91 47480.00 76854.35 106921.15
4. Bihar 186158.47 121739.06 204789.63 165908.20
5. Chhattisgarh 51853.86 55592.82 87863.00 58940.22
6. Goa 804.41 550.58 671.27 1079.14
7. Gujarat 25432.47 20031.73 44065.01 74350.79
8. Haryana 20546.87 27600.00 32786.11 40467.41
9. Himachal Pradesh 8552.99 8608.00 13786.66 1492.78
10. Jammu and Kashmir 20532.59 37363.27 40348.79 30070.50
11. Jharkhand 69041. 09 70940.22 89562.26 57903.46
12. Karnataka 51578.19 44220.60 66903.00 62788.35
13. Kerala 10854.04 11989.50 19660.73 17021.85
14. Madhya Pradesh 85569.35 113249.00 176783.00 190427.12
15. Maharashtra 67386.02 56432.00 85537.00 117962.58
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1 2 3 4 5 6

16. Manipur 321.21 1500.00 13253.77 2940.55
17. Meghalaya 9440.36 9383.00 18540.90 14410.60
18. Mizoram 5112.59 6617.75 10115.31 9314.05
19. Nagaland 2367.87 4913.00 8636.83 4798.33
20. Odisha 49080.90 63061.60 73177.85 92719.98
21. Punjab 13808.10 20044.00 39612.74 48112.44
22. Rajasthan 108326.80 127124.00 146182.29 139838.43
23. Sikkim 1075.31 1736.00 4469.19 3022.84
24, Tamil Nadu 45414.47 48866.00 69068.57 66937.15
25. Tripura 6464.12 7473.00 17121.48 17309.23
26. Uttar Pradesh 212884.89 196011.90 310462.88 245268.64
27. Uttarakhand 11444.45 16006.29 25793.94 20092.49
28. West Bengal 65169.37 104142.00 174703.17 167952.74
29. Andaman and Nicobar Islands 780.54 412.44 357.78 907.36
30. Chandigarh 820.52 1100.72 2155.89 1311,21
31. Dadra and Nagar Haveli 104.63 350.18 413.78 564.35
32. Daman and Diu 0.00 169.00 162.99 230.06
33. Delhi 1529.01 3088.62 3552.71 2135.08
34. Lakshadweep 70.00 143.80 127.39 127.86
35. Puducherry 638.59 669.96 485.38 557.82

Total 1261120.41 1278107.89 1959407.42 1969010.38

Inadequate Devolution of Funds

300. SHRI JAGDAMBIKA PAL: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) the details of funds earmarked for the Allahabad
University and its constituent colleges to implement 27%
reservation to the OBC students during the last three years
and the current year, year-wise and college-wise;

(b) whether the constituent colleges are facing
constraints due to inadequate devolution of funds;

(c) if so, the details thereof and the reasons for
inadequate devolution of funds; and

(d) the steps being taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) As per information made available
by University Grants Commission, the funds earmarked by
it to the University of Allahabad to implement the OBC
Reservation for students during the last three years and
current year are as under:
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(Rs. in lakhs}
Allocation Grant Released Total
2008-09 2009-10 2010-11 2011-12

University 23278.00 2638.00 1250.00 2500.00 2400.00 8788.00
Departments
G. B. Pant 372.00 42.00 0.00 100.00 130.00 272.00
Institute
Constituent Nil Nil Nil Nil Nil Nil
Colleges
Total 23650.00 2680.00 1250.00 2600.00 2530.00 9060.00

Further, the Empowered Committee constituted by
UGC for implementation of the OBC reservation in
admission in Central Universities considered the Report of
the UGC Committee on Reservation Policy for OBCs in
admission to Constituent Colleges of Allahabad University
and to suggest measures for improving the standard of
education in these colleges on 19.08.2009 and
recommended that the University should take immediate
steps to reform the admission process, improve class room
teaching, attendance system, other academic reforms,
examination and evaluation system and that the release
of recurring grant for the Colleges would be considered
only thereafter.

(b) to (d) UGC has informed that it has given funds
to the Constituent Colleges of Allahabad University under
Non-Plan during the last 3 years as well as in the current
year the details of which are as under:

(Rs. in lakhs})
2008-09 2009-10 2010-11  2011-12 Total
5828.36 4152.79 6263.63 6226.72 22471.50

Fee Hike in liTs

301. SHRI RADHE MOHAN SINGH: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Kakodkar Committee has proposed
to hike the fee of the IIT students;

(b) if so, the details thereof and the reasons therefor;

(c) the time by which it is likely to be implemented;

(d) whether the Government has any plan to help
the minority sections and weaker sections like SC/ST/OBC
in this regard; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI: (a) to (¢) The Council of the Indian
Institutes of Technology (lITs), in its 43rd meeting held on
14th September, 2011, accepted 'in principle’ the report of
Dr. Anil Kakodkar Committee on the road map for
enhancing the autonomy of the IIT system and make them
world class institutions for research and higher learning.
The Committee has recommended, inter-alia, that while
the students scholarships, capital and infrastructure
expenditure may continue to be met fully by the
Government, the 1ITs may meet, on their own, the
operational expenditure. Thus, while the capital costs may
be taken care of by the Government, the student of under-
graduate programme may pay enhanced fee towards the
recurring cost of education on getting employed, which is
justifiable on the grounds of earning potential of an IIT
graduate. An empowered Task Force has been constituted
for implementation of the Committee’s recommendations.

(d) and (e) The Kakodkar Committee envisages
institution of a 'National HT Scholarship Scheme’ to fund
student fees from reserved and socially disadvantaged
groups in the UG programme and also to enable the IITs
to scale the Masters and Ph.D. programmes without
constraints in a need blind manner.
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[Translation]

Unsatisfactory Service of BSNL and MTNL

302. SHRI LAXMAN TUDU:
YOGI ADITYA NATH:
SHRI PREMDAS:
RAJKUMARI RATNA SINGH:
SHRI SURENDRA SINGH NAGAR:
SHRI BALKRISHNA KHANDERAQO SHUKLA:
SHRI DANVE RAOSAHEB PATIL.:
SHRI NARAYAN SINGH AMLABE:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the number of complaints received from iandline
as well as mobile telephone subscribers for unsatisfactory
services and poor network of BSNL and MTNL during the
last three years and the current year, State-wise;

(b) whether the mobile connections provided to
Members of Parliament are also not functioning properly
during roaming;

(c) if so, the details thereof alongwith the action
taken by the Government to curb the rising complaints for
unsatisfactory and poor network service of both the PSU
telecom companies;

(dy the methodology adopted to collect the
information regarding the quality of services of these PSUs;

(e) whether there is any flaws in collecting the data
or misleading data are given in regard to the quality of the
services of these companies; and

(f) if so, the details thereof and the action taken by
the Government against the official responsible for such
misleading data?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) The number of complaints
received by Bharat Sanchar Nigam Limited (BSNL) and
Mahanagar Telephone Nigam Limited (MTNL) from
landline as well as mobile telephone subscribers for
unsatisfactory service| and poor network during the last
three years and the current year is given in the enclosed
Statement-| for Landline subscribers and at Statement-Il
for mobile subscribers. The information w.r.t. landline
subscribers is maintained by BSNL circle wise whereas
for mobile subscribers it is maintained zone wise.
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(b) and (c) There are some complaints regarding
proper functioning of mobile connections provided to
Members of Parliament during roaming. Whenever any
such complaint is received, best efforts are made by BSNL/
MTNL to address the same.

BSNL and MTNL are taking a number of steps for
further improvement in services. Some of the steps taken
by BSNL and MTNL for improvement of telecom services
are as follows:

. Improving the wireline Network by change of cables,
drop wire etc. as required.

. All exchanges have been made Digital to improve
service quality.

. Rehabilitation of outdoor network like replacement
of old instruments and drop wires is being done on
continuous basis to reduce fault rate.

. Remote Switching Units are planned to reduce the
last mile loop length wherever required.

. Deployment of Next Generation Network (NGN) to
provide telephony services which replaces/upgrades
the existing landline network and provides a lot of
services from a single network based on IP in line
with the emerging trends.

. Optimisation of Mobile Network continuously for
improving the performance based on techno-
commercial considerations.

. Training & redeployment of staff.

(d) Telecom Regulator Authority of India (TRAI) has
been collecting information about the performance of
service providers including BSNL and MTNL on Quality of
Service (QoS) parameters through (i) Quarterly
Performance Monitoring Reports received from service
providers; (ii) monthly Point of Interconnect Congestion
received from service providers; (iii) quarterly report on
audit and assessment of Quality of Service by independent
agencies appointed by TRAI; and (iv) quarterly report on
customer perception of service through survey by
independent agencies appointed by TRAL

(e) No Madam.

() Does not arise in view of (e) above.
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Statement-|

Number of complaints received by BSNL and MTNL from landline subscribers

SI. No. Circle 2008-09 2009-10 2010-11 2011-12 upto
31.1.2012
1 2 3 4 5 6
BSNL
1. Andaman and Nicobar Islands 788 618 664 320
2. Andhra Pradesh 141876 137919 130283 112961
3. Assam 22197 18621 15285 15120
4. Bihar 82022 44438 35681 22482
5. Chhattisgarh 16040 14347 10309 8685
6. Gujarat 114077 106217 93035 87809
7. Haryana 52094 48471 34913 29470
8. Jammu and Kashmir 22464 18196 2695 11011
9. Himachal Pradesh 37024 27953 21786 21822
10. Jharkhand 20824 17005 8285 8030
11. Karnataka 141389 123732 116913 99335
12. Kerala 304291 261017 230694 216917
13. Madhya Pradesh 47336 40966 34453 28698
14. Maharashtra 247643 186054 179325 163293
15. North East - 9549 8306 5825 7430
16. North East -l| 4739 2777 2569 3180
17. Odisha 40277 36369 23333 21698
18. Punjab 123893 96301 53938 50280
19. Rajasthan 93415 77362 66024 56968
20. Tamiinadu 82337 73127 69430 85455
21. Uttar Pradesh (E) 81954 59344 53649 49479
22. Uttar Pradesh (W) 68761 54084 30431 27508
23. Uttarakhand 19583 17454 13978 13544
24. West Bengal 71840 64624 43466 36875
25. Calcutta Telephone District 136532 123553 131232 120989

26. Chennai Telecom District 31924 28897 28247 25705
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1 2 3 4 5 6
MTNL
1. Delhi 2175472 2513291 2479857 2009969
2. Mumbai 3132888 2656984 2920510 2187327

Statement-Il

Number of complaints received by BSNL and MTNL from mobile subscribers

Sl. No. Zone 2008-09 2009-10 2010-11 2011-12 upto
29.2.2012
1 2 3 4 5 6

BSNL

1. North Zone [J&K, Punjab, 1911291 851674 1006732 321632
Haryana, HP, Rajasthan,
Uttarakhand, UP (E), UP (W)}

2. South Zone (Kerala, Karnataka, 893299 501904 572358 211314
AP, Tamil Nadu)

3. East Zone (Odisha, West Bengal, 316752 1511693 1686935 229611
Kolkata, Bihar, Jharkhand, NE-I,
NE-Ii, Assam, A&N)

4. West Zone (Maharashtra, MP, 1039728 1335457 1292160 273877
Chhattisgarh, Gujarat)

MTNL

1. Delhi 81199 80555 81842 20406

2. Mumbai 138627 159564 200143 159274

[English] (b) if so, the details thereof;

Irregularities in Aliotment of ILD Licences

303. SHRI P.LINGAM:
SHRI NEERAJ SHEKHAR:
SHRI YASHVIR SINGH:
SHRI GURUDAS DASGUPTA:
SHRI RUDRAMADHAB RAY:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether serious irregularities have been reported
in issuance of Internationa! Long Distance (ILD) Licence
by the Department of Tele-communications (DoT) to a
Hong Kong based company;

(¢) whether CVC has found irregularities in
purchase of WLL/CDMA integrated Fixed Wireless
Terminals by BSNL and asked CBI to probe the purchase;

(d) if so, the details thereof and the action taken by
the Government in this regard;

(e) whether as per the CVC initial estimates, several
hundred crores of loss has been done to DoT, MTNL and
BSNL;

(f) if so, the details thereof; and

(g) the action taken by the Government against the
official responsible for the same?
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THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) and (b) Madam, International
Long distance (ILD) license is issued only to the Indian
companies registered under the Companies Act, 1956.
The Central Vigilance Commission (CVC) has referred a
case related to M/s Data Access India Limited (DAIL), an
ILD license, to Central Bureau of Investigation (CBI) for
investigation. The ILD license issued to M/s DAIL in 2002
was suspended in the year 2005 due to non-compliance
of the terms and conditions of the license. CBI is
investigating the matter.

(c) to {(g) CVG has examined the case of purchase
of WLL/CDMA integrated Fixed Wireless Terminals by BSNL
and referred the matter to CBI for investigation. CBI is
investigating the matter.

Setting up of NMTs

304. SHRI ANANDRAO ADSUL:
SHR1 GAJANAN D. BABAR:
SHR! DHARMENDRA YADAV:
SHRI ADHALRAO PATIL SHIVAJL:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether several Central Universities do not have
a Department of Education at present;

(b) if so, the reasons therefor and the reaction of
the Government thereto;

(c) whether the Government proposes to launch
National Mission for Teachers (NMTs) to focus on teachers
training;

(d) if so, the details thereof; and

(e) the time by which the final decision is likely to
be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) Yes, Madam. At present, 17 of the
40 Central Universities do not have a Department of
Education.

(b) Central Universities are autonomous bodies
established under Acts of Parliament and are governed by
their Acts and Statutes and Ordinances made there under.
Opening of any new academic department, including
Department of Education, is done by such Universities
with the approval of their statutory authorities. Financial
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assistance for establishment of any new academic
department in the Central Universities is considered by
UGC subject to availability of funds.

(c) to (e) Yes, Madam. Government proposes to
launch National Mission for Teachers (NMT) to focus on
training of teachers in the Xll Five Year Plan subject to
approval of National Development Council (NDC).

[Translation]

Decreasing Ground Water Level

305. SHRIMATI BHAVANA PATIL GAWALI: Will the
Minister of COAL be pleased to state:

(a) whether ground water level is falling down due
to coal mining in several parts of the country;

(b) if so, the details thereof and the measures taken/
being taken by the Government in this regard;

(c) whether the Government proposes to extend
the contract period for maintenance of small trees by the
State forest agencies;

(d) if so, the details thereof;

(e) whether any directions have been issued to the
Coal India Limited and its ancillary companies in this
regard; and

() if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): (a) No, Madam. However,
lowering of ground water level due to coal mining is a
temporary phenomenon and is limited to the radius of
influence of the mine working. The hydro geological studies
show that the zone of influence is limited to 0.20 Kilometer
to 0.70 Kilometer from the mine which generally falls within
the mine lease hold area and water levels are not affected
beyond this.

(b) Various measures being taken to arrest falling
of ground water level due to coal mining include the
following:

- Periodic monitoring of local water levels close to
mine areas and identification of effected areas, if
any,

- Artificial recharge measures by adopting rain water
harvesting;

- Measures to recycle the treated mine water and
other treated effluents;
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- wherever possible the treated mine water is recycled
for industrial and colony needs;

- The mines discharge after treatment are discharged
in to nalas and for irrigation and other uses of the
adjoining villages.

{c) to (f) Government has not proposed extension of
the contract period for maintenance of small trees by the
State Forest Agencies. However, the Coal India Limited
(CIL) has decided to extend the contract period of
maintenance of small trees by state forest agencies from
three years to five years.

Theft at 1Gl Airport

306. SHRIJAGDISH SHARMA:
SHR! BHUDEO CHOUDHARY:
SHRI C. SIVASAMI:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) the number of passenger luggage theft cases
occurred at Indira Gandhi International Airport during the
last three months along with the number of persons arrested
so far in this connection;

(b) the reasons for increased incidents of thefts
along with the value of luggage stolen in each of the said
cases;

(c) the number of the said cases reported by Air
India to Delhi Police and CISF during the above period;

(d) whether the security agencies concerned have
their roles clearly specified in terms of baggage protection
and other security related aspects;

(e) if not, the reasons therefor;

() whether the baggage trolleys of Air India are
open while the trolleys of other airlines are closed; and
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(g) if so, the reasons for not using the closed trolleys
along with the steps taken by the Government/Air India to
check such incidents?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGHY): (a) and (b) As per the information given by Delhi
Police, during the month of December 2011, 3 cases were
registered at Indira Gandhi International Airport, in which
2 persons have been arrested. During January 2012, 1
case was registered and 1 person was arrested. In the
month of February 2012, 2 cases have been registered, in
which 2 persons have been arrested. Details of the cases
and the approximate value of the luggage stolen are given
in the enclosed Statement.

(c) As per the details furnished by Delhi Police, Air
India has reported 1 case during the last 3 months and no
case has been reported by CISF during the corresponding
period.

(d) and (e) Yes, Madam. Bureau of Civil Aviation
Security (BCAS) has issued orders for the protection of
passenger baggage by the aircraft operator. The airline
security staff are deployed in baggage break up/make up
area and aircraft holds while loading and off-loading of
passenger baggage. All the baggage trolleys are escorted
from arrival aircraft to baggage break up and on departure
from baggage make up area to aircraft. Strict surveillance
is maintained to avoid any theft/pilferage from passenger's
baggage. Surprise checks are also conducted by the airline
security staff. Besides, entire baggage movement area
and conveyor belt is under CCTV and under surveillance
of CISF.

(f) and (g) It has been informed by Air India that in
wide body aircraft, all passenger baggage are loaded into
closed containers, which are sealed and escorted by
security personnel, upto the departure aircraft. In case of
Narrow body aircraft, normal trolleys are used and escorted
by security staff.

Statement

Details of Theft Cases at IGl Airport During Last Three Months

Sk No. FIR No. Date u/s Person Status of  Police Approximate
Arrested Case Station value
1 2 3 4 5 6 7 8
1. 557/11 02/12/11 379 IPC P! IGIA 20,000/-
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1 2 3 4 5 6 7 8
2. 566/11 08/12/11 379/420 2 (Neha Pl IGIA  Debit/Credit Card (stolen) and
IPC Company) property recovered (1 DVD,
Washing Machine, 1 Pair Shoes
Bata).
3. 580/11 16/12/11 379 IPC - P IGIA. One hand Bag App. Value Rs.
2,000/-.

Month wise details of theft cases in year 2012 in the month of January are as follows:

Sl. No. FIR No. Date u/s Person Status of  Police Approximate
Arrested Case Station value
1. 06/12 05/01/12  379/411 IPC 1 Pl IGIA Driving license, Work Permit, 1
Nokia Blue Tooth & Rs. 3,000/-
Cash.

Month wise details of theft cases in year 2012 in the month of February are as follows:

Sl. No. FIR No. Date u/s Person Status of Police Approximate
Arrested Case Station value
1. 38/12 01/02/12 379 IPC 2 (Loader PI IGIA  Sony Video Camera App. Value
add sec of Air 40,000/-.

411 IPC  Set Comp.)

2. 48/12 08/02/12 379 IPC - Pl IGIA 1 Kada, 2 Kada, 1 Necklace, 1
Mangalsutra and cash Rs. 15000/-
Total App. Value Rs. 5,15,000/-

Note: One case FIR No. 38/12, PS. IGI Airport has been reported by Asstt. Manager Security, Air India.

Central Grants to States revisions in the formula pertaining to distribution of Central
grants; and
307. SHRI GANESH SINGH: Will the PRIME _ .
MINISTER be pleased to state: (f) if so, the details thereof?
{(a) the formula adopted for providing Central grants THE MINISTER OF STATE IN THE MINISTRY OF
to the States: PLANNING, MINISTER OF STATE IN THE MINISTRY OF
SCIENCE AND TECHNOLOGY AND MINISTER OF STATE
(b) the amount of revenue received as taxes from IN THE MINISTRY OF EARTH SCIENCES (SHRI ASHWANI
States by the Central Government during last two years; KUMAR): (a) Central Grants to the States are transferred
(c) whether the Government proposes to revise the in different forms as follows:
formula under which the Central grants are provided to the (i) Finance Commission grants recommended by
States; Finance Commission under Article 275 of the
(d) if so, the details thereof; Constitution.
(e) whether any consent of the State Governments (ii) Plan grants in the form of Normal Central Assistance
has been obtained in accordance with the spirit of through Gadgil-Mukherjee formula approved in the

guidelines of federal structure before carrying out any National Development Council (NDC).



191 Written Answers

(i)  Additional Central Assistance to State Plan through
various ACA Schemes.

(iv)  Grants under Centrally Sponsored Schemes (CSS)
having specific guidelines and

(v)  Other non-plan grants based on specific non-plan
schemes.

(b) The Central Government does not receive any
revenue as taxes from State Governments.

(c) to (f) The Finance Commission grants are
recommended by the Finance Commission constituted
under the Constitution every five years by the President of
India. There is no proposal at present to revise Gadgil-
Mukherjee formula for distribution of Normal Central
Assistance. As regards the grants under Centrally
Sponsored Schemes and ACA Schemes are concerned,
these are based on scheme- based guidelines prepared
by the concerned Central Ministries based on several
inputs which include inputs from the State Governments.

[English]
Violation of Aircraft Rules

308. SHRIS. ALAGIRI:
RAJKUMARI RATNA SINGH:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) the number of violation cases of Rule 19 of
Aircraft Rules, 1937 and Aircraft Act, 1934 during each of
the last three years and the current year;

(b) the details of action taken against the guilty;

{c) the number of suspended licenses/ privileges of
licenses or pilots involved in above violation during the
above said period; and

{(d) the steps taken/being taken to check the violation
of above Act/Rules and the progress made so far in this
regard?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) The Directorate General of Civil Aviation
(DGCA) has taken total 298 enforcement actions under
the Aircraft Rules from 2009 to 2012 (upto February 2012).
The details are as under:

(i) 2009 - 68

(i) 2010 - 71
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(iii) 2011 - 123
(iv) 2012 (upto February) - 36

(b) The details of action taken by DGCA against the
guilty are (i) Suspension - 139, (ii) Warning - 93, (iii)
Cancellation - 05, (iv) Show cause - 43, (v) Debar - 14, (vi)
Deroster - 01, (vii) Memo - 01, and (viii) approval not valid
- 02.

(c) DGCA has suspended 139 licences/ privileges
of licences during the above said period.

(d) DGCA has published an Annual Surveillance
Programme on DGCA's website, wherein DGCA monitor
the activities of all the operators by carrying out surveillance,
spot checks and regulatory audits.

[Translation]

Instability in Nepal

309. YOGI ADITYA NATH: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether the Government is aware of the political
instability in Nepal;

(b) if so, the details thereof; and

(c) the details of the likely impact on Indian security
as a result of political instability in Nepal?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a) to
(c) Nepal is passing through a political transition and is
engaged in the task of drafting a new Constitution and
concluding the integration and rehabilitation process of
former Maoist combatants. The political changes in Nepal
are its internal issues, decided and settled by the Nepalese
people and their representatives. On account of the unique
relationship and an open border, India has interests and
security concerns, for which the Government of India has
been engaged in on-going cooperation with the
Government of Nepal. Nepal has assured India, at various
levels, that it would not allow its territory to be used for any
activity against India.

Setting up of Nuclear Power Plants

310.  SHRI ANURAG SINGH THAKUR:
SHRI KISHANBHAI V. PATEL:
SHRI JAI PRAKASH AGARWAL:
SHRI RAMEN DEKA:
SHRI AJAY KUMAR:
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KUMARI SAROJ PANDEY:
SHRI PREMDAS:

SHRI RAMSINH RATHWA:
SHRI M. VENUGOPAL REDDY:
SHRI NRIPENDRA NATH ROY:
SHRI NARHARI MAHATO:
SHRI PRADEEP MAJHI:

SHRI OM PRAKASH YADAV:

Will the PRIME MINISTER be pleased to state:

(a) the details of Nuclear Power Plants (NPPs) in
the country and the power that is being generated by
these plants alongwith their capacity, State-wise and Plant-
wise;

(b) the details of NPPs set up during the current five
year plan so far alongwith the criteria followed for setting
up/site selection of these plants;

(c) whether some of the State Governments have
requested to set up NPPs in their States;

(d) if so, the details thereof, State-wise;

(e) whether the Government proposes to open new
NPPs in the country during the next Five Year Plan;

(f if so, the details thereof, location wise and
estimated cost and capacity of these plants and the
expected time by which these plants are likely to be made
operational;

(g) the details of land required for each of the plants
and the details of agricultural iand out of that alongwith the
criteria for compensation; and

(h) the names of the foreign companies alongwith
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the names of countries assisting in these plants?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) The details are
given in the enclosed Statement.

(b) In the current Five Year Plan, 880 MW nuclear
power capacity has been added by completion of Kaiga
384 (2 x 220 MW) at Kaiga, Karnataka and RAPP 5&6
(2X220 MW) at Rawatbhata, Rajasthan. Construction has
started on two nuclear power projects viz. KAPS 3&4
(2X700 MW) and RAPS 7&8 (2X700 MW) at the existing
sites at Kakrapar in Gujarat and Rawatbhata in Rajasthan,
respectively. These sites were evaluated for setting up the
additional units by the Site Selection Committee (SSC) of
the Government in accordance with the Atomic Energy
Regulatory Board (AERB)'s ‘Code of Practice on Safety in
Nuclear Power Plant Siting'. Based on the
recommendations of the SSC, 'in principle’ approval of the
sites for locating these units was accorded by the
Government.

{¢) Yes, Madam.

(d) Many States/UT had offered sites for setting up
nuclear power plants. These include Andaman and Nicobar
islands, Andhra Pradesh, Bihar, Gujarat, Haryana,
Jharkhand, Karnataka, Madhya Pradesh, Maharashtra,
Orissa, Rajasthan, Tamil Nadu, Uttarakhand and West
Bengal. Meghalaya had also evinced interest, though it
had not offered any site. After evaluation of the sites by the
SSC, the Government accorded in-principle approval for
the following sites in October 2009 and July 2011:

State Site Capacity (MW)
1 2 3

Andhra Pradesh Kovvada 6 X 1000*
Gujarat Chaya Mithi Virdi 6 X 1000*
Haryana Gorakhpur 4 X 700
Karnataka Kaiga (Kaiga 5&6) 2 X 700
Madhya Pradesh Chutka 2 X 700

Bhimpur 4 X 700
Maharashtra Jaitapur 6 X 1650
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1 2 8
Rajasthan Mahi Banswara 4 X 700
Tamilnadu Kudankulam (KK 3 to 6) 4 X 1000
West Bengal Haripur 6 X 1000

* Nominal Capacity

(e) Yes Madam.

(fy tn the XIl Five Year Plan, it is planned to start
work on eight Pressurised Heavy Water Reactors (PHWRs)
of 700 MW, two Fast Breeder Reactors (FBRs) of 500 MW,

and one Advanced Heavy Water Reactor (AHWR) of 300
MW of indigenous design. Eight Light Water Reactors
(LWRs) of 1000 MW or higher capacity in technical
cooperation with foreign countries are also planned to be
launched. The details are as follows:

Project Location Reactor Type  Capacity (MW)
Indigenous Reactors
Gorakhpur 1&2 Gorakhpur, Haryana PHWR 2X700
Chutka 1&2 Chutka, Madhya Pradesh PHWR 2X700
Kaiga 5&6 Kaiga, Karnataka PHWR 2X700
Mahi Banswara 1&2 Mahi Banswara, Rajasthan PHWR 2X700
FBR 1&2 Kalpakkam, Tamil Nadu FBR 2X500
AHWR Site to be decided AHWR 300
LWRs with International Cooperation
Kudankulam 3&4 Kudankulam, Tamil Nadu LWR 2X1000
Jaitapur 1&2 Jaitapur, Maharashtra LWR 2X1650
Chhaya Mithi Virdi 1&2 Chhaya Mithi Virdi, Gujarat LWR 2X1100
Kovvada 1&2 Kovvada, Andhra Pradesh LWR 2X1500
These projects are to be completed progressively in Site Total Land Agricultural
the Xl Plan and early XIV Plan. Area Required Land (Ha)
(9) No land is required to be acquired for units to (Ha)
be set up at the existing sites of Kaiga, Kalpakkam and Gorakhpur, Haryana 609 501
Kudankulam. The title of land at Jaitapur in Maharashtra Chutka, Madhya Pradesh 447 42
has already been transferred in the name of NPCIL. The
land required at Mahi Banswara site is being worked out. Chhaya Mithi Virdi, Gujarat 877 603
In respect of the other sites, the process of land acquisition Kovvada, Andhra Pradesh 884 455

has been initiated and is at different stages. The details of
land to be acquired at these sites are:

Comprehensive rehabilitation packages, including
compensation will be arrived at in consultation with the
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respective State Governments, in accordance with the (h) The Light Water Reactors are being set up in
prevailing national and state laws and policies on technical cooperation with foreign countries. The details
Resettlement and Rehabilitation. are as follows:
Site In Cooperation with
Country Company

Kudankulam, Tamil Nadu Russian Federation Atomstroy export (ASE)
Jaitapur, Maharashtra France Areva
Kovvada, Andhra Pradesh USA GE Hitachi Nuclear Energy (GEH)
Chhaya Mithi Virdi, Gujarat Westinghouse Electric Company

(WEC)

Statement

Location & State Units Capacity MW Generation in Million

Units in 2011-12 (Upto Feb.)

1 2 3 4
Tarapur, Maharshtra TAPS-1 160 1252
TAPS-2 160 1235
TAPS-3 540 4161
TAPS-4 540 2458
Rawatbhata, Rajasthan RAPS-1 100 0
RAPS-2 200 1655
RAPP-3 220 1766
RAPS-4 220 1472
RAPS-5 220 1802
RAPS-6 220 1589
Kalpakkam, Tamilnadu MAPS-1 220 1119
MAPS-2 220 1160
Narora, Uttar Pradesh NAPS-1 220 931
NAPS-2 220 821
Kakrapar, Gujarat KAPS-1 220 1755
KAPS-2 220 1700
Kaiga, Karnataka KAIGA-1 220 1143

KAIGA-2 220 1257
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1 2 3 4
KAIGA-3 220 1104
KAIGA-4 220 1215

Note:

RAPS-I shutdown from 09.10.2004 for techno-economic assessment for its continuation of operation.

[English]
Investment in Railways by CIL

311.  SHRIMATI SUPRIYA SULE:
DR. SANJEEV GANESH NAIK:
SHRI P.C. CHACKO:

Will the Minister of COAL be pleased to state:

(a) the details of planned and additional reserves
with Coal India Limited (CIL);

(b) whether CIL proposes to invest its additional
cash reserves to develop infrastructure; and

(c) if so, the details thereof and the fund that is
likely to be invested alongwith the areas where it is likely
to be invested?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): {(a) As per the nine months'
accounts of Coal India Limited (CIL) ending on 31.12.2011,
the balance with scheduled banks is Rs.54,348.00 crores.

(b) and (c) Yes, Madam. An amount of Rs.8650
crore has been envisaged by CIL for investment in
infrastructure development in the Xl Plan period (2012-
17), which is planned to be invested in the areas of
construction/repair of roads, rail infrastructure, inland
waterways/Ports and installation of conveyor belts for coal
transportation.

Poverty Reduction

312. SHRI BADRUDDIN AJMAL: Will the PRIME
MINISTER be pleased to state:

(a) whether the targets fixed under the Eleventh
Five Year Plan towards reduction of poverty have been
achieved by various State Governments including Assam;

(b} if so, the details thereof;

(c) the names of the States which have failed to
achieve the targets; and

(d) the action taken bv the Government to help
those States to achieve the targets?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY OF
SCIENCE AND TECHNOLOGY AND MINISTER OF STATE
IN THE MINISTRY OF EARTH SCIENCES (SHRI ASHWANI
KUMAR): (a) to (d) The Eleventh Plan had set a Target of
reduction in the head-count ratio of consumption poverty
by 10 percentage points for the country. State-specific
targets for such reduction have not been fixed. The
Planning Commission estimates poverty lines and poverty
ratios for the years for which Large Sample Surveys on
Household Consumer Expenditure have been conducted
by the National Sample Survey Office (NSSO). These
surveys are conducted quinquennially. The latest estimates
are available for the year 2004-05 based on Large Sample
Survey conducted by NSSO during 2004-05. It is not
possible to measure progress against this target at this
stage because no official estimates of poverty are availabie
after 2004-05. After 2004-05, this survey has been
conducted in 2009-10, the results of which are being
processed. The next Large Sample Survey on Household
Consumer Expenditure is being conducted during 2011-
12 which coincides with the terminal year of Eleventh Five
Year Plan, data from which will become available only in
2018.

However, The Government has taken various
measures to improve the quality of life of the people and
to reduce poverty in the country through direct intervention
by implementing specific poverty reduction and mitigation
programmes such as: Mahatma Gandhi National Rural
Employment Guarantee Scheme (MGNREGS),
Swarajayanti Gram Swarozgar Yojana (SGSY), Swarna
Jayanti Shahari Rozgar Yojana (SJSRY), National Rural
Health Mission (NRHM), Sarva Shiksha Abhiyan (SSA),
Mid Day Meal Scheme (MDMS), Jawaharlal Nehru National
Urban Renewal Mission (JNNURM), Integrated Child
Development Services (ICDS) Scheme, Rajiv Gandhi
Drinking Water Mission, Indira Awaas Yojana (IAY),
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National Social Assistance Programme (NSAP) and Total
Sanitation Campaign etc. All other policy initiatives of the
government which have led to higher GDP growth in the
country have individually and collectively contributed to
raising the living standards of people over time and to the
decline of absolute poverty and destitution.

[Translation]

Mechanism to Put Complaints

313. DR. BALIRAM: Will the PRIME MINISTER be
pleased to state:

(a) whether the Government has put in place any
mechanism for the public to directly approach the Minister
with a complaint if it is not redressed at the level of officers/
secretary;

(b) if so, the details thereof;

(c) whether any time frame has been fixed for
redressal of the complaints under the said mechanism;

(d) if so, the details thereof;

(e) whether complaints could be lodged on-line only;
and

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY OF
SCIENCE AND TECHNOLOGY AND MINISTER OF STATE
IN THE MINISTRY OF EARTH SCIENCES (SHRI ASHWANI
KUMAR): (a) and (b) A member of public can always
approach the Minister concerned with a complaint for
redressal of grievances.

(c) and (d) As per this Department's guidelines, any
grievance should be redressed within a period of
maximum two months of its receipt.

{e) and (f) Complaints cannot be lodged on-line with
the office of Minister concerned. They can be submitted
manually in person and by post. For on-line lodging of
grievances in general by members of public, Department
of Administrative Reforms & Public Grievances has set up
a web-based portal called Centralised Public Grievances
Redress and Monitoring System (CPGRAMS), enabling
citizens for lodging grievances from any geographical
location and also viewing the status of redressal of the
grievances. The Public Grievances portal can be accessed
at http://pgportal.gov.in
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[English]
Cyber Crimes/ Financial Frauds

314. SHRI C. RAJENDRAN:
DR. KIRIT PREMJIBHAI SOLANKI:
SHRI BAIJAYANT PANDA:
SHRI NITYANANDA PRADHAN:
SHRI MAHENDRASINH P. CHAUHAN:
SHRI PRATAP SINGH BAJWA:
SHRI JAI PRAKASH AGARWAL:
SHRI RAVNEET SINGH:

Will the Minister of COMMUNICATION AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the cases of cyber attack on the
Government websites including the website of Bharat
Sanchar Nigam Limited have been reported recently;

(b) if so, the details thereof alongwith the names of
the Government agencies whose websites have been
hacked;

{c) whether the cases of financial fraud through
internet and mobile phones have been on rise in the
country;

(d) if so, the details of cases reported during the
last three years and the current year till date and the total
amount involved therein, State-wise and year-wise; and

(e) the action taken/likely to be taken by the
Government for prevention of cyber attacks and financial
frauds through internet and mobile phones in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI SACHIN PILOT): (a) and (b) The website of Bharat
Sanchar Nigam Limited (www.bsnl.co.in) was hacked on
4th December, 2011 by the 'H4trlck’ hacker group. In
addition, during the period December, 2011 to February,
2012 a total no. of 112 Government websites were hacked.
These hacked websites belonged to the agencies in the
Government of Andhra Pradesh, Madhya Pradesh,
Rajasthan, Tamil Nadu, Maharashtra, Gujarat, Kerala,
Orissa, Uttar Pradesh, Sikkim, Manipur: Agencies of Ministry
of Finance, Health, Planning Commission and Human
Resource Development.

(c) and (d) According to Reserve Bank of india (RBI)
the numbers of internet frauds involving Rs 1 lakh and
above have declined over the last three years from 269
cases in the calendar year 2009 to 125 cases in the
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calendar year 2011. However, after taking into account the
internet frauds wherein the amount involved in individual
cases is less than Rs. 1.00 iakh, the total number of
internet frauds were 864 numbers involving Rs. 824.05
lakh, 2232 cases involving Rs. 1234.94 lakh and 1798
cases involving Rs.787.39 lakh for the calendar year 2009,
2010 and 2011 respectively. The state wise and year wise
data is available only in respect of those internet fraud
cases where amount involved in individual case is Rs.
1.00 lakh or more. The details are given in the enclosed
Statement-i.

Central Bureau of Investigation has also registered
cases pertaining to Financial frauds under the provisions
of Information Technology Act, 2000 along with other acts.
These are:

Year No. of cases
2009 2
2010 2
2011 3
2012 (upto 29/02/2012) 2

The details are given in the enclosed Statement-Il.

(e) The Government has taken several steps for
prevention of Cyber attacks and financial frauds through
internet and mobile phones in the country. These are:

i Legal Framework in the form of Information
Technology Act, 2000. The Act provides legal
framework to address the issues connected with

Statement-I
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phishing, hacking and security breaches of
information technology infrastructure.

Reserve Bank of India (RBI) has issued a circular
to all commercial banks on phishing attacks and
minimum set of preventive /detective measures to
tackle phishing attacks.

Reserve Bank of India (RBI) has advised banks to
leverage technology to support business processes
and implement all stipulations outlined by RBI from
time to time. Banks are also advised to ensure
implementation of basic organizational frame work
and put in place, policy and procedure to prevent
financial frauds through Internet. These guidelines
are expected to enhance safety, security, efficiency
in banking processes leading to benefits for the
bank and the customers.

Reserve Bank of India (RBI) had issued circular
dated 1st July, 2011 on credit card operations by
banks. The banks have been advised to set up
internal control system to combat frauds and to take
pro-active fraud control and enforcement measures.
The banks are required to fulfill 'Know Your
Customer (KYC)' requirements.

The Indian Computer Emergency Response Team
(CERT-In) issues alerts and advisories regarding
latest cyber threats and countermeasures on regular
basis.

CERT-In is providing incident response service for
handling of phishing attacks affecting the banks in
the country.

Statewise data relating to internet fraud

(Amount Rs. in lakh)

State 2009 2010 2011 2012
(as on March
12, 2012)
No No Amt No Amt No  Amt
1 2 4 5 6 7 8 9
Andhra Pradesh 27 45.64 14 37.16 6 9.21 0 0
Assam 1 0 0 0 0 0 0
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1 2 3 4 5 6 7 8 9
Bihar 0 0 1 1.12 4 5.92 0 0
Chandigarh 0 0 1 1.69 1 1.00 1 112
Chhattisgarh 0 0 2 3.70 0 0 1 1.05
Delhi 25 74.71 33 197.81 15 28.19 5122.54
Goa 1 1.00 0 0 0 0 0 0
Guijarat 17 31.68 6 9.14 2 31.13 1 127
Haryana 9 14.37 6 9.97 4 8.74 1 245
Himachal Pradesh 1 1.00 0 0 0 0 0 0
Jharkhand 1 1.25 0 0 0 0 0 0
Karnataka 31 59.06 18 43.66 14 115.92 2 286
Kerala 4 6.34 4 12.64 1 3.35 0 0
Madhya Pradesh 2 10.50 4 27.86 1 1.00 1 9.79
Maharashtra 79 154.80 90 209.93 45 247.93 2 6.84
Odisha 4 6.96 2 2.74 1 1.00 0 0
Pondicherry 0 0 0 0 1 3.45 0 v
Punjab 3 5.25 1 66.48 0 0 0 0
Rajasthan 2 4.00 7 7.50 1 1.00 0 0
Tamilnadu 37 90.25 33 84.37 10 17.39 3 31.28
Uttaranchal 0 0 0 0 1 10.37 0 0
Uttar Pradesh 18 35.81 20 36.09 9 13.16 1 1.00
West Bengal 7 45.94 15 35.75 9 52.18 0 0

Total in respect of cases involving
amount of Rs 1.00 lakh and above 269 590.49 257 787.61 125 550.94 18 180.20
Total after taking into account all cases

involving even less than Rs 1.00 lakh 864 824.05 2232 1234.94 1798 787.39 @ @

NB. i) State wise data in respect of those cases where the amount involved in each case is less than Rs 1.00 lakh is not available.

ii) @ figures will be available only at the end of the quarter
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Statement-ll

Cyber Crime cases registered by EOU IX in the years 2009 fo 2012 (Till date)

Year Cases ID No.

Total amount involved State

RC CY1 2009 E0003
(Nigerian Letter Fraud)

2009 1.

2. RC CY1 2009 E0005
(Fraudulently use of credit
cards to do online purchasing)

2010 1. RC CY1 2010 E0002 (IRCTC

ticketing fraud involving fraudulently

use of credit cards to do online
purchasing of Railway tickets)

2. RC CY1 2010 E0008
(Sim Card swapping case)

RC CY1 2011 E0001
(RTGS Fraud SBI Chapra)

2011 1.

2. RC CY1 2011 E0002
(RTGS Fraud SBI Muzaffarpur)

3. RC CY1 2011 E0009 (Lottery Fraud)

RC CYt 2012 EO0001
(RTGS Fraud SBI Muzaffarpur

2012 (till date)

—y

(National farmers Co-operative Ltd.)

2. RC CY1 2012 E0002
(OB debit card Fraud)

Rs. 10,60,000/- Himachal Pradesh

Rs. 1,61,630/- Haryana
Rs. 16,33,418/- Delhi
Rs. 75,000/- Delhi
Rs. 8.5 Crores Bihar
Rs. 12.50 Crores Bihar

Rs. 36,06,700/- Delhi & Mahrashira

Rs. 29.25 Crores Bihar & Uttar Pradesh

Rs. 3.18 Crore Andhra Pradesh

[Translation]

Free Roaming Across
the Country

315. SHRI TARACHAND BHAGORA: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Government proposes to remove
the roaming charges across the country;

{b) if so, the details of discussions held by the
Government with telephone companies and other

stackhaolders in this regard alongwith the outcome thereof;
and

(c) the time by which the final decision is likely to
be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) to (c) There is a provision in
the Draft National Telecom Palicy (NTP) to review roaming
charges with the ultimate objective of removing the roaming
charge across the nation. One of the objectives of NTP is
to achieve 'One Nation - Full Mobile Number Portability
and work towards One Nation - Free Roaming'. The last
date for feedback was 9.12.2011. Feedback have been
received from the stake holders including telecom
companies. NTP would be approved by the competent
authority. Implementation would commence thereatfter.
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[English]
Setting up New Polytechnics

316. SHRI K.P. DHANAPALAN:
SHRI NARAYAN SINGH AMLABE:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

{a) the number of polytechnics in the country at
present as on date, State-wise and location-wise;

(b) whether the Government is planning to start
more polytechnics in the country;

(c) if so, the details thereof, State-wise, location-
wise;

(d) whether the new polytechnics have not been
made functional as yet;

{e) if so, the details thereof and the reasons therefor;

(i whether the Government proposes to issue strict
instructions to the State Governments to make these
polytechnics functional at the earliest; and

(@) if so, the details thereof and the time limit
proposed to be fixed for it?

THE MINISTER OF STATE IN THE MINISTRY OF
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HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) There are 3716 polytechnics in the
country at present. The State-wise and location-wise details
is available in All India Council for Technical Education
(AICTE) Approval Process Hand Book 2012-13 which is
available on its website (www.aicte-india.org).

(b) and (c) Yes, Madam. A Scheme "Sub-Missicn on
Polytechnics under Coordinated Action for Skill
Development" has been launched during the 11th Plan.
Under the scheme, this Ministry provides one time financial
assistance up to Rs. 12.30 crore per polytechnic to the
State/ UT Governments for setting up of new polytechnics
in 300 un-served and under-served districts of the country.
A list of these 300 districts is enclosed as Statement.
AICTE has also invited proposals from the State
Government for setting up 300 new Polytechnic under the
scheme of Public Private Partnership (PPP) Mode.

(d) to (g) The polytechnics are at various stages of
construction and in provisioning of land. Some of the
polytechnics have already started their academic activities.
Central Government has sought progress report from the
State Governments from time to time. A significant progress
has been reported from various State Governments. Based
on the progress reports further installment of grant is
released. However, no time limit has been fixed for it.

Statement

List of Districts

Sl. No. State District
1 2 3
1. Jand K Kupwara, Baramula, Badgam, Pulwama, Anantnag, Doda, Udhampur, Punch,

Rajauri, Kathua, Bandipora, Ganderbal, Kulgam, Shopian, Ramban, Kishtawar,

Reasi, Samba
2. Himachal Pradesh
3. Delhi

4, Uttar Pradesh

Lahul & Spiti, Kuilu, Bilaspur, Kinnaur, Sirmour
North, North East, Central, West, New Delhi

Kannauj, Auraiya, Kaushambi, Shrawasti, Balrampur, Siddharthnagar, Sant Kabir

Nagar, Mahrajganj, Kushinagar, Sant Ravidas Nagar (Bhadohi), Kanpur Dehat,
Etah, Sonbhadra, Jyotiba Phule Nagar, Hamirpur, Chitrakoot, Bijnor, Moradabad,
Rampur, Agra, Firozabad, Mainpuri, Budaun, Pilibhit, Shahjahanpur, Kheri, Hardoi,
Unnao, Fatehpur, Pratapgarh, Barabanki, Ambedkar Nagar, Bahraich, Basti, Deoria,
Ghazipur, Varanasi, Mirzapur, Gonda, Azamgarh, Balia

5. Bihar

Pashchim Champaran, Purba Champaran, Sheohar, Sitamarhi, Madhubani, Supaul,
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Araria, Katihar, Madhepura, Siwan, Vaishali, Samastipur, Khagaria, Banka, Munger,
Lakhisarai, Sheikhpura, Nalanda, Bhojpur, Buxar, Kaimpur (Bhabua), Rohtas,
Jehanabad, Aurangabad, Nawada, Jamui, Arwal, Kishanganj, Darbhanga,
Gopalganj, Saran, Begusarai, Bhagalpur, Gaya

6.  Sikkim North District, West District

7.  Arunachal Pradesh Tawang, West Kameng, East Kameng, Lower Subansiri, Upper Subansiri, East
Siang, Upper Siang, Dibang Valley, Lohit, Changlang, Tirap, Kurung Kumey,
Anjaw, Lower Dibang Valley

8. Nagaland Mon, Tuensang, Wokha, Dimapur, Phek, Peren, Longleng, Kiphere

9. Mizoram Mamit, Kolasib, Champhai, Serchhip, Lawngtlai, Saiha

10.  Manipur Senapati (Excl. 3 sub-divisions), Tamenglong, Churachandpur, Bishnupur, Thoubal,
Imphal East, Ukhrul, Chandel

11.  Tripura South Tripura, Dhalai, North Tripura

12. Meghalaya East Garo Hills, South Garo Hills, West Khasi Hills, Ri Bhoi

13. Assam Dhubri, Goalpara, Barpeta, Nalbari, Darrang, Marigaon, Sonitpur, Lakhimpur
Dhemaiji, Tinsukia, Sibsagar, North Cachar Hills, Karimganj, Hailakandi Udalgiri,
Chirrang, Baska, Kamrup Rural, Nagaon, Golaghat, Karbi Anglong

14. West Bengal Dakshin Dinajpur, Jalpaiguri, Uttar Dinajpur, Malda, Birbhum, Nadia, North Twenty
Four Parganas, Bankura, Puruliya, Medinipur, South Twenty Four Parganas

15. Jharkhand Garhwa, Hazaribagh, Giridih, Deoghar, Godda, Sahibganj, Pakaur, Lohardaga,
Gumla, Pashchimi Singhbhum, Chatra, Palamau, Jamtara, Khunti, Ramgarh,
Simdega, Dumka

16. Odisha Sambalpur, Debagarh, Kendrapara, Jagatsinghapur, Jajapur, Nayagarh, Puri,
Gajapati, Baudh, Sonapur, Nuapada, Kalahandi, Nabarangapur, Malkangiri, Angul,
Mayurbhanj, Bolangir, Baragarh, Koraput, Bhadrak, Balasore, Khandmal

17. Chhattisgarh Koriya, Jashpur, Kanker, Dantewada, Narayanpur, Bijapur, Surguja, Janjgir,
Champa, Bilaspur, Raipur, Bastar

18. Madhya Pradesh Sheopur, Datia, Shivpuri, Rewa, Umaria, Mandsaur, Shajapur, Dewas, Raisen
Katni, Dindori, Anoopur, Alirajpur, Sidhi, Vidisha, Tikamgarh, Panna, Barwani,
Rajgarh, Sehore, Hoshangabad

19.  Gujarat Narmada, Tapi, Junagadh, Kheda, Navsari

20. Daman and Diu Diu

21. Haryana Yamuna Nagar, Kurukshetra, Fatehabad, Panchkula, Kaithal, Panipat, Rewari

22. Punjab Kapurthala, Nawanshehr, Barnala, Fatehgarh Sahib, Mansa, Faridkot, Muktasar

23. Rajasthan Pratapgarh, Nagaur, Jalor, Baran, Bhilwara, Bundi, Dausa, Dholpur, Dungarpur,
Hanumangarh, Jaiselmer, Jhunjhunu, Karauli, Tonk, Banswara

24. Tamil Nadu Theni, Thimvarur, Villupuram, Thiruvanannamalai, Dharmapuri, Karur, Perambalur
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1 2
25. Andhra Pradesh RangaReddy
26. Lakshadweep Lakshadweep

27. Andaman and Nicobar
28. Uttarakhand Pithoragarh

29. Maharashtra Akola, Hingoli

Nicobars, Middle & North Andaman

[Translation]

Earning for Livelihood

317. SHRI DINESH CHANDRA YADAV:
SHRI RAJIV RANJAN SINGH ALIAS LALAN
SINGH:

Will the PRIME MINISTER be pleased to state:

(a) whether more than 60% of the population in the
country lives in rural areas;

(b) if so, whether only 17% of rural people are able
to earn their livelihood from the products of their farms;

{c) if not, the details thereof;

(d) whether the Government proposes to create new
means of employment for the livelihood of the remaining
rural people; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY OF
SCIENCE AND TECHNOLOGY AND MINISTER OF STATE
IN THE MINISTRY OF EARTH SCIENCES (SHR{ ASHWAN!
KUMAR): (a) Rural population in the country is 68.84% as
per Census of India, 2011- Rural Urban Distribution of
Population.

{b) and (c) On the basis of the source of major
income, 35.5% of the rural persons were engaged in self-
employment in agriculture in 2009-10 according to the
Statement 3.4 of National Sample Survey (NSS) Report
No. 537 of the 66th Round. Taking into account the
agricultural labour and subsidiary status, 67.9% of the
usually working persons (principal status + subsidiary
status) among rural persons are engaged in agriculture
and allied activities according to the Statement 5.9.2 of the
same Report.

(d) and (e) Various Ministries/Department/
Organisations in the Government of India are implementing

schemes for enhancing rural employment viz. (i) Mahatma
Gandhi National Rural Employment Guarantee Scheme
(MGNREGS) by the Ministry of Rural Development, (ii)
Swarnajayanti Gram Swarozgar Yojana (SGSY)/National
Rural Livelihoods Mission by the Ministry of Rural
Development and (iii) Prime Minister's Employment
Generation Programme (PMEGP) by the Khadi & Village
Industries Commission (KVIC).

The Government supports improved vocational
training and skill development as a critical part of the
employment strategy.

The National Rural Livelihoods Mission (NRLM),
renamed as Aajeevika is being implemented in a mission
mode. Aajeevika will support creation of strong institutions
of the rural poor and livelihoods as well as diversifying
into new livelihoods. Aajeevika will help the rural people
through end to end solutions by ensuring forward and
backward linkages. A new scheme Mabhila Kisan
Sashaktikaran Pariyojana (MKSP) has been initiated as a
sub-component of the Aajeevika to meet the specific needs
of women farmers and achieve socio-economic and
technical empowerment of the rural women farmers,
predominantly small and marginal farmers.

Ph.D. by Working Teachers of KVs

318. SHRI TUFANI SAROJ: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether the teachers appointed in Kendriya
Vidyalayas are permitted to pursue their studies for Ph.D.;

(b) if so, the number of working teachers in Kendriya
Vidyalayas pursuing Ph.D. degree as on date; and

(c) the reasons for not permitting to pursue the
studies for Ph.D. degree?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
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PURANDESWARI): (a) Yes, Madam. As per Article 75 of
the Education Code for Kendriya Vidyalayas, there shall
be no objection to any of the teachers employed in a
Vidyalaya appearing at some higher examination privately,
provided that such pursuit of higher studies is not
prejudicial to the discharge of his duties and responsibilities
in the Vidyalaya.

(b) As on date, 124 working teachers in Kendriya
Vidyalaya are pursuing Ph.D. Degree.

(c) Does not arise.
[English]
Setting up of Women Universities

319.  SHRIMATI PRIYA DUTT:
SHRI NARANBHAI KACHHADIA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government proposes to open 20
women universities in the country including Guijarat to
provide higher education to girls of urban and rural areas;

(b) if so, the details thereof. State-wise;

(c) whether the Government also proposes to open
women hostels in these universities and to provide
scholarship to girls;

(d) if so, the details thereof, State-wise; and

(e) the time by which these universities are likely to
be operational?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (e) While there have been
suggestions to open women's universities, during the
deliberations of the Working Group, while preparing the
approach of the Xl Plan, there is at present no proposal
to open 20 women universities in the country in the Xl
Plan.

[Translation]
Dissection of Animals

320. SHRI BHUDEO CHOUDHARY:
SHRI RADHA MOHAN SINGH:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether the University Grants Commission
U.G.C. has set up an Expert Committee to ban dissection
of animals in educational institutions;

(b) if so, the details of the suggestions/
recommendations made by the said Committee;

(c) whether the Government has taken any decision
for banning dissection of animals being conducted for
experiments in the colleges and universities;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) Yes Madam. The University Grants
Commission (UGC) had constituted an Expert Committee
under the Chairmanship of Prof. H.A. Ranganath to
consider discontinuation of dissection of animals for
zoology/Life Sciences.

(b) Committee has recommended immediate action
points and long term action plan. It has recommended that
dissection of animals for class work to be replaced in a
phased manner with the acquisition of appropriate
technology and the development of human resource for
the same. In addition, the Committee had recommended
that all Higher Education institutions to strictly adhere to
the Wild Life Protection Act, 1972 and the Prevention of
Cruelty to Animals Act, 1960; all Higher Education
Institutions to establish "Dissection Monitoring Committees”
(DMC) to look into the utilization of animals and UGC to
provide guidelines for the same; for both UG and PG
programmes, there shall be reduction in the number of
animals for dissection and experimentation as well as in
the number of specifies with all ethical considerations.
Preference shall be given to laboratory bred animal models;
for UG: 'only one species' to be adopted for ‘demonstration
only' by the faculty and 'students should not do any
dissection’. In lieu of this, Curriculum must be developed
to encourage students to take up field work; for PG: students
shall have the option to perform dissection of 'selected
species' as per the curriculum or have a project related to
biodiversity/biosystematics etc.

The long term action plan includes human resource
development through trairing programmes towards
adopting alternative modalities for animal dissection;
software development for alternative modalities for animal
dissection, experimentation and dissection; empowering
Zoology/ Life Sciences departments with appropriate
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information communication technology (ICT) for
implementing the above recommendations; curriculum
related to invertebrate/vertebrate etc. to be enriched with
bio-systematics, population dynamics, evolution and bio-
diversity etc.

(c) and (d) The recommendations were approved
and the guidelines were issued by UGC to Universities
and Colleges for implementation. These guidelines are
applicable to all Departments in universities and colleges
which deal animals in teaching and learning. The guidelines
are available at http://www.ugc.ac.in/notices/guidelines
animaldisection.pdf.

(e) Does not arise.

Introduction of Modern Technology

321. SHRI KAMESHWAR BAITHA: Will the Minister
of COAL be pleased to state:

(a) whether the Government has fixed any time-
frame for coal companies to adopt modern technology
with the objective of improving production, productivity
and the safety conditions in mines; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): (a) and (b) No Madam. No
time-frame has been fixed by the Union Government for
introduction of modern technology in the field of coal
production, productivity and safety conditions in mines, in
respect of the coal companies. However, Coal India Ltd.,
(CIL) and Singareni Collieries Co. Ltd. (SCCL) keep
introducing modern technologies as per the requirements
from time to time.

[English]
Corruption by Civil Servants

322.  SHRI M.K. RAGHAVAN:
SHRI K.P. DHANAPALAN:

Will the PRIME MINISTER be pleased to state:

(a) the number of All India Services (AlIS) and other
Central service officers who have been found to be corrupt
under various activities during the last three years;

(b} the number of officers chargesheeted so far;

{c) the measures taken to speed up the procedures
for early finalisation of the cases;
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(d) the reasons for inordinate delay in charge-
sheeting those who have not been charge sheeted; and

(e) the number of AIS and Central Service Officers
who have been given major penalty during the last five
years?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) and (b) The data
of number of All India Services (AIS) and other Central
Service officers how have been found to be corrupt in a
disciplinary proceedings or trial under the Prevention of
Corruption Act, 1988 is not maintained centrally. However,
the Central Bureau of Investigation (CBI) has registered
following number of cases under Prevention of Corruption
Act, 1988 against All India Service (AIS) officers, other
Central Service Officers and other officers during last three
years i.e. 2009, 2010, 2011 & 2012 (upto 29.02.2012):-

Year PC Act Cases
2009 795
2010 650
2011 600
2012 (upto 29.02.2012) 149

Out of these, 33 cases have been registered against
42 All India Service Officers (AIS) as follows:

Year No. of Cases No. of AIS
(All India
Service Officers)
in these cases
2009 14 17
2010 09 11
2011 07 11
2012 (upto 29.02.2012) 03 03
Total 33 42+

* 5 AIS Officers are common in more than one case.

Out of the aforesaid cases against AIS officers, charge-sheets
have been filed against 13** officers in 16 cases.

(** 3 AIS Officers are common in more than one case.)

(c) and (d) Following are various reasons for delay
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in concluding the investigation expeditiously:

1. Complicated nature of cases taken up by CBI for
investigation which requires scrutiny of voluminous
documents and examination of large number of
witnesses;

2. In some cases, investigation has to be done in
foreign countries, for which Letters Rogatory has to
be executed, which is a time consuming process;

3. Many cases require sanction for prosecution from
the competent authority; and also expert opinion;

4. Investigations stayed by Courts;

5. Large vacancies in CBl amongst the rank of
investigating Officers and Law Officers affecting the
speed of investigation.

Following steps are being taken by the CBI to
expedite the disposal of cases from investigation:

1. Regularly requesting the Ministries/Departments
concerned to expedite the process of issue of
sanction for prosecution;

2. Periodical review of cases which are under
investigation for more than one year with a view to
finalize these cases early;

3. Regularly requesting the concerned GEQD, FSL
and CFSL to expedite expert opinion.

4. Regularly pursuing through Ministry of External
Affairs for early execution of pending Rogatory Letter;

5. Regular efforts are being made for early vacation of
stays by courts.

(e) Such centralized data is not maintained in this
Department.

[Translation]

Release of Prisoners

323. SHRI RAVINDRA KUMAR PANDEY: Will the
minister of EXTERNEL AFFAIRS be pleased to state:

(a) whether the Union Government are taking any
concrete steps to bring back Indian prisoners serving their
terms in foreign prisons;

(b} if so, the details thereof; and

(c) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a) to
(c) The information is being collected and will be placed
on the Table of the House.

[English]
Strategic Plan to improve Connectivity

324. SHRI KISHANBHAI V. PATEL:
SHRI ARJUNRAM MEGHWAL.:
SHRI RAMSINH RATHWA.:
SHRI AMBICA BANERJEE:
SHRI PRADEEP MAJHI:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether the strategic plan to improve connectivity
for the year 2010-15 has been finalised;

(b) if so, the details in this regard;
(c) the salient features of the said plan;

(d) whether the areas for world class infrastructure
facilities, connectivity, skilled manpower have been
identified for the said plan;

(e) if so, the details therof;

() the details of the airports in the country for whose
construction, political organizations and public
representatives have requested during the last three years
till date; and

(g) the steps taken by the Government in this
regard?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) Yes, Madam.

(b) and (c) In order to improve connectivity of people
by air services, Ministry of Civil Aviation intends to pursue
the following strategies:

(i) Connect un-served and under-served areas through
airport using the appropriate development model.

(i)  To identify factors for reducing risks and hurdles for
the aviation sector such as taxation, duties and
other economic constraints.

(i)  To integrate the larger airports with smaller airports
in the region.

{v)  Review the policy framework for regional airlines.
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(vi)  Develop an approach towards the growth of general
aviation in the country.

(d) and (e) World class infrastructure facilities are
ensured by providing latest technology in the field of
management, maintenance and operation. For better
connectivity for unserved and underserved areas of the
country specially the north-eastern region, Jammu and
Kashmir and islands of Lakshdweep, Andaman & Nikobar.
Mechanism could be developed for seamless dovetailing
of SOPS and NSOPS between major airports and centres
of lower passenger load/ infrastructure so that the hub
spoke principles of connectivity can be realized. Man
power/Human Resource is concerned, it is likely to grow
from the current nearly 32,000 to 90,000 by 2020. The
same can be met by globalization of Human Resources
requirement with training facilities mushrooming all over
the globe. A large number of Indian students undergo
training in foreign countries too and then acquire an Indian
license. There is consequently a glut in the employment
market with nearly 3500 pilots remaining unemployed as
a result of the recent recession.

{fi Names of airports for whose construction/
approval requests have been received from political
organizations and public representatives are given in the
enclosed Statement.

(g) The following airports out of the above are
presently proposed to be developed by AAL:

1. Kishangarh - land transfer awaited from State
Government.

2. Jalgaon - Work completed.
3. Deoghar- MoU signed with State Government.

Statement

Sl. Place at which State
No.  Airport was proposed

1 2 3

1. Kishangarh Rajasthan
Sawai Madhopur

Jodhpur

Lalgarh (Ganga Nagar)

Ajmer sharif

o o p w N

Bharatpur
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1 2 3
7. Abu Road
8. Kotkasim (Alwar Dist.)
9. Bareilly u.p
10. Greater Noida
11. Meerut
12. Iradatgunj
13. Jhansi
14. Kishtwar Jammu and
Kashmir
15. Rupsi Assam
16. Lengluie South Mizoram
17. Androth Lakshadweep (U.T)
18. Ankieshwar, Distt. Bharuch Gujarat
19. Palanpur
20. Rajkot {New location)
21. Nevale, Kalyan Maharashtra
22. Hotagi
23. Belora Airport in Amravati
24. Burhanpur Madhya Pradesh
25. Gauchar Uttarakhand
26. Pithoragarh
27. Utkela Odisha
28. Deoghar Jharkhand
29. Tanjavur (New Civil Enclave)  Tamil Nadu

Suggestions by JAC of BSNL

325. SHRI MAHENDRA KUMAR ROY: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(@) whether the Joint Action Committee (JAC) of
BSNL association/unions presented a charter of demand/
suggestion before the management for improving the
financial viability of the company and providing better
service to the customer;
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(b) if so, the details thereof; and

(c) the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) to (c) The Joint Action
Committee (JAC) of Bharat Sanchar Nigam Limited (BSNL)
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associations/unions had given a notice for strike in support
of their demands contained in the charter. The demands
contained in the charter were mainly related to staff issues
of BSNL. However, the details and action taken by BSNL/
Government on the demands which were related to financial
viability of the company and providing better services to
the customer are as follows:

Sl. No. Demand

Action Taken by BSNL/DOT

1. Immediate procurement and supply of equipment
and implementation of important business projects.

2. Compensation for loss making rural services
and quantification of Access Deficit Charges
(ADC) through appropriate mechanism.

BSNL has already taken suitable steps for the procurement
of equipment and completion of important business projects.

The matter is being examined in the Department of
Telecommunications (Dot}

Joint Development of Uranium Deposits

326. SHRI PRADEEP MAJHI:
SHRI KISHANBHAI V. PATEL:

Will the PRIME MINISTER be pleased to state:

(a) whether India and Russia have agreed for the
joint development of uranium deposits in Russian
Federation and third countries and joint venture for
fabrication of nuclear fuel;

(b) if so, the details thereof;
(c) the status of the said agreements; and

(d) the extent to which both the countries are likely
to be benefited by the said agreements?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI! V. NARAYANASAMY): (a) No Madam.

(b) to (d) Do not arise in view of reply to (a) above.
[Translation]

Mobile Telephone Facilities in Rural Areas

327.  SHRIJAGDANAND SINGH:
SHRI S. SEMMALAIL:
SHRI GANESH SINGH:
SHRI YASHBANT LAGURI:
SHRI RAJU SHETTL:
SHRI LAXMAN TUDU:

SHRI ANJAN KUMAR M. YADAV:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Government has fixed any target for
diffusion of mobile telephone in rural and urban areas;

(b) if so, the details thereof and the action taken by
the Government in this regard, State-wise;

(c) the steps taken/proposed to be taken by the
MTNL and BSNL to compete with the private players in
increasing their show base in providing better service to
customers;

(d) whether BSNL & MTNL proposes to install more
mobile towers particularly in remote and rural areas for
better penetration;

(e) if so, the details thereof, State-wise; and

(f) the action taken by the Government to make the
non-functional mobile towers functional?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHR! MILIND DEORA): (a) Under the Draft National
Telecom Policy 2012, it is proposed to increase rural
teledensity from current level of around 37 to 60 by 2017
and 100 by the year 2020.

(b) A scheme has been launched by Universal
Services Obligation Fund (USOF) to provide subsidy support
for setting up and managing 7353 infrastructure sites/
towers in 500 districts spread over 27 states for provision
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of mobile services in the specified rural and remote areas,
where there was no existing fixed wireless or mobile
coverage. As on 31.01.2012, 7296 towers have been set
up under the scheme. The infrastructure so created is
being shared by upto three service providers for provision
of mobile services.

(c) Following steps are being taken by Bharat
Sanchar Nigam Limited (BSNL) to increase the show base:

(i) increase number of franchisees/Retailers.

(i)  implementing agreement with postal department to
increase rural reach.

(iliy  availability of products in organized retail stores,
malls, neighborhood markets etc.

(iv)  improving availability of network.
(v}  speedy redressal of complaints through call centres.

Steps taken/proposed to be taken by Mahanagar
Telephone Nigam Limited (MTNL) to increase the show
base:

(i) MTNL will be increasing its broadband & Globle
System for Mobile communication (GSM)/3G capacity
to cater to the demand for providing futuristic
services.

(i)  expansion/augmentation of existing 3G network to
HSPA+ to provide high speed internet and high
quality video and other bandwidth demanding
services.

(i) MTNL is also expanding 2G/3G RF networks which
will further improve network coverage and service
experience.

(iv)  introduction of new technology for decongestion/
efficient utilization of radio frequency spectrum.

(v) MTNL is also bundling its services with data cards
and handsets from various vendors.

(vi) close monitoring of faults is being maintained.
Emphasis has been given on the improvement of
the quality of service.

(d) to (f) MTNL operates in Delhi and Mumbai only.
BSNL undertakes the installation of towers on a continuous
basis, based on techno-commercial consideration. Further
BSNL has already has initiated and action for procurement
of the Global System for Mobile (GSM) communication
equipment for future expansion.
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[English]
Fire in Coalfields

328. SHRI INDER SINGH NAMDHARI: Will the
Minister of COAL be pleased to state:

(a) whether incidents of fire in various coalfields/
coal mines have been reported;

(b) if so, the details thereof during each of the last
three years and the current year so far, coal mine-wise
and State-wise;

{c) the period, since when fire has been raging in
each such mine;

(d) whether the Government has assessed the loss
of life, property and coal as a result thereof;

(e) if so, the details thereof, coal mine-wise and
State-wise along with the number of coal mines that have
been closed or proposed to be closed as a resuit thereof;
and

() the steps taken/proposed to be taken by the
Government to compensate, relocate and rehabilitate the
affected people and also to check such incidents of fire in
future?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): (a) to (e) Yes, Madam. 31
incidents of fire have been reported from various coalfields/
coal mines of Coal India Ltd. in the last three years and
in the current years. As per the information obtained from
the office Directortate General of Mines Safety under
Ministry of Labour and Employment, the details indicating
the period, loss of life etc. are furnished at Annexure. Loss
of life has been reported due to fire leading to explosion
in case of Anjan Hill Colliery of South Eastern Coalfields
Ltd. where 14 people were killed. Closure of mines has
been reported in case of three mines including Anjan Hill
Colliery. While the closure of Anjan Hill Colliery is
continuing the other two mines have been reopened as
indicated in the enclosed Statement. However, no loss of
property has been reported in any of these cases.

(fy The various steps being taken to check such
incidents of fire are as follows:

- The seam is worked with panel system having
independent ventilation system.

- Construction of sectionalisation stoppings.
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A panel is isolated as soon as it has been goaved
out.

Pressure Quality Survey is conducted for improving
the quality of Ventilation.

Regular supervision/inspection.

Continuous monitoring of the atmosphere inside
the sealed off area as well as working environment
is being done with the help of adequate instruments
Tale-monitoring system is installed in some of high
gassy and fiery underground mines for continuous
monitoring of mine environment.

Stone dusting.
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available for all mines Coal face is properly dressed.

Proper water spraying is provided at coalfaces,
which are susceptible to spontaneous heating.

In the mines where stowing with sand is a practice,
special care is taken to ensure that stowing of sand
is in proper order.

The surface area over the underground mines is
also watched for any cracks or subsidence and
cracks are filled with overburden material to curtail
breathing of air into the mined out areas and thus
preventing fire incidents.

in the built up area the workings are limited to avoid

any subsidence. If due to any reason any danger is
noticed for the structures or heavy tracks, the
compensation as well as rehabilitation is arranged
by the mine management as per the approved RR
policy of the company.

- No voids are allowed beyond permissible limits in
depillaring with sand stowing districts.

- Emergency Organisation Plan for dealing with fire
exists in every mine as per statute.

The details of the compensation package in case of
mine accidents is given in the enclosed Statement.

- The rescue station /room etc. have been fully
equipped with round the clock emergency services

Statement-|

Details of mine fires during last three years and current year

SI. No. Name of mine Company State Date of Killed Seriously Remarks
occurrence injured
1 2 3 4 5 6 7 8

1. Sangramgarh colliery ECL WB 25.3.2009 - - -

2. Bararee colliery BCCL Jharkhand 24.4.2009 - - -

3. Bahula Colliery ECL WB 6.9.2009 - - -

4. Murulidih Colliery BCCL Jharkhand 6.9.2009 - - -

5. Sendra Bansjora colliery BCCL Jharkhand 22.7.2009 - - -

6. Kandra colliery ECL WB 23.7.2009 - - Closed for 4
days

7. Kuju colliery CCL  Jharkhand 9.8.2009 - - -

8. Churi colliery CCL Jharkhand 10.4.2009 - - -

9. Kunustoria colliery ECL WwB 24.10.2009 - - Closed for 6
months

10. Anjan Hil! colliery SECL Chattishgarh 6.5.2010 14 5 Closed since

the accident
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11. Ghanoodih coliiery (OCP) BCCL Jharkhand 2.7.2010 - -
12. Sharasthali OCP ECL WB 26.2.2010 - -
13. Kooridih Block-1V Colliery BCCL Jharkhand 26.3.2010 - -
14. Godhar colliery BCCL Jharkhand 20.5.2010 -
15. Godhar colliery BCCL Jharkhand 8.6.2010 & - -
15.6.2010
16. North Searsole colliery ECL wB 28.6.2010 -
17. Rajapur colliery (OCP) BCCL Jharkhand 7.12.2010 - -
18. Madhabpur colliery ECL wB 16.7.2010 - -
19. Basantimata Dahibari colliery ECL Jharkhand 8.5.2010 -
20. New Akashkinari colliery BCCL Jharkhand 20.8.2010 - -
21. Lakhimata Colliery ECL Jharkhand 21.8.2010 - -
22. Ratibati colliery ECL WB 9.1.2010 - -
23. Noonodih colliery BCCL Jharkhand 9.11.2010 - -
24. Ananta OCP MCL  Orissa 17.10.2010 - -
25. Sendra Bansjora colliery BCCL Jharkhand 20.10.2010 - -
26. Moira colliery ECL wB 12.4.2010 - -
27. Sarubera East colliery CCL  Jharkhand 2.7.2011 - -
28. Bansdeopur Colliery BCCL Jharkhand 15.3.2011 - -
29. Khottadih Colliery ECL wB 29.6.2011 - -
30. Central Saunda CCL  Jharkhand 8.8.2011 - -
31. Tetulmari colliery BCCL Jharkhand 8.8.2011 - -

Statement-II

CIL provides the following compensation, relief etc.
to the family of deceased who died in any mine

accidents arising out of and in course of
employment.

In case of fatal accident:-

Payment of compensation under Workmen
Compensation Act, 1923 (it is now called as
Employee's Compensation Act-1923 as per official
gazette notification dated on 23rd December, 2009)

Employment is offered to eligible kin of the deceased.

In case there is no eligible person for employment,
monetary compensation per month is paid to the
family of the deceased.

3. Special Relief / Ex-gratia package of Rs. 5 Lakhs,
which is in addition to the amount payable under
Workmen Compensation Act-1923 for departmental
employee.

4. Immediate payment for funeral expenses and
transport etc. to the family of deceased.

5. Monetary benefits under Life Cover Scheme (LCS).

6. Gratuity on the basis of the length of service, P.F as
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per CMPF rule, encashment of EL and Payment of
Pension as per CMPS, 1998 are paid in addition to
the above compensations.

In case of serious bodily injury:-

Compensation under the Workmen (Employee)
Compensation Act-1923 is being paid to serious bodily-
injured person involved with permanent disability, after
due assessment of the percentage of permanent disability
by an approved Medical Board.

Salaries/Wages is paid to the person, who is injured
while on duty (IOD Case), for the period of his absence
from duty due to the said injury and extensive medical
treatment facilities have also been provided either in
Company's Hospital or any other referred Hospital during
his injury period and beyond.

[Translation]

Indian China Meeting

329. SHRI BALIRAM JADHAV: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether meetings between India and China have
been held from time to time for discussion on various
bilateral issues as well as Indo-China border issue;

(b) the number of meeting held so far between the
two countries;

(c) whether the Government has sent a small
delegation to China reducing the size of its military
delegation showing restraint on the Important issue linked
to border despite denial of visa to an officer of Indian force;

(d) whether declaration of a joint mechanism on
border issues is anticipated following talks held so far; and

(e) if so, the complete details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
and (b) India and China have established an elaborate
dialogue architecture to discuss all the issues of mutual
interest and concern including the Boundary Question. In
2003, India and China agreed to each appoint a Special
Representative to explore from the political perspective of
the overall bilateral relationship the framework for a
boundary settlement. There have been 15 meetings of the
Special Representatives so far, the most recent one in
January 2012.

() A 15-member Indian Armed Forces delegation
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visited China from 10-13 January 2012 as part of the
annual defence exchanges between the two countries.

(d) and (e) During the 15th round of Talks between
the Special Representatives, India and China signed an
Agreement on the Establishment of a Working Mechanism
on Consultation and Coordination on India-China Border
Affairs. The 1st meeting of this Working Mechanism was
successfully held in Beijing on 5-6 March, 2012.

Separate Technical University for Women

330. SHRI VIRENDRA KUMAR: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Government is contemplating to set
up separate Technical University for women in various
parts of the country;

(b} if so, the details thereof, State-wise; and

(c) the time by which the said University is likely to
be set up?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) No, Madam.

(b) and (c) Does not arise.
[English]
Simplification of Passport Procedure

331.  SHRIHARIN PATHAK:
DR. KRUPARANI KILLI:
SHRI N. CHELUVARAYA SWAMY:
SHRI HARISHCHANDRA CHAVAN:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the Government has issued instructions
to issue new passports to the applicants within three weeks
and simplify the police verification procedure;

(b) if so, the details thereof and the current status
of the matter;

(c) the details of steps taken/proposed to be taken
to implement the same;

(d) if so, the details thereof, State-wise, particularly
in Gujarat & Maharashtra;

(e) if not, the reasons therefor; and

(f) the details of pending passport applications as
on date, RPO-wise?
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THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
and (b) As per Government instructions, passports to Indian
citizens are issued as per the provisions of the Passports
Act 1967 and the Passport Rules 1980 as amended from
time to time. Prior to issuing a passport, the Passport
Issuing Authority must establish the applicant's citizenship,
identity and an absence of criminal record as mandated
by the Passports Act. This requires verification of personal
particulars of applicants and background check of their
criminal antecedents which are time consuming.

The Government has fixed a time target of 30 days
for issue of fresh passports and 15 days for re-issue of
passports and 1-7 days for Tatkal applications. In case of
non Tatkal applications, the Government is aware that in
a number of cases passports are not issued within the
time target of 30 days for fresh passports and 15 days for
re-issue of passports, due to:

() increase in demand for passport;

(i)  delays in receipt of police verification reports within
the stipulated time of 21 days;

(i) receipt of incomplete police reports due to
submission of incomplete information/documentation
by the applicants; and

(iv) a shortage of staff strength in the Central Passport
Organization, not keeping with the increase in
demand for services.

In spite of various constraints, in 2011, the 37
Passport Offices, Headquarters and the office of the Chief
Secretary of Andaman and Nicobar Islands issued 63.06
lakh passports and related services which is a record ever
achieved in any year.

{c) to (e) In order to further simplify the passport
procedure, a Mission Mode Project (MMP) was identified
under the National e-Governance Plan (NeGP) of the
Government of India which inter alia includes many other
high impact e-Governance initiatives and projects. The
MMP on Passports, named Passport Seva Project, aims
“"to deliver all Passport-related services to the citizens in
a timely, transparent, more accessible, reliable manner &
in a comfortable environment through streamlined
processes and committed, trained & motivated workforce".
The Passport Seva Project (PSP) incorporates the global
best practices in the passport issuance system. The key
features of the PSP are enumerated below:-
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. Establishing 77 Passport Seva Kendras (PSKs) for
delivering all front-end citizen services.

. Creation of on-line Passport Portal
[www.passportindia.gov.in] for offering Passport
services.

. Providing links to designated points in Police
department.

. Establishing a Central Passport Printing Facility
(CPPF) for handling extra load of Dispatch process
to Postal Department.

. Introduction of a multi-modal Information and
Grievance handling system.

. Creating a centralized IT system linking all PSK's,
Passport Offices, Police and Postal Departments.

. Introducing productivity linked incentive scheme for
Government employees.

. Establishing a proper Program Governance
Structure for managing the implementation and
operation of all the above.

The set of objectives proposed to be achieved
through this project are as follows:-

. Establish a secure & error-free Passport issuance
system that compares with the best in the world.

. Issue Passports (fresh and re-issue) in 3 working
days (for 'No' or 'Post'-police-verification cases)

. Issue Passports (fresh and re-issue) in 3 working
days plus the time taken for Police Verification (for
‘Pre'-police-verification cases)

. Issue Passports under Tatkaal scheme next working
day excluding the day of submission.

. Render miscellaneous Passport services (change
in address and other personal particulars) on the
date of application itself.

. Render the services through simplified procedures
and in conditions of comfort for the Passport-seeking
public.

. Provide a portfolio of ONLINE services to the
citizens.

() The details of pending passport applications
beyond 30 days, as on 24.2.2012 RPO-wise are given in
the enclosed Statement.
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Statement

Total number of passport applications received, number of passports issued and the status of pendency for
the year 2011-2012 (as on 24.2.2012) in all Regional Passport Offices including office of the Chief Secretary
of Andaman and Nicobar Islands

Sl. No. Name of Number of passport Number of passports Number of pending
RPO/PO applications received in 2011 issued in 2011 applications as on

24.02.12 (pending for

more than 30 days)

1 2 3 4 5
1. Ahmedabad 328543 320864 5816
2. Amritsar 80055 83782 2649
Amritsar PSK 3239 3142 0
3. Bangalore 0 4142 1644
Bangalore PSK 368260 379902 20773
4. Bareilly 82724 71883 23157
5. Bhopal 102256 99382 16665
6. Bhubneswar 56921 52481 23183
7. Chandigarh 0 0 0
Chandigarh PSK 251722 254166 22534
8. Chennai 189061 218098 9208
Chennai PSK 58827 39889 33411
9. Cochin 245743 243718 11615
10. Coimbatore 57121 70799 2170
Coimbatore PSK 24188 13459 12078
11. Dehradun 54513 54840 4299
12. Delhi 331970 327317 5011
Delhi PSK 18121 7893 5210
13. Ghaziabad 149582 133444 32053
14. Guwabhati 63883 54483 30878
15. Hyderabad 431908 443605 88771

16. Jaipur 206357 199720 35787
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1 2 3 4 5

17. Jalandhar 119774 107346 16235

Jalandhar PSK 10506 2436 0
18. Jammu 23253 25410 12557
19. Kolkata 313362 256476 23622

Kolkata PSK 26364 6738 837
20. Kozhikode 193127 195356 8728
21. Lucknow 359566 351097 37659
22. Madurai 64353 62513 17340

Madurai PSK 71877 51277 0
23. Malappuram 171298 164065 23135
24, Mumbai 335125 321264 18710
25. Nagpur 91980 88691 9188
26. Panaji 34667 33455 1821
27. Patna 169704 172062 54529
28. Pune 155885 141184 30652
29. Raipur 34227 33054 10232
30. Ranchi 52787 47964 14939
31. Shimla 27371 25628 2717
32. Srinagar 62357 41566 45243
33. Surat 102096 100359 10974
34. Thane 208615 202007 28015
35. Trichy 65087 77002 28

Trichy PSK 56277 38624 0
36. Trivandrum 141578 143231 1179
37. Visakhapatnam 70607 67065 5259

Visakhapatnam PSK 30142 9435 22654
38. Port Blair 2928 2892 0

Total 6099907 5845206 783165
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[Translation]

Casualities of Indians in Syria

332. SHRI MANIKRAO HODLYA GAVIT: Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) the number of casualties of people of Indian
origin reported till 29 February, 2012 in the violence
erupted in Syria;

(b) the action taken/being taken by the Union
Government to provide security to the people of Indian
origin in Syria; and

(c) the total number of families of Indian origin living
in Syria?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS AND MINISTFR OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRI E. AHAMED): (a) There has been no casualty of
people of Indian origin until 29 February 2012 in the
violence in Syria.

(b) Government continues to closely monitor the
situation in Syria and take necessary steps for the safety
and security of Indian nationals residing in there. Qur
Embassy in Syria is in close touch with the members of the
Indian community and have been holding regular meetings
to apprise them on the security situation and advise them
to take due precautions. Ministry of External Affairs has
issued a travel advisory to avoid all non-essential travel to
Syria for the present.

(c) There are approximately 1000 Indian nationals,
including family members, in Syria. Approximately 100 of
them have left Syria in the wake of violent incidents

Date of Birth of IAS

333. SHRI JAYWANT GANGARAM AWALE: Will the
PRIME MINISTER be pleased to state:

(a) whether several IAS officers have been found to
indicate their wrong date of birth at the time of their
appointment in service;

(b) if so, the details thereof, cadrewise;

(c) whether any memorandum has been submitted
to the Government during the last three years for taking
action against the said officers;

(d) if so, the action taken by the Government thereon;
and
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(e) the corrective steps taken by the Government to
check such irregularities?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) and (b) No,
Madam. IAS officers are posted with their Cadre/State as
well as in the Central Government etc. on deputation. As
far as this Department is concerned, one IAS officer of
1984 batch belonging to UP cadre had contested his date
of birth as indicated by him in the form of Civil Service
Examination (CSE), 1983.

(c}) No, Madam.
(d) and (e) Do not arise.

Property of Corrupt Retired Officers

334. SHRI LAL CHAND KATARIA: Will the PRIME
MINISTER be pleased to state:

(a) whether the Government proposes to seize
property of corrupt officers and employees even after their
retirement and take action against the Government officers
and employees involved in corruption, even after their
retirement;

(b) if so, whether the Government has issued any
new guidelines in this regard;

(c) if so, the details thereof; and

(d) the number of such corrupt officers against whom
cases are lying pending alongwith the number of such
cases?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) The offence(s)
punishable under the Prevention of Corruption Act, 1988,
is a scheduled offence under the Criminal Law
(Amendment) Ordinance, 1944 and Prevention of Money
Laundering Act, 2002. Accordingly, the property of corrupt
public servants whether serving or retired, is also liable to
be confiscated/attached as per provisions of these laws.

(b) and (c) An OM No. 219/12/2009- AVD.!Hl dated
13th May, 2009 was issued laying down procedure for
obtaining authorization of the Central Government under
section 3 of the Criminal Law (Amendment) Ordinance,
1944 for attachment of the money or property procured by
corrupt means. Further clarifications were issued vide OM
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No. 219/12/2009-AVD.Il dated 19/01/2012 clarifying that
authorization would also be required in the case of retired
public servants for attachment of money or property
procured by means of scheduled offences.

(d) No centralized data is maintained by this
Department in this regard.

[English]
Data Bank of Indian Students Abroad

335. DR. KIRIT PREMJIBHAI SOLANKI:
SHRI M. VENUGOPALA REDDY:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of students studying in foreign
countries including Australia as on date, country-wise;

(b) whether the Government proposes to establish
a data bank of all the students going abroad for studies;

(c) if so, the details thereof and the time by which
such data bank is likely to be established;

(d) whether the Government also proposes to issue
any guidelines for students seeking admission for studies
abroad;

(e) if so, the time by which such guidelines are
likely to be issued by the Government;

() whether the Government is making efforts to
provide scholarship to students who want to study abroad;

(g) if so, the details of schemes and the amount
allocated for the purpose;

(h) whether the Government is also taking efforts
for providing incentives to encourage the students studying
abroad to return to India; and

(i) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) Specific information regarding
Indian students studying in different foreign countries is
not maintained by the Ministry of Human Resource
Development. However, as per information available, there
are about 80,000 Indian students presently in Australia.

(b) No, Madam.

{c) Does not arise.
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(d) and (e) No, Madam. Studying abroad depends
on the choice of students and Government does not
intervene in such choices. However, the Ministry of External
Affairs issues travel advisories from time to time, which are
intended to safeguarding interests of Indians going abroad,
including students.

(f) and (g) Ministry of Human Resource Development
does not provide scholarships to indian students for
studying abroad.

(h) and (i) The Government has initiated a host of
reforms in the higher education sector, especially through
a number of new institutions and revamping the existing
ones.

Private Airlines in the Country

336. SHRI MANGANI LAL MANDAL:
SHRI SANJAY DHOTRE:
SHRI K.P. DHANAPALAN:
SHRI S. PAKKIRAPPA:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether most of the private airlines had not
fulfilled the conditions and norms specified by the
Government at the time of obtaining licence;

(b) if so, whether these airlines have been ignoring
the conditions/norms despite repeated warnings by the
Government from time to time;

(c) if s0, the details thereof and the reasons therefor
alongwith the action taken by the Government against the
erring airlines;

(d) the details of private airlines services suspended
during each of the last three years and the current year,
airlines-wise;

(e) the measures taken by the Government to
restore their suspended services;

() the approximate market share of these
companies in terms of traffic and revenue alongwith the
total amount owed by each of the private airline companies
to the Government agencies by way of dues towards
licence fees, fuel charges, taxes, airport charges and other
heads; and

(g) the steps proposed to be taken by the
Government to recover the dues?
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THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) For setting Scheduled/Regional Scheduled
Operator's Permit to start Scheduled /Regional Scheduled
Air Transport Services by private airlines, they are required
to fulfill the criteria as given in CAR Section 3 Series C
Part Il and Part VII. No permit is issued to any airline, if
the guidelines as given in the mentioned CAR are not met.

(b) and (c) Do not arise in view of reply of (a) above.

(d) and (e) The only Scheduled Operator's Permit,
which was suspended during the last three years is that
of M/s. Paramount Airways Pvt. Ltd., which was placed
under suspension w.e.f. 19th April, 2010, because they
did not pay the lease rental and their lease was terminated
by the lessor resulting into de-registration of their aircraft.
However, due to injunction Order passed by Hon'ble High
Court of Madras, the same was revoked w.e.f. 30.4.2010,
but again placed under suspension after disposal off the
writ petition by Single Bench, Hon'ble Madras High Court.
However, the orders were again kept under abeyance as
per the Order dated 22.10.2010 received from Division
Bench of Hon'ble High Court of Madras, in which, the
Hon'ble Court also directed the Airline, not to commence
flying operations, unless permitted by the Court. Directorate
General of Civil Aviation (DGCA) after conducting several
preparedness meeting to assess the availability of
manpower and infrastructure, for re-starting operations by
M/s. Paramount Airways, granted their No Objection with
permission to import two Airbus A-320 aircraft. The Court
has also granted permission to M/s. Paramount Airways
for commencement of operations, however, the Airline so
far has not responded further.

(f) and (g) The current market share of Scheduled
domestic airlines in terms of traffic is as follows:

Air India 17.1%
Jet Airways 20.9%
Jet Lite 7.9%
Kingfisher Airiines 11.3%
Spicejet 16.3%
Go Air 5.8%
IndiGo 20.8%

The Ministry do not maintain market share of
Scheduled domestic airlines in terms of revenue.
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With regard to information of amount owed by private
airlines to the Government agencies by way of dues towards
licence fees, fuel charges, taxes, airport charges and other
heads are being collected.

Production of Coking Coal

337. SHRI ANANTHA VENKATARAMI REDDY:
SHRI ZAFAR ALI NAQVI:
SHRI SUKHDEV SINGH:
SHRI P.K. BIJU:
SHRI HARIBHAU JAWALE:
SHRI NILESH NARAYAN RANE:

Will the Minister of COAL be pleased to state:

(a) whether there is shortage of coking coal in the
country;

(b) if so, the details of coking coal produced in the
country during the last three years and the current year
and the reasons for shortage;

(c) the details of coal imported and exported during
the last three years and the current year, country-wise
quantity-wise, year-wise and grade-wise including the price
of imported and exported coal;

(d) whether the Government proposes to put ban
on export of coal in view of shortage in the country;

(e) if so, the details thereof and if not, the reasons
therefor; and

() the steps taken/proposed to be taken by the
Government to increase the production of coal including
coking coal in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): (a) and (b) Yes Madam. As
per the Annual Plan 2012-13, against the total requirement
of coking coal during 2010-11 at 43.90 million tonnes
(Prov.), the indigenous supply was 15.90 million tonnes
(Prov.) only.

The production of coking coal during last three years
and current year in the country is given below:

(in million tonnes)

Year Coking Coal Production
2008-09 16.58
2009-10 16.45
2010-11 15.90

2011-12 (BE) 17.23




245 Written Answers

The main reason for shortage of coking coal is inter-
alia, inadequate availability of resources.

(c) The details of coal imported and exported
(quantity & value) during last three years and current year
upto July 2011, country-wise, year-wise are given in the
enclosed Statement-l and |l

(d) and (e) AT present there is no such proposal
before the Government.

() The Government has taken steps to expedite
Environment & Forestry clearances, pursue with Ministry
of Railways for enhancing availability of rail rakes and
approach State Government for necessary assistance in
land acquisition and in problems relating to law and order.
In addition, a series of steps have been taken by Coal
india Ltd. and its subsidiaries for augmenting coal
production which include (i) increasing the efficiency of
the equipments, regular monitoring, mechanization as
programmed and strict supervision of the existing mines
and ongoing projects (ii) Capacity addition particularly for
coking coal from new and future projects (jii) Consistent
efforts for resolving issues of environmental & forestry
clearances, land acquisition and law and order problems.

Statement-|
Country-wise import of Coal
2008-09

(Quantity in Million Tonnes & Value in Million Rs.)

Country Total Coal
Quantity Value
1 2 3

Indonesia 23.768 126440
Australia 19.591 201649
South Africa 7.093 44981
USA 1.215 16322
New Zealand 0.840 8863
China PR P 0.523 4005
Russia 0.436 6367

Vietnam Soc Rep 0.358 3419
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1 2 3
Philippines 0.194 715
Thailand 0.045 418
Jordan 0.023 46
U Arab Emis 0.010 152
Unspecified 0.006 21
UK 0.000 2
Japan 0.000 0
Others 0.001 7
Total 59.003 413408

2009-10

(Quantity in Million Tonnes & Value in Million Rs.)

Country Total Coal
Quantity Value
1 2 3

Indonesia 32.164 115474
Australia 22.1136 183803
South Africa 14.492 62269
USA 1.401 13103
New Zealand 1.059 9977
Philippines 0.671 2235
Vietnam SP 0.188 1694
Russia 0.146 1382
Ukraine 0.095 611
Mozambique 0.083 315
Others 0.120 736
Total 73.255 391800
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2010-11
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(Quantity in Million Tonnes & Value in Million Rs.)

Country Total Coal
Quantity Value
1 2 3

Indonesia 35.944 114788
Australia 5.949 171194
South Africa 11.214 57273
USA 1.771 19829
New Zealand 0.795 7704
Russia 0.423 4217
Philippines 0.262 802
China PRP 0.242 1753
Vietnam Soc 0.241 2581
Colombia 0.100 443
UK 0.075 443
Kenya 0.050 676
Mexico 0.022 239
fran 0.014 107
Malaysia 0.011 147
Canada 0.0002 2
Others 1.804 13293
Total 68.918 415496

Country wise Import of Coal from India during

2011-12 (il July, 11)

(Quantity in Million Tonnes & Value in Million Rs.)

Country Total Coal
Quantity Value
1 2 3
Australia 8.917 114930
Indonesia 19.889 90668

1 2 3
South Africa 3.786 23723
USA 0.875 11507
Russia 0.537 3639
New Zealand 0.197 2404
Canada 0.140 1859
Ukraine 0.169 1531
China PR P 0.223 1480
Israel 0.060 951
Netherland 0.050 487
Germany 0.031 463
Vietnam SOC REP 0.021 385
Others 0.364 2751
Total 35260 256779

Source: DGCIS, M/o Commerce

Statement-il
Country Wise Export of Coal from India
2008-09

(Quantity in Million Tonnes & Value in Million Rs.)

Country Total Coal
Quantity Value
1 2 3

Bangladesh PR 1.291 2829
Nepal 0.236 450
Bhutan 0.110 179
Sri Lanka DSR 0.006 10
U Arab Emts 0.006 7
Oman 0.003 5




249 Written Answers

1 2 3
Mauritius 0.002 2
Malaysia 0.001 2
USA 0.000 1
Others 0.000
Total 1.655 3485

2009-10

(Quantity in Million Tonnes & Value in Million Rs.)

Country Total Coal
Quantity Value
1 2 3

Bangladesh 1.441 3316
Nepal 0.810 719
Australia 0.078 538
China 0.055 167
Bhutan 0.025 59
Indonesia 0.011 61
Vietnam 0.007 45
Iran 0.005 7
USA 0.005 20
Mauritus 0.003 5
Korea RP 0.003 23
Oman 0.002 5
Philippines 0.002 12
Thailand 0.001 6
Sri Lanka 0.001 1
U Arab E 0.001 6
Others 0.003 33

Total 2.454 5042
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2010-11

(Quantity in Million Tonnes & Value in Million Rs.)

Country Total Coal
Quantity Value

1 2 3
ChinaPR P 2.301 7024
Bangladesh 1.159 2463
Nepal 0.693 1210
Japan 0.232 1865
Bhutan 0.008 24
USA 0.000 0
Turkey 0.000 0
Brazil 0.000 0
Pakistan 0.000 0
Liberia
N. Mariana ls.
Nepal
Others 0.015 54
Total 4.409 12641

Country Wise Export Of Coal from India during
2011-12 till July, 2011)

(Quantity in Million Tonnes & Value in Million Rs.)

Country Total Coal
Quantity Value
1 2 | 3
PR 0.336 751
Nepal 0.085 315
Bhutan 0.079 163
Saudi Arab 0.005 23
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1 2 3
U Arab Emts 0.002 5
Others 0.0002 1.482
All 0.588 1259

Source: DGCIS, M/o Commerce
[Translation]

ILO Guidelines for Immigrant Workers

338.  SHRIMATI JYOTI DHURVE:
SHRI NARANBHAI KACHHADIA:

Will the Minister of OVERSEAS INDIAN AFFAIRS be
pleased to state:

(a) whether any guidelines of International Labour
Organization exist to protect the rights of immigrant workers
against exploitation;

(b) if so, the details thereof;

(c) whether the Government have found any facts
of the protest by the Indian workers working in UAE and
Sri Lanka;

(d) if so, the details thereof; and

(e) the steps taken by the Indian Mission there in
this regard?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
(SHRI VAYALAR RAVI): (a) Yes, Madam. There are two
ILO Conventions dealing with Migrants namely, C.No.97,
concerning Migration for Employment and, C.No.143,
concerning Migrant Workers.

(b) The Guidelines are given in the enclosed
Statement.

{c) No, Madam.
(d) and (e) Do not arise.

Statement

ILO International Labour Organization Guidelines to
protect the rights of immigration workers against
exploitation

Convention No. 97

Article 6 of Convention No.97 states that each
Member for which this Convention is in force undertakes
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to apply, without discrimination in respect of nationality,
race, religion or sex, to immigrants lawfully within its
territory, treatment no less favorable than that which it
applies to its own nationals in respect of the following
matters:

(a) In so far as such matters are regulated by law
or regulations, or subject to the control of administrative
authorities:-

(i) Remuneration, including family allowances
where these form part of remuneration, hours of
work, overtime arrangements, holidays with pay,
restrictions on home work, minimum age for
employment, apprenticeship and training,
women's work and the work of young person's;

(i) Membership of trade unions and enjoyment of
the benefits of collective bargaining;

(b) Social security (that is to say, legal provision in
respect of employment injury, maternity, sickness, invalidity,
old age, death, unemployment and family responsibilities,
and any other contingency which, according to national
laws or regulations, is covered by a social security
scheme), subject to the following limitations;

(i) There may be appropriate arrangements for the
maintenance of acquired rights and rights in
course of acquisition;

(i) National laws or regulations of immigration
countries may prescribe special arrangements
concerning benefits or portions of benefits which
are payable wholly out of public funds, and
concerning allowances paid to persons who do
not fulfill the contribution conditions prescribed
for the award of a normal pension;

(c) employment taxes, dues or contributions payable
in respect of the person employed; and

(d) Legal proceedings relating to the matters referred
to in this Convention.

Convention No. 143

This convention states that recalling the provisions
of the Migration for Employment Convention (Revised),
1949, which require ratifying Members to apply to
immigrants lawfully within their territory treatment not less
favorable than that which they apply to their nationals in
respect of a variety of matters which it enumerates, in so
far as these are regulated by laws or regulations or subject
to the control of administrative authorities, Recalling that
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the definition of the term "discrimination” in the
Discrimination (Employment and Occupation) Convention,
1958, does not mandatorily include distinctions on the
basis of nationality, and that further standards, covering
also social security, are desirable in order to promote
equality of opportunity and treatment of migrant workers
and with regard to matters regulated by laws or regulations
or subject to the control of administrative authorities, ensure
treatment at least equal to that of nationals.

As far as india is concerned, both the conventions
(No.97 and No. 143) have not been ratified.

[English]
Education to Disabled Children

339. SHRI P. KUMAR: Wili the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether 70 percent of children with disabilities
in the country are yet to be identified, even after more than
10 years of, implementation of the education for all
programme and Sarva Shiksha Abhiyan;

(b) if so, the details thereof;

{¢) whether as per the report of Nationa! Disability
Network of National Centre for Promotion of Employment
for disabled People (NCPEDP), many disabled children
are dropping out after primary education; and

(d) if so, the details thereof and steps taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) No Madam. As per the
National Sample Survey conducted by SRI-IMRB in 2009,
it is estimated that there is a total of 81 lakh children who
are out-of-school. This represents 4.28% of the total child
population in the 6-13 age group. The SRI-IMRB survey
of 2009 has also estimated that there were 28.97 lakh
children with disabilities, representing 1.52% of the total
child population. Of children with disabilities, 34.12%
children are estimated to be out-of-schoo!. Since inception,
Sarva Shiksha Abhiyan (SSA) has reached out to 30.28
fakh Children with Special Needs (CWSN), and SSA is
continuing in its endeavour to reach out to all children with
special needs.

{c) and (d) The report of the National Disability
Network of National Centre for Promotion of Employment
for Disabled People (NCPEDP) has not been submitted to
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the Department of School Education and Literacy.

However, Government has initiated several measures
for inclusive education of children with special needs.
Under Sarva Shiksha Abhiyan steps have been taken to:

. Appoint Resource Teachers.

. Engage volunteers for support to severely and
profoundly disabled children.

. Provide aids and appliances as per need.

. Provide Braille books to visually impaired children.

. Provide 3-5 days training to teachers on teaching
CWSN.

. Provide ramps and handrails to schools for barrier

free environment.

. Perform cotrective surgeries in convergence with
Health departments of the States.

Similarly, the scheme of Inclusive Education for
Disabled at Secondary Stage (IEDSS) covers all children
studying at secondary and higher secondary stage in
Government, local body and Government-aided schools.
Assistance under Student-oriented components includes
assessment, books, uniforms, transport allowance, reader
allowance, stipend for girls, support services, assistive
devices. Other components include salary of special
educators, allowances for general teachers, teacher
training, resource rooms, barrier free schools, orientation
and awareness, etc.

[Translation]

Airport at Jewar, Uttar Pradesh

340. SHRI SURENDRA SINGH NAGAR: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) the present status of the proposal received from
the State Government of Uttar Pradesh for setting up of a
Greenfield Airport at Jewar; and

(b) the time by which an airport at Jewar, U.P. is
likely to be set up and the amount likely io be spent
thereon?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) Government of India had received a proposal
from Government of Uttar Pradesh for setting up of a
Greenfield airport at Jewar (Greater Noida) in the year
2002. The proposal was considered by the Union Cabinet
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and the Union Cabinet referred the matter to a Group of
Ministers (GoM) for looking into the legal and other related
aspects of the matter.

(b) Does not arise.
[English]
US Students in India

341. SHRI BAIJAYANT PANDA: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether India ranks at 14th position for the US
student going overseas;

(b) if so, the number of US students in India;

(c) whether it is a fact that 70 per cent of Indian
students studying abroad depend on international funding;

(d) if so, the details thereof alongwith the list of
major study courses preferred by Indian students studying
in US;

(e) whether the Government has taken any action
to offer similar courses on equal footing in India itself in
order to stop this brain drain; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Yes, Madam. As per the
data for 2009-10, 3884 US students came to India for
studying in various higher education institutions, which
shows an increase of 44.4 per cent over the previous year.

(c) and (d} No, Madam. As per the information
provided by the Indian Mission in USA, more than 60 per
cent of the Indian students going to US for their higher
studies depend on their own funds. Indian students are
primarily enrolled in engineering, computer science,
business management, physical and life sciences in US
institutions.

(e) and (f) The Government has initiated a host of
reforms in the higher education sector, especially through
a number of new institutions and revamping the existing
ones.

[Translation]

ASI'S Excavation in Afghanistan

342. DR. RAGHUVANSH PRASAD SINGH: Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether information has been sought from
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Archaeological Survey of India for the excavation point of
Bhiksha Patra (begging bowl) of Lord Buddha;

(b) if so, the details thereof;

(c) whether any action has been taken by the
government to bring the bhiksha patra back from
Afghanistan and hand over to Vaishali;

(d) if so, the details of action taken till date; and

(e) the plans to provide the above valuable item of
historical, archaeological and cultural importance to
Vaishali?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
and (b) Archaeological Survey of India (ASI) has conveyed
that they are getting the photograph of the bowl examined
by experts. They have further conveyed that from
preliminary observation the object does not appear to be
Lord Buddha's begging bowl. As per the photograph of the
bowl purported to be Lord Buddha's begging bowl, it is
rather large for a begging bowl, besides having inscription
in Arabic and Persian.

{c) to (e) Embassy of India, is also making further
enquiries in the matter so as to ascertain the provenance
of the bowl from the Afghan authorities.

India's Foreign Policy

343. SHRI REWATI RAMAN SINGH: Will the Minister
of EXTERNAL AFFAIRS be pleased to state:

(a) whether the Government proposes to review its
foreign policy;

(b) if so, the details thereof;

{c) the extent to which existing foreign policy is
effective to develop cordial relationship with the
neighbouring countries; and

(d) the steps likely to be taken by the Government
to develop cordial relationship with other countries?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRI E. AHAMED): (a) and (b) The Government's foreign
policy has proved effective in advancing India's national
interests. It is dynamic in meeting new challenges and
responding to the rapidly changing international scenario.

(c) The Government accords the highest priority to
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its relations with the neighbouring countries and is guided
by the fundamental premise that a stable, prosperous and
peaceful neighbourhood is in the mutual interest of India
and countries in the region.

(d) The Government has intensified its engagement
with countries across the globe at bilateral, regional and
multilateral levels. India's role in diverse regional and
international fora, covering the political, strategic, security,
economic, commercial and cultural areas has been
enhanced further. Our bilateral aid and assistance and
capacity building programmes have also contributed to
the strengthening of our ties with countries in different
regions of the world.

[English]
Report of Ved Prakash Committee

344. SHRI N. PEETHAMBARA KURUP: Wil the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether as per the Ved Prakash Committee
Report 33 percent of the higher educational institutions
are in south India;

(b) if so, whether southern States including Kerala
will be allocated less funds and lesser number of higher
educational institutions during the Twelfth Plan;

(c) if so, whether it will not be injustice to the
southern States where education is given paramount
importance; and

(d) if so, the reaction of the Government thereto and
the steps taken or proposed to be taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) Yes, as per the Xll Plan proposal
entitled "Inclusive and Qualitative Expansion of Higher
Education - 12th Five Year Plan 2012-17" submitted by
UGC to MHRD, 33 percent colleges are located in southern
India.

(b) to (d) Grants are allocated to the existing
universities and colleges based on UGC guidelines, for
the scheme, which are uniformly applicable to all
universities and colleges throughout the country. UGC
grant is available to individual eligible institutions and
thus, does not adversely affect the State or region having
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more institutions. However, special grants are provided for
institutions located in backward or hilly and border areas
and for opening new colleges to promote expansion of
education in such regions.

[Translation]

Shortage of Teachers

345. SHRI ZAFAR ALl NAQVI: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether acute shortage of teachers in the
universities and colleges in the country can sabotage the
development of the Universities as research centres
alongwith teaching plan;

(b) if so, the details thereof and the reasons therefor;

(c) the details of the vacancy position of teaching
posts in Universities, till date; and

(d) the details of the action taken or being taken by
the Government to meet the said shortage?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (c) There is a shortage of
qualified and experienced faculty in higher educational
institutions. A Task Force was constituted under the
Chairmanship of Prof. Sanjay G. Dhande to make
appropriate recommendations for alleviating shortage of
quality faculty. As per the report of the Task Force, State
Universities have nearly 40%, Central Universities have
35%, Deemed Universities have 25% and affiliated colleges
have 40% faculty shortage.

(d) An "Implementation Monitoring Committee” has
been constituted by the Government on 23rd January,
2012 to implement and monitor the recommendations of
the Task Force. Apart from this, in order to meet the situation
arising out of shortage of teachers in universities and
other teaching institutions, the age of superannuation for
teachers in Central Educational Institution has already
been enhanced to sixty five years; University Grants
Commission (UGC) has advised all the Central Universities
to fill up the teaching post at the earliest; teachers re-
employment on contract appointment beyond the age of
sixty five years upto the age of seventy years is permitted,
subject to availability of vacant positions and fitness and
UGC has sanctioned 706 adjunct faculty positions for the
entire university system in the country.
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Mangalore Air Crash

346. SHRI BALKRISHN KHANDERAQ SHUKLA: Will
the Minister of CIVIL AVIATION be pleased to state:

(a) whether the Supreme Court has issued notice
to the Union Government and the Air India in the case of
Mangalore air crash that took place in the year 2010; and

(b) if so, the details thereof alongwith the reaction
of the Government thereto?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) No, Madam.

(b) However, a case has been pending in the
Supreme Court wherein the Court has directed both the
parties to file their written arguments.

[English]
Al Loss Making Routes

347. SHRI AMBICA BANERJEE: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether there is any proposal to allow private
Airlines to operate on the Air India-routes incurring losses;

(b) if so, the details thereof; and
(¢) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) to (c) Operations in domestic sector have
been deregulated and flights are being operated by
concerned airlines on the basis of commercial viability
subject to adherence of Route Dispersal Guidelines.
Government has laid down Route Dispersal Guidelines
with a view to achieve better regulation of air transport
services taking into account the need for air connectivity
of different regions of the country including North-East
region. It is, however, up to the airlines to provide air
services to specific places depending upon the traffic
demand and commercial viability while complying with
Route Dispersal Guidelines (RDG).

[Translation]
My Stamp Scheme

348. SHRI DATTA MEGHE: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) the number of stamps made under the "My Stamp
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Scheme' so, far, State-wise; and

(b) the revenue earned/likely to be earned by the
Government under the My Stamp Scheme?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI SACHIN PILOT): (a) and (b) The information is
being collected & will be laid on the Table of the House.

[English]
Training to Pilots

349. SHRI A. SAMPATH: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether the Government has signed any
proposal to train pilots and other staff in airlines on contract
basis;

(b) if so, the details thereof alongwith the steps
taken by the Government in this regard; and

{c) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) No, Madam.

(b) and (c) Do not arise.

Indo-Pak Talks

350. DR. M. THAMBIDURAI: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether any talks has been held at any level
with Pakistan recently;

(b) if so, the details thereof;

(c) the details of agreements arrived at during the
meetings including the issue of cross border terrorism;
and

(d) the response of the Pak Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a) to
(d) Hon'ble Minister of Commerce & Industry and Textiles
along with a high powered business delegation visited
Pakistan from February 13-16, 2012. The Commerce
Ministers of India and Pakistan along with their official
delegations met for the bilateral meeting on February 15,
2012. During the visit both sides reviewed the progress
achieved in taking forward the bilateral trade relationship.
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Three Agreements i.e. Customs Cooperation Agreement,
Bilateral Cooperation Agreement on Mutual Recognition
between Bureau of Indian Standards and Pakistan Standard
and Quality Control Authority and Redressal of Trade
Grievances Agreement, were initialled during the visit.

Hon'ble Speaker, Lok Sabha, along with a delegation
of seven Members of Parliament, visited Pakistan from
February 21-25, 2012, on the invitation of the Speaker of
the National Assembly of Pakistan. Apart from a meeting
with the Speaker of Pakistan's National Assembly, the
Indian delegation called on the Prime Minister of Pakistan
and had meetings with the Governor and Chief Minister of
Punjab in Lahore. The Indian delegation also interacted
with the members of Women Caucus and the Parliamentary
Friendship Group for India.

Fifth Round of Expert Level Talks on Conventional
Confidence Building Measures (CBMs) and the Sixth
Round of Expert Level Talks on Nuclear CBMs between
India and Pakistan were held in Islamabad on December
26-27, 2011. The two sides reviewed the implementation
of existing CBMs and reaffirmed their commitment to
explore possibilities for mutually acceptable additional
CBMs. They also agreed to recommend to their Foreign
Secretaries to extend the validity of the "Agreement on
Reducing the Risk from Accidents Relating to Nuclear
Weapons" for another five years.

We have consistently conveyed to Pakistan that it
must fulfill its solemn commitment of not allowing territory
under its control to be used for terrorism against India in
any manner. in the Joint Statement issued after the meeting
of External Affairs Minister with Minister of Foreign Affairs
of Pakistan in New Delhi on July 27, 2011, both sides
agreed that terrorism poses a continuing threat to peace
and security and reiterated the firm and undiluted
commitment of the two countries to fight and eliminate this
scourge in all its forms and manifestations and in this
regard agreed on the need to strengthen cooperation on
counter-terrorism to bring those responsible for terror crimes
to justice.

Violence against Citizen Abroad

351. SHRI OM PRAKASH YADAV:
DR. KIRODI LAL MEENA:
SHRI S.S. RAMASUBBU:
SHRI PRATAPRAO GANPATRAO JADHAQO:
SHRI GORAKH PRASAD JAISWAL:

Will the Minister of OVERSEAS INDIAN AFFAIRS be
pleased to state:

PHALGUNA 24, 1933 (Saka)

to Questions 262

(a) whether the Government is aware of the
increasing incidents of Indians being attacked in various
countries abroad and the recent incidents in the last few
month and the one in which a Hyderabad boy studying in
London stabbed;

(b) if so, the details thereof and the reasons behind
such attacks;

(c) whether the Union Government has taken any
steps to ensure the safety and well being of Indians living
in abroad;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
(SHRI VAYALAR RAVI): (a) Yes, Madam, the Government
is aware of the incidents of Indians being attacked in
various countries abroad.

(b) There have been instances over the past three
years wherein Indians in Australia were attacked. The
number of attacks on Indians in Austria has shown a sharp
decrease in 2011 as compared with previous two years.
The issue of attacks on Indians in Australia has been
taken up at the highest level, including at the Ministerial
level as well as through the High Commission and its
Consulates in Australia. It has been conveyed to the
Australian Government that it was the responsibility of the
Australian authorities to ensure the well being and security
of all Indians in Australia. The steps taken by the Australian
authorities have been useful, as reflected in the substantial
decrease in the number of attacks in recent months. An
Indian National Student was shot dead in Toronto, Canada
on 25.12.2011 but the incident cannot be termed as an
attack on the basis of racial profiling or an ethnically
charged incident.

A few incidents involving the demise of Indian
nationals due to reported/suspected assault/attack have
come 1o the notice of the Indian Missions/Consulates in
USA. As reported by CGl, New York, USA, the deaths of
three Indian nationals i.e. Shri. Vajinder Toor, Dr. Divyendu
Sinha and Shri. Arun Kumar Narote have come to their
notice during the recent past on account of professional
jealousy, random attack and planned looting of the shop.

During February, 2012, an Indian was attacked in
Port-Au-Prince, Republic of Haiti and the likely motive of
attack was robbery. Some incidents of Indians as well as
members of the Missions / Embassy of India, Angola being
attacked by robbers and anti-social elements during last
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few years have been reported.

One incident has come to notice regarding violence
against an Indian national in 2011 and also in the first two
months of 2012 in the consular jurisdiction of CGl, Frankfurt,
Germany. The matter regarding the death of Shri Hardip
Singh on 22.01.2012 at Siegen (Hesse Province) is under
investigation by the German authorities.

On the basis of information received from the High
Commission of India, London, the Mission is aware of
stabbing of Mr. Pradeep Reddy, an Indian student from
Hyderabad, who was attacked by fellow Indian students.

The details of attacks on Indian students in the UK
since last year (2011) are as follows:-

(i) Mr. Harjeet Singh Nijjar
(i)~ Mr. Anuj Bidve

(iii)  Mr. Pradeep Reddy (Attacked by Indian Students
on 12.2.2012)

Investigations in all the above cases are in progress.
Local police are in touch with family members of victims
and are keeping their family members informed of progress
in investigation/trial. No specific reason beyond criminality
has come to the notice of the Mission behind such crimes.
The assailant in the case of Shri Anuj Bidve, has since
been arrested by the police and is facing trial. The
Consulate made arrangements to send his dead body to
his hometown. The Government also met the travel
expenses of his parents to go to England to receive the
mortal remains and to interact with the university and the
police authorities.

As regards other countries no incidents of attacks on
Indians have been reported.

(c) to (e) Indian nationals abroad are sensitized by
Indian Missions/Posts to maintain caution and vigilance in
their general activities to avoid untoward incidents.
Consulate officials are sent to the place of incidence as
considered necessary to liaise with the iocal authorities
and the Indian community, and render all possible
assistance. Indian nationals are advised to contact Indian
Missions/Posts in case of any attack or assault. Indian
Missions closely monitor the welfare of Indian citizens
including their safety. Indian Missions maintain a close
liaison with the local administration/security agencies in
the host countries and extend consular access and
assistance to the victims as and when required in all such
cases.
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[Translation]

World Bank Report on Poor People in India

352.  SHRIYASHBANT LAGURL!:
SHRI PRATAPRAO GANPATRAO JADHAOQ:

Will the PRIME MINISTER be pleased to state:

(a) whether according to World Bank report, 41.6
percent population is poor in India as per international
standards;

(b) if so, the reaction of the Government thereto;

{(c) whether it is a fact that the Government has not
adopted international poverty standards to show the
number of poor people less than actual; and

(d) if so, the reasons therefor, and the reaction of
the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY OF
SCIENCE AND TECHNOLOGY AND MINISTER OF STATE
IN THE MINISTRY OF EARTH SCIENCES (SHRI ASHWANI
KUMARY): (a) and (b) As per the World Development Report
2012, brought out by the World Bank, in 2004-03% 41.6%
of the Indian population lived below International poverty
line of U.S. $ 1.25 a day. The Planning Commission
estimates poverty at the national and state level with
reference to poverty line defined in terms of Monthly Per
Capita Consumption Expenditure (MPCE) as recommended
by the experts from time to time.

(c) and (d) The Government of India does not use
the poverty estimates made by the World Bank on/the
basis of international poverty line, since it does not
distinguish between rural and urban areas or between
different States of the country. At an aggregate level, the
two poverty estimates are not very far from each other.

[English]
Opening of Border with Pakistan for Trade

353. SHRIMAT! PARAMJIT KAUR GULSHAN: will
the Minister of EXTERNAL AFFAIRS be pleased to state:

(@) whether there is any proposal to open the
borders at Hussainiwala (Firozpur) to increase trade
between India and Pakistan;

(b) if so, the details thereof;

(c) whether the opening of border at Hussainiwala
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likely to boost the agriculture economy of Malwa region of
Punjab; and

(d) if so, the steps taken/being taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
and (b) There is no proposal to open borders at
Hussainiwala (Firozpur) for trade between India and
Pakistan, at this stage.

(c) and (d) Government has consistently maintained
that enhanced economic and commercial cooperation
between India and Pakistan would contribute to economic
growth and development in both countries.

Air Connectivity

354. SHRI PRABODH PANDA: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether the Bagdogra airport in Darjeeling
district under Indian Air Force opens up for civil flights
everyday for some time to facilitate for air connectivity civil
population;

(b) if so, whether the Government is also considering
to open up Kalaikunda airport under Indian Air Force for
some hours for civil aviation benefiting thousands of
passengers from south Bengal on the line of Bagdogra
Airport;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) Yes Madam. Watch hours of Bagdogra Airport
open up for civil flights everyday. The watch hours are as
follows:

Monday/Tuesday/Thursday/Friday/Saturday from
0800 hours to 1600 hours IST.

Wednesday and Sunday from 0700 hours to 1600
hours IST.

(b) to (d) There is no such proposal.

Indo-Pak Differences

355. SHRI CHANDRA KANT KHAIRE: Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether India and Pakistan have shown flexibility
in their stands to resolve their differences on Kashmir and
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other bilateral issues;
(b) if so, the details thereof;

(c) whether new process of negotiation envisaged
to bring closer co-operation between the two countries
would equally benefit the people of Jammu and Kashmir
also;

(d) if so, the details thereof;

(e} whether the issue of opening all routes of trade
and travel on LoC in Jammu and Kashmir is also included
in this new process of negotiations; and

(fy if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a) to
{f) During the Foreign Minister level talks held between
India and Pakistan on 27 July 2011 in New Delhi, the two
Ministers affirmed the importance of carrying forward the
dialogue process with a view to resolving peacefully all
outstanding issues through constructive and result oriented
engagement, and to establish friendly, cooperative and
good neighbourly relations between India and Pakistan.
Discussions were also held on the issue of Jammu and
Kashmir and both sides agreed to the need for continued
discussions, in a purposeful and forward looking manner,
with a view to finding a peaceful solution by narrowing
divergences and building convergences. Further, in order
to facilitate travel and trade across the Line of Control, for
the weifare of the people on both sides, the Ministers
decided on several Confidence Building Measures aimed
at strengthening and streamlining trade and travel
arrangements across the Line of Control.

[Translation]

Basic Amenities

356. SHRI DANVE RAOSAHEB PATIL: Wil the PRIME
MINISTER be pleased to state:

(a) whether the Government is aware that a large
segment of the population in different States including
Maharashtra are deprived of facilities of drinking water,
health care, education and employment;

(b) if so, whether the Government is taking/proposes
to take any concrete action for addressing the said
problems; and

(c) if so, the details thereof

THE MINISTER OF STATE IN THE MINISTRY OF
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PLANNING, MINISTER OF STATE IN THE MINISTRY OF
SCIENCE AND TECHNOLOGY AND MINISTER OF STATE
IN THE MINISTRY OF EARTH SCIENCES (SHRI ASHWANI
KUMAR): (a) to (¢) The government accords high priority
to provide basic amenities like drinking water, health care,
education and employment to uplift the standard of living
of the population especially the marginalized sections in
different States including Maharashtra. 'Inclusive growth'
emphasised in the Eleventh Five Year Plan resulted in
lower incidence of poverty, broad-based and significant
improvement in health outcomes, universal access for
children to school, increased access to higher education
and improved standards of education, including skill
development. It is also reflected in better opportunities for
both wage employment and livelihood, and in improvement
in provision of basic amenities like water, electricity, roads,
sanitation and housing. Particular attention was paid to
the needs of the SC/ST and OBC population.

Bharat Nirman, a time-bound plan for rural
infrastructure launched by the Government of India to be
implemented by State Governments and Panchayati Raj
Institutions is in operation since 2005. Under the scheme,
action was initiated in the areas of irrigation, road, rural
housing, rural water supply, rural electrification and rural
telecommunication connectivity. Specific targets were set
under each of these goals. The first phase of the program
was completed in 2009 and based on the outcome; revised
targets were set for second phase beginning 2010. Apart
from Bharat Nirman a number of other flagship schemes
are also in operation to address specific issues. They
include Mahatma Gandhi National Rural Employment
Guarantee Act (MGNREGA), Sarva Shiksha Abhiyan (SSA),
Mid-Day Meal Scheme (MDMS), National Rural Health
Mission (NRHM), Jawaharlal Nehru National Urban
Renewal Mission (JNNURM), Integrated Child
Development Services (ICDS), and Rashtriya Krishi Vikash
Yojana (RKVY) et.al.

To improve the pace of implementation of these
schemes, it is proposed to (i) ailocate additional budgetary
support (ii) strengthening of institutional capacity (iii)
augmentation of contracting capacity (iv) pro-active action
for getting forest and environment clearance and (v)
continuous monitoring of the physical and financial
achievements under the different schemes by nodal Central
Ministries/Departments. ’

Kailash Mansarovar Yatra

357. DR. KIRODI LAL MEENA: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:
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(a) the year-wise number of pilgrims who visited
Kailash Mansarovar during the last three years;

{b) the annual expenditure made therefor and the
facilities provided by the Government to the pilgrims;

(c) whether the Government proposes to provide
subsidy to the pilgrims of Kailash Mansarovar as is provided
to Haj pilgrims;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
and (b) The year-wise details of pilgrims and expenditure
incurred on the Kailash Manasarovar Yatra by the
Government of India during the last three years are as
follows:

Year Number of Expenditure in Lakh Rupees

pilgrims
2009 607 63.04
2010 754 64.57
2011 761 95.00 (approximately)

Government of India arranges, on self-payment basis,
facilities like transportation, accommodation, fresh food,
medical tests, guides, Chinese visa, foreign exchange,
and porters and ponies for carrying goods and belongings
of yatris. Ministry of External Affairs appoints one Liaison
Officer for each batch who is responsible for the safety and
well-being of yatris of his/her batch. The Liaison Officer is
provided with a satellite phone to stay in touch with Indian
authorities concerned and to seek assistance in case of
any emergency. Air-lift of yatris by helicopter is also
arranged in case of medical emergency. The Indo-Tibetan
Border Police (ITBP) provides security cover and basic
medical assistance to yatris on the Indian side. The
Government establishes a wireless link between the ITBP
and the Chinese authorities to keep track of yatris for their
safety. Besides, the Ministry of External Affairs remains in
regular contact with Chinese Foreign Ministry regarding
smooth conduct of Kailash Manasarovar Yatra and
upgrading of facilities for the yatris on Chinese side.

(c) to (e) The Government of India does not have
any plan to extend subsidy to yatris of the Kailash
Manasarovar Yatra. However, disbursements at the rate of
Rs.3,250/- per yatri are made to Kumaon Mandal Vikas
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Nigam for providing logistical support to yatris.
[English]
Alternative Learning Centres

358. SHRIMATI YASHODHARA RAJE SCINDIA:
SHRIMATI MANEKA GANDHI:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has released any funds
for setting up Alternative Learning Centres to facilitate
mainstreaming of out of school children into formal
education:

(b) if so, the State-wise details thereof alongwith
the number of students that have been able to go back to
school after attending these centres; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (c) Sarva Shiksha Abhiyan (SSA)
provided support to alternate schooling facilities under its
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EGS and AIE component. EGS centres were envisaged as
a transitory measure to provide schooling to children in
habitations unserved by a regular school, till such time
that regular and full time schooling facilities were provided
in the area. The RTE Act-2009, which became operative
on 1st April, 2010 provides that the appropriate Government
shall establish a school in neighbourhood as defined in
the State RTE rules within a period of three years from the
commencement of the Act. The SSA norms have, therefore,
been revised to correspond with the RTE Act. States have
been advised to upgrade aii EGS centres to regular Primary
Schools by March, 2012, and no new EGS centres are
being sanctioned with effect from 2010-11.

Instead of AIE centres, Special Training Centres are
now being established for out of school children to ensure
their age-appropriate enrolment and participation in regular
elementary schools.

During the year 2011-12, an amount of Rs.1642
crore was sanctioned for the coverage of 26,06,666 out of
school children by operationalising 49,643 Special Training
Centres. State wise details about number of children to be
covered and achievement (upto January, 2012) are given
in the enclosed Statement.

Statement
SI. No.  State Target of Special Training during No. of children enrolled in
2011-12 Special Training Centres
No. of children No. of children
1 2 3 4
1.  Andaman and Nicobar Island 282 166
2.  Andhra Pradesh 250884 94227
3. Arunachal Pradesh 12650 10061
4. Assam 253832 227194
5. Bihar 559329 159192
6. Chandigarh 5200 4470
7.  Chhattisgarh 96217 58732
8. Dadra and Nagar Haveli 86 9
9. Daman and Diu 246 162
10.  Delhi 14440 3623
11. Goa 1199 1281
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1 2 3 4
12. Gujarat 101459 93971
13. Haryana 98241 0
14. Himachal Pradesh 2309 2702
15. Jammu and Kashmir 62873 0
16. Jharkhand 52749 8411
17. Karnataka 52244 28733
18. Kerala 0 0
19. Lakshdweep 7 0
20. Madhya Pradesh 73379 51340
21. Maharashtra 125549 13201
22. Manipur 17093 14695
23. Meghalaya 11645 0
24. Mizoram 9759 5358
25. Nagaland 19116 19116
26. QOdisha 65074 15086
27. Puducherry 901 232
28. Punjab 23998 44785
29. Rajasthan 106339 62520
30. Sikkim 1769 74
31. Tamilnadu 61653 49348
32. Tripura 6422 3915
33. Uttar Pradesh 157770 0
34. Uttarakhand 31393 21925
35. West Bengal 330559 96133

Total 2606666 1090662
[Translation] system particularly in remote and hilly regions of the country

are being affected due to non-supply of telecom

Supply of Telecom Equipments equipments, material, etc.;

359. DR. RAJAN SUSHANT: Will the Minister of (b) if s0, the details thereof and the reasons therefor;
COMMUNICATIONS AND INFORMATION TECHNOLOGY and

be pleased to state:
(c) the action taken by the Government for proper

(@) whether enhancement of telecommunication and timely supply of required telecom equipments?
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THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) and (b) The enhancement of
telecommunication system of Bharat Sanchar Nigam
Limited (BSNL) has been affected in respect of mobile
services in some parts of the country due to cancellation
of tenders floated for global System of Mobile
Communication (GSM) lines during the last three years.

(c) BSNL has initiated the action for procurement of
additional Mobile equipment.

Development Schemes for Farmers,
Youth and Women

360. SHRIMATI SUMITRA MAHAJAN: Will the PRIME
MINISTER be pleased to state:

(a) whether the Union Government has taken steps
to formulate concrete development schemes for farmers,
youths and women;

(b) if so, the details of the said schemes; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY OF
SCIENCE AND TECHNOLOGY AND MINISTER OF STATE
IN THE MINISTRY OF EARTH SCIENCES (SHRI ASHWANI
KUMAR): (a) and (b) Yes, Madam. Several development
schemes have been initiated by the Government of India
for farmers, youth and women.

The programmes for the farmers aim at diversifying
income portfolio of farmers to high value crops such as
horticulture, floriculture as well as non-crop farming such
as livestock, poultry efc., increasing productivity through
transfer of new technologies, subsidizing inputs, promoting
mechanization, involving farmers in agricultural planning
decisions and conserving natural resources. Some of the
programmes to achieve there objectives include: National
Horticulture Mission (NHM), Horticulture Mission for North
Eastern and Hill Areas (HMNEH), National Project on
Cattle and Buffalo Breeding (NPCBB), Assistance for
Control of Animal Diseases (ASCAD), Agriculture Extension
Reforms, Krishi Vigyan Kendra (KVK), National Food
Security Mission (NFSM), Rashtriya Krishi Vikas Yojana
(RKVY), Integrated Watershed Management Programme
(IWMP), National Mission on Micro Irrigation (NMMI) and
Accelerated Irrigation Benefit Programme (AIBP) etc. ICAR
is conducting research on development of new technologies
for increasing productivity and reducing cost of cultivation
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for the benefit of farmers. Besides these programmes
several other steps have been taken by the Government
of India which include interest subvention to make credit
available at low interest rate to farmers, announcement of
Minimum Support Prices (MSP) to ensure remunerative
prices to the farmers and initiation of Bharat Nirman for
development of rural infrastructure. Field Extension
Programmes are strengthened through Agricultural
Technology Management Agencies (ATMAs) and Agri-
clinics.

For development of youth, Expansion of access to
secondary education, revamping or vocational education
and creation of additional seats at higher education level
are important steps taken by the Government. Further,
National Skill Development Mission has been launched in
Eleventh Five-Year Plan to bring about a paradigm shift in
handling skill development programme. Some specific
programmes implemented by the Ministry of Youth Affairs
and Sports for the youth include: National Youth Corps
(NYC), National Service Scheme (NSS), Nehru Yuva
Kendra Sangathan (NYKS) as also schemes to broad
basing of sports in rural areas through Panchayat Yuva
Krida Abhiyan Aur Khel (PYKKA) and promoting excellence
in sports, etc.

The development of women is a priority area for the
Government. The Government of India has introduced
Gender Budget which is available at Statement-20 of the
Union Expenditure Budget-Volume-| to pay focused
attention of the participation of women in development
schemes. Some major programmes for women
development include: Rajiv Gandhi Scheme for
Empowerment of Adolescent Girls (SABLA), Indira Gandhi
Matritava Sahyog Yojana, Integrated Child Development
Services, and National Mission for Empowerment of
Women etc.

Development of farmers, youth and women will
continue to receive high attention of the Government during
the Twelfth Five Year Plan.

(c) Does not arise.
[English]
Commercial Activities at Airports

361. SHRI MAHABAL MISHRA: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether the space available at airports has
potential to garner high yields if put to commercial use;
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(b) if so, the details thereof;

{c) the revenue generated from commercial activities
at various airpofts during each of the last three years;

(d) whether the Government proposes to enlarge
the scope of commercial activities at various airports in the
country to maximize revenues; and

(e) if so, the steps taken by the Government in this
regard?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH) : (a) and (b) Yes Madam. The commercial space/
areas for various commercial facilities are identified
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depending upon the area/space available at a particular
airport and operational requirements. The commercial
space is used for shops, lounges, duty free shops, car
park, airport admission tickets, advertisement rights, F&B
outlets etc. for maximum revenue generation.

(c) The revenue generated from commercial
activities at various airports for the last three years are
given in the enclosed Statement.

(d) and (e) At Airports Authority of India (AAI) owned
airports, the scope of commercial activities is as per the
provisions of AAl Act, 1994.

Statement

Name of Airport Operator

2008-2009

(Rs. in crores)

2009-2010 2010-2011

(Rs. in crores) (Rs. in crores)

All airports owned by Airports Authority of India
Mumbai International Airport Pvt. Ltd.

Delhi International Airport Pvt. Ltd.

Bengaluru International Airport Ltd.

Hyderabad International Airport Ltd.

Cochin International Airport Lid.

715.26 759.79 866.05
402.17 392.47 481.31
404.11 574.38 651.82
78.23 87.45 108.90
192.44 201.72 220.12
17.65 26.53 36.08

[Translation]

Corruption in SECL

362. SHRI SURESH KASHINATH TAWARE: Will the
Minister of COAL be pleased to state:

(a) whether cases of corruption, irregularities and
conspiracy have come into light in various projects of
South Eastern Coalfield Ltd. (SECL);

(b) if so, the details thereof;

(c) whether contract work is still going on in Korva
Zone in areas of SECL in connivance of coal mafias and
officials even after it has been declared a 'No Go Area’
Zone; and

(d) if so, the details thereof and the steps taken/
being taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): (a) and (b) During the year

2011, Vigilance Department of South Eastern Coalfields
Ltd. (SECL) has taken up 122 complaints for verification in
addition to 71 complaints of 2010. Investigation has been
completed in respect of 123 complaints, out of which 17
vigilance cases have been registered. In addition 16
Regular Departmental Action (RDA) cases have been
registered by Vigilance Department of SECL. Further CBI
has registered 8 cases against the officials of SECL.

The Vigilance Department of Coal India Limited (CIL)
have found 2 (two) cases of corruption/irregularity/
conspiracy regarding (i) irregular submission of Transfer
TA bill by Shri P.P.S. Gill, Dy. Chief Security officer and (ii)
procurement of Engineering Wire Ropes and Proposal for
purchase of Oracle 10g System Software, valuing Rs.9.51
crore for implementation of Coal-Net at Regional Stores/
Areas of SECL.

(c) and (d) Korba Zone Area of SECL is not a 'No
Go Area Zone'. Production of Coal in the Korba Zone Area
is continuing. To increase transparency in mining
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operations, work is awarded by following open tender
system.

[English]

Interception Solution by Networking Service
Providers

363. SHRI GAJANAN D. BABAR:
SHRI MANISH TEWARI:
SHRI DHARMENDRA YADAV:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Government has directed all the
communications and networking service providers including
BlaekBerry Messenger (BBM), Nokia, Pushmail, Skype,
Yahoo, Gmail and others to provide interception solutions
to tap these services;

(b) if so, the details thereof and the reaction of
these service providers;

{c) whether Research in Motion (RIM) has provided
the Government with an interception solution to tap its
BBM service;

(d) if so, the details thereof;

{(e) the action taken/proposed to be taken by the
Government against those service providers who failed to
provide the interception solution to Government of India;
and

() the steps taken/legal framework formulated by
the Government/successive governments to protect the
people against unlawful tapping of their electronic
communications and to ensure individual privacy?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEOCRA): (a) to (e) Madam, Government
has mandated all the Telecom Service Providers and the
Internet Service Providers to provide the Lawful Interception
and Monitoring facilities to the security agencies for all the
services including Blackberry Messenger (BBM), Nokia,
Pushmail, Skype, Yahoo, Gmail etc as a part of their
license agreement. As such Security agencies are able to
intercept the services including Blackberry Messenger
(BBM), Nokia, Pushmail, Skype, Yahoo, Gmail etc through
the lawful interception facilities provided by the Telecom
Service Providers. However, Security Agencies have
intimated that they are not able to decrypt some encrypted
intercepted communication to readable format. The
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Telecom Service Providers have stated that they have
provided the requisite interception facilities to Security
Agencies. With regard to decrypting the intercepted
communication, it is stated that Telecom Service Providers
are mere carriers, who are not supposed to know the
content of the intercepted messages and may not be able
to decrypt the content.

World over several services providers are providing
services like Blackberry Messenger, Nokia Pushmail,
Skype, Yahoo, Gmail & other services across the globe for
sharing audio, video, image, email, data and accessing
other web services anytime and anywhere by everyone in
the world in a secure manner. The security of these
services is achieved through encryption technology. These
services are mostly availed by the citizens across world
through Internet either in their individual capacity or as
part of commercial activities. There are multifarious aspects
involved in dealing with the issues related to such
communication services such as technical, international
relationship, legal and regulatory policy, commercial and
security requirements etc.

A technical committee established by the Government
analysed all the above issues in order to work out an
appropriate solution to the problem which balances the
requirements of Security Agencies with the secured
communication needs of trade, commerce and industry.
The complexities involved in the issue resulted in the
committee being unable to come out with unanimous
conclusive recommendations. The report of the committee
and the comments of some the members on the Report
were referred to a high leve!l panel of experts who have
since submitted their final recommendations on a focused
and practical approach to the entire issue. However, the
Government regularly interacts with ali stakeholders to
resolve the issues arising from time to time.

(i The Lawful interception & monitoring of the
communications is governed by the provision of section
5(2) of the Indian Telegraph Act, 1885 and Rule 419A of
Indian Telegraph (Amendment) Rule, 2007. The unlawful
interception is a punishable offence under section 26 of
Indian Telegraph Act 1885 where one shall be punished
with imprisonment for a term which may extend to three
years, or with fine, or with both.

Proliferation of Nuclear Arms in India

364. SHRI JAl PRAKASH AGARWAL: Will the Minister
of EXTERNAL AFFAIRS be pleased to state: '

(a) whether the Government has conducted any
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study regarding proliferation of nuclear arms coming into
the country from its neighbouring countries;

(b) if so, the outcome thereof; and

(c) the steps taken/proposed to be taken in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a) to
(c) No. There has been no proiiferation of nuclear arms
into India from its neighbouring countries.

Supply of Coal on Priority

365. SHRI RAJIV RANJAN SINGH AL/IAS LALAN
SINGH:
SHRI ANANT KUMAR HEGDE:

Will the Minister of COAL be pleased to state:

(a) whether the Government provides coal on
priority basis to some sectors;

(b) if so, the names of the sectors which have been
given priority; and

(c) the norms on which the priority has been set?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): (a) to (c) The Government of
India has notified New Coal Distribution Policy (NCDP) in
October, 2007 for effective distribution of coal to all Sector
impartially as per which coal is to be supplied in terms of
Fuel Supply Agreement (FSA) for all types of consumers
at the level of 100% of normative coal requirement for
Power and Fertilizer sectors and 75% of normative coal
requirement for all other sectors with clauses for payment
of incentives/penalties regarding assured level of supply.

For meeting the requirements of small consumers
with annual requirement of less than 4200 tonnes, the
policy envisages supply to agencies notified by the State
Governments, who shall lift coal from coal companies
under FSA and sell them to small consumers in their State.

[English]
Occupation of NIACL Premises by NACIL

366. SHR! BAL KUMAR PATEL Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether National Aviation Company of India
Limited (NACIL) occupied the premises owned by the
New India Assurance Company Limited (NIACL) on
monthly tenancy basis since, 1960;
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(b) if so, the details thereof;

(c) whether NIACL issued a vacation notice during
October, 2001;

(d) if so, the details thereof;

(e} whether NACIL were using the said premises
from November, 2001 to December, 2008;

(H if not, the reasons therefor;

(g) whether NACIL gave back the premises to
NIACL; and

(h) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) and (b) Yes, Madam. Air India was in
occupation of 444.8 sgm. of premises in the ground floor
of New India Assurance Building in Flora Fountain, Mumbai
since 1960, at a monthly rent of Rs.7084/-.

(¢) and (d) The New India Assurance Company
Limited had issued a letter on 14.12.1999, giving a notice
to terminate the tenancy. Further vide letter dated 9.2.2001,
the New India Assurance Company Limited terminated the
monthly tenancy of the said premises and called upon to
vacate the premises within one month after the expiry of
the current month of the tenancy.

(e) and (f) Based on Government's approval, the
premises were vacated by Air India in November, 2001.
However, Air India desired a compensation of Rs.6.00
lakhs from NIACL towards the fittings and fixtures provided
by Air India in the premises. This was not acceptable to
NIACL. Thus inspite of vacation, handing over of the
premises to NIACL was deferred.

(9) and (h) Yes, Madam. The premises were finally
handed over to NIACL on 23.01.2009.

[Translation]

Ambit of CSMO Procedure

367. SHRI BHAUSAHEB RAJARAM WAKCHAURE:
Will the PRIME MINISTER be pleased to state:

(a) whether the provision regarding directives
relating to the reply of letters of Members of Parliament by
the State Governments is not included in Para 122 of the
Central Secretariat Manual of Office Procedure;

(b) if so, the reasons therefor;

(c}) whether the Union Government proposes to bring
the State Governments and the Public Sector Undertakings
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within the ambit of the said directive so that they reply to
the letters of Members of Parliament; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) and (b) No
Madam. Paragraph No.122 of Central Secretariat Manual
of Office Procedure (CSMOP) deals with the subject of
‘handling of public/staff grievances'. The paragraphs No.63,
66 and 127 of the Central Secretariat Manual of Office
Procedure (CSMOP) deal with the subject of giving
acknowledgement and prompt response to letters received
from Members of Parliament. The procedures contained in
the Central Secretariat Manual of Office Procedure
(CSMOP) are applicable only to the Central Secretariat
and not the State Governments who have their own Office
Procedure. The relevant extracts are enclosed as
Statement-I.

(c) and (d) Para 63 of the CSMOP dealing with
correspondence with Members of Parliament also covers
Central Public Sector Undertakings. It is not possible to
bring the State Government's within the ambit of CSMOP.
However, the Ministry of Personnel, Public Grievances &
Pensions (Department of Personnel & Training) vide an
Office Memorandum dated 1.12.2011 addressed to all
Ministries/Departments of the Government of India and
endorsed to all the Chief Secretaries of States/Union
Territories has requested the Chief Secretaries of States/
Union Territories to circulate these instructions to all State
Government officials at the State/Division and District levels
and to periodically review implementation. A copy of the
Office Memorandum is enclosed as Statement-Il.

Statement-1

63. Correspondence with Members of Parliament -

(1) Communications received from Members of
Parliament should be attended to promptly.

(2)  Where a communication is addressed to a Minister,
it should, as far as practicable, be replied to by the
Minister himself. In other cases, a reply should
normally be issued over the signature of an officer
of the rank of Secretary.

(3)  Where, however, a communication is addressed to
the head of an attached or subordinate office, Public
Sector Undertakings, Financial Institutions (including
nationalized banks) Division/Branch In charge in a
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Ministry/Department/Organization, it should be
replied to by the addressee himself. In routine
matters, he may send an appropriate reply on his
own. In policy matters, however, the officer should
have prior approval of higher authorities before
sending a reply. It should, however, be ensured that
the minimum level at which such replies are sent to
Members of Parliament is that of Under Secretary
and that also in a polite letter form only.

Normally information sought by a Member should
be supplied unless it is of such a nature that it
would have been denied to him even if asked for
on the floor of the Houses of Parliament.

As far as possible, in corresponding with Members
of Parliament, pre-printed or cyclostyled replies
should be avoided.

In case a reference from an ex-Member of Parliament
is addressed to a Minister or Secretary, reply to
such reference may be sent by the concerned
Divisional Head after obtaining approval of the
Secretary of the Ministry/Department. In case the
reference is addressed to a lower level officer, reply
to such reference could be sent by the officer on his
own in non-policy cases and after obtaining
approval of the higher authorities in policy cases.
However, the lowest level at which reply could be
sent should be that of an Under Secretary and that
too in-a polite letter form only.

Prompt response to letters received -

Each communication received from a Member of
Parliament, member of the public, recognized
association or a public body will be acknowledged
within 15 days, followed by a reply within the next
15 days of acknowledgement sent.

Where (i) delay is anticipated in sending a final
reply, or (ii) information has to be obtained from
another Ministry or another office, an interim reply
will be sent within a month (from the date of receipt)
indicating the possible date by which a final reply
can be given.

If any such communication is wrongly addressed to
a department, it will be transferred promptly (within
a week) to the appropriate department under
intimation to the party concerned.
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Where the request of a member of the public cannot
be acceded to for any reason, reasons for not
acceding to such a request should be given
courteously.

As far as possible, requests from members of public,
should be looked at from the user's point of view
and not solely from the point of view of what may
be administratively convenient.

Watch on disposal of communications received
from Members of Parliament -

The personal section of each Joint Secretary/
Director (if the Director submits cases direct to
Secretary/Additional Secretary) will maintain a
separate register of communications received from
Members of Parliament in the form given in Appendix
45. The serial number at which a letter is entered
in this register will be prominently marked on that
letter together with its date of registration e.g.,

"125/JS/(P)MP’
20.3.2009

To keep a special watch on speedy disposal of
communications received from Members of
Parliament, each section will:

(a) maintain a register as in form at Appendix 46;
and

(b) mark out prominently those communications
finally disposed of by circling the serial numbers
in the register in red ink.

If for any reason an M.P.'s letter is received by a
section without being registered in the personal
section of the Joint Secretary/Director, it should be
got registered there immediately.

On the first working day of each month, each section
will submit the register along with the report in the
form at Appendix 47 to the Under Secretary/Deputy
Secretary. The report, with the remarks of Under
Secretary/Deputy Secretary, will be submitted to the
Director/Joint Secretary and register will be returned
to the section.

The personal section of the Joint Secretary/Director
will check whether all the communications entered
in its register figure in the reports sent by the
sections. If any discrepancy is found, it should be
reconciled. Thereafter, the report will be submitted
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to the Joint Secretary/Director for scrutiny and for
such other action as he may consider appropriate.

(6)  Ministries/Departments may, through departmental
instructions, include additional columns in the forms
at Appendices 45, 46 & 47 to suit local needs.

Statement-Il

No. 11013/4/2011 - Estt (A)

Government of India Ministry of Personnel, Public
Grievances and Pensions

(Department of Personnel and Training)
North Block, New Delhi
01st December, 2011
Office Memorandum

Subject: Official dealings between the Administration
and Members of Parliament and State Legislatures -
Observance of proper procedure.

The Members of Parliament and State Legislatures
as the accredited representatives of the people occupy a
very important place in our democratic set-up. In connection
with their duties, they often find it necessary to seek
information from the Ministries/Departments of the
Government of India or the State Governments, or make
suggestions for their consideration or ask for interviews
with the officers. Certain well-recognized principles and
conventions to govern the relations between the Members
of Parliament/State Legislatures and Government servants
have already been established.

2. Reference is invited to the guidelines concerning
the official dealings between Administration and
Members of Parliament and State Legislatures which
were issued by the Cabinet Secretariat (Department
of Personnel and Administrative Reforms, in the
O.M. No 25/19/64-Estt. (A) dated 08.11.1974). The
importance of adherence to these guidelines was
reiterated in the Department of Personnel and
Training's O.M. No. 11013/6/2005-Estt. (A) dated
17.08.2007. The provisions of the Central Secretariat
Manual of Office Procedure regarding prompt
disposal of communications from MPs have also
been reiterated by the Department of Administrative
Reforms and Public Grievances. The Minister of
State for Personnel, Public Grievances and Pensions
has also written to all Ministers in this regard vide
D.O letter dated 5th May, 2011, requesting that a
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mechanism may be set up to periodically monitor
progress in disposal of references received from
Members of Parliament.

Some instances of non-adherence to the existing
guidelines have been brought to Government's
attention by Members of Parliament and a need has
been felt for again sensitizing all administrative
authorities concerned.

The Central Secretariat Manual of Office Procedure
provides following instructions for prompt disposal
of letters from Members of Parliament-
Correspondence with Members of Parliament:-

Communications received from a Member of
Parliament should be attended to promptly.

where a communication is addressed to a Minister
or a Secretary to the Government, it should, as far
as practicable, be replied to by the Minister or the
Secretary himself as the case may be. Where it is
not practicable for the Minister to reply, a reply
should normally be issued under the signature of
an officer of the rank of Secretary to the Government.

Where a communication is addressed to the head
of an attached or subordinate office, Public Sector
Undertakings, Financial Institutions (including
nationalized banks) Division/Branch in charge in a
Ministry/Department/Organization, it should be
replied to by the addressee himself. In such cases,
care may be taken to ensure that wherever policy
issues are involved, approval of the competent
authority is obtained before a reply is sent. It should,
however, be ensured that the minimum level at
which such replies are sent to Member of Parliament
is that of Under Secretary and that also in a polite
letter form only.

Information sought by a Member of Parliament
should be supplied unless it is of such a nature that
it would have been denied to him, if similar
information had been sought in Parliament;

While corresponding with Members of Parliament, it
should be ensured that the letter is legible. Pre-
printed or cyclostyled replies should be scrupulously
avoided.

In case a reference from an ex-member of Parliament
is addressed to a Minister or Secretary, reply to
such reference may be sent by the concerned
Divisional Head after obtaining approval of the
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Secretary of Ministry/Department.

In case the reference is addressed to a lower level
officer, reply to such reference could be sent by the
officer on his own in non-policy cases and after
obtaining approval of the higher authorities in policy
cases. Here also, it may be ensured that the minimum
level at which a reply is sent is that of an Under
Secretary and that too in a polite letter form only.

Prompt response to letters received -

M

(2)

Each communication received from the Member of
Parliament, a member of the public, a recognized
association or a public body will be acknowledged
within 15 days, followed by a reply within the next
15 days of acknowledgment sent.

Where a delay is anticipated in sending a final
reply, or where the information has to be obtained
from another Ministry or another office, an interim
reply may be sent within a month (from the date of
receipt of the communication) indicating the possible
date by which a final reply can be given.

If any such communication is wrongly addressed to
a department, it should be transferred promptly
(within a week) to the appropriate department under
intimation to the party concerned.

The aforesaid guidelines also cover Official dealings
between Administration and Members of Parliament/
State Legislatures. In this context, attention is also
invited to Rule 3(2A) of All India Service (Conduct)
Rule, 1968 and Rule 3-A of Central Civil Service
(Conduct) Rules, 1964 which provide as follows:-

Every member of the service shall in the discharge

of his duties act in a courteous manner and shall not adopt
dilatory tactics in his dealings with the public or otherwise.

The existing instructions are hereby appropriately

strengthened to emphasize the basic principles to be borne
in mind by the Government servants while interacting with
the Members of Parliament and State Legislatures. These
are as follows:-

(i

(ii)

Government servants should show courtesy and
consideration to Members of Parliament and State
Legislatures;

while the Government servants should consider
carefully or listen patiently to what the Members of
Parliament and of the State Legislatures may have
to say, the Government servant should always act



287

(i)

(iv)

(vi)

Written Answers

according to his own best judgment and as per the
rules;

Any deviation from an appointment made with a
Member of Parliament/State Legislature must be
promptly explained to him to avoid any possible
inconvenience. Fresh appointment should be fixed
in consuitation with him;

An officer should be meticulously correct and
courteous and rise to receive and see off a Member
of Parliament/State Legislature visiting him.
Arrangements may be made to receive the Members
of Parliament when, after taking prior appointment,
they visit the officer of the Government of India,
State Government or local Government.
Arrangements may also be made to permit entry of
vehicles of the Members to these Offices subject to
security requirements/restrictions;

Members of Parliament of the area should invariably
be invited to public functions organized by a
Government office. Proper and comfortable seating
arrangements at public functions and proper order
of seating on the dais should be made for Members
keeping in view the fact that they appear above
officers of the rank of Secretaries to Government of
India in the Warrant of Precedence; The invitation
cards and media events, if organized for the function
held in the constituency, may include the names of
the Members of that constituency who have
confirmed participation in these functions.

It is clarified that If a constituency of any Member of
Parliament is spread over more than one District,
the M.P should invariably be invited to all the
functions held in any of the Districts which are part
of his/her constituency;

Where any meeting convened by the Government
is to be attended by Members of Parliament, special
care should be taken to see that notice is given to
them in good time regarding the date, time, venue
etc. of the meeting. It should also be ensured that
there is no slip in any matter of detail, however
minor it may be. It should especially be ensured
that:—

(a) intimations regarding public meetings/functions
are sent through speedier communication
devices io the M.Ps, so that they reach them
well in time, and
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(b) that receipt of intimation by the M.P is confirmed
by the officer/official concerned;

Letters from Members of Parliament and Members
of State Legislatures must be promptly
acknowledged, and a reply sent at an appropriate
level expeditiously as per the relevant provisions of
the Central Secretariat Manual of Office Procedure;

Information or statistics relating to matters of local
importance must be furnished to the MPs and MLAs
when asked for. The information so supplied should
be specific and answer the points raised. A soft
copy of the information should also be sent to the
Member via e-mail;

If the information sought by a Member of Parliament
cannot be given and is to be refused, instructions
from a higher authority should be taken and the
reasons for not furnishing the information should be
given in the reply;

Wherever any letter from a Member of Parliament is
in English and the reply is required to be given in
Hindi in terms of the Official Languages Act, 1963
and the rules framed there under, an English
translation should also be sent along with the reply
for the convenience of such Members of Parliament
from non Hindi speaking areas;

References from the Committees of Parliament must
be attended to promptly;

The officers should not ignore telephonic messages
left for them by the Members of Parliament/State
Legislatures in their absence and should try to
contact at the earliest the Member of Parliament/
State Legislature concerned. These instructions also
include SMS and e-mails received on official mobile
telephones which also should be replied to promptly
and on priority;

All Ministries/Departments may ensure that the
powers of Members of Parliament/State Legislatures
as Chairpersons/ Members of committees under
various Centrally ,Sponsored/Central Sector
government schemes are clearly and adequately
defined; and

A Government servant should not approach MPs/
MLAs for sponsoring his individual case as bringing
or attempting to bring political or non-official or other
outside influence is prohibited under the conduct
Rules e.g. Rule 18 of the All India Service (Conduct)
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Rules, 1968 and Rule 20 of the Central Civil Services
(Conduct) Rules.

6. All Ministries/Departments are requested to ensure
that the above basic principles and instructions are
followed by all officials concerned, both in letter and
spirit. Violation of the guidelines laid down on this
subject will be viewed seriously.

7. Any violation of relevant Conduct Rules in this
regard, which violation is established after due
enquiry will render the Government servant
concerned liable for appropriate punishment as per
Rule.

(C.A. Subramanian)
Joint Secretary to the Government of India
To

All the Ministries/Departments of
Government of India

Copy to:-
1. Presidents Secretariat/Vice Presidents Secretariat.
2. PMO/Cabinet Secretariat.
3. Comptroller and Auditor General of India.

UPSC/SSC/LBSNAA/ISTM/CVC/CIC.

o

Lok Sabha Secretariat/ Rajya Sabha Secretariat.

o

All Officers/Sections in Ministry of Personnel, PG &
Pension.

7. NIC, DOPT-please upload this OM on this
Department's website.

Copy also to:

Chief Secretaries of all States/UTs with a request to
circulate these instructions to all State Government officials
at the State/Division and District levels and to periodically
review impiementation.

(C.A. Subramanian)

Joint Secretary to the Government of India

Funds for CSR

368. SHRI AJAY KUMAR: Will the PRIME MINISTER
be pleased to state:

(a) whether the Uranium Corporation of India
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Limited (UCIL) has allocated and utilized the funds in
Jaduguda for social work as part of their corporate social
responsibility (CSR); and

(b} if so, the details thereof during the last three
years and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) Yes, Madam.

(b) The expenditure incurred during the last three
years and allocated during the current year is as follows:

Financial Year Amount in Rs.

2008-2009 42,89,683/-
2009-2010 1,35,56,515/-
2010-2011 1,82,65,819/-
2011-2012 1,50,00,000/-

User Development Fee at Airports

369. SHRI KAPIL MUNI KARWARIA: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) whether the Airport Authority of India proposes
to impose/increase user fee on domestic and international
travellers;

" (b) if so, the details thereof and the details of airports
where this fee is proposed to be levied/increased and the
reasons therefor;

(c) whether the Government has made any
assessment regarding its likely impact on the passengers;
and

(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) and (b) Yes, Madam. Airports Authority of
India (AAl) has submitted proposals to this Ministry for levy
of UDF at eleven airports (i.e. Dehradun, Chandigarh,
Srinagar, Raipur, Ranchi, Aurangabad, Bhopal, Indore,
Surat, Madurai & Coimbatore). UDF is levied at the airport
for a specific period to bridge the revenue gap to improve
the financial viability of the airport and to achieve a
reasonable rate of return on the investment made.

(c) and (d) No such assessment has been made by
this Ministry.
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[English]
Shifting of Naini Project
370. SHRI NARANBHA! KACHHADIA: Will the

Minister of COAL be pleased to state:

(a) whether the Government has taken a final
decision on the request of Gujarat Mineral Development
Corporation Limited to change place of power project
based on the Naini Orissa Coal Blocks;

(b) if so the details thereof; and

(c) if not, the reasons therefor and the time by which
a final decision in this regard is likely to be taken?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): (a) to (c) On 25th July, 2007,

M/s Gujarat Mineral Development Corporation (GMDC)

was jointly allocated Naini coal block with geological
reserves of 500 million tonnes (GMDC share- 250 million
tonnes) of coal located in the State of Odisha for generation
of power for the proposed 1500 MW power plant to be set
up at Angul in Orissa or near Dumka in Jharkhand. A
request from Government of Gujarat has been received for
setting up of power projects by power developers in Gujarat
or at mining location in Orissa to whom M/s Guijarat Mineral
Development Corporation has agreed to supply coal from
the allocated Naini coal block. The request of M/s GMDC
has been sent to Ministry of Power and State Government
of Odisha for comments. The comments are yet to be
received. Hence no time frame can be given.

Low Frills Airports

371. KUMARI MEENAKSHI NATRAJAN: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether the Government proposes to set up low
frills airports in the country;

(b) if so, the details thereof alongwith the locations
identified for the purpose; and

(c) the steps taken by the Government in this
regard?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGHY): (a) No, Madam.

(b) and (c) Do not arise.
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[Translation]

Indian Forces Deployed
in UN Missions

372. SHRI MAHENDRASINH P. CHAUHAN: Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) the total number of Indian armed forces/
personnel deployed abroad at the invitation of United
Nations and their tenure;

(b) the procedure adopted by the Government in
this regard and the details of international rules/treaties
followed in this regard;

(c) whether all the cost of deployment of such Forces
is borne by the United Nations; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
According to the latest UN figures, the total number of
Indian armed forces personnel presently deployed in UN
peacekeeping missions is 8093 including 7071 troops
and military experts and 971 Police personnel, including
formed police units and experts.

The tenure of the troops and police personnel is 6
months to 1 year, based on the rotation policy of the
specific UN peacekeeping mission.

(b) The deployment of Indian armed forces personnel
in UN peacekeeping missions is based on the requests
received from the UN Department of Peacekeeping
Operations (UNDPKO). Once the Government has agreed
to deploy its personnetl in a UN Peacekeeping Mission,
the process of selection of troops and police personnel
and their deployment in the UN peacekeeping missions is
controlled by the Ministry of Defence and the Ministry of
Home Affairs respectively, in coordination with the UN
Secretariat. Their terms and conditions of deployment are
governed by the Memorandum of Understanding signed
between the Government and the UN Secretariat.

{c) and (d) The cost of deployment of personnel,
including basic allowances for the troops and police
personnel as well as the cost of contingent owned
equipment is reimbursed by the UN at rates fixed by it and
in accordance with relevant agreements signed by Member
States with the UN.
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[English]
Displacement of People due to Mumbai airport

Expansion

373. SHRIMATI MANEKA GANDHL: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) whether the Government has made any
assessment of the number of people/families that will be
displaced due to the Mumbai airport expansion;

(b) if so, the details thereof;

(c) whether the Government is taking any steps to
rehabilitate all the people that will be displaced;

(d) if so, the details thereof; and

(e) if not, the number of people that will not be
rehabilitated, alongwith the reasons therefor?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) to {e) There are about 85000 slum dwelling
units on airport land. Government of Maharashtra has
undertaken the eligibility survey of hutments on airport
land for the purpose of rehabilitation and removal of
encroachments.

[Translation]

Chinese Incursions in the Indian Territory

374,  SHRI BRIUBHUSHAN SHARAN SINGH:
SHRI NAVEEN JINDAL:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the Government is aware of the Chinese
incursions in the Indian Territory including in Arunachal
Pradesh and Ladakh Area;

(b) if so, the details thereof;

(c) whether the Government has taken up this issue
with the Chinese authorities;

(d) if so, the reaction of the Chinese authorities;

(e) whether the Government plans to set up a Joint
Mechanism with the Chinese authorities to avoid such
incidents of incursions; and

() if so, the details thereof alongwith the present
status?

THE MINISTER OF STATE IN THE MINISTRY OF
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EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a) to
(d) There is no commonly delineated Line of Actual Control
(LAC) in the border areas between India and China. From
time to time, on account of differences in the perception of
the LAC, situations have arisen on the ground that could
have been avoided if we had a common perception of the
LAC. Government regularly takes up any transgression
along the LAC with the Chinese side through established
mechanisms including border personnel meetings, flag
meetings and diplomatic channels. The two sides have
reiterated, on many occasions, their commitment to maintain
peace and tranquility along the Line of Actual Control in
the India-China border areas, pending a final settlement
of the Boundary Question. Government keeps a constant
watch on all developments having a bearing on India's
security and takes all necessary measures to safeguard it.

(e) and (f) During the 15th round of Talks between
the Special Representatives, India and China signed an
Agreement on the Establishment of a Working Mechanism
for Consultation and Coordination on India-China Border
Affairs. The 1st meeting of this Working Mechanism was
successfully held in Beijing on 5-6 March 2012, The two
delegations agreed on the rules governing the functioning
of the Mechanism which include convening 1-2 meetings
a year, and if required, holding of emergency consultations
either through meetings or by telephone/ video
conferencing. The two delegations reviewed the situation
prevailing in the India-China border areas and noted the
adherence by both sides to the various agreements for
maintenance of peace and tranquility. At the same time
they stressed the need for continuing efforts towards this
objective and discussed additional confidence building
measures between the two sides. They also discussed the
possibility of an alternate route for the Kailash Manasarovar
Yatra and additional items for border trade at Nathu La
Pass in Sikkim.

Definition of Poverty Line

375. SHRIMATI RAMA DEVI: Will the PRIME
MINISTER be pleased to state:

(a) the definition of 'poor person’ in India and the
criteria thereof;

(b) the number of persons living below the poverty
line in the year 2005 and in March, 2011, State-wise;

(c) the details of facilities given to them and
schemes implemented for them;

(d) whether the poor are actually getting benefits of
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the programmes run for them; and
(e) if so, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY OF
SCIENCE AND TECHNOLOGY AND MINISTER OF STATE
IN THE MINISTRY OF EARTH SCIENCES (SHRI ASHWANI
KUMARY): (a) The Planning Commission defines poverty
line on the basis of Monthly Per Capita. Consumption
Expenditure (MPCE) as the criterion. The methodology for
estimation of poverty has been reviewed from time to time.
The Expert Group headed by Prof. Suresh D. Tendulkar
that submitted its report in December 2009, computed the
poverty lines at all India level as MPCE of Rs. 447 for rural
areas and Rs. 579 for urban areas in 2004-05.

(b) The number and proportion of persons living
below the poverty line (BPL) are computed using the data
from Large Sample Surveys on Household Consumer
Expenditure carried out by the National Sample Survey
Office (NSSO). These surveys are conducted
quinquennially. The latest estimates are available for the
year 2004-05 based on Large Sample Survey conducted
by NSSO during 2004-05. After 2004-05, this survey has
been conducted in 2009-10, the results of which are being
processed. As 2009-10 was not a normal year, NSSO is

MARCH 14, 2012

to Questions 296

again conducting Large Sample Survey on Household
Consumer Expenditure during 2011-12 and poverty in
2011-12 can be estimated only after the results of this
survey become available. The revised estimates of poverty
will be based on the recommendations of experts taking
into consideration all relevant data and the various indices
of poverty on a holistic basis. The state wise number of
persons living below poverty line as based on Tendulkar
Committee Report in the year 2004-05 is given in the
enclosed Statement.

(c) to (e) The Government remains totally committed
to the weilfare of the under-privileged & poor sections of
the society and is implementing a number of poverty
alleviation programmes such as Mahatma Gandhi National
Rural Employment Guarantee Act (MNREGA),
Swarnajayanti Gram Swarozgar Yojana (SGSY), Indira
Awas Yojana (IAY), Antyoday Anna Yojana (AAY), Targeted
Public Distribution System (TPDS), Jawaharlal Nehru
National Urban Renewable Mission (JNNURM), Swarna
Jyanti Shahri Rozgar Yojana (SJSRY), etc. All these
programmes and Government policies relating to inclusive
economic growth aim at reducing the incidence of poverty
and improving living condition of poor in the country and
have made a substantial contribution in blunting the sharp
edges of poverty and deprivation.

Statement

Number and Percentage of Population Below Poverty Line - 2004-05
(Tendulkar Committee)

Sl. No. States/U.T.'s

Number of Persons (Lakhs)

%age of Persons

Rural Urban Total Rural Urban Total
1 2 3 4 5 6 7 8
1. Andhra Pradesh 187.07 51.33 238.76 32.30 23.40 29.90
2. Arunachal Pradesh 2.92 0.67 3.59 33.60 23.50 31.10
3. Assam 88.82 8.44 97.26 36.40 21.80 34.40
4. Bihar 445.07 40.90 485.60 55.70 43.70 54.40
5. Chhattisgarh 96.55 13.43 109.92 55.10 28.40 49.40
6. Delhi 1.41 18.92 20.40 15.60 12.90 13.10
7. Goa 1.91 1.72 3.63 28.10 22.20 25.00
8. Gujarat 130.11 41.94 172.17 39.10 20.10 31.80
9. Haryana 39.29 15.77 55.15 24.80 22.40 24.10
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2 3 4 5 6 7 8
10. Himachal Pradesh 14.32 0.30 14.62 25.00 4.60 22.90
11. Jammu and Kashmir 11.31 2.87 14.23 14.10 10.40 13.20
12. Jharkhand 115.12 15.56 130.67 51.60 23.80 45.30
13. Karnataka 134.99 50.76 185.69 37.50 25.90 33.40
14. Kerala 49.45 15.65 64.99 20.20 18.40 19.70
15. Madhya Pradesh 255.32 61.66 316.88 53.60 35.10 48.60
16. Maharashtra 277.14 116.12 393.26 47.90 25.60 38.10
17. Manipur 6.61 2.06 8.66 39.30 34.50 38.00
18. Meghalaya 2.73 1.21 3.93 14.00 24.70 16.10
19. Mizoram 1.05 0.38 1.43 23.00 7.90 15.30
20. Nagaland 1.73 0.16 1.88 10.00 4.30 9.00
21. Odisha 197.33 22.69 220.16 60.80 37.60 57.20
22. Pondicherry 0.79 0.71 1.49 22.90 9.90 14.10
23. Punjab 36.52 17.20 53.76 22.10 18.70 20.90
24. Rajasthan 167.23 42.84 210.31 35.80 29.70 34.40
25. Sikkim 1.59 0.18 1.77 31.80 25.90 31.10
26. Tamil Nadu 125.56 61.35 186.76 37.50 19.70 28.90
27. Tripura 12.31 1.35 13.67 44.50 22.50 40.60
28. Uttar Pradesh 604.74 130.26 735.48 42.70 34.10 40.90
29. Uttarakhand 23.33 6.35 29.67 35.10 26.20 32.70
30. West Bengal 231.24 57.94 289.07 38.20 24.40 34.30
All India 3266.63 807.59 4076.10 41.80 25.70 37.20
[English] (c) whether any incentives are undertaken for the

Rashtriya Madhyamik
Shiksha Abhiyan

376. SHRI MANISH TEWARI: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) State-wise list of upper primary schools that have
been upgraded in 2010 till present under Rashtriya
Madhyamik Shiksha Abhiyan (RMSA);

(b) the details of financial assistance provided in
this regard in 2010 til! present, State-wise;

students in order to remove disparity among the different
social groups in the country;

(d) if so, the details thereof; and

(e) the reasons for the delay in sanctioning the
proposals along with the time by which the pending
proposals are likely to be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARLW): (a) Under Rashtriya Madhyamik
Shiksha Abhiyan (RMSA), opening of new 9676 secondary



299 Written Answers

schools by way of upgradation of upper primary schools
have been approved from 2009-10 to 2011-12. Out of
9676 upper primary schools approved for upgradation, in
2010 till date, 7303 secondary schools have become
functional. The number of upper primary schools approved
for upgradation, State-wise, and list of functional schools
are given in the enclosed Statement-I.

(b) State-wise details of financial assistance during
last 2 years and current year for various interventions
including construction of new schools, salary for Teachers
for new schools approved under RMSA are given in the
enclosed Statement-|l.

(¢) and (d) Under RMSA, no individual incentive is
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provided to the students. However, in order to remove
disparity and promote equity, interventions like Maa-Beti
Mela camps, transportation for girl students, school retention
drive in minority concentrated areas, special teaching for
learning enhancement, bridge course are approved under
RMSA.

(e) Annual Work Plan Proposals prepared by the
States are appraised and put before the Project Appraisal
Board (PAB) for consideration and approval after which
funds are released. For Annual Plan 2011-12, the PAB
meetings were held for all States/UTs. Due to limited funds,
grants have not been released for Civil Works approved
in 2011-12.

Statement-|

State wise new secondary schools approved and functional under RMSA

SI. No. State/UT New secondary schools approved under RMSA  Total new New
secondary Schools
schools become
approved functional

till date

2009-10 2010-11 2011-12
1 2 3 4 5 6 7

1. Andaman and Nicobar 0 0 0 0 0
2. Andhra Pradesh 0 0 102 102 88
3. Arunachal Pradesh 0 11 22 33 0
4. Assam 0 0 0 0 0
5. Bihar 350 447 169 966 325
6. Chhattisgarh 218 500 633 1351 1338
7. Chandigarh 0 4 0 4 0
8. Daman and Diu 0 2 1 3 2
9. Delhi 0 0 0 0 0
10. Dadar and Nagar Haveli 0 0 0 0 0
11. Goa 0 0 0 0 0
12 Guijarat 0 72 262 334 326
13. Haryana 0 32 5 37 9
14. Himanchal Pradesh 69 45 22 136 100
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1 2 3 4 5 6 7
15. Jammu and Kashmir 69 182 279 530 240
16. Jharkhand 300 297 297 894 404
17. Karnataka 80 249 0 329 305
18. Kerala 60 36 16 112 60
19. Lakshadweep 4 0 0 4 0
20. Madhya Pradesh 341 0 603 944 944
21. Maharashtra 0 0 0 0 0
22. Manipur 44 23 49 116 67
23. Meghalaya 0 25 0 25 0
24. Mizoram 23 32 26 81 23
25. Nagaland 35 67 45 147 0
26. Odisha 300 400 9 709 709
27. Puducherry 0 9 2 11 11
28. Punjab 70 79 73 222 222
29. Rajasthan 0 0 0 0 0
30. Sikkim 0 0 0 0 0
31. Tamil Nadu 200 344 710 1254 1254
32. Tripura 0 42 41 83 76
33. Uttarakhand 23 58 147 228 228
34. Uttar Pradesh 254 318 449 1021 572
35. West Bengal 0 0 0 0 0

Total 2440 3274 3962 9676 7303
Statement-l|
State-wise fund released from 2009-10 to 2011-12 under RMSA
(Rs. in crore)
Sl. No. State Fund released under RMSA
2009-10 2010-11 2011-12 (as on
12.03.2012)

1 2 3 4 5

1. Andaman and Nicobar Islands 0 0.64 0.65
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1 2 3 4 5
2. Andhra Pradesh 15.05 311.57 227.90
3. Arunachal Pradesh 1.89 26,98 2.32
4. Assam 8.70 19.35 71.05
5. Bihar 19.64 77.27 23.50
6. Chandigarh 0.10 0,45 1.86
7. Chhattisgarh 58.12 15.25 338.12
8. Dadar and Nagar Haveli 0.00 0.20 1.15
9. Daman and Diu 0.00 0.31 1.10
10. Delhi 0.00 0.71 3.97
11. Goa 0.51 0.54 0.28
12. Gujarat 2.94 10.69 15.25
13. Haryana 5.33 23.00 175.56
14. Himanchal Pradesh 3.74 38.50 21.01
15. Jammu and Kashmir 11.02 26.40 25.50
16. Jharkhand 9.41 69.43 17.94
17. Karnataka 74.43 19.47 25.46
18. Kerala 10.33 15.13 0.00
19. Lakshadeep 1.10 0.05 0.00
20. Madhya Pradesh 97.58 196.19 190.06
21. Maharashtra 3.50 13.47 64.17
22. Manipur 18.54 25.26 22.24
23. Meghalaya 1.86 0.00 1.78
24. Mizoram 17.21 19.08 32.64
25. Nagaland 11.87 5.24 25.02
26. Odisha 8.04 89.83 128.87
27. Puducherry 1.82 1.87 1.96
28. Punjab 25.25 188.25 22.51
29. Rajasthan 19.38 52.96 146.89
30. Sikkim 2.70 4.26 0.08
31. Tamil Nadu 55.18 77.05 165.46
32. Tripura 9.98 25.26 A 6.95
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1 2 3 4 5
33. Uttar Pradesh 36.10 49.43 204.49
34. Uttarakhand 3.52 76.01 26.92
35. West Bengal 12.99 0.00 2.74

Total 547.83 1480.10 1995.40

Leh Airport

377. SHRI HASSAN KHAN: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether the terminal building at Leh airport is
insufficient to handle the heavy rush of passengers that
surfaces during tourist seasons;

(b) if so, the details thereof;

(c) whether the Airports Authority of India has any
dispute with the Indian Air Force (lAF) in regard to
construction of new airport building;

(d) if so, the details thereof alongwith the reaction
of the Government thereto; and

(e) the steps taken by the Government for
expeditious completion of new terminal building at Leh
alongwith the expected time by which it is likely to be
made operational?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) and (b) The existing Terminal Building at Leh
Airport is sufficient to handle 125 arriving and 125 departing
passengers at a given time. However, considering the
traffic growth Airports Authority of India (AAl) has planned
to construct a new Terminal Building for 250 arriving and
250 departing passengers along with a new apron for
parking 04 Nos. of cagegory "C" type of aircraft.

(c) and (d) Indian Air Force (IAF) has granted working
permission on 5.01 acres of land. However, NOC/working
permission for utilizing 3.4 acre of additional land for
construction of new terminal building and apron is still
awaited from IAF.

(e) The matter is being regularly pursued with the
defence authorities at the Head Quarter level. The
operationalisation of the new terminal building is subject
to NOC/working permission from IAF.

[Translation]

Uranium Reserves

378.  SHRI RADHA MOHAN SINGH:
SHRI HARI MANJHI:
SHRI HARISHCHANDRA CHAVAN:

Will the PRIME MINISTER be pleased to state:

(a) the details of uranium reserves found in the
country during the last three years and the current year,
location and State-wise;

(b) whether the Government is self-reliant in
providing uranium to nuclear power plants in the country;

(c) if so, the details thereof;

(d) if not, whether the Government has conducted
or proposes to conduct any survey to locate new uranium
reserves in the country; '

(e) if so, the details thereof, location and State-

wise;

(f) whether the Government proposes o acquire
uranium mines in foreign countries; and

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) The Atomic
Minerals Directorate for Exploration and Research (AMD),
a constituent unit of Department of Atomic Energy, has
established 1,75,010 tonnes insitu uranium (U,0,)
resources as on January, 2012. The details of insitu
uranium resources established by AMD during the last
three financial years and current financial year are as

given under:
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(Figures in Tonnes)

2008-09 2009-10 2010-11  2011-12 Total

12,688 6,520 22,628 11,034 62,870

This Uranium has been located in Rajasthan,
Meghalaya, Andhra Pradesh, Karnataka and Jharkhand.

(b) No, Madam.
{c) Does not arise in view of reply to (b) above.

(d) Yes, Madam. AMD has been engaged in
activities for establishing uranium resources required for
the Nuclear Power Programme of the country.

(e) Surveys by AMD includes heliborne geophysical
surveys and AMD continues its efforts to locate additional
resources of uranium by conducting such surveys in order
to locate new uranium reserves in the country. Important
areas which are currently under survey and exploration
involving integrated geological-geophysical-geochemical-
radiometric surveys, mapping and reconnoitory/ exploratory/
stratigraphic  drilling  include  Tummalapalle-
Rachakuntapalle, Kadapa district, Andhra Pradesh;
Koppunuru, Guntur district, Andhra Pradesh; Chitrial,
Naigonda district, Andhra Pradesh; Rohil, Sikar district,
Rajasthan; Wahkut and Umthongkut areas of West Khasi
Hills district, Meghalaya; Gogi, Yadgir district, Karnataka;
Singridungri-Banadungri, East Singhbhum district,
Jharkhand and Bangurdih, Seraikela-Kharaswan district,
Jharkhand.

() The Government is exploring the possibility to
acquire stake in uranium mine abroad. However, no precise
proposal in this regard has emerged till date.

{(9) Does not arise in view of reply to (f) above.
[English]
Unclaimed Amount in Postal Accounts

379. SHR! NISHIKANT DUBEY: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether a number of savings and other accounts
in various post offices in the country are inactive and
unclaimed deposits are lying therein for several years;

(b) if so, the details thereof;

(c) the details of total unclaimed amount in such
accounts throughout the country, State-wise;
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{(d) the action taken by the Government to identify
the depositors; and

(e) the steps taken/being taken by the Government
to ensure safety of the money lying in such accounts?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI SACHIN PILOT): (a) Yes, Madam. There are inactive
(Silent) accounts under Savings Account Scheme.

{(b) and (c) The information is under collection and
will be laid on the Table of the House.

(d) The following steps are taken at regular intervals
to identify the depositors of such accounts:

(i) Notices are issued every year to the account
holders of such accounts who are not
maintaining minimum balance.

(i) Special drives are launched to re-activate such
accounts by issuing notices and giving
information through electronic media.

(e) The balance amount lying is such accounts
remains in the National Small Savings Fund (NSSF) which
is managed by Government of India. To ensure safety of
the money lying in these accounts, valid Identity and
Address proof is taken from the individual who claim the
amount in the account at the time of reactivation.

Extradition Treaty with israel

380. SHRI A. GANESHAMURTHI: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether the Union Government has signed an
extradition treaty and also a pact on transfer of sentenced
prisoners with the Government of Israel, recently; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
Yes.

(b) The Government of India has signed an
Extradition Treaty as also an Agreement on Transfer of
Sentenced Persons with the Government of Israel. Both
the Treaty and the Agreement were signed during the visit
of the External Affairs Minister to Israel from 9-11 January
2012. The Extradition Treaty will provide a legal framework
for seeking extradition of fugitive criminals between the
Contracting States while the Agreement on Transfer of
Sentenced Persons provides the opportunity to persons of
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each Contracting State sentenced in the other to serve
their sentences in their own country.

[Translation]

Confiscation of lllegally Amassed Wealth

381. SHRI SAJJAN VERMA:
SHRI HAMDULLAH SAYEED:

Wil the PRIME MINISTER be pleased to state:

(a) whether the Union Government has taken any
concrete steps to confiscate the illegally amassed properties
of the Government officials found involved in corruption;

(b) if so, the details thereof;

(c) whether strict action has been taken against the
officers found involved in amassing property through illegal
means and the number thereof;

(d) if not, the reasons therefor;

(e) whether a person found guilty in a corruption in
case, the maximum punishment meted out to him will be
in prison for seven years; and

(f) if so, the measures taken against the wealth
and properties amassed by corrupt persons using corrupt
means?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) and (b) Action
for confiscation of property of corrupt public servants is
taken as per provisions of Criminal Law (Amendment)
Ordinance, 1944 and the Prevention of Money Laundering
Act, 2002. The offences punishable under the Prevention
of Corruption Act, 1988, (PC Act) are scheduled offences
under the Criminal Law (Amendment) Ordinance, 1944
and the Prevention of Money Laundering Act, 2002
(PMLA). Accordingly, the property of corrupt public servants
is liable to be confiscated under the provisions of
Prevention of Money Laundering Act, 2002.

(c) and (d) No centralized data is maintained by this
Department in this regard. However, the Directorate of
Enforcement has attached properties, valued at Rs. 368.88
crore approx. as on 31.12.2011 under PMLA where
scheduled offences of PC Act were involved. So far as CBI
is concerned, the authorization for attachment of properties
in respect of 20 officials in 20 cases have been received
from various Ministries/Departments of the Government of
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India during the last 3 years i.e. 2009-2010, 2010-2011 &
2011-2012 (upto 29.02.2012).

(e} Yes, Madam.

(fy The assets of the corrupt public servants are
attached/confiscated under the provisions of the Criminal
Law (Amendment) Ordinance, 1944, and the Prevention of
Money Laundering Act, 2002. Provisions for attachment of
property of corrupt public servants acquired through corrupt
means have also been incorporated in the Lokpal and the
Lokayuktas Bill, 2011.

[Translation]
Cancellation of Telecom Licences

382.  SHRIMATI MEENA SINGH:
SHRI RAVNEET SINGH:
SHRI D.B. CHANDRE GOWDA:
SHRI ASADUDDIN OWAISI:
SHRI NEERAJ SHEKHAR:
SHRI RUDRAMADHAB RAY:
SHRI DINESH CHANDRA YADAV:
SHRI P.K. BIJU:
SHRI YASHVIR SINGH:
SHRI GOPINATH MUNDE:
SHRI RAKESH SINGH:
SHR! KODIKKUNNIL SURESH:
SHRI ANANTKUMAR HEGDE:
SHRI DHARMENDRA YADAV:
SHRI ADHALRAO PATIL SHIVAJI:
SHRI S.S. RAMASUBBU:
SHRI ANANDRAO ADSUL.
SHRI K. SUDHAKARAN:
SHRI GAJANAN D. BABAR:
SHRI N. KRISTAPPA:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Supreme Court of India in its recent
judgement has cancelled a large number of telecom
licenses allotted to various telecom companies;

(b) if so, the details of such companies; company-
wise and circle-wise;

(c) whether some foreign Governments have
approached the Indian Government in the aftermath of the
Supreme Court judgement in this regard; if so, the details
thereof and the issues raised by them;

(d) the amount of license fee likely to be refunded
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as a result of cancellation of these licenses and the manner
in which the Government proposes to re-allocate these
licenses;

(e) whether the Government has finalized or
proposes to revisit the National Telecom Policy in the light
of the Supreme Court judgement; and

() if so, the details alongwith the salient features
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) Madam, all the 122 Unified
Access Services (UAS) licences granted in the year 2008
has been quashed by the Hon'ble Supreme Court of india,
vide its judgement dated 02.02.2012 in Writ Petition (Civil)
No. 423 of 2010 with Writ Petition (Civil) No. 10 of 2011.
The above direction of the Court shall become operative
after four months from the date of the judgement.

(b) Details of above said 122 UAS licences
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alongwith the name of the company and name of the
service areas is given in the enclosed Statement.

(c) Russian Government and Norwegian
Government have approached this Government. The
Russian Government has conveyed that Sistema Shyam
Telecommunications Lid. (SSTL) has invested over US$ 3
billion in the Telecom sector, but its license has been
cancelled due to some legal problems which they
understand but this is a matter of serious concern for its
investors. Norwegian Government has sought an interaction
to discuss the verdict of the Supreme Court on the
cancellation of the 2G licences which involves the
Norwegian company, Telenor.

(d) The Government, on 03.02.2012, has sought
the recommendations of the Telecom Regulatory Authority
of India (TRAI) as per the directions of the Supreme Court
in the above said judgement.

{e) and (f) The new National Telecom Policy has not
been finalized.

Statement

List of 122 Unified Access Services (UAS) licences issued in 2008 which have been
quashed by the Hon'ble Supreme Court

SI. No. Name of Licensee Company Service Area Effective Date of Licence

1 2 3 4

1. Allianz Infratech (P) Ltd. Bihar 31-Jul-2008
2. Allianz Infratech (P) Ltd. Madhya Pradesh 31-Jul-2008
3. Etisalat DB Telecom Pvt. Ltd. Andhra Pradesh 25-Jan-2008
4. Etisalat DB Telecom Pvt. Ltd. Delhi 25-Jan-2008
5. Etisalat DB Telecom Pwt. Ltd. Gujarat 25-Jan-2008
6. Etisalat DB Telecom Pvt. Ltd. Haryana 25-Jan-2008
7. Etisalat DB Telecom Pvt. Ltd. Karnataka 25-Jan-2008

Etisalat DB Telecom Pvt. Ltd. Kerala 25-Jan-2008
9. Etisalat DB Telecom Pvt. Ltd. Maharashtra 25-Jan-2008
10. Etisalat DB Telecom Pvt. Ltd. Mumbai 25-Jan-2008
11. Etisalat DB Telecom Pvt. Ltd. Punjab 25-Jan-2008
12. Etisalat DB Telecom Pvt. Ltd. Rajasthan 25-dan-2008
13. Etisalat DB Telecom Pvt. Ltd. Tamilnadu (including Chennai Service Area) 25-Jan-2008
14.  Etisalat DB Telecom Pwt. Ltd. Uttar Pradesh (East) 25-Jan-2008
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15. Etisalat DB Telecom Pvt. Ltd. Uttar Pradesh (West) 25-Jan-2008
16. Idea Cellutar Ltd. Assam 25-Jan-2008
17. Idea Celiular Ltd. Jammu and Kashmir 25-Jan-2008
18.  Idea Celluiar Ltd. Karnataka 25-Jan-2008
19. ldea Celiular Ltd. Kolkata 25-Jan-2008
20. Idea Cellular Ltd. North East 25-Jan-2008
21. Idea Cellular Ltd. Odisha 25-Jan-2008
22. Idea Cellular Ltd. Punjab 25-Jan-2008
23. Idea Cellular Ltd. Tamilnadu (including Chennai Service Area) 25-Jan-2008
24, Idea Cellular Ltd. West Bengal 25-Jan-2008
25. Loop Telecom Ltd. Andhra Pradesh 25;Jan-2008
26. Loop Telecom Ltd. Assam 25-Jan-2008
27. Loop Telecom Ltd. Bihar 25-Jan-2008
28. Loop Telecom Ltd. Delhi 25-Jan-2008
29. Loop Telecom Ltd. Gujarat 25-Jan-2008
30. Loop Telecom Ltd. Haryana 25-Jan-2008
31. Loop Telecom Ltd. Himachal Pradesh 25-Jan-2008
32. Loop Telecom Ltid. Jammu and Kashmir 25-Jan-2008
33. Loop Telecom Ltd. Karnataka 25-Jan-2008
34. Loop Telecom Ltd. Kerala 25-Jan-2008
35. Loop Telecom Lid. Kolkata 25-Jan-2008
36. Loop Telecom Ltd. Madhya Pradesh 25-dan-2008
37. Loop Telecom Ltd. Maharashtra 25-Jan-2008
38. Loop Telecom Ltd. North East 25-Jan-2008
39. Loop Telecom Ltd. Odisha 25-Jan-2008
40. Loop Telecom Ltd. Punjab 25-Jan-2008
41. Loop Telecom Ltd. Rajasthan 25-Jan-2008
42.  Loop Telecom Ltd. Tamilnadu (including Chennai Service Area) 25-Jan-2008
43. Loop Telecom Ltd. Uttar Pradesh (East) 25-Jan-2008
44, Loop Telecom Ltd. Uttar Pradesh (West) 25-Jan-2008
45, Loop Telecom Ltd. West Bengal 25-4an-2008




315 Written Answers MARCH 14, 2012 to Questions 316
1 2 3 4
46. S Tel Pvt. Ltd. Assam 25-Jan-2008
47. S Tel Pvi. Ltd. Bihar 25-Jan-2008
48. S Tel Pvt. Ltd. Himachal Pradesh 25-Jan-2008
49. S Tel Pvt. Ltd. Jammu and Kashmir 25-Jan-2008
50. S Tel Pvt. Ltd. North East 25-Jan-2008
51. S Tel Pvt. Ltd. Odisha 25-Jan-2008
52. Sistema Shyam TeleServices Ltd. Andhra Pradesh 25-Jan-2008
53.  Sistema Shyam TeleServices Ltd. Assam 25-Jan-2008
54. Sistema Shyam TeleServices Ltd. Bihar 25-Jan-2008
55. Sistema Shyam TeleServices Ltd. Delhi 25-Jan-2008
56.  Sistema Shyam TeleServices Ltd. Gujarat 25-Jan-2008
57. Sistema Shyam TeleServices Ltd. Haryana 25-Jan-2008
58.  Sistema Shyam TeleServices Ltd. Himachal Pradesh 25-Jan-2008
59. Sistema Shyam TeleServices Lid. Jammu and Kashmir 25-Jan-2008
60. Sistema Shyam TeleServices Ltd. Karnataka 25-Jan-2008
61.  Sistema Shyam TeleServices Ltd. Kerala 25-Jan-2008
62. Sistema Shyam TeleServices Ltd. Kolkata 25-Jan-2008
63. Sistema Shyam TeleServices Ltd. Madhya Pradesh 25-Jan-2008
64. Sistema Shyam TeleServices Ltd. Maharashtra 25-Jan-2008
65. Sistema Shyam TeleServices Ltd. Mumbai 25-Jan-2008
66. Sistema Shyam TeleServices Ltd. North East 25-Jan-2008
67. Sistema Shyam TeleServices Ltd. Odisha 25-Jan-2008
68.  Sistema Shyam TeleServices Ltd. Punjab 25-Jan-2008
69. Sistema Shyam TeleServices Lid. Tamilnadu {including Chennai Service Area) 25-Jan-2008
70. Sistema Shyam TeleServices Ltd. Uttar Pradesh (East) 25-Jan-2008
71. Sistema Shyam TeleServices Ltd. Uttar Pradesh (West) 25-Jan-2008
72.  Sistema Shyam TeleServices Ltd. West Bengal 25-Jan-2008
73. Spice Communications Ltd. Andhra Pradesh 25-Jan-2008
74.  Spice Communications Ltd. Deihi 25-Jan-2008
75.  Spice Communications Ltd. Haryana 25-Jan-2008
76.  Spice Communications Ltd. Maharashtra 25-Jan-2008
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77.  Tata Teleservices Ltd. Assam 25-Jan-2008
78.  Tata Teleservices Ltd. Jammu and Kashmir 25-Jan-2008
79.  Tata Teleservices Ltd. North East 25-Jan-2008
80. Unitech Wireless (Delhi) Pvt.Ltd. Delhi 25-Jan-2008
81. Unitech Wireless (East) Pvt. Ltd. Assam 25-Jan-2008
82. Unitech Wireless (East) Pvt. Ltd. Bihar 25-Jan-2008
83. Unitech Wireless (East) Pvt. Lid. North East 25-Jan-2008
84. Unitech Wireless (East) Pvt. Ltd. Odisha 25-Jan-2008
85. Unitech Wireless (East) Pvt. Ltd. Uttar Pradesh (East) 25-Jan-2008
86. Unitech Wireless (East) Pvt. Ltd. West Bengal 25-Jan-2008
87. Unitech Wireless (Kolkata) Pvt. Ltd. Kolkata 25-dan-2008
88. Unitech Wireless (Mumbai) Pvt. Lid. Mumbai 25-Jan-2008
89. Unitech Wireless (North) Pvt. Ltd. Haryana 25-Jan-2008
90. Unitech Wireless (North) Pvt. Ltd. Himachal Pradesh 25-Jan-2008
91. Unitech Wireless (North) Pvt. Ltd. Jammu and Kashmir 25-Jan-2008
92. Unitech Wireless (North) Pvt. Ltd. Punjab 25-Jan-2008
93. Unitech Wireless (North) Pvt. Ltd. Rajasthan 25-Jan-2008
94. Unitech Wireless (North) Pvt. Ltd. Uttar Pradesh (West) 25-Jan-2008
95. Unitech Wireless (South) Pvt. Ltd. Andhra Pradesh 25-Jan-2008
96. Unitech Wireless (South) Pvt. Ltd. Karnataka 25-Jan-2008
97. Unitech Wireless (South) Pvt. Ltd. Kerala 25-Jan-2008
98. Unitech Wireless (Tamil Nadu) Pvt. Ltd. Tamiinadu (including Chennai Service Area) 25-Jan-2008
99.  Unitech Wireless (West) Pvt. Ltd. Gujarat 25-Jan-2008
100. Unitech Wireless (West) Pvt. Ltd. Madhya Pradesh 25-dan-2008
101. Unitech Wireless (West) Pvt. Lid. Maharashtra 25-Jan-2008
102. Videocon Telecommunications Ltd. Andhra Pradesh 25-Jan-2008
103. Videocon Telecommunications Ltd. Assam 25-Jan-2008
104. Videocon Telecommunications Ltd. Bihar 25-Jan-2008
105. Videocon Telecommunications Ltd. Delhi 25-Jan-2008
106. Videocon Telecommunications Ltd. Gujarat 25-Jan-2008
107. Videocon Telecommunications Ltd. Haryana 25-Jan-2008
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108. Videocon Telecommunications Ltd. Himachal Pradesh 25-Jan-2008
109. Videocon Telecommunications Ltd. Jammu and Kashmir 25-Jan-2008
110. Videocon Telecommunications Ltd. Karnataka 25-Jan-2008
111. Videocon Telecommunications Ltd. Kerala 25-Jan-2008
112. Videocon Telecommunications Ltd. Kolkata 25-Jan-2008
113. Videocon Telecommunications Ltd. Madhya Pradesh 25-Jan-2008
114. Videocon Telecommunications Ltd. Maharashtra 25-Jan-2008
115. Videocon Telecommunications Ltd. Mumbai 25-Jan-2008
116. Videocon Telecommunications Ltd. North East 25-Jan-2008
117. Videocon Telecommunications Ltd. Odisha 25-Jan-2008
118. Videocon Telecommunications Ltd. Rajasthan 25-Jan-2008
119. Videocon Telecommunications Ltd. Tamilnadu (including Chennai Service Area) 25-Jan-2008
120. Videocon Telecommunications Ltd. Uttar Pradesh (East) 25-Jan-2008
121. Videocon Telecommunications Ltd. Uttar Pradesh (West) 25-Jan-2008
122. Videocon Telecommunications Ltd. West Bengal 25-Jan-2008
[English] suffered by Al as a result thereof;

state:

Grievances of Cabin Crew/Pilots of Al

383. SHRIYASHVIR SINGH:
PROF. RANJAN PRASAD YADAV:

SHRI NEERAJ SHEKHAR:
SHRI C. SIVASAMI:

SHRIMATI J. SHANTHA:

SHRI MAHENDRASINH P. CHAUHAN:
SHRI HAMDULLAH SAYEED:

SHRI A.T. NANA PATIL:

SHRI S.S. RAMASUBBU:
SHRI RAJAIAH SIRICILLA:
SHRI HANSRAJ G. AHIR:

Will the Minister of CIVIL AVIATION be pleased to

(a) whether cabin crew/piiots of Air India (Al) refused
to fly and threatened to quit in the recent past;

(b) if s0, the details thereof and the reasons therefor;

{(c) the details of flights cancelled and losses

(d) the action taken by the Government to redress
grievances of cabin crew/pilots including payment of
salaries, allowances and other dues in time; and

(e) the steps taken to avoid recurrence of such

incidences in future?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) and (b) Yes, Madam. Out of a total 1859 cabin
crew, 68 cabin crew refused to fly in the month of January
2012 due to non-payment of Sustenance Amount (in
Foreign Exchange) that was caused by the financial crisis

in the airline.

(c) None of the flights of Air India were affected as

a result of the above.

(d) and (e) To resolve the disparities to the HR
issues like level mapping, compensation, Harmonization,
etc. for all employees including cabin crew/pilot, the
Government has already appointed an independent
Committee of external Experts Under Justice D.N.
Dharmadhikari, a Retired Judge of Supreme Court.



321 Written Answers

[Translation]

Developments in Maldives

384. SHRIP. VISWANATHAN:
SHR! P. C. MOHAN:
SHRI GOPINATH MUNDE:
SHRI MANIKRAO HODLYA GAVIT:
SHR! ASADUDDIN OWAISI:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the Government has taken note of the
recent developments in Maldives;

(b) if so, the reaction of the Government thereto;

(c) the extent to which the change of power in
Maldives is likely to affect India in region;

(d) the action taken by the Government with regard
to safety and security of Indians living in Maldives in the
wake of the recent developments;

(e) whether any contingent plan chalked out to
evacuate tourists and Indian citizens from Maldives;

() if so, the details thereof; and

(g) the steps being taken by the Government to
safeguard the Indian interests in future?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a) to
(d) The Government has been closely monitoring the recent
developments in Maldives. In a statement issued on 7
February 2012, Government highlighted that the transfer
of power to a new President was an internal matter to be
resolved by the Maldivians in a peaceful and democratic
manner. During a telephonic conversation with the
President of Maldives, the Prime Minister conveyed that
india had always stood ready to provide any support or
assistance that the people of the Maldives might require.
On his part, The President of Maldives reaffirmed the
special and close ties that Maldives has with India. Special
envoy of the Prime Minister visited Maldives on 10-11
February 2012 to assess the situation. As part of diplomatic
initiative, Foreign Secretary visited Maldives on 15-16
February 2012 and 28-29 February 2012 to facilitate a
way forward in the situation.

The Government is in regular touch with the
Government of Maldives with regard to the safety and
security of the Indian nationals and its interests in Maldives.
No reports have been received indicating that safety and
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security of Indians in Maldives have been adversely
affected.

(e) to (9) Does not arise.
[English]
Extension of MDMS

385. SHRI EKNATH MAHADEO GAIKWAD:
SHRI ANAND PRAKASH PARANJPE:
SHRI SANJAY BHOI:
SHRI SADASHIVRAO DADOBA MANDLIK:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of upper primary level students in
the Government schools who were given Mid Day Meal
daily during the iast three years and the current year,
Statewise;

(b) the amount earmarked and expenditure incurred
on it;

(c) whether the Government has any plan to expand
the Mid Day Meal Scheme to secondary level;

(d) if so, the details thereof and the reasons therefor;

(e) whether Planning Commission has approved
the proposal; and

(fy if so, the details thereof and the time by which
Mid Day Meal Scheme in secondary level is likely to be
introduced?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) Detail of upper primary level
students covered under Mid Day Meal (MDM) Scheme in
Government schools during the last three years and
the current year State-wise is given in the enclosed
Statement-|.

{b) The funds allocated and expenditure incurred to
cover children studying in classes I-VIll during the last
three years and the current year is given in the enclosed
Statement-I. '

(c) to (f) The Working Group on Elementary Education
& Literacy for the 12th Five Year Plan (2012-17) has
recommended inclusion of MDM Scheme to children
studying in class 1X and X. The total fund requirement for
the same during the 12th Five Year Plan is estimated to
be Rs. 21,523 crore. The Twelfth Five Year Plan is yet to
be finalized.
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Number of Upper Primary Children covered under the Mid-Day Meal Scheme during 2008-09 to

2010-11 and 2nd quarter of 2011-12

Sl. No. State/UT 2008-09 2009-10 2010-11 2011-12
Number of Number of Number of Number of
Upper Primary Upper Primary Upper Primary Upper Primary
Children Children Children Children
covered covered covered covered
1 2 3 4 5 6
1. Andhra Pradesh 1953494 2122125 2228854 2091882
2. Arunachal Pradesh 60650 56094 68984 68990
3. Assam 331034 12010470 15621318 1657740
4. Bihar 2488208 2451691 2045212 1997959
5. Chhattisgarh 943977 827670 1142558 1125227
6. Goa 0 88712 62823 64029
7. Gujarat 886790 887055 988650 1159955
8. Haryana 595000 624589 633879 685811
9. Himachal Pradesh 339604 310345 303856 280350
10. Jammu and Kashmir 321056 313394 268924 247944
11. Jharkhand 574835 998945 780425 843662
12. Karnataka 2073136 2004333 1924686 1967240
13. Kerala 1252417 1108415 1081966 1060703
14. Madhya Pradesh 2322211 2540333 2520678 2478144
15. Maharashtra 2680031 4206833 3799392 3841861
16. Manipur 33658 40148 40501 37742
17. Meghalaya 139859 124645 121510 120358
18. Mizoram 51392 50117 50749 62710
19. Nagaland 34039 42062 61993 50186
20. Odisha 1913745 1657375 1515835 1295435
21. Punjab 727733 689894 667896 714925
22. Rajasthan 2215623 1883279 1828958 1809263
23. Sikkim 22925 27236 27788 32352
24, Tamil Nadu 1860534 1823238 1674944 1521786
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1 2 3 4 5 6
25. Tripura 56834 147064 138111 139979
26. Uttarakhand 278010 322870 310634 329798
27. Uttar Pradesh 2729625 2682665 2628708 3210169
28. West Bengal 1591276 2167922 2452590 4847389
29. Andaman and Nicobar Islands 19427 156552 13413 12698
30. Chandigarh 27132 22181 21950 20609
31. Dadra and Nagar Haveli 6538 8295 9881 10000
32. Daman and Diu 4391 4374 5829 6152
33. Delhi 5810 468952 419086 442229
34. Lakshadweep 3752 3482 3714 4023
35. Puducherry 40000 39376 37801 37700
Total 28590746 31971731 31304096 34177000

Statement-I|

Funds allocated and expenditure incurred under the Mid-Day Meal Scheme during 2008-09 to 2011-12

Sl. No. State/UT 2008-09 2009-10 2010-11 2011-12
Allocation Expenditure Allocation  Expenditure  Allocation Expenditure  Released
incurred by incurred by incurred by to States /
States/UTs States/UTs States/UTs UTs (As on
29.02.2012)

1 2 3 4 5 6 7 8 : 9

1. Andhra Pradesh 27962.7 18809.99 26105.62 20981.31 48302.37 45775.07  45901.52
2. Arunachal Pradesh 820.79 819.79 1616.82 1073.71 2043.18 1663.96 2091.75
3. Assam 27156.47 22491.68 28555.8 25167.47 34408.20 39322.31 53220.9
4. Bihar 62168.38 34026.4 52100.05 31936.13 80506.41 78795.91 78837.3
5. Chhattisgarh 30402.54 29177.16 17578.58 15661.61 36187.73  36938.86 40448.84
6. Goa 554.38 256.92 794.34 578.81 1168.27 1049.35 825.41
7. Gujarat 21711.35 19764.8 24603.06 21163.78 28851.62 30167.61 35301.58
8. Haryana 7299.26 5230.65 19094.93 17651.91 15325.12  15325.12 16713.43

9. Himachal Pradesh 11073.48 9956.65 4835.78 5932.09 6487.67 7002.68 7351.6
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1 2 3 4 5 6 7 8 9

10. Jammu and Kashmir 4868.06 1955.48 5607.67 2982.36 7990.60 8234.22 8047.48
11. Jharkhand 18033.59 14334.13 22777.87 18335.06 32595.49 28691.03 26917.22
12. Karnataka 23339.47 22461.3 26902.33 25847.73  45368.29  42599.65  46331.26
13. Kerala 12492.2  9581.17 13845.1 10198.55 18511.33 18112.88  10277.09
14. Madhya Pradesh 57669.41 53776.27 53311.19 35598.17 65781.83 69417.09  76704.43
15. Maharashtra 72925.21 63724.02 57771.47 46105.61 107492.08 85622.18 69177.92
16. Manipur 1463.58 768.77 1478.66 1056.59 5658.11 5575.57 1894.19
17. Meghalaya 2593.86  2342.07 5635.93 5360.22 13831.77  12275.48 3528.12
18. Mizoram 1401.91 1298.23 821.34 769.19 1902.29 1668.96 3282.7
19. Nagaland 940.08 864.04 1062.01 1023.36 4026.97 4079.66 2464.37
20. Odisha 28851.34 28238.19 32108.24 28046.1 38959.13  28403.44  37123.55
21. Punjab 16874.65 14022.09 11139.42 10267.4 16605.10 16310.76  17561.54
22. Rajasthan 55153.39 47740.75 40639.53 36328.56 46225.76  46428.64  52901.22
23. Sikkim 425.86 418.84 444.55 423.78 899.59 920.36 1035.65
24. Tamil Nadu 24235.39 23906.89 40189.22 40012.72  44250.56  42407.53  40333.68
25. Tripura 2968.42 1729.19 3801.36 4462.79 4856.76 4661.20 8408.41
26. Uttarakhand 5136 3702.27 5169.29 3916.02 10963.29 12478.40  14255.51
27. Uttar Pradesh 82307.17 75170.48 89054.39 83949.67 102715.36 114633.53 107638.85
28. West Bengal 65732.32 41447.18 74165.5 60920.72 79480.03 79578.36  73983.83
29. Andaman and 322.35 322.35 216.48 154.48 247.06 207.31 509.14

Nicobar Islands
30. Chandigarh 364.88 364.88 343.12 343.12 525.54 492.83 520.59
31. Dadra and Nagar Haveli  151.42 151.42 152.62 144.46 290.45 288.83 342.71
32. Daman and Diu 71.57 71.57 89.96 89.96 147.78 142.10 136.58
33. Delhi 5772.06 2656.45 7074.43 3817.07 9072.32 794417 6562.19
34. Lakshadweep 41.85 19.59 46.48 385 80.54 48.87 76.32
35. Puducherry 423.6 421.42 429.7 366.34 693.24 651.84 635.99

Total 673709 552023.08 669562.8 560705.35 912452,00 88791593 891342.9
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Aakash 2 Tablets

386. SHRI SADASHIVRAO DADOBA MANDLIK:
SHRI ANAND PRAKASH PARANJPE:
SHRI EKNATH MAHADEO GAIKWAD:
SHRI HANSRAJ G. AHIR:
SHRI SANJAY BHOI:
SHRI RAYAPATI SAMBASIVA RAO:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government proposes to get Aakash
2 tablets manufactured for supply to college students/
secondary level school children;

(b) if so, the details thereof;

(c) whether the Government also proposes to give
this order to a Public Sector Undertaking;

(d) if so, the details thereof and the reasons therefor;

(e) whether the Aakash 2 is likely to be fully
indigenous and may be available to students at a nominal
rate; and

(f) if so, the details thereof and the time table
chalked out for the manufacture and supply of these
tablets?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Regarding the proposal for
manufacturing of Aakash 2 tablets, things are in realm of
conceptualisation. So far, no formal decision has been
taken in this regard. '

(c) and (d) Activities of this nature require active
collaboration between Public Sector and Private Sector
organisations and hence it is premature to be definitive.

(e) and (f) Full indigenisation in a short time frame
is difficult. Availability of Aakash 2 or their enhanced
versions to students through libraries of their institutions
may be a possibility. As the XI Plan is nearing an end, it
is premature to provide a time table.

[Translation]
Kundankulam Nuclear Power Plant

387. SHRI BHARAT RAM MEGHWAL.:
SHRI BHAKTA CHARAN DAS:
SHRI ARJUN RAM MEGHWAL.:
KUMARI SAROJ PANDEY:
SHRI RAYAPATI SAMBASIVA RAO:

Will the PRIME MINISTER be pleased to state:
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(a) whether the Government has taken note of the
opposition in completion of the Kudankulam nuclear power
plant in Tamil Nadu and if so, the details thereof;

(b) whether some Non-Governmental Organisations
(NGOs) have allegedly used funds received from foreign
agencies for opposing the setting up of the plant;

(c) if so, the details of such funding agencies and
NGOs;

(d) the corrective action taken/proposed to be taken
by the Government against these funding agencies and
NGOs;

(e) the current status of Kudankulam nuclear power
plant; and

(f) the time by which the plant is likely to be made
operational and the power generated?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE, (SHRI V. NARAYANASAMY): (a) Yes. Madam.
The Fukushima incident in Japan in March 2011 and
emergency response drill in August 2011 created
apprehensions in a section of local people about safety
aspects of the project. This resulted in agitation and halt
of work. Pursuant to multi pronged outreach programmes
by Department of Atomic Energy (DAE) and Nuclear Power
Corporation of India Limited (NPCIL) the resumption of
work is expected soon.

(b) Preliminary reports indicate receipt of funds
originating from foreign NGOs through certain Indian NGOs
to oppose the nuclear power plants.

(c) As the investigations are in progress, it is not
possible to furnish the details at this stage.

(d) The Government monitors the receipts and
utilizations of foreign contributions by any "person” in the
country through the Foreign Contribution (Regulation) Act
2010 and Foreign Contribution (Regulation) Rules, 2011
framed under the Act. Besides FCRA 2010 and FCRR
2011, various laws of the land such as Unlawful Activities
(Prevention) Act, Prevention of Money Laundering Act,
Indian Penal Code and State Local Laws form the legal
structure for regulating the activities of the NGOs in India.

(e) A cumulative physical progress of 99.2% in Unit-
1 and 94.6% in Unit-2 with an overall progress of 97.4%
has been achieved in the Kudankulam project.



331 Written Answers

(f)y All efforts are being made by the Central
government to resolve the impasse in consultation with
the State Government. The revised schedule of
operationalisation of Kudankulam units can be worked out
only after normalization of the situation and resumption of
work.

[English]
Harassment and Attacks on Indian Students

388. SHRIMATI JAYSHREEBEN PATEL:
SHRI BHAKTA CHARAN DAS:
SHRI SANJAY DINA PATIL:
SHRIMATI J. SHANTHA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether a number of incidents of harassment
and attacks on Indian students in various countries
particularly in Western countries have been reported in
the recent past;

(b) if so, the details of such cases reported during
each of the last three years and the current year, year-
wise, country-wise and incident-wise;

(c) the number of Indian students killed/injured in
such incidents;

(d) the remedial measures taken by the Government
to avoid recurrence of such incidents; and

(e) the corrective steps taken by the Government to
ensure the dignity and honour of Indian students pursuing
higher education abroad?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARLI: (a) to (c) There have been instances
over the past three years wherein Indian students in
Australia were attacked. The number of attacks on Indian
students in Australia has shown a sharp decrease in 2011
as compared to previous two years. Though three incidents
of attack on Indian students in UK have been reported
during 2010-2012, there is nothing to suggest harassment
and attack particularly aimed at Indian students. No
incident of harassment and attack particularly aimed at
Indian students has been reported from any other country.

(d) and (e) The issue of attacks on Indians in Australia
was taken up at the highest level by GOI, including at the
Ministerial level as well as through the High Commission
and its Consulates in Australia. Several measures have
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been put in place on the ground to improve safety and
security by the Federal and State Governments in Australia
like improving policing, interaction with students and
providing information cards to students to seek emergency
assistance whenever required. The steps taken by the
Australian authorities have been useful, as reflected in the
substantial decrease in the number of attacks in recent
months.

Initiating Penalty for Officials

389. DR. SANJEEV GANESH NAIK:
SHRI SANJAY DINA PATIL:

Will the PRIME MINISTER be pleased to state:

(a) whether the Central Vigilance Commission has
sought permission to initiate major penalty proceedings
against Government officials involved in corruption cases
during the last three years and the current year;

(b) if so, the details of the persons involved therein;

(c) whether permission has been granted in every
case; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) and (b) The
Central Vigilance Commission does not seek permission
to initiate major penalty proceedings but it advises on (a)
initiation of criminal and/ or regular departmental action
{major or minor) against the public servant(s) concerned;
(b) administrative action against public servants concerned;
or (c) closure of the case, on the basis of the enquiry/
investigation reports furnished by the Chief Vigilance Officer
(CVO) or the Central Bureau of investigation (CBI). Further,
after completion of proceedings, the Commission tenders
advice on the nature of penalties or otherwise on
references received from the organization. During the last
three years i.e. 2009, 2010 and 2011 the Commission had
advised initiation of major penalty proceedings in 517,
556 and 544 cases respectively.

(c) and (d) As per relevant disciplinary rules, the
concerned disciplinary authority is required to take an
independent view in each case after taking into account
all relevant facts and circumstances of the case including
the advice of the CVC. Acceptance or otherwise of the
advice of the CVC lies with the concerned Disciplinary
Authority. The Central Vigilance Commission maintains
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data of non-acceptance of its advice and reports such
non-acceptance in its Annual Report.

Development of Coal Blocks

390. SHRI VISHWA MOHAN KUMAR:
SHRI SANJAY DINA PATIL:
SHRI S. ALAGIRI:
SHRI PRADEEP MAJHI:
SHRI ANJAN KUMAR M. YADAV:
SHRI KISHANBHAI V. PATEL:
SHRI GOPINATH MUNDE:

Will the Minister of COAL be pleased to state:

{a) the details of the central coal projects being run
in the country, State-wise and the mechanism to monitor
the development of coal blocks in various States;

(b) the number of such projects which have been
completed as per scheduled;

(c) the progress made in the development of captive
coal blocks ailocated to different entities, State-wise;

(d) whether some of the public and private sector
companies have not developed the coal blocks allocated
to them according to the norms laid down by the
Government;

(e) if so, the details thereof, company-wise and State-
wise;

(f) whether the Government has initiated any action
against the said companies or issued any show cause
notice during the last three years and the current year; and
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(9) if so, the details thereof, company wise and
State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): (a) and (b) There is no
central coal project in the country.

(c) to (e) As on Dec. 2011, a total 218 coal blocks
have been allocated to various Private and Public
companies, out of which 25 coal blocks have been
deallocated (2 blocks reallocated after deallocation). Out
of net 195 allocated coal blocks, 29 coal blocks have
achieved all the major milestones and have started coal
production. The details of these 29 coal blocks are as
under:

Sl. No. State Name No. of Blocks completed

1. Arunachal Pradesh 1
2. Chhattisgarh 7
3. Jharkhand ' 4
4. Madhya Pradesh 2
5. Maharastra 9
6. Odisha 1
7. West Bengal 5

83 coal blocks allocated to Public & Private Sector
have not started coal production as per the stipulated
normative date of production, the details of which are as
under:

Sl. No. State Location Pvt. Govt. Tariff Total
Company PSUs based
1. Andhra Pradesh 1 1
2. Chhatisgarh ‘ 7 4 11
3. Jharkhand 20 10 30
4. Madhya Pradesh 3 2 3 8
5. Mabharastra 8 8
6. Odisha 9 7 3 19
7. West Bengal 2 2 6
Total 83
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(f) and (g) After the review meeting held in 20th &
21st July, 2010, show cause notices were issued by Ministry
of Coal based on recommendations of the Review
Committee to the allocattees of 84 coal blocks. Based on
the clarifications submitted by the allocattees of these 84
coal blocks, 14 coal blocks (12 of public sector companies
& 2 of private companies) were deallocated. The last
review meeting to review the progress of the Captive Coal
Blocks & it associated end use projects was held on 11th
& 12th January, 2012. The committee has given its
recommendations and it has been decided to issue show
cause notices for de-allocation to allocatees of 58 coal
blocks.

[Translation]

Shortage of Coal

SHRI HARI MANJHI:

SHRI RADHE MOHAN SINGH:

SHRI KISHANBHAI V. PATEL:

SHRI VISHWA MOHAN KUMAR:

SHRI BRIJBHUSHAN SHARAN SINGH:
DR. SANJEEV GANESH NAIK:

SHRI RADHA MOHAN SINGH:

SHRI NISHIKANT DUBEY:

391,
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SHRI RAMSINH RATHWA:
SHRI HARIBHAU JAWALE:
SHRI PRADEEP MAJHI:
SHRI HANSRAJ G. AHIR:

Will the Minister of Coal be pleased to state: -

(a) the targets fixed and actual production of coal
by the Coal India Limited (CIL) and its subsidiary companies
during the Eleventh Five Year Plan, company-wise and
year-wise;

(b) whether there was a shortage in production of
coal during the above period;

(c) if so, the details thereof and the reasons therefor,;

(d) whether the Government has fixed any coal
production target for the Twelfth Five Year Plan; and

(e) if so, the details thereof and the steps
Government proposes to take to increase the production
and meet the targets in the Twelfth Five Year Plan?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): (a) The target fixed and
actual production of raw coal of Coal India Limited (CIL)
and its subsidiary companies during the Eleventh Five
year Plan, company-wise & year-wise is as under:

(in million tonnes)

Sl. Company 2007-08 2008-09 2009-10 2010-11 2011-12
No. Target Actual  Target Actual Target Actual Target Actual Target Target
(BE)  (RE)
1. ECL 33.41 24.059 31.00 28.135 31.000 30.058 33.000 30.804 33.00 31.00
2. BCCL 25.20 25.215 26.50 25.514 28.000 11.512 29.000 29.004 30.00 30.20
3. CCL 44.00 44.146 47.00 43.236 48.000 47.083 50.000 47.521 51.00 49.00
4. NCL 58.00 59.623 61.25 63.650 66.500 67.67 72.000 66.253 68.50 68.50
5. WCL 42.40 43.512 43.05 44.700 45.000 45.735 46.500 43.654 4550 43.80
6. SECL 91.50 93.791 96.00 101.150 106.000 108.009 112.000 112.705 112.00 113.75 _
7. MCL 88.00 88.012 99.00 96.336 109.300 104.079 116.750 100.28 106.00 103.00
8. NEC 2.00 1.101 1.20 1.009 1.200 1.113 1.250 1.101 1.00 0.75
9. CiL 384.51 379.459 405.00 403.730 435.000 431.259 460.500 431.322 447.00 440.00
% achv. - 98.69 - 99.67 - 99.14 - 93.66 - 9843
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(b) During the first three years of Xith Plan, Coal
India Ltd. (CIL) has achieved almost 99% of target,
However, during the year 2010-11, CIL has achieved about
94% of target.

(c) The main reasons for shortfall in achieving
growth rate include delay in land acquisition, imposition of
restriction of mining in areas having Comprehensive
Environmental Pollution Index (CEPI) above 70 coupled
with delay in environment & forestry clearance of major
projects, R&R issues, inadequate availability of railway
wagons in different coalfields, law and order problems
particularly in Jharkhand & Orissa and excessive rainfall
during the current year in major coalfields.

(d) and (e) As per the draft Report of the Working
Group on coal and Lignite for formulation of Xlith Five
Year Plan (2012-17), all India coal production for the year
2016-17 has been projected at 715 million tonnes. Out of
which 556.40 million tonnes shall be contributed by CIL,
57 million tonnes by SCCL, 79.60 million tonnes by captive
mining and 22 million tonnes by others.

With a view to meet the targets in the 12th Five Year
Plan, Govt. shall inter-alia ensure time bound fast track
implementation of coal projects, increased production from
captive coal blocks, removal of logistic bottlenecks,
expeditious Environment & Forestry Clearance,
approaching state Govts. for necessary assistance in land
acquisition & in problems relating to law & orders etc.

[English]

Setting up of Higher Education
Credit Guarantee Authority

392. SHRI ADHALRAO PATIL SHIVAJI:
SHRIMATI SUPRIYA SULE:
DR. SANJEEV GANESH NAIK:
SHRI ANANDRAO ADSUL.:
SHRI DHARMENDRA YADAV:
SHRi GAJANAN D. BABAR:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government is considering to set
up a Higher Education Credit Guarantee Authority for
providing limited credit guarantees through risk pooling for
educational loans obtained by students;

(b) if so, the details thereof including the modalities
worked out in this regard;
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(c) whether the Government is planning to extend
the scope of assistance to State universities through an
incentivisation plan;

(d) if so, the details thereof;

(e) the concrete steps taken by the Government to
provide loan to students on concessional rates; and

() whether there is any proposal to increase the
quantum of loans on offer for students and if so, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) Yes, Madam.

(b) The objective of Higher Education Credit
Guarantee Authority is to provide guarantees to banks on
loans given to students, for pursuing Higher Education, to
reduce the risk perception about such loans. Limited credit
guarantee by a Credit Guarantee Authority will be extended
to the banks for student loans up to a specified limit at a
nominal credit guarantee fee.

(c) and (d) The Higher Education Credit Guarantee
Authority will provide guarantees to student loans for
acquiring higher education in State Universities also.

(e) Government has started a new Scheme w.e.f.
2009 to provide full interest subsidy for the period of
moratorium (course period plus one year or six months
after getting job, whichever is earlier) on Education Loan
to the students from Economically Weaker Section (EWS)
with a total parental income upper limit of Rs. 4.50 lacs
p.a. for pursuing approved technical/professional courses
in India after class XII.

(i No, Madam.
[Translation]

Revenue from Telecom Sector

393. DR. SANJAY SINGH:
SHRI HARISH CHOUDHARY:

Will the Minister ot COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether telecommunication sector has the
potential of becoming the second highest source of revenue
in the country;

(b) if so, the details thereof alongwith the revenue
share of telecom sector in the Gross Domestic Product;
and
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(c) the action taken by the Government to exploit
the potential of the sector and the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) and (b) As per the Central
Statistical Organization (CSO) Report, the contribution of
the telecom sector in the Gross Domestic Product was
3.6% in the year 2009-10.

{c) The Government has introduced various policy
measures which have resulted in an increase in the
teledensity from 3.6% in March, 2001 to 70.89% in March,
2011. The contribution of the telecom sector to Gross
Domestic Product has grown from 1.9% in 2000-01 to
3.6% in 2009-10.

[English]
Delay in Issue of Visas to Foreigners

394. SHRI NARAHARI MAHATO:
SHRI NRIPENDRA NATH ROY:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether instance of delay in issue of visas to
tourist by different Indian High Commissions been reported;

(b) if so, the details thereof during each of the last
three years and the current year;

(c) the average time taken by Indian High
Commissions and Embassies in different countries to issue
tourist visas and other visas; and

(d) the steps/action taken in reduce time lays in
issuing visas?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
No.

(b) Does not arise.

(¢) In routine cases, Missions/Posts normally grant
visas in one to three days.

{d) With the introduction of The Immigration, Visa,
Foreigners Registration and Tracking (IVFRT) scheme
which is being implemented in a phased manner, time
taken to grant visas will be reduced in cases requiring
clearances from the Ministry of Home Affairs.
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Indo-China Border Talks

395. SHRI NITYANANDA PRADHAN:
SHRI ASADUDDIN OWAISI:
SHRI BALI RAM JADHAV:
SHRI BAIJAYANT PANDA:
SHRI RAJAIAH SIRICILLA:
SHRI SURESH KUMAR SHETKAR:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether India and China propose to devise a
new border management mechanism to resolve boundary
issues;

(b) if so, the details thereof alongwith the main
issues between the two countries which have not yet been
resolved;

{c) the manner in which this mechanism is likely to
help in resolving the occasional problems relating to borders
being faced by India;

(d) whether the Government has held certain rounds
of talks with China in the above direction;

(e} if so, the details thereof;

() whether China has raised a new controversy
about Arunachal Pradesh; and

(g) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMAT! PRENEET KAURY): (a) to
(e) During the 15th round of Talks between Special
Representatives, India and China signed an Agreement
on the Establishment of a Working Mechanism on
Consultation and Coordination on India-China Border
Affairs. The 1st meeting of this Working Mechanism was
successfully held in Beijing on 5-6 March 2012. The two
delegations agreed on the rules governing the functioning
of the Mechanism which include convening 1-2 meetings
a year, and if required, holding of emergency consultations
either through meetings or by telephone/video
conferencing. The two delegations reviewed the situation
prevailing in the India-China border areas and noted the
adherence by both sides to the various agreements for
maintenance of peace and tranquility. At the same time
they stressed the need for continuing efforts towards this
objective and discussed additional confidence building
measures between the two sides. They also discussed the
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possibility of an alternate route for the Kailash Manasarovar
Yatra and additional items for border trade at Nathu La
Pass in Sikkim.

(f) and (g) China has objected to the visit of Raksha
Mantri for the celebration of the 25th Anniversary of
statehood of Arunachal Pradesh on 20 February 2012. On
25 February 2012, the Chinese Foreign Office
Spokesperson made a statement that the Chinese position
on the disputed eastern sector of the India-China boundary
has been consistent and that pending a final resolution,
India and China should not take any action in the disputed
area that could complicate the problem. India's position
that Arunachal Pradesh is an integral and inalienable part
of India has been clearly conveyed to the Chinese side.

[Translation]

Weaning Away of Passengers by
Private Airlines

396. RAJKUMARI RATNA SINGH:
DR. RATNA DE:
SHRI MANOHAR TIRKEY:
SHRI PRASANTA KUMAR MAJUMDAR:
SHRI ANJANKUMAR M. YADAV:
SHRI NAVEEN JINDAL:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether any concrete steps have been taken to
keep pace with the weaning away of air passengers by
the private airlines;

(b) if so, the details of such steps taken during each
of the last three years and the current year;

(c) the details of performance of Air India for on-
time departure and arrival as compared to other domestic
and international airlines during the above period; and

(d) the specific steps taken to improve the
performance of Air India and to enable it to compete with
private airlines?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) and (d) Steps initiated by Air India to keep
pace with weaning away of air passengers by private
airlines as also to improve the performance of Air India
and compete with private airlines are as under:

. Corporate House Agreements have been tailor
made to suit to the specific requirements of
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Corporate including Govt. Banks and Public Sector
Undertaking to welcome back executives to travel
on their brand new fleet of aircraft operated on non
stop direct international flights and domestic flights.
Super Saver tickets in various denominations have
been introduced to attract frequent flyers. Holiday
packages have been offered covering wider
destinations to appeal to the leisure passengers.
Corporate image and Network related
advertisements released to revitalize the brand. The
advertisements include "Most trusted Brand award"
awarded by Brand Equity, "Jode Apnonko Jode
Bharatko," "Har Sapne ke badi Udaan”,
"Unstoppable” etc.

. Air India has formulated number of schemes to

improve the occupancy factor of First and Business/
Executive class. Corporate House Agreements have
been signed with many corporate in India and
Abroad, as Local and Global deals by offering
special fares for their travel in First and Business
class, especially. "Platinum Pass" scheme has been
launched for unlimited travel in Executive Class.
“Super Saver tickets for travel in Executive class" in
various denominations introduced targeting frequent
fliers. "Get Upfront" scheme has been launched to
induce the passengers' last minute at airports, to
upgrade themselves into Executive class by paying
very nominal amounts. First and Business Class
facilities have been highlighted by releasing an
advertisement "Your Business Lounge in the Sky",
by highlighting the special features of these classes
to their esteemed customers.

. Website has been made more users friendly. Tide
up with Google to lead customers who are searching
on any travel related information, on to Air India
website, to make them aware of Air India website
and induce them to navigate the web, thereafter
buy online. Introduced web sales promotional
scheme known as "Click & Save" by offering attractive
discount on basic fare, if the ticket is bought through
Air India web site. Also introduced, "Get Lucky"
scheme, to reward every 100th Passenger buying
ticket using Air India website.

(c) During the last three years and the current year
the detaits of On Time Performance of Air India and other
Indian carriers are as follows:
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Airline On Time Performance(%)

2009 2010 2011 2012
Air India 73.7 73.5 73.7 63.8
Jet Airways 75.8 84.7 91.1 85.2
Jetlite 72.4 83.0 88.5 83.9
Kingfisher 83.1 86.3 90.7 90.0
Spicejet 79.3 74.6 82.8 80.1
Go Air 80.5 75.9 87.3 72.3
IndiGo 83.2 85.0 88.8 80.3

Data for year 2009 is from June.
Data for year 2012 is for Jan.
Data for Air India is for domestic operations.

ASER Report on Education

397. SHRI GANESHRAO NAGORAO
DHGAONKAR:

SHRI VARUN GANDHI:
SHRIMATI BHAVANA PATIL GAWALI:
SHRI BHOOPENDRA SINGH:
SHRI PRATAP SINGH BAJWA:
SHRIMATI SHRUTI CHOUDHRY:
SHRI JOSE K. MANI:
SHRI NAVEEN JINDAL:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether according to the recent Annual Status
of Education Report (ASER) survey, the reading as well as
basic arithmetic level of primary school students continue
to be low and have even declined in most of the States;

(b) if so, the details thereof alongwith the reaction
of the Government thereto;

(c) whether the Government has analyzed/proposes
to analyze the reasons behind this dismal findings revealed
in the survey;

(d) if so, the details thereof; and

(e) the corrective measures proposed to be taken
to ensure satisfactory learning levels among these
students?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (d) The Annual Status of
Education Report (ASER) is brought out annually by
PRATHAM, a non-governmental organization. ASER
(Rural) - 2011 points out a decline in the reading leveis
in some States. However, States like Gujarat, Punjab and
Tamil Nadu have reported improvement in the reading
levels. The report also points to decline in basic arithmetic
levels. However, Andhra Pradesh, Karnataka and Tamil
Nadu have reported improvement. Several States in the
North Eastern Region of the country also show positive
change.

The National Learners’ Achievement Surveys
conducted periodically by National Council of Educational
Research and Training (NCERT) for classes Ill, V and Vi
has revealed improvements in the overall learning level in
the subjects of Mathematics and Language. Till now, two
rounds of such Achievement Surveys have been completed
by NCERT. A comparative table of the progress in respect
of the two rounds is given below:

Subject Class Ill Class V Class VI

Round | Round I Round | Round I Round 1 Round |l
Mathematics 58.25% 61.89% 46.51% 48.46% 39.17% 42.71%
Language 63.12% 67.00% 58.57% 60.31% 53.86% 56.50%
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The findings of Achievement Survey for Round IIl,
class V recently completed by NCERT indicates
improvement in achievement levels in both Mathematics
and Language.

(e) The Government has issued an Advisory on
implementation of section 29 of the Right of Children to
Free and Compulsory Education (RTE) Act to State
Governments for initiating curriculum reform, including,
inter alia (i) formulating age-appropriate curricula and
syllabi in keeping with National Curriculum Framework
(NCF)-2005, (ii) maintaining subject balance, (iii) initiating
textbook contents and production reform, (iv) ensuring
continuous and comprehensive assessment for learning.

Teacher availability in schools is key to the
improvement of quality of learning. The RTE Act provides
that the prescribed Pupil Teacher Ratio (PTR) should be
maintained for each school. States have been advised to
rationalise the deployment of teachers to conform to the
provisions of the RTE Act. Further, the National Council for
Teacher Education (NCTE) has laid down teacher
qualifications under Section 23 of the RTE Act. NCTE has
also notified the Guidelines for Teacher Eligibility Test
(TET) to be conducted by the appropriate government.
The Central TET has been held twice, and several States
have also held the State TET.

Enhancement of Reservation in NITs

398. SHRI DHARMENDRA YADAV:
SHR! ANANDRAO ADSUL:
SHRI GAJANAN D. BABAR:
SHRI ADHALRAO PATIL SHIVAJL:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the various States including Uttar
Pradesh have demanded 25 per cent reservation for
students of the States concerned in admissions to the
National Institutes of Technology (NITs) for strengthening
the infrastructure and improving standards of technical
and engineering education;

(b) if so, the details thereof;

{(c) the action taken by the Union Government in
this regard;

(d) whether there is any proposal to amend
legislation governing the All India Council for Technical
Education (AICTE) to help streamline its functioning;

PHALGUNA 24, 1933 (Saka)

to Questions 346

(e) if so, the details thereof;

() whether the State Government of Uttar Pradesh
has suggested for constituting a Committee consisting of
members from UGC, AICTE and DEC for checking issuance
of fake degree by fake universities after getting accreditation
from some deemed universities; and

(g) if so, the reaction of the Union Government
thereto alongwith the details of the steps taken in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (c) No Madam. 50% of total
intake in any National Institute of Technology (NIT) is
already reserved for the candidates belonging to the State
in which the NIT is located and other 50% of seats are
filled on the basis of All India merit list.

(d) and (e) The Higher Education and Research Bill,
2011 has been introduced in Rajya Sabha on 28.12.2011
which, inter-alia, proposes to establish the National
Commission for Higher Education and Research to facilitate
determination, coordination, maintenance and continued
enhancement of standards of higher education and
research, including that in technical education. The Bill
envisages to repeal, amongst others, All India Council for
Technical Education Act, 1987.

(f) No such proposal has been received from the
Government of Uttar Pradesh.

(g) Does not arise.
[English]

Modernisation of Post Offices

399. SHRI SANJAY DHOTRE:
SHRI K. SUGUMAR:
SHRIMATI JAYSHREEBEN PATEL:
SHRI MAROTRAQO SAINUJI KOWASE:
SHRI MANGANI LAL MANDAL.:
DR. KRUPARANI KILLI:
SHRI ZAFAR ALI NAQVI:
SHRI NARAYANSINGH AMLABE:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Union Government has received
any proposal from various State Governments for opening
of New Post and Telegraph Offices/Sub-Post Offices;
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(b) if so, the details thereof and the action taken by
the Government thereon, State-wise and location-wise;

{c) whether the Government proposes to modernize/
computerize the rural post offices in the country with modern
technology;

(d) if so, the number of post offices modernized/
computerized in the rural areas, State-wise and the time
by which the rest of the post offices are likely to be
computerized;

(e) whether the Government has constituted an
expert committee for strengthening postal network and
upgradation of the post offices with modern technology;
and

(fy if so, the details thereof and the action taken by
the Government on its report?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI SACHIN PILOT): (a) A proposal for opening of Post
Offices has been received from Chhattisgarh Government
during the current financial year. No proposal has been
received from the State Governments for opening of new
Telegraph offices.

(b} Department of Posts has included it in its 12th
Plan Proposal and has presented it to the Planning
Commission.

{c) Government has approved the IT Modernization
Project of Department of Posts covering all Post Offices of
the country including Branch Post Offices in rural areas.

(d) State-wise details of computerised Post Offices
is given in the enclosed Statement. Department has planned
to computerise remaining Post Offices by 2014.

(e) No, Madam.
{f) Does not arise in view of (e) above.

Statement

Circle-wise Total Number of Post Offices
Computerized in rural areas as on 31.12.2011

Number of Post Offices
Computerized in rural
areas as on 31.12.2011

Sl. No. Name of the Circles

1 2 3

1. Andhra Pradesh 1299
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1 2 3
2. Assam 401
3. Bihar 573
4. Chhattisgarh 95
5. Delhi 6
6. Gujarat 565
7. Haryana 159
Himachal Pradesh 332
9. Jammu and Kashmir 54
10. Jharkhand 161
11. Karnataka 735
12. Kerala 924
13. Madhya Pradesh 285
14. Maharashtra 928
15. North East 163
16. Odisha 517
17. Punjab 335
18. Rajasthan 670
19. Tamil Nadu 1359
20. Uttarakhand 184
21. Uttar Pradesh 962
22. West Bengal 699
Total 11396
[Translation]

Model Degree Colleges

400. SHRI RAM SUNDAR DAS:
SHRI NEERAJ SHEKHAR:
SHRI YASHVIR SINGH:
SHRI JITENDRA SINGH BUNDELA:
SHRI P.C. MOHAN:
SHRI SYED SHAHNAWAZ HUSSAIN:
SHRI DEVJI M. PATEL:

Will the Minister

of HUMAN RESOURCE

DEVELOPMENT be pleased to state:
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(a) whether the Government has decided to open
Model Degree Colleges in each district of the country;

(b) if so, the details thereof, State-wise;

(c) the number of model degree colleges proposed
to be set up by March, 2012;

{(d) the details of proposals received from the State
Governments for setting up of model degree colleges in
each district, as on date, State-wise;

(e) the details of the proposals sanctioned and
pending, State-wise;

() whether the Government have held any
discussion with the State Governments in this regard,;

(g) if so, the details of share of the Union Government
in the expenses likely to be incurred on these degree
colleges;

(h) whether several State Governments have
demanded the entire expenditure should be borne by the
Union Government;

(iy if so, the details thereof; and

(i) the action taken by the Government in this regard
and the time by which these colleges are likely to be made
functional?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI D.
PURANDESWARI): (a) and (b) The Government has
decided, as part of a Centrally Sponsored Scheme to
establish one Mode! Degree College in each of the
identified 374 higher educationally backward districts with
Gross Enrolment Ratio (GER) lower than the national
average. A State-wise list of the 374 identified educationally
backward districts is enclosed as Statement-l.

(c) to (e) Model Degree Colleges are set up by the
State Governments having territorial jurisdiction. State-wise
details of the proposals as furnished by University Grants
Commission (UGC) for setting up of Model Degree
Colleges are enclosed Statement-Ii.

(f) The details of the scheme were discussed during
the meeting of State Ministers of Higher and Technical
Education in July, 2008, The scheme was also discussed
during the 55th Central Advisory Board of Education
meeting held in February, 2009.

(g) The capitai cost of a Model Degree College is
between Rs. 4 crore to Rs. 8 crore. The capital cost is
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shared between the centre and state on a 1: 2 ratio, while
for Special Category States, the ratio is 1:1.

(h) and (i) While some states have requested to
enhancing share of Central Government, no formal request
has been made by any state to completely do away with
states' share. Moreover, since this is a Centrally Sponsored
Scheme, 100% contribution by Central Government is, in
any case, not possible.

(i) According to information supplied by the UGC,
40 Model Degree Colleges have become functional out of
which 01 is in Karnataka, 11 are in Punjab, 08 in Guijarat,
01 in Dadra and Nagar Haveli, 03 in Kerala, 06 in
Arunachal Pradesh, 06 in Maharashtra, 04 in Uttar Pradesh.

Statement-l

List of 374 identified Higher Educationally Backward
Districts

1 2

1. Andaman and Nicobar Islands
Andamans
Nicobars

2. Andhra Pradesh
Adilabad
Anantapur
East Godavari
Kurnool
Mahbubnagar
Medak
Nizamabad
Prakasam
Srikakulam
Vizianagaram
West Godavari

3. Arunachal Pradesh
Changlang
Dibang Valley

East Kameng
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Lohit
Lower Subansiri
Tawang
Tirap
Upper Siang
Upper Subansiri
West Kameng
West Siang

4. Assam
Bonjaigaon
Cachar
Darrang
Dhubri
Goalpara
Hailakandi
Karbi Anglong
Karimganj
Marigaon
Nagaon
Sonitpur
Tinsukia

5. Bihar
Araria
Aurangabad
Banka
Begusarai
Darbhanga
Gopalganj
Jamui
Kaimur

Katihar

Khagaria
Kishanganj
Lakhisarai
Madhepura
Madhubani
Nawada

W. Champaran
E. Champaran
Purnia
Saharsa
Samastipur
Sheohar
Sitamarhi
Siwan

Supaul
Vaishali
Chhattisgarh
Bastar
Dantewada
Dhamtari

Durg
Janjgir-champa
Jashpur
Kanker
Kawardha
Koriya
Mahasamund
Raigarh
Raipur
Rajnandgaon

Surguja
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10.

D and N Haveli
D and N Havelli
Daman and Diu
Daman

Diu

Gujarat

Amreli

Banas Kantha
Bharuch
Bhavnagar
Dohad
Jamnagar
Junagad
Kachchh
Kheda
Mahesana
Narmada
Panch Mahals
Patan
Porbandar
Rajkot

Sabar Kantha
Surat
Surendranagar
The Dangs
Valsad
Haryana
Fatehabad
Gurgaon

Jind

Kaithal

11.

12.

13.

Karnal
Panipat
Sirsa
Himachal Pradesh
Chamba
Kinnaur
Lahul & Spiti
Sirmaur

J and K
Anantnag
Badgam
Baramula
Doda
Kargil
Kathua
Kupwara
Leh
Punch
Rajauri
Udhampur
Jharkhand
Chatra
Deoghar
Dumka
Giridih
Godda
Gumla
Kodarma
Pakaur
Palamu

P. Singhbhum
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14.

15.

16.

17.

Sahibganj
Karnataka
Bagalkot
Bangalore Rural
Bel gaum
Bellary

Bijapur
Chamaraj anagar
Chikmagalur
Chitradurga
Dakshina Kannada
Gadag

Hassan

Haveri

Kodagu

Kolar

Koppal

Mandya
Raichur

Tumkur

Udupi

Uttara Kannada
Kerala
Kasaragod
Malappuram
Palakkad
Wayanad
Lakshdweep
Lakshadweep
Madhya Pradesh

Balaghat

Barwani
Betul

Bhind
Chhatarpur
Chhindwara
Damoh
Datia
Dewas
Dhar
Dindori
East Nimar
Guna
Harda
Jhabua
Katni
Mandla
Mandsaur
Morena
Narsimhapur
Neemuch
Parma
Raisen
Rajgarh
Ratlam
Sagar
Sataa
Sehore
Seoni
Shahdol
Shajapur
Shivpuri
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Sidhi Anugul
Tikamgarh Balangir
Ujjain Bargarh
Umaria Baudh
Vidisha Debagarh
West Nimar Dhenkanal

18. Maharashtra Gajapati
Buldana Ganjam
Gadchiroli Kalahandi
Hingoli Kandhamal
Jalna Kendujhar
Raigarh Koraput
Ratnagiri Malkangiri
Sindhudurg Nabarangapur

19. Meghalaya Nayagarh
East Garo Hills Nuapada
Jaintia Hills Rayagada
Ri Bhoi Sonapur
South Garo Hills 23. Pondicherry
West Khasi Hills Yanam

20. Mizoram 24, Punjab
Champhai Amritsar
Kolasib Bathinda
Lawngtlai Faridkot
Lunglei Fatehgarh Sahib
Mamit Firozpur
Saiha Gurdaspur
Serchhip Kapurthala

21. Nagaland Mansa
Mon Moga

22. Orissa Muktsar
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2 1 2
Nawanshahr Sirohi
Patiala Tonk
Sangrur Udaipur

25. Rajasthan 26. Sikkim
Ajmer East
Banswara North
Baran South
Barmer West
Bharatpur 27. Tamil Nadu
Bhilwara Ariyalur
Bikaner Coimbatore
Bundi Cuddalore
Chittaurgarh Dharmapuri
Churu Dindigul
Dausa Erode
Dhaulpur Kancheepuram
Dungarpur Kanniyakumari
Ganganagar Karur
Hanumangarh Madurai
Jaisalmer Nagapattinam
Jalor Perambalur
Jhalawar Pudukkottai
Jhunjhunun Ramanathapuram
Jodhpur Salem
Karauli Sivaganga
Nagaur Thanjavur
Pali The Nilgiris
Rajsamand Theni
Sawai Madhopur Thiruvallur

Thiruvarur

Sikar
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Thoothukkudi Kanpur Dehat
Tirunelveli Kaushambi
Tiruvannamalai Kheri
Vellore Kushinagar
Viluppuram Lalitpur
Virudhunagar Maharajgan;j

28. Tripura Mahoba
North Tripura Mathura
South Tripura Moradabad
West Tripura Muzaffarnagar
Dhalai Pilibhit

29. Uttar Pr. Rae Bareli
Bahraich Rampur
Banda Saharanpur
Barabanki Sant Kabir Nagar
Bareilly Shahjahanpur
Basti Shrawasti
Bijnor Siddharthnagar
Budaun Sitapur
Bulandshahr Sonbhadra
Chitrakoot Sultanpur
Etah Unnao
Farrukhabad 30. Uttaranchal
Fatehpur Bageshwar
Gonda Champawat
Hamirpur 31. W. Bengal
Hardoi Bankura
Hathras Barddhaman

Birbhum

Jyotiba P. Nagar

Kannauj

Dakshin Dinajpur
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1 2 ! 2
Darijiling Murshidabad
Haora Nadia
Hugli North 24 Parganas
Jalpaiguri Puruliya
Koch Bihar South 24 Parganas
Maldah Uttar Dinajpur
Medinipur

Total Districts = 374

Statement-Il

Sl. No. State/UTs. EBDs Proposals Proposals Proposals Proposals Remarks
received approved under rejected
process
1 2 3 4 5 6 7 8

1. Andhra Pradesh 11 7 5 - *2 Placed before Expert
Committee on 23-09-
2011
* Affiliating university is
not covered under
Section 12B of UGC
Act.

2. Arunachal Pradesh 11 6 6 - - Approval has been
conveyed

3. Assam 12 12 12 - - Approval is Dbeing
conveyed

4. Bihar 25 1 - - 1 Date of establishment is
before 01.01.2008

5. Chattisgarh 15 5 - 5 - Documents called for

6. Goa - - - - - -

7. Gujarat 20 20 19 - *1 Grants is  being
released
* Affiliating university is
not covered under
Section 12B of UGC Act

8. Haryana 7 10 - 1 9 Date of establishment is

before 01.01.2008/not
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1 2 3 4 5 6 7 8

in EBD

9. Himachal Pradesh 4 4 - - 4 Date of establishment is
before 01.01.2008

10. Jammu and Kashmir 11 - - -

11. Jbarkhand 12 - - - -

12. Karnataka 20 20 6 3 11 Documents called for.
* Date of establishment
is before 01.01.2008

13. Kerala 4 4 3 1 - Documents called for

14, Madhya Pradesh 39 - - - -

15. Maharashtra 7 7 7 - - Grant has Dbeen
released

16. Manipur - - - - -

17. Meghalaya 5 - - -

18. Mizoram 7 - - - -

19. Nagaland 1 - - - -

20. Orissa 18 8 - 8 - Documents called for.

21. Punjab 13 13 11 - 2 Date of establishment is
before 01.01.2008.

22. Rajasthan 30 1 - 1 - Documents called for

23. Sikkim 4 2 - 2 - Documents called for

24. Tamil Nadu 27 7 3 "1 **3 * Documents called for
** Affiliating university is
not covered under
Section 12B of UGC
Act/not in EBD.

25. Tripura 4 4 - 4 - Documents called for

26. Uttar Pradesh 41 6 5 1 - Documents called for.

27. Uttaranchal 2 - - - -

28. West Bengal 17 3 - 3 - Documents called for

29. Andaman and Nocobar 2 - - - -

30. Chandigarh - - - - -
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31. Dadra and Nagar Haveli 1 1 1 - - Approval has been
conveyed
32. Daman and Diu 2 - - - -
33. Delhi - - - - -
34. Lakshadweep 1 1 - 1 - Documents called for
35. Pudducherry 1 - - -
Total 374 142 78 31 33

Coal Reserves with Power Plants

401.  SHRI BAIDYANATH PRASAD MAHATO:
SHRIMATI BHAVANA PATIL GAWALI:
SHRI C.R. PATIL:
DR. KIRIT PREMJIBHAI SOLANKI:
SHRI PRABODH PANDA:
SHRIMATI YASHODHARA RAJE SCINDIA:
SHRI NISHIKANT DUBEY:
DR. MAHENDRASINH P. CHAUHAN:
SHRI NARENDRA SINGH TOMAR:

Will the Minister of COAL be pleased to state:

(a) whether the coal reserves at various power
plants was less than the prescribed limit;

(b) if so, the details of power plants where this
situation has been faced during the last three years, and
the current year, State-wise and the reasons therefor;

(c) whether the Prime Minister's Office has given
direction to meet at least 80% requirement of coal of
power plants or get ready to pay a penalty;

(d) if so, the details thereof;

(e) the steps taken/proposed to be taken by the
Government to meet requirement of coal of various power
plants and also honour the directives of the Prime Minister's
Office;

() whether the Government has taken steps or
propose to take to ensure rapid capacity addition at the
grassroots to achieve service standards and affordability
and encourage private participation for the same; and

(g) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): (a) Power Stations are
required to carry coal stock to the tune of 15 days'
requirement in case of pithead power stations and 30
days' requirement for other than pit-head power stations.
However, more than 20 power stations have been carrying
critical coal stock (i.e. stock less than 7 days' requirement)
in the last three years and in current year.

{b) Number of power stations carrying critical coal
stock in the last three years and current year is 37 on
1.3.2009, 21 on 1.3.2010, 32 on 28.2.2011 and 34 on
29.2.2012. Details of State-wise TTP-wise coal stock as on
1.3.2009, 1.3.2010, 28.2.2011 and 29.2.2012 are at
enclosed Statement. Unloading constraints of TPPs, heavy
rains affecting transportation and wagon loading during
monsoon months, intermittent law and order problems
affecting transportation and wagon loading particularly in
Jharkhand and Orissa, wagon availability constraints of
Railways during peak production months of December to
March, less import of coal by power stations against targets
fixed by Central Electricity Authority are some of the factors
resulting in critical coal stock position of the power stations.

(c) and (d) A meeting was held in Prime Minister's
Office to discuss, inter alia, the issues relating to shortage
of coal and find out ways to meet the requirement of power
sector. As a result of the discussions, the following
decisions have been taken:

(i) Coal India Limited (CIL) will sign F